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LOK SABHA DEBATES 

LOKSABHA 

Friday, April 10, 19921Chaitra 21, 1914 
(Saka) 

The Lok Sabha met at 
Eleven 01 ths Clock 

[MR. SPEAKER in the Chail1 

[English) 

OBITUARY REFERENCE 

MR. SPEAKER: Honourable Members, 
I haveto inform1he House.ofthesad demise 
of one of our former coIJeagues, Shri s.s. 
Ramaswamy Padayachi. 

Shri Padayachi was a member of the 
Seventh and Eight lok Sabha, representing 
Tindivanam constituency of Tamil Nadu 
during the years 198(),-$9. EifrliIlIr, he Aad 
been a member of the Tamil Nadu legisla-
tive Assembly and the Tamil Nadu legisla-
tive Council during 1952-62 and 1966-67 
respectively. He also served as Minist6r of 
local Administration in Tamil Nadu during 
1954-57. 

An able parliamentarian. he lost no 
opportunity to draw the attention of the House 
to ttie problems faced by the poor section of 
the ~ty. A dedicated social and political 
worker he worked relentlassly for the 
upliftment of the dOwn trodden. 

Shri Padayachi passed away on 3 April 
1992 inCud(l.aIo(8, Tamil Naduat the age of 
74. 

We deeply mourn the loss of this friend. 
The House wUl join me in conveying ou.r 
condolences to the bereaved; family. 

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased. 

The Merrbers then stood in silence for a 
short while 

11.Q3hrs. 

ORAL ANSWERS TO QUESTIONS 

Construction of Sub-waysIFlyov ... In 
Deihl 

[English] 

+ 
·633. SHRI MORESHWAR SAVE: 

SHRI JEEWAN SHARMA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the number of flyoverslRUBslROBsI 
Sub-ways in Delhi pending clearance by the 
Delhi Development Authority and Urban Arts 
CommIssion; 

(b) the period for which these projects 
are pending and the reasons for del~y; 
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(c) the details of floyovers constructed 
and opened for public In Delhi during the 
Seventh Plan period; 

(d) the present position ofthe remaining 
flyovers which were proposed to be con-
structed during the same period and the 
reasons for delay; and 

(e) the steps taken by the Govemment 
to complete the aforesaid projects within the 
revised time schedule? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) to (e). A 
Statement is laid on the Table of the Sabha. 

STATEMENT 

Constitutionally this Ministry is respon-
sible for development and maintenance of 
National Highways only. All other roads/ 
bridges are essentially the responsibility of 
the State GovernmenVUnion Territories 
concerned. Based on the details furnished 
by the various executing agencies in Delhi 
viz., Delhi Administration, New Delhi Munici-
pal Committee, Municipal Corporation of 
Delhi and Delhi Tourism and Transport 
Development Corporation, the replies are as 
under:-

(a) and (b). 18 proposals of Flyoversl 
Subways in Delhi, are presently pending 
clearance of Delhi Development Authority 
andlor Delhi Urban Arts Commission for 
varying periods of time. The details of these 
proposals including tr.e period for which these 

proposals are pending and the reasons for 
delay are given in Annexure-I. 

(c) Out of 15 f!yovers to be taken up 
during the Seventh five year plan, 4 flyovers 
have been completed and opened to traffic 
during the Seventh Plan period as detailed in 
Annexure-II. 

(d) and (e). Out of the reamining 11 
flyovers, 5 flyovers are under construction, 
one scheme is undersanction and Sschemes 
are yet to be approved by Delhi Develop-
ment AuthoritylOelhi Urban Arts Commis-
sion as detailed in Annexu re- III. The de lay in 
completion of works which are under con-
struction are broadly on account of:-

(i) Change in scope of work, as per site 
requirements. 

<ii) Shifting/removal of services. 

(iii) Removal of encroachments and jhug-
gis. 

(iv) land Acquisition. 

(v) Period taken for clearance by Delhi 
Development AUlhority, and/or Delhi 
Urban Arts Commission. 

(vi) Contractual problems. 

Efforts are being made by the respec-
tive Executive Agencies to complete the 
works as early as possible, by close monitor-
ing and by expeditious removal of hindrances. 
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1. Bridge connecting S.P. Mukherjee Marg 

with Azad Market (Phase-I). (Phase II is 
in progress) 

2. ROB at Zakhira (main ROB portion) 

3. RUB at Shaktinagar. 

4. lothian Road under bridge (three spans 
opened to traffic, remaining spans in 
progress) 

N.B. All these works fall under the jurisdic-
tion of Municipal Corporation of Delhi. 
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SHRI MORESHWAR SAVE: Honour-
able Speaker Sir, at the outset,let me appre-
ciate for the details fumished by the hon. 
Minister. While replying to the question, the 
hon. Minister has raised the question of 
constitutional responsibility of his Ministry .In 
this respect, ! would like to point out that a 
number of highways are passing over the 
lIyovers. Hence, he is not expected to avoid 
the responsibility regarding the referredflyo-
vers, that is, Dhaula Kuan National Highway 
No.8. 

Is it a fact that most of the flyovers 
proposed to:>e .lnder construction are either 
finalised at the I:",e of Asian Games in a 
hJ~ri&d manner or in view of their being 
within the corslituencies olthe VIPs, without 
being essential or necessary and feasible? 

SHRI JAGDiS;-t TYTLER: Sir, some of 
the lIyovers irl Oeir,i were planned because 
u! the Asiad Games. But it was not done in a 
hurry and i would jika to tali you that all the 
Ilyovers are vert we:1 received by the people 
and I fBtll the; <.-ra i)l:llving the people of Delhi 
well. 

SHRi MORESHWAR SAVE: In his reply, 
Ihil Minic;ter :--as 'l"f!nlioned that out ofthe 15 
1Iyovers prop0sed in Ihe Seventh Five Year 
Plan, four ar <;; completed; live are under 
construction: one is under sanction ; and five 
are under appfOval. While replying, he has 
also me,llloned some olthe difficulties. These 
are usual d;!:icu!tles and I do not see any 
pOint in [hen:. , would like to know whether 
a,l> how. Minis,ElI is aware as to who is 
responsible tor this delay. When are the 
proposed f;y-o'IefS which are under con-
struction, f)){pocted to be completed? For 
these fly-overs which are awaiting sanction, 
when is it expected? I want to know whether 
the responsibility for this delay is fixed and 
whether any action has been taken against 
those who are responsible for the delay. 

SHRI JAGDISH TYTLER: I have stated 
in my reply that constHution!llly this Ministry 
is responsible for development and mainte-
nance of National Highways only. But since 
this question has been transferred to me, I 

would like to inform the han. Member that 
the delay is caused by the DDA and the 
Urban Art Commission. h does not concern 
my Ministry. But still we are taking it up with 
the concerned Ministry to see thatthere is no 
more delay and the projects are cleared as 
early as possible. 

[Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, the han. Minister has informed 
thatthis point relates, to the Urban Develop-
ment Ministry headed by Shrimati Sheila 
Kaul. Sir, there was prevision of Rs. 10 crore 
under the Seventh Five Year Plan for the 
construction of 5 flyovers in Del~i, i.e. 
Shahdara. Punjabi 8agh, Raja Garden 
chowk, Dhaula Kuan. Safda~ang Chowk but 
before the Lok Sabha elections, during 
November, 1989. the construction of only 
Shahdara flyover ,vas started which is lo-
cated in the Constitu<3r.cy of my friend and 
Ihe former Minister, and the cOl1!.Otruction of 
other four flyovers could not be started re-
sulting in lapse of funds. Mr. ~peaker, Sir, 
the Urban Arts Comrniss:'Jr. h .. ~ ,r,ain'y' been 
responsible for nOI al!owing l~e construction 
work of these flyovers. Will the hen Minister 
discuss with the concemec officials includ-
ing Urban Arts Commission's officials and 
start the construction offlyovers under a time 
bound programme by remo .... ,n\J ,J;ithe hurdles 
in the way? Will the constr;Jction of Tilak 
Nagarflyover and Titarpur unjargrouncJ sub-
way will be started imrntldiateiy, which is 
directly under the control of your Ministry? 

SHRI JAG DISH TYTLER: It IS a good 
suggestion. I will see to it that it is included. 

[Translation] 

SHRI MADAN LAL KHURANA: Please, 
let this work be done. 

SHRI JAGDISH TYTLER: I have said 
that you have expressed very good thoughts 
and have put forth some suggestions. I will 
definitely consider it and try to do. 

MR. SPEAKER: It is an assurance given 
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on the floor of the House. I am warning him THE MINISTEA OF STATE IN THE 
also that his words constitute an assurance. MINISTRY OF FINANCE (SHAI SHAN-

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, the hon. Minister has men-
tioned in his statement that a number of 
agencies are iJ11)lementing these works. He 
has also stated that the delay caused was 
due to the DCA and the Urban Art Centre. I 
would like to know in particular whether his 
Ministry would like to have some kind of 
monitoring at regular intervals so that these 
matters can be looked into. Otherwise, It will 
have not only time-running but cost -running 
effects as well, At the same time, there is a 
complaint that the Urban Art Commission 
finalises the contractors first, before clearing 
any project, and that they are issuing the 
clearances subsequently. Once the contrac-
tor is finalised, then only clearance is given. 
That is why, I would like to know from the 
hon. Minister whether he would like to get 
this matter inquired into and take suitable 
action. 

SHAI JAGDISH TYTLER: No doubt, 
complaints have been raceived that the Urban 
Art CommiSSion is unnecessarily delaying 
the clearance. As regards the allegation 
about the contractors being finalised before 
giving clearance,l will have this looked into. 
No doubt, there has been unnecessary de-
lay and I will convey this to the Urban Art 
Commission and also to the Housing Minis-
try. If possible we will associate with it so that 
we can get the clearnace an implement the 
projects as quickly as poSSible. 

Assistance to Kerala 

*634. SHAI THAYILJOHN ANJALOSE: 
Will}t-.e Minister of FINANCE be pleased to 
state: 

(a) whether the Government of Kerala 
has requested the Union Government for 
additional assistance to meet financial crisis; 

(b) if so, the details thereof; and 

(c) the deCision taken by the Union 
Government in this regard? 

TARAM POTDUKHE): (a) and (b). The 
Government of Kerala requested for an 
additional special assistance of As. 100 
crores as medium-term loan to tide overtheir 
financial difficulties during 1991-92. 

(c) The request of the State Govern-
ment was considered in this Ministry and, in 
view of severe resources constraintfaced by 
the Centre, was not agreed to. However, to 
enable the State to tide over their financial 
difficulties, advance release of their entitle-
ments in respect of Central assistance for 
State Plan and share in Central taxes was 
made. Ways and means advance was also 
given to the State. In addition, repayment of 
loan and payment of inierest thereon were 
also rephased on six occasions during 
1991-92. 

SHAI THA YIL JOHN ANJALOSE: Sir, 
the hike in the prices of wheat and rice 
distributed through PUbl.ic Distribution Sys-
tem has seriously affected the PDS as a 
whole. In orderto cope up with the increased 
price the Kerala GovemmtJnt tlad announced 
subsidy anticipating financial assistance from 
the Centre. 

I would like to know from the hon. Min-
ister whether the Central tiovernment has 
taken any action In this regard. 

SHRI SHANT ARAM POTDUK.HE: Sit, 
subsidV has been announced bV the State 
Government on its own. Centre cannot do 
anything in this regard. 

SHRI THAYILJOHN ANJAlOSE: The 
order to raise additional resources, the Ker-
ala Government has contemplated levy and 
entry tax at the rate of As. 1.5 per litre on 
crude oil arriving at Cochin refineri&s. A Bill 
to this effect was forwarded to the Govem-
ment of India for its previous sanction. 

Till this time the Centre has not given 
sanction to this where as States like West 
Bengal, Kamataka, Gujarat and Andhra 
Pradesh are given permission. I would like 
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to know whether the Govemment has taken 
any action In this regard; If It has. by what 
t~ the permission would be granted to the 
State Govemment in this regard. 

SHRI SHANTARAM POTOUKHE: Sir. 
the State Govemments get grants from the 
central Govemment as per the recommen-
dations of the 9th FInance Commission. 
Planning Commission also gives them grant. 
But this proposal Is not with our Ministry. 1f It 
comes to us we ,will take the necessary 
action. At present the proposal Is not with us. 

SHRI A. CHARLES: Kerala Is a State 
whlcheams the maximum foreign exchange. 
Unfortunately, for the remarkable and corn-
mendable progress that we have made, 
Kerala Govemment Is deprived of the assls-
tancefromthe centre In many areas whereas 
other States are eligible for it. I do not say it 
Is diSCrimination but because of our achieve-
ments we do not get any assistance from the 
centre. 

May I know from the hon. Mlnlsterthat In 
view of the fact that we eam maximum 
foreldfi exchange and we have made re-
markable progress In all In the areas, to tide 
over the present difficUlty whether the Gov-
emment of India wHl release the additional 
speCial assistance of Rs. 100 crores to the 
State of K8rala so that We may continue to 
retain the ~chievements made so far? 

SHRI SHANTARAM POTOUKHE: Sir, 
as the hon. Member has said. the foreign 
exchange Is coming to Kerala and not to the 
Government of India. Secondly, Sir, as I 
said, the grants given to the states are as per 
the ptovlslons of the 9th Finance Commis-
sion and the Planning Commission. ' 

SHRI E. AHAMED: Sir, the hon. Minis-
ter has sUbmitted before the House t,hat the 
State Governmenf ofKerafa hasapproat:hea 
the centre for the medium-term lOan and it 
was not agreed to. May 'know frOm the hon. 
Minister whether there the OOVemmint of 
Kerata onlY has apprOach8d the central 
Govemmen1 tor such Ii \oan or some other 
States have also requestedforthe medium-

term loan and what.as thef8SPOnse of the 
centre to such requests, if any? 

SHRI SHANTARAM POTOUKHE: Sir, 
the otherGovemmentshave also madesuch 
requests to the Central Government. Hima-
chal Pradesh Government Is there. Bihar 
Govemment Is the .... U.P. GOvernment Is 
there. Orissa GOVernment Is there. Assam 
Govemment Is there. It is very difficUlt. 

MR. SPEAKER: The response has been 
the same. 

Audit of S.C.C.I. 
+ 

*635. SHRI N.K. BAllY AN: 
SHRI MAHESH KANODIA: 

Will the Minlsterof FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
had ordered a special audit Of the Bombay 
branch of erStwhile Bank of Credit and 
Commerce International; 

(b) whether the audit has since been 
COrTllleted; 

(c) If so, the main findings thereof; and 

(d) if not. the time by which the audit is 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) to (d). The special audit is to cover 
the accounts of BOmbay branch of Bank of 
Credit and COmmerCe International (Over-
seas) Ltd. (SCCl)forthe period 1.4.1983 to 
5.7.1991. The auditors have submitted an 
interim report coveling inward remittances 
forthe~rfd(j 1.4.19831031.12.1985. Spe-
cific ~ value transactions mentioned In 
the report." 6eing ScrUtiniSed by Reserve 
8ank cSt India to asC:iertaln their complianoe 
WlfhteJ8vant iu'!i$': ReserVe sank of India Is 
101OW\ng UpWfththe auditors for submission 
of their finall8port. 
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ernmant that the State Bank of India should
take overthe 30rnbay Branch of BCCI and if
so, whethefihe Government has accepted
that recommendation.

25 Oral Answers
[ Translation]

SHRI N.K. BAlIYAN: Mr. Speaker, Sir,
I would like to know from the hon. Minister
whether the Government is·considering to
hand over B.C. C.I's Bombay branch to State
Bank of India or to any' other nationalised
Bank to run it? Reserve Bank of India had
given its recommendations in this regard
some days back. If it is not so, is the Govern-
ment considering to close down this Bank?

SHRI DALBIR SINGH: Mr. Speaker,
Sir, both these questions were raised in the
last session. So far as the question of
B.C.C.I. branch functioning in India is con-
cerned RB.I. has discussed the matter with
the joint officialliquidatores of Caymen Is-
land. J.O.L. of Caymen Island have agreed
to the proposal to recognise it as separate
entity because this branch is located in India
and it has its assets and liabilities also in
India. However, we will have to seek ap-
proval from the Bombay High Court about
the account holders. It is under process.

SHIR N.K. BALlYAN: Mr. Speaker, Sir,
will the hon. Minister be pleased to state the
amount of loss incurred by Indian Banks due
to failure of B.C.C.I.

SHRI DALBIR SINGH: Mr. Speak'er,
Sir, at present nothing can be said about it
because RB.I. has ordered a special audit.
Hon. Members had demanded it. When the
Finance Minister made a statement regard-

""- ing 7-8 Banks, the first statement was made
forthe period of 1.4.85 to'5.7.91. Later on, it
was thoug htthatthe stateme nt sho uIdcover
the entire period since its establishment i.e.
1983. So,,nothing can be said now about it.

[English]

SHRI P.G. NARAYANAN: Mr. Speaker,
Sir, it is understood that the Governor of RBI
stressed the need for re-opening BCCI. SBl's
subsidiary was the most favoured option.
Since the RBI would prefer that, BCCI in (ts
new form concentrates on the service to the .
non-resident Indians. Keeping this in view,

. whether RBI has recommended to the Gov-

[ Translation]

SHRI DALBIR SINGH: Mr. Speaker,
Sir, RB.L is keeping everything in its vlew.tt
is an interim report dated 27.2.92 and when-
ever this issue is be raised, it will be kept in
mind.

SHRI RAM NAIK: Mr. Speaker, Sir, it is
an interim report and moreover it covers only
the inward remittances. I would like to know
as to why the outward remittances are ~o'
being audited? Has a copy of the interlrr
report been received by the Government?
The Government should take into account
the foreign exchange regulations and the
import-export licence. Has the Union Gov-
ernment done an~1hing ornot in this regard?
If not, will the Government do this work by
getting a copy of that report?

SHRI DLABIR SINGH: I have myself
mentioned that this interim'report has been
received on 27.2.92. Period of more than
eight years is invalid and it is a very sensitive
matter. So. R.B.I. is examining the report .
from each and every angle. That report is still
lying with the Reserve Bank. The Govern-
ment has not yet received it. .

SHRI RAM NAIK: It covers only the
inward remittances. Why is an investigation
not being done about outward remittances
and what will you do if it is not done?

~HRI DALBIR SINGH: Government may
be able to do something only when it gets the
report.

SHRI GEORGE FERNANCES: I would
like. to ask three or four questions about
B.C.C.I. The hon. Minister may please an-
swer these questions clearly. Are you in a
position to make the repayment of the de-
positers, money or not on demand? Some
rich people had taken loans from that Bank.
Are they repaying the loans to the Bank or
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not? If not, what steps are bel~ taken by you [Translation] 
to -f'8COver the loan amount. Thirdly, the 
Syndicate Bank and its connections with that 
Bank. I had raised this Issue in this House 
earlier also that this Bank had worked In 
foreign countries to collect money on behalf 
of B.C.C.I. Will you return this money to the 
people and what steps have been taken by 
you to send this money to Syndicate Bank? 
What are you doing to solve the problems of 
Bank employees who are knocking the doors 
of the Minister and members of Parliament 
fortheirernployment. American Senate and 
British house of Commons made an enquiry 
through their Parliamentary Committees. 
Have you conducted and enquiry to bring its 
misdeeds before the public. 

SHRI DAlBIR SINGH: I can claim that' 
we have found nothing against the Indian 
branch of this Bank. An enquiry is being 
conducted by us and simultaneously a CBI 
enquiry Is going on in this matter. The pur-
chaserwill be fully responsible forthe money 
deposited in the Bank. Full attention will be 
paid on the Bank's interests and the matured 
policies. So far as the problems of employ-
ees are concerned, it is clear that the pur-
chaser will have to seek Bombay High Court's 
permission. 

SHRI SYED SHAHABUDDJN: I am not 
asking for the report of past eight years. I 
would like to know from the Government 
about thB position of the assets and the 
liabilities ofthe Bank at the time of its closure. 

[English] 

Whether the assets exceed the liabili-
ties payable on the date from which the 
operations have been closed. 

SHRI DAlBIR SINGH: I cannot say. 
anything at present It can be known only 
after the audit. 

SHRI SYEDSHAHABUDDIN: Audit has 
nothing to do with it. It will tell only wh~ther 
the report is correct or not. 

Constnactlon of Border Roads 

*636. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the construction of border 
roads In the country is progressing accord-
ing to the talgets; 

(b) if not, the reasons therefor; and 

(c) the details of the roads proposed to 
be constructed during 1992-93? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

, NATRUALGASANDMINISTEROF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) yes, Sir. 

(b) Does not arise. 

(c) As perthe provisional.works plan for 
the year 92-93 it is proposed to take up 71 S 
Kms of formation cutting and 1113 Kms 01 
surfacing works. Besides, permanent works 
costing Rs. 90.61 crores and Bridge con· 
struction works costing Rs. 21.00 crores are 
also proposed to be executed. The project· 
wise details are given in the statement at· 
tached. • 



29 Oral Answers 

i e (\I 

a:: 

~ 
US 

CHAITRA21.1914(SAKA) 

11)0 
NO 
00 

CON 
t")(I) 
MO 

00 
00 
IO~ (I) _ 

ON OCO et M 

£)' 
c: 

C/)CD C!)Jf 

.>It c: 
III 
E 
J: 

00 
-0 
00 

." -COli) 
MN 

00 
00 
,...:~ 
""t") 

00 
00 
<DM 

£)' 
c: 

C/)CD 
C!)Jf 

1:1 c: 
III .... EE 
E~ 
III III ..,!iI:: 

c: 
8 
I 
al 

011) 
t")(I) 

MO 

00 
00 cD_: CD _ 

00 
00 
cOo 
.". 

£)' 
c: 

C/) CD 
C!)Jf 

~ 
III 

~ 
~ 

...: N M 

(1)0 
0(1) 
ION 

00 
CD 0 
NO 
t")_ 

£)' 
c: 

C/)CD 
C!)Jf 

~ a. 

c3 

~ 

Oral Answers 30 

00 
00 
00 

011) 
."..". 
NO 

00 
00 
ON 
t") 

00 
00 
<D'<i 
CD 

£)' 
c: 

C/)CD 
C!)Jf 

.>It 

~ ..c: 
(.) 

10 

11)0 
11)0 
~ci 

00 
""11) 
100 

00 
00 
1010 
t") 

00 
00 
~M 

~ 
1ii 

! 

<D 



31 Oral Answers APRIL 10,1992 Oral Answers 32 

~c;;-

~~ "I/) 0 1/)" "eo o...r 0 0 
0IC\1 ~ """ CX!O! 0" 0 0 

.Q '" 00 00 00 0 0 ..... u 

.~~ 

~~. 

~ oc;;-
3:e 
~ e 00 0 ~~ CO" OC\l 01/) 

~~ 
coo 0 ~~ oen 0" New) Il'i -=ci ... 0 00 ON 

E~ 
~ 

.~c;;- 00 0 00 ~;1; 00 00 
00 0 00 00 00 

{g~ Il'iM ~ ":'&ri ew)cd o~ og 
:3-.;;. ... en ... co C\I 

CJ) 

c::: 
~w 00 0 00 00 00 oeo 

~~ 
00 0 00 en ... 00 01/) 

ti~ 10 ":N '10 ON oew) 
0"'-

I/) co 0 C\I ('t) 

~ 

~ ~ g-~ 
~ ~ ~ ~ ~ 
C C C C C 

C/) QI C/) C/) QI C/)QI C/) CP QI 
'<t C/)cn 

~ Ci5 ~~ O~ 0 O~ O~ O~ 0« 

E E 
III III en en en en a.. O!I III « "O~ c: iU' iii £ ::::> e e ... E ~ :;; en ~ eiii .c: en III ::I III e E O!! 

g 1II.c: g~ iii .9- 5 5. m ... 111.0"0 
'S~ cn C III "00e 2 e III III .~ ·c en .c: e.Q .!!! 

-.J c§:::E «el. z:::E :::EI-« a5 <Z.$!l 

~ 

i ~ ~ ~ [ III III III .r:. ~ ~ c: t: :I: en !II 0 !II III tIJ ::I .... 10 0:: 0 > a.. :f >-

~ 
N Uj ,...; cD oi 0 ..: 



33 Oral Answers CHAITRA 21,1914 (SAKA) Oral Answers 34 

lllu;-
~~ 0..- 1010 00 0 
.t:; e M..- ",CD 1010 C! 
~~ """:0 NN -q·cD N , .~~ 
~._ 

II) 

~-... 
~U) 

~ 
- <:) 00 00 -.;rl"- .-c:: .... '" <b (..) <00 00 It)C ~ 

1ij <Ii -.iN c::ic::i a)N 0 

E~ 
Mit) 0> 

cf 
Ol .§ u;- .... 0) 00 00 0 

~~ 
CIO.- 00 00 0 
cD en c::ic::i oM M 

::) ._ MM ;1;tt; (/) 

c: 
~U) ~~ 00 00 0 

~~ 
00 00 0 trien c::ic::i trio tri "'._ NM 0.- .-

tl: M'" I"-

- >.. ()' ()' ()' ()' 
I!!;:::u~ c: c: c: + c: 
Q) 'Iii c: 

~ C/)CD C/)CD C/)CD C/)CD 
C: ... Q)~ C!);f C!);f C!);f ~;f <3U)~ 

iV 
c:: -"0 ai (5 
.g iV..cc: fo-.c<lllll .c 
~ CO) OCD- III "0 c: "0 III 3: "jij c: 

::I1lIC) ~ <:) ....... III ::I (5 
....J <ea.z C!) fo- C!) 

~ 

.1 ~ ~ 
:::J e ~ a.: ::> 

~ 
US M ..t ..-



35 Oral Answers 
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SHRI RAJENDRA KUMAR SHARMA: 
Mr. Speaker. Sir. through you I would like to 
submit to the hon. Ministerthatthe contribu-
tion of borders roads is very important from 
the view point of national security. infiltration 
and from the view point of checking smug-
gling. Sir. what Is the total length of border 
roads in the country? How many roads are 
under - construction and how many roads 
are being proposed to be constructed? 

Sir. besides this, the Border Roads 
Organisation has given information about 
construction of 700 kilometre long roads 
every year. I would like to know from the hon. 
Minister whether the decision taken by Bor-
der Roads Organisation fort he construction 
of roads is being implemented? 

[English) 

SHRI S. KRISHAN KUMAR: The total 
number of roads under construction in the 
Border Roads Organisation is 382, of which 
132 are for maintenance and 250 are for 
construction and improvement. Since its 
inception in 1960, the Border Roads Devel· 
opment Board has constructed or upgraded 
23, 000 kilometres or roads up to 3 1 .3.1 992. 
Out of these, 18,500 kilometres are surface 
roads and 15,800 are under maintenance by 
the BRO. 

What was the second part? The transla-
tion is not coming in time. The hon. Member 
may please repeat the second part of the 
question. 

[ Translation) 

SHRI RAJENDRA KUMAR SHARMA: 
Sir. in the second part of my question I have 
asked about the length of the roads under 
construction and by when they will be con-
structed. 

[English} 

SHRI S. KRISHAN KUMAR: Sir, at the 
moment we have an annual provision of Rs. 

406 crores. Roughly two hundred and odd 
roads are in various stages. I have a list of 
the roads here. I cannot say when these will 
be completed because these are in various 
stages of completion. These roads are di-
vided into about 15 projects covering the 
North Eastern and the Northern parts of the 
country. 

[ Translation) 

SHRI RAJENDRA KUMAR SHARMA: 
Mr. Speaker, Sir, the road from Pithoragarh 
to Chinese border in Uttar Pradesh has not 
been constructed even after independence. 
So far as my knowledge is concerned, the 
road was constructed by individual efforts of 
Maharaja of Mysore when he visited Mansa-
rovar in 1932 but after that the Ministry of , 
Defence did not give importance to that road 
from the security point of view. Sir, this road 
is important from the security point of view as 
well as for local people too. Will the hon. 
Minister be pleased to state why such impor-
tant road has not been constructed yet? 

Sir, through you I would like to have one 
more information. Some experts are of the 
opinion that such roads should not be con-
structed up to the border. If such roads are 
constructed up to the border, the enemy 
might attack us and reach our home. 11 it is 
seen from th is point of view, the border roads 
have been constructed beyond 
Badri-Kedamath. Besides, all the roads on 
borderareconstructedbytheC.P.W.D. When 
wars broke out in 1962 and 1965, the con-
struction of a bridge overByasa was decided 
and that bridge was completed in 1972 but 
this bridge was found inadequate and un-
safe when our tanks had to reach Byasa. 
Keeping it in view, our experts of defence 
forces will have to construct these roads and 
bridges in co-ordination with CPWD in fu-
ture_ The construction of these roads in 
remote areas is very important from the 
security point of view. Sir, why the important 
road from Pithoragarh to Chinese border is 
not being constructed and by when it will be 
a constructed? 
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MR. SPEAKER: Only the last sentences 
are really the question. 

SHRI S. KRISHAN KUMAR: If I may 
start from the reverse the Border Roads 
Organisation has its own ilT1>lementation 
wing and it is totally an in-house operation. 
The border roads are not constructed by the 
CPWD. This is done as a departmental work 
underthe Border Roads Organisation. So, it 
is not done by the CPWD. 

As regards Mansarovar road, it is not 
with us. Only the road up to Bheeru Nullah 
Manu is with us. h is only a part of the road. 

. I will not be able to give you the details 
because there are many. 

As far as Uttar Pradesh is concerned, 
we are maintaining nine roads in Uttar 
Pradesh totalling about one thousand kilo-
metres. During the year 1992-93, formation 
works are encouraged in 14 kms of G.S. 
roads; 14 kms of Agency road; 12 kms of 
G.S. roads; 60 kms of Agency road. I have 

. the road-wise details of Unar Pradesh with 
me. Twelve under General Staff work and 
three under Agency work. 

As regards the IaUer part 01 the ques-
tion, I have the material here 01 all the 320 
roads. But if you ask lor a specific road, , 
need time to locate it. I do not think that the 

'7 Speaker will insist on it. I will give it to him in 
, writing. 

SHRI PETER G. MARBANIANG: Sir, ! 
would like to inform the Minister that Dantak 
agency in Meghalaya has finished 93 krns or 
surfacing ofthe border roads right from Balat 
to Sheilah to Dawki. However, five major 
bridges are still to be completed. And due to 
heavy rain the surface road is eroded and 

! _ has become not motorable now. May I know 
from the Minister when will these major 

. bridges be completed by the BRO, Dantak? 

SHRt S. KRISHAN KUMAR: S!r, In 
._general I would say thid one of the main 
bottlenecks or difficulties faced by the Bor-

der Roads Organisation is the construction 
of major bridges. The minor bridges are 
done by the Organisation themselves. But 
as far as major bridges are concerned, they 
are entrusted to contractors, who have to 
work In difficuh terrain under difficult condi-
tions. There are a large numberof slippages, 
disputes with the contractors, etc. I have with 
me a list of bridges which are under various 
stages of construction. 

If you ask a specific bridge, then I will 
have to locate It. I will give the Information to 
the hon. Member later. 

Around 45 bridges are now under vari-
ous stages of construction. And I have with 
me the stages of each as it stands at present. 

[ Translation] 

SHRISUKDEOPASWAN:Mr.Speaker, 
Sir, through you I would like to know from the 
hon. Minister that road from Forbesganj to 
Darbhanga is very important road from stra-
tegic point of view. Late Shri Rajiv Gandhi 
took this road under package programme. 
After that when the hon. Chief Minister par-
ticipated in the meeting called by the Prime 
Minister, he discussed about this road. I 
would like to know trom the hon. Minister 
whether he is considering the construction 01 
the road trom Fol'besgani to Darbhanga, 
which is situated on Indo-Nepal border? " 
so, by when? 

{English} 

SHRI S. KRISHAN KUMAR: Sir, this 
does not corne under the Border Roads 
Organisation. We deal with northern India 
and North Eastern States.(lnterruptions) 

[ Translation] 

SHRI SURYA NARAYAN YADAV: Sir, 
that area lacks roads most. ..... (Interruptions) 

MR. SPEAKER: Please, sit down. Ail 
the Members cannot possibly be accom-
mondated in Question hour. 

(Interruptions) 
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(c) if not, the reasons therefor; andMR.SPEAKER: Please sit down. What
'<: going on. Neither you understand rule nor
'J.nyother thing.

SHRI SURYA NARAYAN YADAV: Sir,
we are in great difficulty. We don't get a

'••nce even durtng Zero-hour,

MA. SPEAKER: Please sit down. You
vant to do what you like. It is 110tgood.

SHRI SURYA NARAYAN YADAV: My
question about the border roads is very
important. My area lacks roads most. I have
also the right to ask
question (Interruptions)

{English]

MA. SPEAKER: Sulja Narayan Yadavji,
this is very wrong. You are not following the
rules. This is Parliament. You should re-
member it. Please sit down now. Not like
this. This is very wrong on your part. You are
notfollowing the rules. You do not know how
to behave in the Parliament. This is not
correct. There are many others who want to
ask the questions.

( interruptions)

SHRI S. KRISHAN KUMAR: Sir, if you
ctilow me Ican clarify .

MA. SPEAKER: You can call him to the
Office. if he wants to carry on like this, !do not

"'Qreciate it. .

Encashment of leave

*638. SHRIJAGATVIRSINGH DRONA:
.';11 the Minister of DEFENCE be pleased to

state:

(a) whether entitlement of leave en-
cashment for Central Government employ-
ees was enhanced from 180 days to 240
days w.e.t. July 1,1986;

(b) whetherthisenhancement has been
made effective in the armed forces from the
came date:

Oral Answers 40

(d) the steps taken or being taken to
remove these disparity? /:..

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU--:':

. RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUMAR): (a) The ceiling for accu-
mulation and enchashment of Earned Leave
in respect of Central Govt. employees gov-
erned by Central Civil Services (leave) Rules,
1972 was enhanced from 180 to 240 days
w.e.f. 1.7.860[1 the recommendations of the
4th Pay Commission.

(b) and (c). Armed Forces personnel
are not governed by the aforesaid rules. The.,
4th Pay Commission did not make any such
recommendation in respect of Armed Forces
personnel. Forthem a new formula for accu-
mulation and encashment of leave based on
the proposal mooted by the Army Hqrs has
been implemented w.e.f 30.12.91.

(d) In view ofthe reply to (b) & (c) abcve..;
the question does not arise.

[ Translation]

SHRI JAGAT VIR SINGH DRONA: Mr.
Speaker, Sir, the reply to my-question clearly
proves that there is a slig~t discrimination
between our armed forces and other Central
Government employees. Since I have been --5
associated with armed forces, ( use to meet J

them and due to this discrimination a sort of-t
resentment is growing in their mind which
may be a factor to. demoralize them. We
should not forget that risking their lives our
armed forces fight on borders, while we
including all Members and Minister stay
comfortably in our houses. They protect our
borders and ourcountry. Therefore we should
pay special attention to providing themfacili- ~,
ties. If the employee of the Central Govern-
ment get any facility , the armed forces should
also be treated at par. As the Hon. Minister
has stated in his reply that the Forth Pay
Commission had not made any such r,ecom- ••.
mendation.
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MR. SPEAKER: Please come to the lough leave which is more, group insurance, 

question. rations, canteens, stores, etc. are special to 

SHRI JAGAT VIR SINGH ORONA: Sir, 
I am coming to the point. As the period of 
leave has been enhanced from 180 to 240 
days. the same provision has been made for 
the Central Police Organisations and 
Para-military forces but it has not been 
implemented in respect of the armed forces. 
Through you I would like to ask the hon. 
Minister whether he resolves to do away with 
this discrimination and disparity? H the 
Govemment intends to jmplement these 
provisions, by what time it will be imple-
mented in respect of armed forces? 

[English} 

SHRI S. KRISHAN KUMAR: Sir, I would 
like to categorically refute the opinion ex-
presses by the Member that the Govern-
ment is discriminating against the armed 
forces. On the other hand, the Government 
is interested within the financial constraints 
in making available to the armed forces the 
maximum possible facilities because we are 
aware of the difficult conditions under which 
they serve and their commitment and their 
sacrifices to the country. But, we cannot pari 
pasu compare any single concession which 
is given to the civil sector and make it imme-
diately applicable to the defence sector. The 
emoluments and service conditions in the 
civil services have come under the Central 
Govemment rules whereas the service 
conditions of the defence services have 
evolved progressively under the various 
regulations of the Army. Navy and Air Force 
Acts. It is not only impossible but also it is 
undesirable from the point of view of the 
armed forces to ask for a party in any single 
element of these two dispensations because 
armed forces have several advantages in 
emoluments and service conditions. If J may 
list a few. with your permission, the rank pay, 
the technical pay, the qualification grant, the 
special pay. various allowances relating to 
house rent. house construction, electricity 
and other charges. school-going children 
allowances. remote locality preparation al-
lowance. annual leave which is double. fur-

the Armed Forces. There may be certain 
elements in the civil sector where the civil 
sector has a particular advantage. 

I may also add that even though it was 
not immediately given, the Defence Ministry 
has, after careful conSideration, extended 
the enhanced facility of encashing of Earned 
Leave to the Armed Services also. We have 
implemented a graded scheme 1rom 
30.12.1991 by which peopie who have ren-
dered fifteen years of service can encash 
leave up to 180 days: with seventeen years 
of service, upt0210 days; and with 22 years 
of service, up to 240 days. 

I Translation] 

SHRIJAGATVIR SINGH DRONA: Mr. 
Speaker, Sir, just now the hon. Minister has 
said that there is a little problem of finance, 
but this problem is in every field so if econ-
omy measures are applied only in defence 
services then it is not good. Secondly he has 
said in his reply to the question that there is 
a lot of difference between the service con-
ditions of the Central Government employ-
ees and the personnel Armed Forces. The 
later have been provided many benefits. 
Keeping in view the circumstances under 
which they work as also their service condi-
tions, whatever they are getting is proper 
and in my view, facilities available to them 
should be further increased. It is your kind-
ness that you have shown some favour to 
them. You have provided some additional 
facilities also under the service conditions, 
but you have made them effective from 
30.12.91 ...... (lnterruptions) 

[English] 

MR. SPEAKER: Please come te the 
question. 

SHRIJA.GA. TVIR SINGH DRONA.: \ am 
coming to the question, Sir. 

AfR. SPEAKER: You are not coming te: 
the question. ManyotherMembers also want 
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to ask the questions. You cannot make a 
speech here. 

[ Transkltion) 

SHRI JAGAT VIR SINGH ORONA: Mr. 
Speaker, Sir. I am asking the question only. 
You have adm:lIed that this facility has been 
provided to the armed forces too with effect 
from 30.12.1991 as the Army Headquarters 
had sent such a prcposal. My question is that 
the decision regarding the Central Govern-
ment employees was taken in February 
1990 but it was made effective from 1st July, 
1986, thon why haven't you implemented 
the decision conceming armed forces with 
effect from 1st July 1986 which has been 
implemented from 30th December, 1991 
and it you are going to implemont it with 
effect from 1st July, 1986. how long would it 
take to issue orders in this regard? 

(English) 

SHRIS. I"RlSHAN KUMAR: Sir. the 
preser.t loave conversion allowance ordor 
which had bean issued in 1991 , is a separate 
scheme and has been sanctioned on differ-
ent considerations. There is no precedent of 
giving retrospective effect to any of these 
concessions; all these are prospective. From 
1986. there has been a proposal for giving 
this concession to the Armed Forces also. 
This was considered al various levelS. First, 
the Govemment thought thatthis may r.ot be 
entert:1ined because we do not want - nordo 
the Armed Forces really want - all the leave 
which the Armed Forces have especially in 
the border areas, to be encashed. We want 
tokeepthe youthful and healthy profile olthe 
Armed Forces. A certain amount 01 recu-
peration and rest is obligatory, which is inte-
grallo military tr .. in:ng, and we do r.ot want 
at the end of their career, to encash all the 
leave and remain in station and nol take the 
leave. This was the rationals within which 
this vias first objected to. Later on. mod!fied 
scheme which is r.ot equal to the civilian 
scheme. had toen sanctioned in 1990-91, 
after a g~eat deal of debate anc aiscussion 

\ 
:>etween the Army HeadqL'arters and the 
Ministry of Defence. 

[ Translation) 

SHRI AYUB KHAN: Mr. Speaker, Sir, 
through you, I would like to bring it to the 
notice of the House that the hon Member. 
who was asking question just before me was 
saying that the morale of our army personnel 
goes down. I would like to tell him that the 
morale of our army never goes down due to 
these things and such things do not have any 
effect on them. Our armed forces are the 
best in the world. Our army personnel are 
working in the pleaces like Siachin and are 
protecting ourcountry and our borders round 
the clock. I would like to know if keeping all 
these things in mind. Government intends to 
enhance the faciliti:ls and to increase the 
allowances to the jawans when they go on 
leave? 

SHRI S. KRISHAN KUMAR: Sir. the 
operational personnel in Siachen are en-
titled to series of benefits taking into account 
the difficult terrain conditions and the high 
morbidity and mortality rate there. As re-
gards the second part of the question, 
postings of the armed forces personnel from 
hard stations to peace stations are decided 
by rotation and that takes care of the hon. 
Member's concern expressed in the second 
part of the question. 

SHRI BHUWAN CHANOnA KHAN-
DURI: Sir. tho hon. Minister in his reply. just 
now, talked about the ..,raded system of 
leave encashment. He has said that people 
with 1 $-17 years of service can accumulate 
180 days of leave; with 17-22 ;years of 
service can a.ccumulate 210 days of leave 
and above 22 years of service can accumu-
late 240 days of leave. Thus, it means that a 
person having more than 22 years of service 
can only avail full encashment of leave and 
at the sa~ time persons having less than 
15 years of cervice cannot encash morethan 
180 days of leave as per the old rules. The 
logic of having a graded scale is not under· 
stood. I request the hon. Minister to please 
clarify as to why the army personnel are not 
being allov:edto accumulate leave right from 
the beginning of their service. like their civil-
ian counterparts. 
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SHRI S. KRISHAN KUMAR: The hon. Infringe the secrecy of our 

Member would appreciate the fact that such defence ...•.• ( Interruptions) 
concessions, especially the leave accumu-
lation benefit. are somewhat related to the 
length of service. The length of service ofthe 
civilian personnel is different. The time of 
recruitment is different and the retirement of 
the personnel is different. In the Army the 
retirement age is between 35 and 60 years, 
de~nding on the rank. This has been de-
cided taking all these factors into considera-
tion. 

MR. SPEAKER: Now Question No. 639. 

( Interruptions) 

[ Translation) 

SHRI ASHOK ANANDRAO 
DESHMUKH: Mr. Speaker, Sir, this question 
is related to Defence Forces. 

MR. SPEAKER: You, please ask the 
supplementary, I will give you a chance. 

MR. SPEAKER: The entire proceed-
Ings of this House are held publicly. At pres-
ent anybody may note down the proceed-
ings and may hand over to 
anybody .•..•. ( Interruptions) 

SHRI ASHOK ANANDRAO 
DESHMUKH: The question hour is being 
telecast. This information may go outside 
the country ...... (Interruptions) 

[English) 

MR. SPEAKER: I will deal with this. You 
please sit down. I am allowing the question. 
Why are you prevailing upon it? 

[ Translation] 

SHRI BRISHIN PATEL: Let his remarks 
be expunged. 

MR. SPEAKER: TherE! is no need at all 
SHRI ASHOK ANANDRAO to expunge it. ..... (/nterruptions) 

DESHMUKH: I am talking about the national 
interest. Proceedings are being telecast by 
Doordarshan, therefore, this question should 
not be allowed to be asked in the House or if 
question has to be asked, then TV telecast 
should be stopped. I am not objecting as Shri 
Shahbuddin has asked the question but this 
question relates to the 
defence .... .. (Interruptions) 

SHRI NITISH KUMAR: n is a part of 
general knowledge. What are you 
talking? ..... ( Interruptions) 

MR. SPEAKER: Please sit down. I will 

[English] 

MR. SPEAKER: Please take your seat. 
Let us understand that all the proceedings in 
the House are public proceedings. There are 
members sitting In the gallery. There are 
press people sitting in the gallery. Every 
word which is said and spoken here is pub-
lished. If it is shown on the T. V. also, it is not 
going to affect any secrecy of the Defence 
Ministry. Members may understand this. 

( Interruptions) 

tell him SHRI CHEEDI PASWAN:" (lnterrup-
(Interruptions) tions) 

SHRI ASHOK ANANDRAO 
DESHMUKH: This is secret information [English] 
...... (Interruptions) 

MR. SPEAKER: This does notformpart 
SHRI NITISH KUMAR: No such infor- of the record. 

mat ion has been asked In it which might (Interruptions) 

"Not recorded. 
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MR. SPEAKER: It is not forming part of 
the record. 

( Interruptions) 

MR. SPEAKER: Will you take yourseat? 

( Interruptions) 

SHRI AMAR ROYPRADHAN: Sir,these 
are aspersions because he has challenged 
the Chair. 

SHRI ASHOK ANANDRAO 
DESHMUKH: I am not challenging the Chair. 
I respect the Chair. I respect the people of 
this country. (Interruptions) 

MR. SPEAKER: I will look into it. It is a 
question 01 understanding, it is not a ques-
tion of challenge. yes, you carry on. 

[ Translation] 

SHRI NITISH KUMAR: How has the 
Congress embraced a communal 
person ...... (Interruptions) 

[English] 

SHRI P.M. SAYEED: Sir, it should not 
form part of the record. 

MR. SPEAKER: Please take your seat. 
I want to warn the Members that this TV 
understands the intelligence of all of us over 
here also! 

Cantonments and Military Stations 

*639. SHRI SYED SHAHABUDDIN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the number of cantonments and 
military stations in the country at present with 
their total area separately for cantonments 
and military stations; 

(b) the difference between cantonments 
and military stations in terms of the military-

civilian ratio among the residents, land use 
and provision of muncipal service; 

(c) whether it is proposed to abolish the 
cantonments to convert them into military 
stations; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATlJ-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE' (SHRI S. 
KRISHAN KUR): (a) to (d). A statement is 
laid on the Table of the House. 

STATEMENT 

There are 62 Cantonments and 299 
Military Stations, covering 1,89.706 
acres and 2,53,478 acres respectively. 

2. Cantonments and Military Stations in 
peace areas are towns designed to 
house troops along with their families. 
Cantonments are stations notified un-
der the Cantonments Act 1924 for pur-
poses of Local Self Government. Mili-
tary Stations are not so notified. The 
support services like up-keep of roads, 
disposal of garbage, water supply, 
sewarage services etc., are done in 
Cantonments by the static civilian popu-
lation under the Cantonment Boards. 
These functions are performed by the 
concerned Station Headquarters in 
Military Stations. 

3. There is no fixed ratio of Military and 
Civil population in Cantonments or in 
Military Stations. There is no supporting 
civilian population in Military Stations 
and the minimum essential civilian staff 
for support services are employees 01 
the Central Govemment. 

4. There is no proposal to abolish Canton-
ments. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, the reply given by the hon. Minister 
maRes a clear conceptual and functional 
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distinction between a cantonment and a ings getting dilapidated and sanctions are 
military station. In fact, to the best of my difficult to obtain, they are not getting sufti-
knowledge no cantonment has been estab- cient services and so on. On the other hand, 
lished in the country since the early sixties it is very essential that th~ character of the 
while Defence lands have increased four- cantonments is maintained; they are, if I may 
fold since 1960 and now occupy over 221akh say so, Islands of urban sanity, they are well 
acres. Sir, in many cases the civilian popula- maintained, better planned and the Govem-
tion in some cantonments has increase ment has no Intention whatsoever to detract 
considerably. In fact,ln some cases it has from the character of the cantonments in the 
become the majority of the population and country. The process of excision, if any, of 
some neighbouring towns or villages have civilian areas is a continuous process, we 
also expanded and merged into the contigu- can look at it on a case-to-case basis. But the 
ous cantonments. entire question of management of the can-

So, my question, Mr. Speaker, is this: 
(a) whether the Government have made any 
efforts to demarcate the areas of civilian 
concentration which are not in military use; 
and (b) whetherthey shall divest themselves 
of the administrative and municipal respon-
sibilities with regamto those areas and hand 
overthose eareas to the State Governments 
or the Union Territory Administrations con-
cerned on mutually agreed terms. 

SHRI S. KRISHAN KUMAR: Sir, part of 
the hon. Member's observation is incorrect. 
Six cantonments are established after 
1947.(/nterruptions) 

SHRI SYED SHAHABUDDIN: I said, 
after 1960. 

SHRI KRISHAN KUMAR: After 1960, 
the Ajmer cantonment was established in 
1962. 

tonments is being reviewed by the Ministry 
and the decision will be taken for safeguard-
ing the character of the cantonments and at 
the same time removing the minor irritants 
which are being faced by the civilian popula-
tion. 

SHRI SYED SHAHABUDDIN: Sir, my 
second supplementary is with regard to the 
defence lands which have been declared as 
surplus. Due to the change of defence strat-
egy as well as security perceptions, there 
are certain defence properties which have 
been abandoned or which have been de-
clared surplus. For example, there are some 
airstrips relating to World War II which are no 
longer in use. My question is whether the 
Govemment proposes to develop these 
areas and if so, for what purposes and if the 
Ministry of Defence is not in a position to put 
them to any useful purpose, then are they 
prepared to hand them over back to the 
State Govemments orthe Union Territories? 

Sir, the cantonments are administered 
by our Cantonment Boards. The evaluation 
of the cantonments has taken place in the 
past and it is true that many of the canton-
ments, in fact all the cantonments, have a 
CIvilian segment that distinguishes or differ-
entiates the cantonment from the military 
station. Sir, in the process of evaluation of 
the cantonments where the civilian areas 
could be scientifically excised from the can-
tonments, the process of excision has taken 
place in the past. Now, I appreciate and I 
agree with the hon. Member that there aN 
certain concerns on the part of the clvllan 
population especially In relatlontotheirbulld-

SHRI S. KRISHAN KUMAR: Sir, of the 
total of abouttwo lakh acres of defence lands 
available with the Defence Ministry, various 
forces, namely, the Army and the Air Force 
have been making a continuous assess-
ment and review of the defence lands and 
finding out if any other defence lands are ' 
surplus and these resources and the capital 
can be put to greater productive use, espe-
cially in the context of the constraint on the 
Defenc:e budget I would like to mention here ' 
that no land within the cantonment has yet 
been found surplus.(Interruptions)There is 
an apprehension in the media. The surplus 
land which has been progressively found as 

~ 
.1 
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surplus mainly consist of old firing ranges, unutilised defence land to create infrastruc-
old carTl>lng ground, abandoned airfields ture for industrial growth. In my district of 
etc. We have a rough idea and I would like to Purulla of West Bengal, one airstrip was 
again say that these lands, after proper constructed during the Second World War 
identification, will be first offeredtothe Central and after the Second World War, that strip is 
Govemment, then the State Government, not being used by the Armed Forces andthe 
central public sector undertakings, munici- entire land is now lying unutilised. So, I 
palities and other 0l9anised institutions and would like to know whether the Government 
only as a last resort, they will be put to will consider the proposal of West Bengal to 
auction in which case private people can bid hand over the land, the Chadra airstrip in the 
for It and develop it. Purulia district of West Bengal, to the State 

of West Bengalforcreatlng infrastructure for 
[Translation] Industrial growth. 

SHRI DATIA MEGHA: The civilian 
people have been living In cantonments. I 
am specially talking about Kamthee area. 
Kamthee area and cantonment area which 
comes under Nagpur division of Maharash-
tra. It has come so much under civilian 
population that in the recent past the military 
personnel staged a march past outside the 
cantonment area, beat the people and man-
handled them. Such things and more over 
the military laws create problems for the 
civilians. Such things happened in Nagpur 
due to personal dispute. The civil area and 
the military area have been joined together. 
This area should be separated, specially 
keeping in view the fact that the military 
battalion had beaten the people of Kamthee 
in Nagpur. Of course, it was notfair and there 
were police cases too. Such quarrels take 
place between the civilians and the military 
personnel. What action would you take about 
It and have you any plan to separate the 
civilian population fromthecantonment area? 

SHRI S. KRISHAN KUAMR: Sir, the 
civilian population as well as the cantonment 
population are living side by side and there is 
Civilian papulation Inside the cantonments 
also. The Government is aware of certain 
recent incidents in the cantonments and the 
envirous mentioned. There have been cer-
tain incidents and the Army have ordered an 
inquiry into It and on the basis of the inquiry, 
further action will be taken. 

SHR BASU DEB ACHARIA: Sir, the 
; Government of West Bengal had sent a 

proposal four years back to take over an 

SHRI S. KRISHAN KUMAR: There is a 
well laid down procedure by which the Armed 
Forces declare any part of their land as 
surplus. This will be after taking into consid-
eration their present operational require-
ments as well as projects in the offing and the 
future requirements. After this process is 
gone through and the Defence land is de-
clared surplus. it is offered first to the Central 
Govemment, State Government and so on. 

We have no objection on principal to 
consider the request ofthe West Bengal. But 
we have to go into the details. The han. 
Member's suggestion will definitely be looked 
into. 

WRITIEN ANSWERS TO QUESTIONS 

Kharepatan to Sawantwadl Stretch 
of N. H. No. 17 

*637.SHRISUDHIRSAWANT:Willthe 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Kha.re Patan to Sawantwadi 
stretch of National Highway No. 17 is in 
perpetual state of disrepair for money years; 

(b) the details of the steps taken by the 
Govemment to repair and widen the road to 
four lanes and strainghtenu the curves on 
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the aforesaid portion of the road; and been making efforts to enter into trade rela-
tionships with all the newly independent 

(c) the funds allocated for the purpose Republics. 
during 1991-92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 
National Highway No. 17 Is maintained In 
traffic worthy condition within the availability 
of funds. 

(b) Presently there is no proposal for 
four lancing or straightening of curves in this 
reach. However, to ifT1)rove the condition of 
the road, rehabilitation 01 existing cement 
concrete Pavement in 17 Km. length was 
sanctioned in 1990-91 forRs. 220.87Iakhs. 

(c) Rs. 20.00 lakhs were allocated dur-
ing 1991-92forthe above mentioned works. 

Goods for Export to Russia 

*640. SHRI R. SURENDER REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether manufactured goods worth 
over Rs. 400 crores meant for exports to 
Russia are piling up following the recent 
changes introduced in banking norms and 
currency regime; 

(b) whether the manufacturers have 
represented to the Government in this re-
gard; 

(c) if so, the steps being taken to clear 
off the export goods; and 

(d) the time by which decision in this 
regard is likely to be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). With the 
dissolution of the Soviet Union, India has 

The Trade Protocol for 1992 between 
Indiaandthe Russian Federation was signed 
on the 22nd of February,1992. A banking 
arrangement has been entered into between 
the Reserve Bank of India and the Russian 
Bank of Foreign Trade. However, the Rus-
sian Bank has as yet not started issue of 
letters of Credit for imports of goods from 
India. Russian exports to India have also not 
begun to take place as yet. In the absence o~ 
Rupee generation arising out of Russian 
exports to India, Indian exports to Russia 
underthe new Protocol are yet to materialise 
in a substantial measure. Some representa-
tions have been received from India export-
ers in this regard.The matter has been 
brought to the attention of the Russian 
Govemment who have been urged to begin 
supplies of commodities and raw materials 
as per the Trade Protocol to India so that 
Indian exports can also take place. 

Caustic Soda Flakes 

*641. DR. RAMESH CHAND TOMAR: 
Will the Ministerof COMMERCE be pleased 
to state: 

(a) whether the caustic soda flakesl 
solids/lye are being imported at present; 

(b) if so, the quantity improved during 
1989-90,1990-91 and 1991-92; 

(c) whether these items are exported 
also; 

(d) if so, the quantity of each item ex-
ported during 1990-91 and 1991-92; 

(e) whether the Government propose to 
provide additional incentives for export to 
ca",stic soda; and 
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(f) if, so, the details thereof?
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THE DEPUTY MINIS TER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). In terms of
the Export and Import Policy. 1992-97, im-
port and export of caustic soda f1akes/solids/
lye is freely allowed.

A detail indicating the imports and ex-

ports of the item, both quantily and value-
, wise, during the period from 1986-87 to
"'988-89 for which data is available, is given

in enclosed statement

(e) and (1). With a view to providing
incentives to the exporters 40% of the export
proceeds are converted into Indian rupees
atthe official rate and the balance 60% auhe
market rate.
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Export of eoa,... Ora'l18 

"642. SHRI DIGVUAYA SINGH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the details of the coarse grains 
exported during 1990-91 and 1991-92; and 

(b) the amount of foreign exchange 

earned therefrom? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSIHID): (a) and (b). The quanti-
ties of coarse grains exported during 1990-
91 and 1991-92 (April to December, 1991) 
and foreign exchange eamed therefrom are, 
as under:-

April '90-March '91 April'91-December 1991 

Coarse Grains 

Quantity 
(MTs) 

7300 

Loan Assistance from International 
Financial Institutions for Roads and 

Brldgas 

"643. SHR!MATIKRISHNENDRA 
KAUR (DEEPA): 

SHRI CHETAN P. S. 
CHAUHAN: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the names of the International finan-
cial institutions which provided loan assis-

,._ tance for construction of bridges and roads 
in the country during 1989-90, 1990-91 and 
1991-92; 

Valus 
(Rs.lLakhs) 

Quantity 
(MTS) 

8847 

Value 
Rs.lLakhs) 

413 

(b) the amount of assistance provided 
by each of these institutions, year-wise; and 

(c) the time scheduled for completion of 
these projects? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) During this 
period,loan assistance from Asian Develop-
ment Bank and World Bank was availed for 
the development of National Highway and 
State Highway projects. 

(b) The loan assi~ance reimbursed from 
the World Bank and Asian Development 
Bank during this period is: 

Year Asian Development Bank World Bank 
(US $ in Millions) 

1989-90 0.181 28.204 

1990-91 20.537 16.069 

1991-92 56.673 27.638 
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(c) Expected time schedule forcomple-
tion of works under the concerned World 

(i) World Bank First Loan 

(Ii) ADS First Loan 

(iii) World Bank State Road Loan 

(iv) ADB Second Loan 

[ Trans/ation] 

Price Fixation of Imported Rubber 

*644. SHRI BALRAJ PASSI: 
SHRt DEVI BUX SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Government have car-
ried out any study on price fixation of im-
ported rubber and its quality; 

(b) if so, the details and the outcome 
thereof; 

(c) whether there is any disagreement 
between the tyre industry and the State 
Development Corporation on the above is-
sue; 

(d) if so, the detaDs thereof and the 
reasons therefor; and 

(e) the steps proposed to be taken by 
the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEEO): (a) and (b). Govern-
ment has not carried out any study on price 
fixation of imported rubber and its quality. 

(c) to (e). Terms, including price. of 
STC's offer for sale of if1l)Orted stocks of 

Bank! Asian Development Bank loans is as 
under: 

Dec., 94 

Dec., 94 

June., 96 

Dec., 96 

rubber are still under discussion with the 
industry. 

[Eng/ish) 

Proouctlon of Cloth In NTC Mills 

*645. SHAI PARASRAM BHARDWAJ 
Will the Minister of TEXTILES be pleased Ie 
state: 

(a) the targets, rt any, fixed and the 
actual production of cloth in each of the 
NationalTextileCorporation mills during each· 
of the last three years, unit-wise; 

(b) the details of modernisation and 
rationalisation plans for NTC mills; and 

(c) the extent of loss incurred in each of 
NTC mills during each of the last three years? 

THE MINISTEA OF STATE IN THE' 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOl): (a) Statement-A showing the year-
wise and mill-wise production of cloth of NTC 
mills vis-a-vis targets is attached. 

(b) The Eighth Plan proposals of NTC 
envisages investment of Rs. 532.73 crores 
on modernisation and As. 689.6"1 crores on 
labour rationalisation. 

(e) Statement-B showing the mill-wise 
profrtlloss of NTC mills, during 1988-89 to\ 
1990-91 is attached. . 
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Smuggling of Textiles 

A~HIL 1 U, 199:.! 

[Translation} 

written Answers 1 12 

"646. SHRi GiRDHARI LAL BHAR· 
GAVA: Will the Minister of FINANCE be 
pleased te state: 

(a) whelher the; Government have re-
ceived any representations to curb the 
smuggling of syrithetic textiles, both yarn 
and fabrics i:lto !i',,J C()Jrltry; 

(c) the raaciion 0: the Government 
thereto; and 

(d) the steps taken/proposed to be taken 
by the Government in the matter? 

THE M!NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) te (d). Repl'esentatior)s 
have lIeen received in the past about smug-
gling 01 synthetic textiles into the country. 
Though Indian manufactured synthetic tex-
tiles compare favoraole in quality, print and 
taxtur with irnpOl1ed ones, thet are more 
expensive due to various factors such as 
lack of economies of scale, higher energy 
cost, etc. 

The Gov~rnrnen! has. however, permit-
ted setting up of nolo'.' factories and expan-
sion of the existlflg capacities lor the manu-
facture of polyester fiore and polyester yarn 
~o enable the manufacturers to achieve the 
9conomies 01 scale thereby reducing the 
~ost of manufacture and hence the incentive 
or smuggling. 

The anti-s'11uggfing drive has also been 
ntensifiod sini~"ta~o:JU31y and closs co-
)rdir,ation is bi3i:'1!; maintained between all 
he agencies concerned with the detection 
tnd prevention of f-:11ugg!ing. 

National Highways In Madhya PraJesh 

*647.SHRIANANDAHIRWAR:Wi!ilh~ 

Minister of SURFACE TRANSPOR1 be 
pleased to state: 

(a) the details of the proposals seni by 
the GO'/emment of Madhya Pradesh dIning 
1991-92 for the development of N.lticna! 
Highways; 

(b) the number of the proposa:s a::: 
corded approval; and 

(c) the amount of the proposals ac-
corded approval; and 

(ti) the amount releaSed, prOpOS2HYISe ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGDISH TYTLER): (a) to (c/. Gov-
ernment of Madhya Pradesh had sent 43 
proposals for development of National Higil-
ways during 1991-92. Out of these, 20 J:.i0-
posals amounting to Rs. 109.045 crOi8S 
were approved. Nc· amount was released for 
these works during 1991-92, since by end of 
March, 1992, actual execution o! the works 
had not commenced. 

Investment from Mutual Funos 

*648. SHRI KASHIRAM RIINA. 
SHRI ARJUN SINGHYADAV; 

Wililhe Ministerof FINANCE be pleased 
to state: 

(a) the amount collected by the nation-
alised banks under mutual funds scheme 
during the last three years; 

(b) the amount of investment made out 
of the fund, State-wise; and 
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(c) the steps taken by the Government movement on the mainland-And man & Nico· 

to make the investments in the States a~ ptlr bar islands sector is four. 
the colle;tions? 

THE MINISTER OF SlATE !N THE 
MIN!STRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The amount col-
lected by Mutual Funds sponsored by na· 
ti(Yialised banks during the last three calender 
y&ars was about Rs. 4655.5 crores. The 
resources raised by mutual funds are in-
vested in capital market securities such as 
shares and debentures and money market 
instruments. Most of these instruments are 
not Stat specific, hence amount of state-
wise investment made out of the resources 
mobilised cannot be given. Mutual Funds 
ado~t their own strategy in the matter of 
investment based on their commercial judge-
ment. It is not intended to regulate state-wise 
deployment of funds collected by mutual 
fJI~ds. 

Ships for Andaman and Nlcobar 
Islands 

*649. SHRI MADAN LAl KHURANA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the total number of ships required 
between Andaman & Nicobar Islands and 
the mainland; 

(b) the number of ships operating there 
at present; and 

(c) the steps being taken to meet the full 
requirement of ships in order to solva the 
problems faced by the people of Andaman 
and Nicobai Island? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) As t)e; the 
assessment of Andaman & Nicobar Admn. 
the minimum number of passenger vessels 
required for catering to the passenger traffic 

(b) and (c). Two passenger-cum-cargo 
vessels are available'for operation on main-
land-Andman service. Gut of this, one ves-
selnamely M. V. Nicotlar has bE!en tempo-
rarilywithdrawn foropprati'lg the Haj service 
and this vessel is expected to resume opera-
tions on mainland-Andaman sect~r by end 
August. 1992. One new passenger-cum-
cargo vessel namely M. V. Nancowry has 
been delivered in Poland on 31.3.92 and this 
vessel is expected to commence operations 
on the mainland-Andaman sector by earty 
May, 1992. Another passenger-cum-cargo 
vessel, Identical 10 M. V. Nicobar and M. V. 
Nancowry is on order with a Polish Shipyard 
but the delivery of the vessel is uncertain. 
Besides, in 1he Eighth Plan, A&N Admini 
stration has proposed reconditioning of Ihl 
passenger-cum-cargo vessel M. V. Akba 
for operation for anotherten years and plac 
ing orderfor one new passenger-cum-cargl 
vessel with capacity to carry 1200 passen 
gers and 1500 tonnes 01 cargo. 

[English] 

Employment In Handicraft Sector 

*650. SHRI PRAT.APRAO B 
BHONSlE: Will ihe Minister of TEXTILE~ 
be pleased to state: 

(a) whether some steps are envisagec 
to give greater thrust on employment ave· 
nues in the handicraft sector; and 

(b) it so, the detaiis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOI< 
GEHLOn: (a) and (b). The handicrafts in· 
dustry js essentially employment intensive 
and export-oriented. The 8th Plan for the 
handicrafts sector alms to enhance the 
opportunities of income and employment 
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U.S.AID from craf1s as an economic activity. In order 
to accomplish the objective, a greater thrust 
has been accorded to an integrated ap-
proach encompassing various measures 
intended for the development, expansion 
and sustaining of production of handicrafts 
with an emphasis on design andtechnologi-
cal development, surveys and studies, and 
innovative marketing strategies. A concept 
of craft development centres in identified 
craft pockets has been introduced to provide 
a package of inputs including design guid-
ance, raw material, common facility services 
etc. to a cluster of artisans under a single 
umbrella. To upgrade existing skills and to 
develop new skilled hands, a scheme of 
training has also been in operation. A special 
programme has also been launched for 
revival of the languishing crafts. 

Development 
Assistance 

Title II 

USFY 1990 
(Oct. 89 to 
Sept. 90) 

21.5 

94.0 

115.5 

Besides US $ 98.00 million to be pro-
vided in FY 1992, US $ 25.00 million worth of 
edible oil is likely to be made available under 
Title III PL 480 Programme. 

(b) No, Sir. 

(c) Question does not arise. 

(d) None. 

*651. SHRI RAM NARAIN BERWA: Will 
the Minister os FINANCE be pleased to 
state: 

(a) the details of US aid to India during 
the last three years; 

(b) whether US aid has reduced sub-
stantially during the above period; 

(c) if so, the reasons therefor; and 

(d) the projects likely to suffer as a result 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) U. S. AID assistance 
authorised during the last three U. S. Fiscal 
Years (October to September) are as tol-
lows:-

US FY 1991 USFY 1992 
.(Oct. 90 to (Oct. 91 to 

Sept. 91) Sep.92) 
(Estimated) 

20.9 22.0 

77.1. 76.0 

98.0 98.0 

Tenth Finance Commission 

*652. SHRI SHARAD DIGHE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to 
constitute the Tenth Finance Commission; 

(b) if so, the time by which the same is 
likely to be constituted; 

(c) the progress made so far in this 
regard; 
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(d) whether any terms of reference have Urban Cooperative Banks and other related 
been formulated; and matters. The terms of reference of the 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). Yes, Sir. 
The Tenth Finance Commission is to be 
constituted not later than 17th June, 1992. 

(c) to (e). Preliminary action has already 
been initiated and an informal Study Group, 
with representatives of Ministry of Finance, 
Planning Commission and Officers of six 
State Governments, has been constituted 
for suggesting the terms of reference forthe 
Commission. 

RBI Committee on Urban 
Cooperative Banks 

6824. SHRI RAM PRASAD SINGH: Will 
the Minister of FINANCE be pleased to state: 

(a) whether a committee of Reserved 
Bank of India examined the issue of expan-
sion of Urban Cooperative Banks' network 
all over the country; 

(b) if so, the terms of reference of the 
committee; 

(c) the findings of study and the financial 
position of the Urban Co-operative Banks 
registered and operating in Delhi under the 
Delhi Cooperative Societies Act; and 

(d) the control of Reserve Bank of India 
over these banks to ensure safety of the. 
depositors particularly that of Cooperative 
House Building and Group Housing Socie-
ties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b) Reserve Bank of India 
(RBI) has constituted a Committee underthe 
Chairmanship of Shri S. S. Mara the to 
review the policy relating to licenSing of new 

Committee are given below:-

1. To review the present policy of 
Reserve Bank of India in regard to 
licensing of new Primary Urban 
Cooperative Banks. 

2. Toexaminewhetherdifferentcrite-
ria need to be laid down for organi-
sation of banks in States which are 
advanced in urban cooperative 
banking as compared to States 
where the facilites have not yet 
developed. 

3. To consider whether primary credit 
societies which have attained via-
bility norms should be recognised 
as urban cooperative banks and if 
so, the conditions which should 
govern such recognition. 

4. To examine whether the viability 
norms presently prescribed particu-
larty in regard to capital adequacy 
need upward revision. 

(c) The Committee has not submitted its 
report. There are 14 Urban Cooperative 
Banks functioning in Union Territory of Delhi 
at present, besides 2 banks which are under 
liquidation. The financial position of Urban 
Cooperative Banks in Union Territory of Delhi 
as on 30.6.1991 is given below:-

(Rs. in lakhs) 

Paid-up Capital 653.01 

Reserves 6404.96 

Deposits 8607.10 

Borrowings 13.75 

Loans & Advances 4860.45 

(d) The functioning of Urban Coopera-
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tive Banks Is controlled by Cooperative 
Department of the State concerned as well 
as RBI. The control of RBI is exercised 
through its regulatory, supervisory, opera-
tional and promotional functions. One of the 
objectives ot the control is safe guarding the 
interests of depositors of these banks. Dur-
ing the course of inspection of Urban Coop-
erative Bank conducted by RBI and audit 
done by the Cooperative Department, nec-
essary recordslbooks of accounts etc. are 
checked keeping the above point in view. 

Vi.,lation of R. B. I. Directives by 
Commercial Banks 

6825. SHRI GEORGE FERNANDES: 
Will the Minister os FINANCE be pleased to 
state: 

(a) whether the commercial banks are 
flouting directives of Reserve Bank of India 
regarding operation of post Shipment export 
credit denominated in foreign currency at 
international interest reads as reported in 
the 'Economic Times' dated 29.1.1992; 

(b) if so, the details thereof; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Reserve Bank of India have 
reported that they have not come across any 
case of violation of their instructions in re-
gard to US Dollar Denominated Post Ship-
ment Export Credit. 

(b) and (c). Do not arise. 

Checking of Baggages of Passengers 

6826. SHRI MOHAN RAWALE: Will the 
Minister os FINANCE pleased to state: 

(a) whether the baggages of passen-
gers travelling from Bombay to Delhi by Air 

India flights are checked at the airport while 
boarding the plane; 

(b) if not, the reasons therefor; and 

(c) the measures proposed to be taken 
in this regard to avoid any mishap? 

THE MINISTER OF STATE IN THE 
MINISTRY FINANCE (SHRI RAMESHWAR 
THAKUR): (a) Yes, Sir. 

(b) and (c). Does not arise in view of 
reply to (a) above. 

[Translation] 

Loss of excise Duty Due to Illegal 
Manufacture of Television Sets 

6827. SHRI DAU DAYAL JOSHI: Will 
the Minister of FINANCE be pleased to state: 

(a) the extent of annual loss of excise 
duty to the Government due to illegal manu-
facture of television sets; 

(b) whether any drive has been launched 
to streamline the functioning of all the Collec-
torates of Central Excise to check evasion c:' , 
excise duty; 

(c) if so, the details thereof; and 

(d) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) It is not possible to 
estimate the extent of loss of excise duty 
suffered by the Government due to illegal 
manufacture of television sets, as such 
manufacture is a clandestine activity; 

(b) to (d). Pursuant to the directions 
issued by Central Board of Excise & Cus-
toms in November, 1991, the Collectors of 
Central Excise . launched a concerted anti 
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evosIondrtve by organising transit checkl1, THE MINISTER OF STATE IN THE 
surprise visits to suspect units, critical study MINISTRY OF FINANCE (SHRI DALBIR 
of price lists and classification lists of eva- SINGH): (a) The Houses ~onstructed with 
sIon-prone commodities, stock challenges i¥tlp of loans. from lIC are mortgaged with 
and effectille audl of MODVAT ~ccounts. As the LIC and are fully insured which inetudes 
a result of these efforts additional excise ir.suranoe against the terrorist risk. 
duty evasion of over As. 40 crores has been 
detecteddurlng the period November. 1991 (b) Ooes not arise. 
to February, 1992. 

A specifiC Circular was also issued in 
January, 1992 to alert field formations re-
garding evasion of duty by T. V. manufac-
tures. One major case of evasion of Central 
Exclse duty by T. V. manufacturer was de-
tected.fn February, 1992 and an amount of 
about As. one crores has been realised in 
the said case. 

(EngIVI) 

lnaurance by UC In Kashmir Valley 

6828. SHRI BHUWAN CHANDRA 
KHANDHRI: Win the Minister of FINANCE 
be pleased to state: 

(a)whetharlnsurance Is not being given 
In to the houses belonging to Kashmir 
Families, which were constructed with the 
help of ure IrisuIanoe Corpn. loan and later 

• on burnt to ashes by terrorists in the State; 

(b) I so, the reasons therefor; 

(c)whetherthere Is any proposal to give 
fun MUrance cover to all such affected 
Ioanles or exempt recoveries from them; 

(d) II so~the details thereof; and 

(e) If not, the reasons therefor? 

(c) to (e). There is no proposal before 
the LlC for exempting recoveries of loans 
and advances. No such exemption is pos-
sible because LlC, being n public financial 
institution, has to work on commercIal prin-
ciples. 

Joint Ventures 

6829. SHRt BAPU HARI CHAURE: WUI 
the Mlnillter of COMMERCE be pleased to 
state: 

(a) the names of the countries with 
which India have SEit up join1 ventures during 
1991 -92 and propos!,) to set up dl.lring 1992-
93; 

(b) the fiE>lds in which slich Joint ven-
tures have 00e1l set ""13 or are proposed to be 
setup; and 

(c) the other details of such joint ven-
tures? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRt SAL-
MAN KHURSHEED): (a) 10 (c). A Statement 

. of joint venture proposals approved between 
1.4.91 and 31.3.92 lS9nclosed. No proposal 
have yet been cleared for 1992-93. 
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Brand Name. of Products for Export 

6830. SHRI B. DEVARAJAN: Will the 
Minister 01 COMMERCE be pleasedtostate: 

(a) whathertha Govemment propose to 
develop Its OVl,) brand namlls of the products 
which are exported in large quantities; and 

(b) if so, tna details thereof and the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! $Al-
MANKHURSHEED): (a) and (b). Topopula-
tlon various brands of Indian spices and to 
project "Indianness· and "Quality' the Spice 
Board has iaunched a "Brands Promotion 
Scheme". 

As regards raw coffee exports, the 
Coffee Board had made an attempt to brand 
the raw coffee exports wit'" the introduction 
of a new grade 'Mysore Nuggets ES'. 

In me case of tea, logo car11laigus of 
Assam and Darjeeling teas are being carried 
out in sfNfmlf (';cunt~s. 

Deames~ Allowance to Central Govern-
ment Employ .... 

6831. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pl&ased to 5tat6; 

(a) whether the C9nlra! GovernmEln! 
employees who were drawing the basic pay 
less than -As. 3.5001- had been granted 
Dearness Allowance at the rate of 9 P"lrcanl 
from Jul~ 1, 1991; 

(b) whether the said increase in Dear-
ness Allowance Is allowed to be drawn by 
the emp!:lyees concerned when thei; pay Is 
.raised subsequently above As. 3.500/- as a 
result of promotion or earning of incrElment; 

(C) H not, whether the Govemment are 

considering to aHowsuch employees to draw 
the Deamess AHowanee at the same rate 
since they were eligble for the same at the 
time ot sanction; and 

(d) th~ steps taken for payment of in-
stallment of Dearness Allowance due to the 
Central Government employees w. e. 1. 
January 1 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): (a) In fact, 9% was 
the increase in the Dearness Allowance al· 
lowed from 1.7.91 in respect of employees 
drawing basic pay upto Rs. 3500/- per month 
and not the amount of Dearness Allowance 
as such. Further, orders granting additional I 

instalments of Dearnes allowance due from 
1.7.91 in respect of ef11lloyees drawing basic 
pay above Rs. 3500/- per month and from 
1.1.92 in respect of aU Central Government 
employees have since been Issued. 

{bi to (d). Do not arise, in ~ of (a) 
above. 

Amendment to Motor Vehicles Act, 
1988 

6632. SHRI P. C. THOMAS: WUI the 
Minister or SURFACE TRANSPORT be J; 
pleased to state: 

1 
(a) whether the provisions in the Motor.;1 

Vehicles Act, 1988 debars the claimants to 
file clalroo after the expiry of twelve monttbof 
the accident; 

(b) if so, whether the Government have 
received any representations to amend the 
Motor Vehicles Act. 1988 In this regard; and 

(c)!t so, the reaction oftheGovernment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
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(SHRI JAHDISH TYTlER): Ca) Yes. Sir. 

(b) Yes. Sir. 

(c) The provisions of Sections 158 (6) 
and 166 (4) of the Motor Vehicles Act. 198a 
give sufficient flexlbUlty to the Claims Trlbu-
nalstoacceptclaimsforcol\l)9nsationunder 
the Moter Vehicles Act. Government are 
also not aware of any case where in a clalm 
for compensation has been rejected on 
account of the delay In filing the claim. 
Govemment therefore, do not consider It 
necessary to make any amendment to the 
existing provisions of the Motor Vehicles 
Act, 1988 In this regard. 

Remittances of Foreign Exchange 

6833. SHRI BHAGWAN SHANKAR 
RAWAT: WIll the Minister of FINANCE be 
pleased to state: 

(a) whether Ir the Budget Speech 'or 
1991-92, the Govemmenl had declared that 
the scheme of remittances In toreign ex· 
change would come Into immediate effect 
while It was made applicable from a lattar 
date notified by the Govemment; 

(b) the amount of foreign exchange 
remittances received In between the period 
of declaration of the scheme in the Budget 
and the notification of item implementation; 

(c) whether the Govemment have re-
ceived representations to bring those remit· 
tances within the umbrella of the Remittance 
of Foreign Exchange and Investment In 
Foreign Exchange Bonds (Immunities & 
Exemptions) Act, 1991; and 

(d) if so, the decision taken by the Union 
Govemment thereon? 

THE MINISTER OF STATE IN THE 
rotINISmY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Although the 

Introduction of the Remittances In Foreign 
Exchange Scheme was announced In the 
Budget Speech of the Finance Minister on 
24th July, 1991, the Scheme came Into 
operation with effect from 18th September, 
1991 when It was notHied under the Remit-
tances of Foreign Exchange and Investment 
In Foreign Exchange Bonds (Immunitiesand 
Exemption)Act,1991. Thus no remittances 
could be recelvedunderlhe Schemaprlorto 
18th Septamber, 1991. 

(c) and (d). Some requests were re-
caived by Government Reserve Bank of 
India for giving retrospective effect to the 
said Scheme. However, H was not found 
possible to entrain such requests In view of 
(a) and (b) above. 

[ Translation) 

NHB'S Assistance for Construction of 
Houses In U. P. 

6834. DR.LAl BAHADUR RAWAl:WiU 
the Minister of FINANCE be pleased to state: 

(a) whether the National Housing Bank, 
Bombay has provided refinance facilities to 
Uttar Pradesh State Agricultural Rural De· 
velopment Bank for the construction and 
repair of houses; 

(b) if so, the amount of loans provided 
by the National Housing Bank; 

(cl whether the Govemment of Uttar 
Pradesh has utilised this amount; 

(d) If so, the detaiis thereot; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. National Housing Bank 
(NHB) has formulated a Scheme for sub-
scription to Special Rural Housing Deben-
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tures (SRHDs), in terms of which NHB sub- (c) whalher any inquiry has been con-
scribesto SRHDsftoated by Agricultural and dueled In this n.gard; 
Aural Development Banks, covering thrl 
entire lending to rural housing under the 
scheme against guarantee of the concemed 
State Govemment. 

(b) National Housing Bank has reported 
that It has so far subscribed As. 899.50 lakhs 
towards SAHOs floated by Uttar Pradesh 
Agricultural and Aural Development Bank 
(UPAADB). Besides this, NHB has also paid 
As. 100 crol8S to UPARDB specifically for 
housing loans to the victims of the recent 
earthquake in the hilly regions of Uttarkashi 
as ad hoc payment. 

(c) to (e). In terms of NHB scheme, the 
housing loans are first disbursed by ARDBs 
andtheSRHDsareffoatedthel8after.SRHDs 
are floated not for the amount of housing 
loan sanctioned but for the amount of hous-
ing loans actually disbursed. Accordingly, 
NHB's financial assistance by way of sub-
scription to the SRHDs Is made on only after 
the amount has been actually utilised by the 
beneficiaries. In respect of the amount of As. 
10 crores, however, the amount was re-
leased to the UPARDE for being adjusted 
against housing loans to be granted to the 
victims cftheearthquake. UPARDB has not 
fumished a report on the utilisation of the 
sametoNHB. 

[English] 

Los. of Flag of Jhanal KI Rani 

6835. SHRI PIUS TIRKEY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the flag of Jhansi Ki Aani, in 
the Rajasthan Alfles Regimental CentI8, 
Delhi has been found missing; 

(b) If so, the details of the case; 

(cI) If so, the outcome thereof and the 
action taken by the Govemment in this re-
garo;and 

(e) If not, the reasons therefor? 

THE MINISTEA OF STATE IN THE 
MINISTRY OF PETAOLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KAISHAN KUMAA): (a) to (e). The flag of 
Jhansi-Ki-Aani purported have been cap-
tured in 1857 was in the possession 01 5 
Rajputana Rifles. In October 1977, the flag 
was despatched 10 the Rajputana Rifles 
Regimental Centre (RRRC), Delhi Canton-
ment for safe custody. as the battallion was 
due to move to a field area. The flag was 
found missing sometime In 1978from RRRC, 
Delhi. When the Unit requestedforthe return 
of the flag In May 1980, it was not traceable. 

A Unit Court of Inquiry held in 1'980 and 
a Staff Court of Inquiry held in 1982" could 
not trace the whereabouts olthe flag, though 
some lapses on the part some Officers were 
pointed out for the loss. However, the case 
was dosed by the then COAS. Subsequently, 
the Government reviewed the matter and 
entrusted the case to the CBI. The CBI 
n.glstered a case in 1988 and·conducted a 
detailed investigation. Inquiries were also 
made through Interpol and Indian Embas7 
siesabroad.particularly in U. K. bytheC. B. 
I., but no evidence or clue regarding the flag 
could be obtained. Consequently, the CBI 
closed the case and filed a Closure ReportUl 
s 173 CrPC In 1991 In the Court of Chief 
Metropolitan Magistrate, Delhi. As even 
investigations by the CBI could not trace the 
flag, oIlestabIlsh any criminal case against 
anypersons,theGowmment had no option. 
but to close the case In 1991. 
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UnclaImed Money with Insurance 

Companies 

6836. SHRI MANIKRAO HODlYA 
GAVIT:WilllheMlnlsterofFINANCEpleased 
to state: 

(a) whether large amount of monel Is 
lying unclaimed with various insurance 
companies in public and private sectors, 
particularly in the State of Maharashtra; 

(b) il so, the amount lying unclaimed in 
each company; and 

(c) the areas in which the unclaimed 
money has been utilised during the last three 
year>,? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIA 
SINGH): (a) and (b). The tOlal unclaimed 
money lying with the lIC in respect of un-
claimed death and maturity claims in 1990-
91 was As. 8.87 crores. Out of this, an 
amount of Rs. 383 crores was in Maharash-
Ira. Tllere is no unclaimed money with the 
GIG and its four subsidiaries. There are no 
insurance companies in the private sector. 

(c) The unclaimed amounts have been 
written back by the LlC to the life fund. Under 
the existing investment pattem, 75% of the 
accretion to the Fund is invested every year 
in socially-oriented sectors such as, Central 
GoYI. marketable and guaranteed securi-
ties; State GoYl. securities etc. and the 
rel""'.aining 25% in other Investments such as 
purchase of shares,loans to policy holder s 
etc. 

Foreign Exchange Reserves 

6837. SHRI BHAGEY GOBARDHAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of foreign exchange 

reserves available as on the first date of 
January, February, March and April, 1992, 
respectively; 

(b) the factors contributing to the total 
foreign exchange build up of reserves as on 
the aforesaid dates; and 

(c) the time likely TO be taken to build up 
the reserves mostly trom the expeort eam-
Ings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUA): (a) The amount of foreign 
exchange reserves (excfuding Gold) and 
Special Drawing Aights) available as open-
ing stock on the first dates of January, Feb-
ruary, March and April 1992 was As. 928 7 
crores. As. 9766 erores, HS. 10791 crores 
and As. 14578 crores respectively. 

(b) The build up of reserves on a particu-
lardate is the net result of a large number of 
transactions in the external sector. During 
January to March 1992 the main factors 
contributing to the t01al foreign exchange 
build up were aid receipts, purchases from 
IMF, inflow through India Development 
Bonds. and purchases from authorised 
dealers representing mainly realisations of 
export earning and other current receipts net 
of payments for import, debt services and 
other invisible payments. 

(c) Reserves build up. being the net 
result of all the transactions in the external 
sector, can not be linked to export earnings 
alone. 

Report of BASLE Committee 

6838. SHAI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
have studied the Basle Committee's Report 
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Particularly on capital adequacy norms; and 

(b) it so, the action the RBI propose to 
take to pre-scriberlsk weighted capital ratios 
for banks including foreign banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAl-SlA 
SINGH): (a) Yes, Sir. 

(b) Reserve Bank of India (RBI) have 
reported thattne question of prescribing risk 
weighted cap'!al assets ratio as a capital 
adequacy measure for banks in India (in-
cluding foreign banks) on the lines of the 
BASLE Com:nittee noons is under consid-
eration. 

Insurance Scheme for Rubber Plante,. 

6839. SHR! A. CHARLES: Will the 
Minister of FINANCE be pleased to state: 

(?) whether an insurance scheme for 
rubber piaHlers have been introduced in 
Kerala. by the National Insurance Company; 

(b) It SI:', the areas of rubber plantation 
which has been covered under the scheme, 
district -wise; 

(CI whetharlhe response to the scheme 
has been encouraging; and 

(d) Ii on, the steps taken to promote the 
scheme among medlul"'1 ant' small scale 
cultivators? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) An insurance scheme covering 
rubber plantations in India, jointly sponsored 
by Nalionallnsurance Company Ltd. andthe 
Rubber Board, was introduced in Decem-
ber,1988. 

(b) A lotal area of around 6,500 Hec-
tares has been conversed underthe Scheme 

in the State of Kerala upto 31 stMarch, 1992. 
The district-wise Information is. however, 
not available with the Company sin~ the 
Certificates of Insurance are issued by the 
Rubber Board, through its regional offices 
spread all over India. 

(c) and (d). It is too early to j;Jdge the 
performance of the Scheme ~ince il was 
introduced only in December, 1988 and that 
too, on optional basis. Efforts are, however, 
being made to popularise the Schemo among 
cultivators. 

[Translation1 

Task Force for Powerlooms 

6840. SHRt N. J. RATHVA: W;li the 
Minister of TEXTILES be pleased 10 state: 

(a) whether the Government have con-
stituled an y task force t6 determinetl"lH ways 
and extent of the credit to be provider: \0 the 
powerlooms for their modernisation ~ and 

(b) if so, the detaiis of the facilities 
proposed to be provided to the powerlooms? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES {SHRI ASHOK 
GEHLOn: (a) Yes, Sir. 

(b) A Task Forcew().s constill.ltev b)' tht) 
Ministry 01 Textiles in May, 1967. It d~-::5 10 

lltudythe problems of credit in the decan lral·· 
ised powerlooms sector and maKe suitable 
recommendations in this behan, 

Major recommendations aj tho:) Task 
Force had been that onetime requirement of 
funds for working capital and for modernisa-
tion of powerlooms be made avaiiabie which 
could be enhanced in subsequent years. 
These loans should be on the terms and 
conditions which are applicable to 5S1 Units. 
SlateGovemments should encourage coop-
erativisation in the powerloom sector. State 



145 Written Answers CHAITRA 21, 1914 (SAKA) Written Answers 146 
level Apex marketing Institutions be encour- Independent States Including Russia during 
aged for marketing activities. the year 1992-93J 

[EngOsh] 

IClef's Agreement with Bank 
of New York 

6841. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the industrial Credit and 
Ir.vestment Corporation of India negotiated 
for a guarantee worth $100 mUlIon for export 
and import with Bank of New York and Lazard 
Freres and. Company In February, 1992; 

(b) if so, the details thereof; and 

(c) the loss suffered by ICICI in the deal, 
!fan)'? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(h) Does not artse. 

(c) Ooes I"ot arise. 

[Translation] 

Export of Tea to commonwealth of 
'ndependent State 

6842. SHRI VISHWANA TH SHASTRI: 
Will the Minister of COMMERCE be pleased 
to ~tate: 

(a} whether there Is a fall In the export of 
Indian tea 10 the erstwhile Soviet Union: 

(b) If so, the details thereof; and 

(c) the details ofthe orders received for 
the export of tea to the Commonwealth of 

THE DEPUTY MINISTER IN mE 
MINISTRY OF COMMERCE (SHRI SAL-
MANKHURSHEED):(a)and(b). Theexport 
of tea to erstwhile USSR from India during 
1991 was estimated at 104.5 Million Kgs. 
with an export earnings of As. 546.85 ero ... 
compared to the export of 128.6 Million Kgs. 
valued at As. 670.72 crorea In 1990 Indlcat· 
Ing a decline of 24.1 Million Kgs.ln respect of 
volumas and As. 123.87 crores in respect of 
export earnings. 

(c) Trade provision for exports of tea 
from India to Russian Federation during 1992 
Is fixed at 60 Million Kgs. on rupee payment 
basis. Similarly in respect of Uzbekistan a 
protocolforexportof3MilUonKgs.o,teawlh 
a value of US $6.1 0 MllUon has been signed. 
In respect of Kazakistan 15000 tonnes of tea 
has been agreed for export from India. 

(EnqOsh) 

Recommendations of Vohra Committee 

6843. SHRIMATI VASUNDHARA 
RAJE: WrBthe Ministerof SURFACE TRANS-
PORT be pleased to state: 

(a) the salient features of the recom-
mendations made by B. B. Vohra Comnll-
tee; 

(b) the total amount required for the 
development and maintenance of National 
Highways as recommended by Vohra 
Committee? and . 

(c) the steps taken to implement the rec-
ommendations of the Committee; 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGDISH TYTLER): (a) Salient as-
pect on which the Committee gave its rec-
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oml118ndatlon relate to: lHE MINISTER OF STATE IN THE 

MWISTRY OF FINANCE (SHRI DALBIR 
(I) IlJ1)rovement of the Agency Sys- SINGH): (a) to (c). Yes, Sir. All the 517 

tem; •• ,.. who are eligible have been 

(II) FInancial Control; 

(Hi) Maintenance, Improvement 'h1d 
Expansion to the National Hlgh-
way; and 

(Iv) Protection of National Highway 
-System and Provision of Ameni-
ties. 

(b) While the Vohra Committee has not 
r8CO'TImended any specific amount for the 
maintenance of National Highways. thetotal 
rough requirement of funds recommended 
by the Committee for development and 
expansion of the National Highway System 
over 20 years from 1985 to 2005 is Rs. 
12.000 crores at 1983-84 price level. 

(c) Broad!y, necessary action has been 

granted flood advance. Seven employees 
whowera not posted In Flood affected areas 
and six probationary employees who were 
not entitled to it under rules were not given 
the Flood AdvanCe. 

[Translation] 

Demand of Railway Machinery and 
Technology by China 

6845. SHRIGOVINDRAO NIKAM: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether railway technique and 
machinery have been demanded by China; 

(b) if so, the details thereof; and 

taken on all the recommendations of the (c) the steps being taken by the Govem-
Committee, subject to administrative and ment to meet these demands? 

. financial constraint wherever applicable. 
THE" DEPUTY MINISTER IN THE 

FloodAdvancatoLICEmploy... MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) No, Sir. 

6844. SHRI ROSHAN LAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whetherthe Life Insurance Corpora-
tion has granted flood advances to its em-
ptoyees in Sirohi and surrounding areas of 
Jodhpur division on account of floods oc-
cuned in July. 1990; 

(b) if so, the number of ef11)loyees who 
have been granted flood advance and those 
who are yet to be granted including the 
probationary efT1)loyees; and 

(c) the steps taken by the Government 
to release flood advance to the remaining 
efT1)loyees? 

(b) and (c). Does not arise. 

[English) 

Utilisation of Surplus Land by Port 
TNst 

6846. SHRI GOPI NATH GAJAPATHI: 
WiUthe Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether every major port is having 
some surplus land in their possession; 

(b) if so, the manner in which these 
lands are being utilised; 
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Cc) whelhersome Pan Tru. have88f1t 

propos8Js for use of 1heae lands for their 
commelClal purposes; and 

Cd)' so,the raaclion.lDthe Government 
thendo? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHRIJAGDISH TYTlER): (a) and (b). Yes, 
Sir. The Port Trust land is utDised as per the 
ppllc:y guidelines Issued by the Government 
from time to time. 

(c) and (d). TheGovt. haveapprovedln 
principle the commercial development of 
Calcutta PortTrust land In collabOration with 
Indian Road Construction Corporation, a 
Public Sector Undertaking under1he admin-
Istrative control of this Ministry. 

GIC'S Subsidiary In Britain 

6847. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleaSed to state: 

(a) whether the General Insurance 
. Corporation propose to launch a subslcJiary 
In Britain in collaboration with other Com-
pany;and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIR 
SINGH): (a) and (b) A proposal to set up a 
subslcJiary in U. K. has been received from 
General Insurance Corporation of India etc. 
and this has been referred to the Inter-
Ministerial Committee on Joint Ventures 
Abroad In the Commerce Ministry for due 
examination, and appropriate cfearance. 

rTtanslation) 

CommemoratlveColnslNotes 

6848. SHRI RAMDEW RAM: 
SHRI LALIT ORAON: 

WIll the Minister of FINANCE be 
pleased to state: 

(a) the names of personalities in whole 
commemoration the currency notes and coins 
were released during the last three years 
aJongwith the nun&r, denominations and 
the dates on which these were released; 

(b) the number of one-rupee coins 
minted in the commemoration of Dr. Baba 
Saheb Ambedkar during his birth centenaq 
yearalongwlth the number of coins released; 

(c) whether the Govemment pr0PPS8to 
release mora such coins; and 

(d) if so, when and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No currency notes were re-
leased in commemoration of any personality 
during the last three years. However, one 
rupee Coins were released in commutation 
of Dr. B. R. Ambedkar Centenary Celebra-
tion on 14th AprIl; 1991. 

(b) The number of one rupee coins 
minted and released In commemoration of 
Dr. B. R. Ambedkar Centenary Celebration 
is about 48.32 million pieals. 

(c) Yes, Sir. 

(d) It is prof)Psed to release one rupee 
coin in memory of late Rajiv Gandhi on 21st 
May,1992. 
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(English1 during 1991-92. Out of these. 33 Nos. of 
proposals amounting to As. 19.23 crores 

Inc ..... lng the Draft of Hoagly River were approved. 

6849. SHR. SATYGOPAL MISRA:WlII 
the Minister of SURFACE TRANSPORT be 
pleased to state details of the steps pro-
posed t~ be taken by the Govemment to 
incraasethe draft of the river Hoogly (Bhagi-
rathl) for the benefit of calcutta and HaJdia 
port during the current financial year? 

THE MINISTER OF STATE QF THE 
MINISTRY OF SURFACE TRAN$PORT 
(SHRIJAGDlSHlYTlER):Conlinuesdradg-
Ing Is done by the dredgers of calcutta Port 
Trust and the Dredging Corporation of India 
to maintain Navigable drafts in the River 
Hoogly. A scheme known as Recession of 
Jiggerkhall Flat has been sanctioned at a 
cost of As. 43.29 crores for execution during 
the current financial year. 

Development of National 
Highway In Assam 

6850. SHRI PROBIN DEKA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the details of the proposals sent by 
. the Government of Assam to the Union 
Government for deveiopment of National 
Highways during 1991-92; 

(b) the number of proposals accorded 
approval; and 

(c) the allocations made for the said 
proposals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) and (b). 57 
Nos. of proposals for development of Na-
tional Highways in Assam were received 

(c) An allocation of 0.75 crores was 
made during 1991-92 for these Works. 

Inclualon of Ilona Cetago ..... 1n Benefit 
to cases of Death and Disability 

6851. PROF. SAVITHRAI LAKSH-
MANAN: WID the Minister of DEFENCE be 
pleased to state: 

(a) whether the Govemment have de-
cided to Include mora categories within the 
purview of the existing Government orders 
regarding the benefit to cases of death and 
disability attributable to Military Service; 

(b) if so, the decision made in this re-
gard; 

(c) whethertheefT1)loyment assistance 
Is extended to coyer cases of death and 
disability due to natural causes; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S . 
KRISHNA KUMAR): (a) No Sir .. 

(b) Does not arise. 

(c) and (d). Govemment exit orders 
whereby a dependant of each Servicemen, 
whose death or disability Is not attributable to 
MHltary service, are eligible forcompasslon-
ate appointment to Group 'C' or '0' posts in 
relaxation of El11lloyment Exchange/Staff 
SelectIon CommIssIon procedures. However, 
such cofl1)assionate appointment has to be 
provided within t~ Ministry of Defence only 
and Is subject to availability of vacancies. 
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Ta PIIInbIIIon In Kumayum and lion and PIIhoragarfl In Kumaon 

GerbwaI OIvJslona Division have been set up for rais· 
. Ing the plant. The Tea Board had 

exterided financial assistance to 
the tune of As. 9.89 lakhs for rals-
Ing these nuraetlel. 

6852.SHRI~SHAH:WIII 
the Minister of COMMERCE be pleased to 
state: 

(a) wh8lher Tea 80arU has set up Its 
Regional Offloa in lucknow in 1988 to pro-
mote tea plantation and tea Industry In 
Kumayum and Garhwal DIvIsion; 

(b) if so, the progress made by the 
GoYemment to develop tea plantation in the 
above divisions since 1988 and'to set uptea 
IndusIries there; and 

(c) the details of the areas coverad 
under tea plantation and the places where 
tea Industries have been set up In the above 
division so far? 

THE DEPUTY MJNJSTER IN THE 
MINISTRY OF COMMERCE (SHfU SAL· 
MAN KHURSHEED): (a) A regional office 
has been set up at lucknow in UalCh. 1988 
with a view to under-talmg development of 
tea industry In Uttar Pradesh including 
Kumaon and GaIhwaI DivisIons. 

(b) The progress made so far Is given 
beIow:-

(I) 0ecIarati0n of existing tea grown 
areas as 'hlly areas' for enabling 
tea gardens to avail of the loan and 
subsidy at higher rates for under· . 
taking replantation and extenslon-
planting programme and for the 
purpose of providing planting pro-
gramma and for th~ purpose of 
providing special assistance under 
New Tea Unit Financing Scheme 
of the Tea Board f~r setting up of 
new tea gardens. 

(H) Two nurseries one each in the dis-
trict of Dehraclun in GarhwaJ PlYi. 

(III) The Tea Board has sponsorad a 
six week's training programme for 
Imparting training In tea culture for . 
offlcialsottheStateGovemmentat 
Tea Research Association, Jorhat. 

(iv) A sum of As. 9.51akhs has been 
granted to the State Government 
for undertaking a pAt-investment 
study ror revival of the existing tea 
gardell6 and exploring the possI-
bllllies of expansion of tea cuItIva· 
tion In the State of Uttar Pradesh 
including Kumaon and GarhwaJ 
DIvIsIons. 

(c) There are seven tea estates with a 
total area of 867.59 hectares In Ooon VaRey 
in Garhwal region and another two with 
137.13 hectares In Kumaon region. The SoIl 
conservation Department of the State Gov· 
ernment planted tea In approximately 25 
hectares In the districts of Nainllal, AImora 
and pithoragarh of Kumaon Division. 

Waysl. Amenities Along NatIOnal 
Highways 

6853. SHRIMATI DILKUMARI BHAN· 
DARI: WiD the Ulnisterof SURFACE TRANS-
PORT be pleased to state: 

(a) whether some passenger oriented 
wayside amenities along the National High· 
ways have been provided; 

(b) if so. the details of these amenities 
along with the names of State and Union 
Territories situated on these National High· 
ways; 

: ~ 
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(c) whether some schemesfordatlelop-
men! of sites Infrastrurc ture facilities have 
also been undertaken; and 

(d) If 80, the details with names of State 
and UnIon·Territories proposed to be cov· 
eNd under this scheme during the year 
1 __ 131 

Tt£ MINISTER OF STATE OF THE 
MINISTRY OF' SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). So 
far one facility at km457 on NH 17in Mahar· 
ashtra has been col\'l)leted and opened 
under the private sector scheme of the 
Government for providing wayside amenl· 
ties along the National Highways. 

(c) The Central Govemment has an 
ongoing scheme, both in Govemment Sec· 
tor and Private Sector, fors8ttlng up passen-

ger-criented wayside amenllies along Na· 
tlonal Highways 80 as to provide basic 
facUlties Ik8 snack bar, rastaurant, drinking 
water, toilels.petroIoudat.ldosks. f8St rooms 
and parking"'_' Underthe Government 
Sector, these amanItes .. to be provided 
jointly by the MInIsIry m SUrfacJt Transport 
and Ministry m TQUriIm. Unc:ter the private 
sectorsc:henw. sellinCiupaadrunning of the 
facilities Is to be done by the private entre-
preneurs. 

(d) There is no specIic proposal to 
cover any Statel U. T. under the scheme 
during the year 1992-93. The location to be 
covered under the Government sector 
scheme In various State in the first phase, 
t~ther with their present slatus, are indi-
cated in statement... National Highway 
corridors identlfl8d for development under 
the private sectorscherne 8f8given in state-
ment·lI. 
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Mahlla Banks In Karnataka pasS on the funds to them; and 

6854. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of FINANCE be 
pleased to state: 

(a) the names of the places where Mahlla 
Banks are functioning at present In Kama-
taka; 

(b) the number of application to open 
Mahlla Banks In Kamataka received by the 
Reserve Bank of India; and 

(c) the number of licences proposed to 
be sanctioned during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
~INGH): (a) At present, three Mahila Urban 
Cooperative Banks are functioning at Ban-
galore, Belgaum and Tumkur in Kmataka. 

(b) In the recent past no proposal for 
setting up new Mahila Banks in Karnataka 
has been received by Reserve Bank of India. 

Cc) The licences for new Urban Bank are 
not issued according to the plan periods or 
on a yearly basis. As such, it is not possible 
to project the number of new Mahila Banks 
that will be established in Karnataka State 
during 1992-93. 

Deposts of Resident Indians In 
Bank.ln~Hz.rland 

6855. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government are ware 
that some resident Indians have huge de-
posits in banks in Switzerland without the 
approval of the Reserve Bank of India; 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Reserve Bank of India have 
repoftedthattheyhavenolnformationtothls 
effect. 

(b) and (c). Do not arise. 

Enquiry Against Bank Officers 

6856. SHRI B. N. REDDY: Will the 
Minister of FINANCE be pleased to state the 
number of Bank officers pending enquiry for 
more than six month with the Central Vig-
ilance Commission and the Enquiry Com-
ri1ission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): Central Vigilance Commission has 
informed that as on 31.1.92, these were 41 
enquiries (involving 68 bank officials) pend-
ing for more than six months with different 
Commissioners for Departmental Inquiries 
of the Commission. 

[ Ttanslation) 

Report of 6aunak Singh Committee on 
FreePort. 

6857. SHRI VIlAS MUTTEMWAR: 
SHRI S. B. SIONAl: 
SHRI RAMA KRISHNA KON-

ATHALA: 
SHRI RAMESH CHANNI 

THALA: 
SHRI RAM BADAN: 
SHRI P. P. KAliAPERUMAl: 
SHRI SHARAD DIGHE: 
SHRI RAM KAPSE: 
SHRI GOVENDRAO NIKAM: 

(b) whether the Govemment propose to Will the Minister of COMMERCE bE 
demand the Government of Switzerland to pleased to state: 
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(8) whether the Government have re-
ceived the report of the Ra!Jnak Singh 
Committee on feasibility of setting up a free 
port in India; 

(b} If so, the main recommendation 
thereot; 

(c) the reaction of Govemmenttheraon; 
and 

(d) the time by which these recommen-
dations are likely to be Implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRt SAL-
MAN KHURSHEED): (a) Yes. Sir. 

(b) Detailed recommendations of the 
Committee are available In its Report. cop-
ies of which have been placed in the Parlia-
me~! Library. 

{c) and ld). As the Committee's Report 
requires indepth examination in cultivation 
with t!'le concerned Millistries/Deptts .. it wold 
not, at tllis juncture, be possibl6 to decide 
upon either the acceptance of its recommen-
dation or their implementation. 

[English] 

Payment of C. C. S. 

6858. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHAI CHHOTEY SINGH 
YADAV: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether cheques for CCS refunds 
are pending in the office of Jt, CCI&E, 
Bombay; 

(b) if so, the number and value thereof 
and the reasons for their pendency; 

(c) the amount released to J1. CCI&E 
and the amount paid to exporters so far; and 

(d) the steps propose to be taken by the 
Govemment to ensure speedy disposal of all 
the pending claims? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). 17n9 
cheques which were pending as on 22.1 .92 
amounting to As. 167.80 crores have been 
issued. 

(c) and (d). Out ofthe total amount of Rs. 
433.5 crores released to J. e. Bombayaur· 
ing 1991-92, the entire amount ha$ been 
paid against pending ees claims. Payment 
of further claims, if any. will be made out of 
the budget allocation for the Y'dar 1992-93. 

Vlsakhapatnam Airport 

6859. SHRI RAMA KRISHNA KON-
ATHALA: 

DR. VISHW.A.NATHAM KANI-
THI: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government have any 
proposal for expansion and upgra.:ation of 
terminal and other infrastrvCluraltaciHtiGs at 
the Visakhapatnam airport; 

(b) if so, the details thereot and the 
amount earmarked during 1992-93 for this 
purpose: 

(c) whether there is any proposal to 
change the name of the airport also; and 

Cd) If so, the reasons therefor and the 
new name proposed for it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
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RAt GAS AND MINISTER OF STATE IN matlon on price-trends, quality and ptiag-
THE MINISTRV OF DEFf;NCE (SHRI S. ing requirements, distribution channels and 
KRISHNA KUMAR): (a) and (b). Ves, Sir. changes in consumer preferences and 
There are plans to !'8-orient/extend the S8C- demands. It Is, however, not poyible to 
ondary runway at the Visakhapatnam Air- ascertain precisely the extentto which it has 
port subject to the availability of land from the been able to promote exports. 
Vlsakhapatnam Port Thrust. Funds can be 
earmarked forthe Project On11' after the land 
has been made available and the details 
worked out. In the mealtime action bas been 
initiated to provide night landing facilities on 
the existing runway. 

(c) No, Sir. 

Cd) Does not arise. 

Export by India Trade Centre 

6860. SHRI C. SREENIVAASAN: 
SHRI ANKUSHRAO 

RAOSAHEB TOPE: 
SHRI R. DHANUSKODI 

ATHITHAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the extent to which the Indian Trade 
centra has been able to promote exports; 

(b) the details and the value of goods 
exported during each of the last two years; 

(c) whetherthe Government propose to 
set up new units in the country and abroad to 
strengthen the trade centre; and 

(d) if so, the details theraof? 

THE DEPUTV MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) The India Trade 
Centre in Brussels is a promotional agency, 
for supporting Indian exporters to EEC coun-
tries by providing market Intelligence, infor-

(b) The value of goods exported to EEC 
countries from India during 1989-90 and 
1990-91 amounted to Rs. 7209.52 crores 
and As. 9036.19 crores l8Sp8Ct1vely, India's 
expoets to EEC countries mainly consist of 
(i) textile and garments; (ii) carpets, gems 
and jewellery, (ill) leather and leather goods, 
(iv) agricultura and marine products, (v) 
engineering and electronics goods and (vi) 
Chemicals. 

(c) and (d). Government has no plans to 
set up any new units in the countryor abroad 
to strengthen the above Trade Centre. 

[TtanSIationJ 

Closure of Jute Purchase Centre. 

6861. KUMARI UMA BHARTI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have taken 
a decision to close 6 jute purchase centres of 
the Jute Corporation of India; 

(b) If so, the reasons thel'8Of; and 

(cl the steps proposed to be taken for 
rehabilitation of the persons to be randered 
unemployed as a results theraof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOn: (a) No, Sir. 

(b) and (c). Do not arise. 
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loa.,. divan by Flnanclallnatltutlon 
toPSU. 

6862. SHRI SANDIPAN BtiAGWAN 
THORAT: Win the Minister of FINANCE be 
pleased to state: 

(a) the total amount of loans advance to 
the Public Sector Under laking by Industrial 
Development Bank of India, Industrial FI-
nance Corporation of Indla,lndustrlal Credit 
and Investment Corporation of India during 
the last three years, year-wise and State-
wise; 

(b) the rate of Interest fixed for these 
loans; . 

(c) whether the Government have dI-
rected the Reserve Bank of india to rational-
Ise and restructure the present interest rates 
charged by financial Institution; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR~ DALBIR 
SINGH): (a) According to the informatin fur-
nished by the Industrial Developmant Bank 
of India (IDBI), the State-wise direct assis-
tance sanctioned by the three AIIlndla Term 
Lending Financial Institutions viz, Industrial 
Development Bank of India (IDBI),lndustrial 

Anance COrporation of India (IFCI), and 
Industrial Credit _and Investment COrpora-
tion of India (ICICI), to the public sector 
undartaklngsdurlngtheyears1988-89,1989-
90 and 1~90-91 Is given In the statemant. 

(b) The Industrial Development Bank of 
. India has reported that prlorto August, 1990 

institutional loans carried interest of 14% p. 
a. WIth effect from the 1 stAugust, 1990 a two 
tier Interest rate structure for Rupee L1)8nS 
was adopted. The first tier Interest rate of 
14% was made applicable for an Initial pe-
riod of two years ortheconstruction period of 
the project, whichever was the shorter, and 
the second-tier Interest rate (normally I per-
centage point higher than the first thier tier 
Interest rate) was made applicable to as-
sisted project for the Period Immediately 
after the period of first-tier Interest. 

With effect from August 16,1-991, Inter-
est rates of financial Institutions have been 
made flexible with a minimum of 15% per 
annum and they are free to charge an inter-
est rate In accordance with their perception 
of risks and credit worthiness of borrowers. 
Presently All India Institutions are generally 
charging Interest on term loans within a 
band of 18 to 20%. 

Cc) No, Sir. 

Cd) Does not arise. 
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Utilisation of Centralflrants 
by Orissa 

6863. DR KARTIKESWAR PATRA: Will 
the Minister of FINANCE be pleased to state: 

(al'the amount 01 Central grants In dif-
ferent departments of Orif'.sa which had out 
been spent during 1989-90 and 1990-91, 
department and year-wise, and 

(b) whether the Government propose to 
supplement these amount to the State in 
future? 

THE MINISTER OF STATE tN THE 
MINISTRY OF FINANCE (SHRt SHAN-
TARAM POTDUKHE): (a) There is no un-
spent amount of Central grants in the State 
dunng 1989-90 and 1990-91, 

(b) Does not arise. 

Export of Banana 
, . 

6848. SHRt N. DENNIS: Will the Minis-
, ter of COMMERCE be pleased to state: 

(a) whether bananas are exported; 

(b) if so, the countries to which it is, _ 
exported; and .' 

(c) the steps taken to increase its ex-
pOrt? 

,THE DEPUTY MINISTER' IN THE 
MINISTRY OF COMMERCE (SHRt SAL-
MAN KHURSHEED), (a) and (b). Presently, 
'bananas are being exported to UAE, Saudi 
Arabia, Bahrain, Kuwait, Maldives etc. 

~ 

~ (cl For boosting export of agricultural 
products, including banana, GovemmenthltS ' 
taJ<en steps thrc?ugh various develoi>menl~1 
bodies ~ as Agricultural and Processed 

Food Products Export Development Author-
Ity (APEDA) for market development, prod-
uctpromotion, quality upgradation, improve-
ment In packaging, arranging buyer seller 
meets, participation In international trade 
fairs etc. ' 

Naval Air Station. 

6865. SHRI S. B. SIDNAL: Will the 
Minister of DEFENCE be pleased to state: 

(a) the number of Naval Air Stations in 
ths country at present alongwith their loca-
tions; 

(b) whether the Govemment have 
commissioned the most modem Naval Air 
Station INS RAJALI in Arakkonam Tamil 
Nadu, recently; 

(c) if so, the basic features thereof; and 

(d) the expenditure incurred on this 
project so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRt S. 
KRISHNA KUMAR): (a) There are five Naval 
Air Stations in the country at present,located 
at Goa, Kochi, Arkonam, Visakhapatnam 
and Port Bllar. 

,(b) Yes, Sir. 

Cc) The Naval Air Station at Arakkonam 
has been provided with the most modem 
navigational, communication and other aIdS 
for undertaking, all weather, day ai1d night 
operations, It will also have the longest run-
way'ln India. ' 

(d) A sum of As. 86.00 crores (approx:) 
has been spent so far on this project. 



189 Wrllten Answers CHAITRA 21, 1914 (SAKA) Written Answers 190 

(Rupees in lakhs) UC Mutual Fund 

6866. DR. RAJAGOPALAN 
SRIDHARAN: Will the Minis\er of FIN-\NeE 
be pleased to s1a~e: 

(a) the number of persons who have 
invested in the LlC Mutual Fund Scheme, 
State-wise? 

(b) the nurnboi' 0: l>"vS'JnS who have 
invested Rupee~ one lakh, and above. in the 
scheme State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) ana (b). No State-wise record is 

... maintained by the UC Mu:ual Fund regard-
ing the number oi investors aAd the amounts 
of investment under the various schemes. 
The total number of applications received as 
on date under 15 differQ.nt scheme ofthe L1C . 
Mutual Fund stands at 5,41,737. 

Dredging of Coch'n Port 

6867. PROF. K. V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 

If pleased to state: 

(a) the amount spent for dredging the 
'" Cochin Port during the last three years; 

(b) the agencies to whom the work for 
dredging has been awarded; and 

(c) the capital of the new dredger which 
is likely to be commiSSioned by August, 
1992? 

THE MINISTER OF STATE qF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The amount 
on dredging at Cochin Port during the last 3 
years is as follows:-

Year Amount spent 

1988-89 873.82 

1989-90 931.82 

1990-91 987.08 

(b) Except for a small portion of mainte-
nance dredging, which is done by port dredg-
ers. the entire maintenance as well as capital 
dredging is carried out by Dredging Corpora-
tion of India. 

(c) The hopper capacity of the new 
dredger is 1500 Cub. mts. 

[ Translation] 

Recruitment Rules for Regional 
Rural Banks 

6868. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of FINANCE be 
pleas9d to state: 

(a) whether any rules have been framed 
for recruitment of various categories of staff 
in Regional Rural Banks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The recruitment and 
promotion rules in respect of ail categories of 
employees of Regional Rural Banks had 
been promulgated vide Government of In-
dia's notification No. F. 8 (3)/88-RRB dated 
28.09.1988. However. consequent to the 
implementation of the award of National 
industrial Tribunal and tile report of the 
Equat'on Committee for RAus, certain cate-
gories of posts in the·e institutions have 
been amalgamated/aboiished. National Bank 
for Agriculture and Rural Development 



191 Written Answers APRIL 10, 1992 WrittenAnswers 192 

(NABARD) hadconstituleda Working Group (a) whether attention of the Govern· 
fo recommend, inter-alia, recruitment and ment has been drawn to the newsitem cap· 
promotion rules for the categories of posts tioned. "Massive Silver hauls in GUjara!" 
which are now in existence in RRBs. The appearing in the Pioneer dated March 16, 
Working Group's report has recently been 1992; 
made available to the Government by NA-
BARD. (b) if so, the details thereof and the 

[English] 

Sethu Samudram Project 

6869. SHRIP. P. KALiAPERUMAL:WiII 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Governme nt propose to 
implement the Sethu samudram Project; 

(b) If so, the details therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTlER): (a) to (c). The 
Eighth Plan proposals have not been final-
ised. 

Smuggling of Silver In GUJarat 

6870. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI HARISINGH CHAVDA: 

Willthe Ministerof FINANCE be pleased 
to state: 

Gold 

reaction of the Government thereto; 

(c) whether the international smuggling 
syndicate operating out of Dubal has switched 
over from gold to silver smuggling after the 
facility to bring in the country has been 
provided by the Government; 

(d) if so, the details thereof and the 
guantity and value of the silver seized i~ 

Gujarat during the last three years and espe· 
cially since March, 1992; and 

(e) the action taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCES (SHRI RAMESH-
WAR THAKUR): (a) to (Q). Govemment is 
aware of the news Item. Available reports 
and seizures made indicate that both gold 
and silver continue to be sensitive to smug· 
gling into the country. The quantity and valu, 
to gold and silver seized by the Customs 
authorities through out country in the last 3 
years is given below:-

Silver 

Value Quantity Value Quantity 
(Rs. in lakhs) (in kg. ) (Rs. in lakhs) (in kg,) 

1990 19296 5721 14956 216447 

1991 (Prov) 18700 4926 13808 197905 

1992 (upto 30th 3964 816 3992 48340 
March) (Prove.) 
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However, since smuggling is aclandes-

tine activity it is not possible to say wheth('r 
the international smuggling syndicates f)P_ 
eratlng out of Dubal have switched OVf>r l rom 
gold to silver smuggling. The V::l1,Je and 
quantity of silver seized intheStal(' 0 f Gujaral 
over the last 3 years and In 1992 p, ,.·I)clally 

Year 

1989 

1990 

1991" 

• 1992" 
(Jan. & Feb) 

Since 
1.3.1992" 

Quanity seized 
(in M. Ts.) 

6.3 

44.4 

36.8 

7.9 

16.10 

·Figures are provisional. 

The Customs authorities are vigilant 
against smuggling including that of silver. 
Intelligence is targeted against such smug-
gling. The field formations have been 
equipped with vessels, vehicles. firearms. 
fete. Sophisticated equipment such as night 
vision binoculars. X-ray baggage machines, 
metal detectors, etc. are being increasingly 
~sed Close co-ordination is also being main-
tained between all the agencies concerned 
with the detection and prevention smuggling 
including that of silver. 

[ Translation] 

Voluntary Retirement Scheme for 
Employee.o(Bombay Port Trust 

6871. SHRI VILASRAO NAGATHRAO 
GUNDEWAR: Will the Ministerof SURFACE 
TRANSPORT be pleased to state: 

(a)whethertheGovernmentproposeto 

sinrp March 1, 1992 are given in the table 
bf,iOW and show substantial seizures after 
~L"lrch, 1, 1992. This could be due to in-
crease In smuggling on account of high 
domestic prices of silver and substantially 
lower intemational prices as well as better 
anti-smuggling efforts. 

Value 
fRs. in crores) 

4.2 

30.7 

26.0 

6.5 

12.9 

. introduce a voluntary retirement scheme for 
the employees of Bombay Port Trust and 
other public sector undertakings under his 
Ministry; 

(b) if so, the details thereof; and 

(c) the time by which the scheme is 
likely to be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Voluntary 
Retirement Scheme for all port Trust (includ-
ing Bombay Port Thrust). Dock Labour 
Boards and Public Sector Undertakings under 
this Ministry has been issued. 

(b) The details are:-

(i) An employee who has completed 
10 years' of service or completed 
40 years of age may seek voluntary 
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discount) that would have become 
payable for the balance months of 
service lelt, whichever is less. 

retirement by il written request. 

(ii) The Port Trusts Dock Labour 
Boards and Public Sector Under-
takings will have right not to grant 
voluntary retirement for reasons to 
be recorded In writing. 

(Iii) Theterminal payments availabla to 
an empioyee who seeks voluntary 
retirement would be:-

(1) the balance In his Provident 
Fund Account payable as per 
the GPF/CPF regulations 
applicable to him; 

(2) cash equivalent of accumu-
lated earned leave as per the 
rules of the Port TrustIDock 
Labour BoardlPublic Sector 
Undertaking; 

(3) gratuity as per Gratuity Act or 
the gratuity scheme applicable 
to the employee; 

(4) one month's/three months' 
notice pay (as per the condi-
tions of services applicable to 
him). 

(5) pension as per the rules ofthe 
Port TrustlDock Labour Board! 
Public Sector Undertaking. 

(iv) In addition, an employee whose 
request for voluntary retirement is 
accepted would also be entitled to 
an ex-gratia paymentequivalentto 
1-11'2 months' emoluments (Pay + 
DA) for each completed year of 
service or the discounted value of 
the emoluments (at 12% rate of 

(v) In addition, the employee and his 
family would also the entitled to 
travel by the entitled class to the 
place where he Intends settlirtg 
down. • 

(c) The scheme are to be imple-
mented by the organisations after obtain-
ing board resolutions from their respective 
boards and then obtaining Government 
approval. 

{English] 

Sick Tlaxtlle Mill. 

6872. SHRI RAM NAIK: Will the Minis· 
ter of TEXTILES be pleased to state: 

(a) the names of sick textile mills in 
Mumbai in respect of which the Governmen1 
have received proposed to run the mills by 
the worker's cooperatives, together with the 
dates on which the proposal were received; 

(b) the present position of each propos· 
als;and 

(c) the steps taken/proposedto betaken 
to expedite the re-starting of these mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) and (b). A Statement is at· 
tached. 

(c). Government would weicome an~ 
proposals for setting up Worker's Coopera· 
tives to run Sick Textile Mills. 



197 wnrtenAnstwn CHAITRA21. 1914 (SAKA) Written Answers 198 

i) 01 
8 

fi 1 C\I CD 8 ~ 

al ex! e 
I N cd III 

~i 
...t ::::t 

e 

all .c 
i .CD 

S ~"d 
!!::; 

l5 
r._ tl .!II 

I~ = 
~ 

::::t 
:::1:. c! 

~l • i !~ ~ 

~ 
'tI e ...... e c:: = ., 
~ 



199 Written Answers APRil 1 0, 1992 Written Answers 200 

Growth Fund of Kerala Cs, Capital Loan Assistance is given to those 
S. R. T. Cs which do not Incurany net loss or 

6873. SHRI KOOIKKUNIL SURESH: run at break-even. BiharSRTChadincurred . 
Nill the Minister of FINANCE be pleased to losses during the years 1988-89, 1989-90 
,late: and 1990-91 and as such was n()t eligible for 

capital assistance. 
(a) Whether the Govt. of Kerala has 

submitted any proposal t8 the Union Gov-
ernment for financial assistance for the pro-
posed Growth Fund of Kerala; 

(b) If so, the details thereof; and 

(c) the decision taken by the Union 
Govemmentthereon? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) No, Sir. 

(b) and (c). Does not arise. 

. [Translation) 

.AssIstance to Bihar State Road 
Tnlnsport Corporation 

6874. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whetherthe Union Government have 
provided any assistance to the State Road 
Transport Corporation, Bihar during the last 
thr:ee years; • 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No Sir. 

(b) Does not arise. 

(c) According to criteria laid down for 
providing Capital Loan Assistance to S. R. T. 

Cotton Industry 

6875. SHRIMATI BHAVNA 
CHIKHLlA: 

SHRI RAMKRSHNA 
KUSMARIA: 

Willthe MlnisterofTEXTl..ESbe pleased 
to state: 

(a) the steps taken by the Government 
to promote the cotton industry In the country 
during the last three years, year-wise; 

(b) whether the Government have for-
mulated any Scheme to provide cotton to 
exporters on international prices; 

(c) If so, the details thereof; and 

(d) the steps taken by the Government 
to encourage the exporters of cotton and 
cotton cloth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) A statement is attached. 

(b) and (c). Underthe Import and Export 
Policy (April), 1992 March, 1997). duty free 
import of raw material is permissible subject 
to fulfilment of export obligation and value 
addition, under the advance licensing 
Scheme. 

(d) Government's endeavour is to pro-
mote the export of value added products. 
Volume of cotton exports are decided after 
assessing the crop situation and keeping in 
view the interests of the growers, textile 
industry and the weavers. Government has 
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1990-91 been taking a number of steps to boost 

export of textile products, including cotton 
fabrics, like modemisation of textile industry 
by allowing import of textile machinery at 
concessional duty, organising Buyer Seller 
Meets and participating in Trade Fairs. pro-
viding adequate encouragements to manu-
factures, exporters through appropriate quota 
policy measures. 

STATEMENT 

Details of steps taken by the Government 
to promote the cotton textile industry in the 

country during last three years:-

1989-90 

(i) A sum of Rs. 173.72 crores was 
disbursed under the Textile Mod-
ernisation Fund Scheme. 

(ii) Replacement of spindles by rotors 
in the ratio of 1:1 as against the 
ratio of 5:1. 

(iii) Powerlooms employing less than 
50 persons were delicensed. 

(iv) Due to the record production of 
133.50 lakh bales of cotton. the raw 
materials was available to the cot-

" . ton textile industry at reasonable 
prices. 

(v) Sophisticatedgarmentmanufactur-
ing machines were allowed to be 
imported under OGL with conces-
sional import duty. 

(vi) Govemment gave liberal assis-
tance for sponsoring and funding 
promotivities activities such as 
participation In Fairs, Buyer Seller 
Meets,etc. 

(i) A sum of Rs. 185.53 crores was 
disbursed under the Textile Mod-
ernisation Fund Scheme. 

(ii) While releasing quotas for export 
of cotton, it was ensured that the 
requirements of the domestic tex-
tile industry were fully met. 

(iii) Govemment announced the new 
long term quota policy for promot-
ing exports of textiles. I 

(Iv) The rates of CCS were increased 
to boost garment and cotton textile 
export to non-quota countries. 

(v) The cotton yarn export ceiling was 
raised from 40 million Kgs. in 1989 
to 90 million Kgs. in 1990. 

(vi) Under the new Import-Export Pol-
icy 1990-93, the 25 percent conces-
sional import duty scheme for capi- , 
tal goods with export obligation was 
a great success. 

1991-92 

(i) A sum of Rs. 92.58 crores was 
disbursed (upto Dec. 1991) under 
the Textile Modemisation Funds 
Scheme; 

(ii) Government adopted cautious 
policy on the export of cotton and 
cotten yam and restricted the ex-
port of these items in the interest of 
the domestic textile industry. 

(iii) Liberalisation of licensing proce-
dures. 

(iv) Rationalisation of the quota policy 
for textiles and garments. 
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(v) Govt. initiated the process of re-
view of tho Ifll>Ort and Export Pol-
icy. 

[Eng/ish] 

Import of Silk Yam and Raw Silk 

6876. SHRIV. DHANANJAYAKUMAR: 
Will the Minister of TEXTILES be pleased to 
state: the details of raw silk and silk yam 
imported from different countries with the 

amount of foreign exchange spent thereon 
during the last three years, year-wise and 
country-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): A statement Indicating countryt 
year-wise details of quantity and value of raw 
silk Imported during the last three years Is 
enclosed, Information regarding i01)ort of 
silk yam Is being collected. 
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6877. sHRI KITHULAslAH VAN-
DAYAR: Will the Minister of TEXTilES be 
pleased to state: 

(a) whether India is a leading production 
of raw silk and silk products; 

(b) if so, the counties which are compet-
ing with India in the international market; 

(c) the total production of silk in the 
country during the last three years; year-
wise; and 

(r1) the quantity of silk consumed in the 
domestic market and the quanity exported 
and the value thereof; country-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI AsHOK 
GEHlOT): (a) Yes, Sir. India is the second 
largest producer of silk in the World. 

(b) China is our major competitor in the 
international silk market. 

(c) The production of raw silk in the 
country during the last 3 years is as under:-

Year Production of silk (on metric tonnes) 

1989-90 

1990-91 

1991-92 
(upto Dec-91) 

(d) No raw silk has been exported by 
India during the last three years. The raw silk 
produced in the country and imported under 
various schemes of Export-Import Policy is 
utilised of production of silk textile products 

Year 

12,016 

12,665 (Prov.) 

8,523 (Prov.) 

both for domestic & export sectors. The 
quantity of silk textile products exported 
during the last three years and foreign ex-
change earnings thereon are 
as under.-

Quanity Value 
(in lakh Sq. meter) in Rs. crores) 

1989-90 

1990-91 

1991-92 
(up to Feb., 92) 

Retirement Age In LIe. 
6778. sHRI RAM KAPSE: Will the 

Minister of FINANCE be pleased to state: 

(a) whether in LHe Insurance Corpora-

358 392 

325 436 

350 600 

tion, different retirement age has been fixed ~ 
for different categories of Class-I officers; : 

(b) 11 so, the details thereot and the 
reasons there1or~ 
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(c) whethertheGovemment propose to 
being uniformity in the retirement age; and 

(d) if so, the steps taken so far in this 
regfird? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH}: (a) to (d). A.II Class-! officers ap-
palr-!ed I~n or a:tsr 1.9.1956, 19, the date ot 
na~\I),.,aiisatiol'ls of th~ Ufa Insurance busl-
neE>'::, f61ire a1 the ,:AbS or 58, However, the 
Cla~s-l ;;;ffieel's 01 the erstwhile companies 
who wefe inducted into the L1C.aHer their 
natlollalisation inct'Jding those who became 
officers after nati'lnalisation, have been 
treated ~s a district group and their retire-
me'" ag!'l has bgel'1 kept at 60 years as per 
terms 01 th"liremploy",elit atihetime oftheir 
joining the se"l!c<3. There is thus uniformity 
in the r6tiramer! a~a in each of these two 
groups, and t'1ere is no proposal under 
consideration to change thE! pattern of the 
retirement a9(; tor the Class-I officers of the 
LlC. 

Import of Synthtlc Thread 

6879. SHRI HARI KEWAl PRASAD:WiII 
the Minister of COMMERCE be pleased to 
state: 

(a) the quantity of synthetic thread 
imported during the last three years; 

(b) the amount offoreign exchange spent 
thereon; 

(c) whetherthe Government propose to 
import synthetic threads in future also; and 

(d) If so, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). In terms of 
the Export and Import Policy, 1992-97, im-
port of synthetic thread like all other itmes, is 

not covered by the Negative List, and is 
fr~ply allowed. This has been done in 'lrdf:!r 
10 ensure easy availability of importea fa\'I 
materials, with a view to improving the quai-
ityof Indian products and making them inter-
nationally more competitive. 

Statistical date in respect ot import c' 
various items for the period 1988-89, 1989-
90 and 1990-91 Is constrained In fh9 !\!fcl')!'lly 
Statistics of Foreign Trade of India, Vol. 11-
Imports, published by the Director General 
of Commercial Intelligence & Statistics, 
copies of which are available in the Parli~-
ment Library. . 

Trade with Spain 

6880. SHEI ANKUSHRAO RAOS-
AHED TOPE: Will the Minister of COM-

MERCE be pleased to state: 

(a) whether the Business Mission frorn 
Spain has shown its willingness to increase 
trade with India in view of the recent eco-
nomic liberalisation policy introduced by the 
the Union Government; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taKen by 
the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). A Spanish 
Delegation had visited India in November, 
1991 and had meeting with apex Industry 
Associations In Delhi and Bombay. Possibili-
ties for Joint Ventures and technology trans-
fer In areas such a tood products, electrical 
appliances and automobile components 
besides, export of granite, marble and ce-
ment trom India to Spain were envisaged 
during these interactions. 

Govemment endeavours to promote 
convnerclal and industrial cooperation 
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through pr-omotlon measul'8S such as par- (a) the total number of cases ot deUber-
tici?auc .. ., in fairs, exhbltions and market ate non-observance of customs rules and 
surveys. regulations during each of the last three 

years on each port and airport in the country 
Re-lmbul"llGlfMl1t of Surgery Expenan alongwith the value of goods confiscaied; 

. to a.fence Pensioners 

6881. SHRI DHARMANNA MON-
DAVYASADUL:WilltheMinisterDEFENCE 
be pleased to state: 

(a) whathertheGovemment have taken 
any decision to re-imburse or to provide 
financial assistance to defence pensioners 
to meet the high cost surgery expenses by 
them and their spouses; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). There is no 
scheme In Ministry of Defence for financial 
assistance to meet the high cost of surgery 
expenses of Defence pensioners of their 
spouses. However, Army Group Insurance 
Fund (AGIF), a Society registered under the 
Society Registratipn Act, has introduced a 
contributory, self-sustaining Medical Benefit 
Scheme to provide financial assistance upto 
an amount of Rs. 1 lakh for Members and 
their sponses to meet the cost of surgeryl 

,. treatment of certain cases of heart ailment, 
cancer and renal transplant. Only those 
personnel who have retired with service 
pension and have not completed a period of 

~. 15 years after retirement or 70 years of age, 
whichever is earlier, are eligible to opt forthis 
scheme. The treatment has to be taken in 
the approved hospitals. A scheme on similar 
lines is in operation on the Air Force side 
also. 

Non-Obseivance of Customs Rules 

6882. DR. R. MALLU: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of FINANCE pleased 
tostate: 

(b) the amount in"olved iherein, year-
wise; 

(c) the number of persons apprehended 
In this regard, year-wise; and 

Cd) the amount of pena!ly recovered 
from these persons, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a)to (d). The iillormatlon Is 
being collected and will be laid on the table 
of the House. 

Deemed Exporter Companies 

6883. SHRI CHHOTEY SINGH Y ADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government are aware 
that many deemed exporter companies are 
facing difficulties due to lack of funds; 

(b) whether the Reserve Bank of India 
has instructed the Nationalised Banks to be 
lenient with such deemed exporter-compa-
nies while providing funds; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) No, Sir. Such issues are nor-

. mally referred by the exporters to the Re-
serve Bank of India (RBI) and RBI have 
indicated that no complaints to this effect 
~ave been received by them. 
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(b) and (c). RBI has issued instructions 
to bank that export credit facilities may be 
extended to parties against orders forsup-
plies to IBRD/IDNUNCEF Aided projects! 
programmes In India where there is an ac-
crual of free Foreign exchange to the coun-
try. Packing credit at the pre-supply stage 
amy be granted upto a maxinum of 180 days, 
and post supply credit up to a maxi,num of 30 
days. The present rate of interest applicable 
for such advances is 15% per annum. 
However, credit at a lower rate of interest Is 
also authorised by RBI on a case to case 
basis against supplies to projects in India 
financed by biiateraVmultllateral agencies, 
after ensuring that there is accrual of free 
foreign exchange to the country. 

(d) Does not arise. 

Export of Arms 

6884. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government are not 
able to meet the arms exports target as 
reported in the Times of India dated January 
20,1992; 

(b) if so, the reasons therefor; 

(c) if not, whether the Government have 
wor1<ed out the basic modalites In this re-
gard; 

(d) if so, the details thereof; and 

(e) the target and time scheduled fixed 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFNCE ( SHRI S. 
KRISHNA KUMAR): (a) Against an export 
target of Rs. 104 crores fixed for defence 
production units during 1991-92, the actual 
achievement is estimated at Rs. 99.66crores. 

(b) to (d). The short-fall is only marginal. 
Ordnance Factory Board and Defence Pub-
lic Sector Undertakings are already engaged 
In expanding their mar1<ets through different 
mar1<eting strategies Including the utilisation 
of Infrastructure with our missions aboad, 
inter-action with foreign deleg.ati.on, ratinali-
sation of prices and publicity measures. 

(e) The targetfor 1992-93 has not been 
set so far. 

Construction of Bridge at Parulla In 
Orissa 

6885. SHRI BRAJA KISHORE TRIPA· 
THY: Will the Minister of SURFACE TRANS· 
PORT be pleased to state: 

(a) whether the Government of Orissa, 
has sent any proposal for construction of a 
bridge over Subemarekha river at Parulia in 
Balasore district; 

(b) if so, the action taken by the Govem· 
ment thereon; and 

(c) the amount proposed to be sanc· 
tioned for the project? 

THE MINISTER OF STATE ·OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) and (C). Do not arise. 
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Cut In Import LIcences 

6886. SHRIRAJVEER SINGH: Will the 
Mlnlsterof COMMERCE be pleased to state: 

(a) whether heavy cut In Import licences 
have been IrJ1)OS8d by the Government in 
the new IflllOrt .. xport pol~; 

(b) If SO, the reasons therefor; and 

(c) the benefit likely to be deriVed there 
from? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRi SAL-
MAN KHURSHEED): (al to (c). In terms of 
the Export andtl11JOrt Policyfor 1992-97, all 
items other those covered by the Negative 
List are freely IflllOrtabie. The Licensing has 
~n minimised with a view to facilitating 
8(:C8SS to Imported inputs, thereby promot-
ing the productivity, modernisation and 
competitiveness of India industry and en-
hancing Its export capabilities. 

[English) 

Reduction In Export of Garment. Due 
to Inc ...... In Floor Price 

6888. PROF. UMMAREDDY VE-
NKATESWARLU: WiR the Minister of TEX-
TILES be pleasedto state: 

(a) whether the floor price for export of 
garments has been Increased for the year 
1992; 

(b) If so, the details thereof; 

(c) whether there was reduction in ex-
ports of garments to E. E. C. and USA during 
January and February, 1992 due to increased 
floor price; 

(d) if so, the details thereof; 

(e) whether the Government have reo 
celved any representations from the gar-
ment manufacturers for reduction in floor 
price; and 

(f) If so, the action taken by the Govern-
ment In the matter and to boost the garment 
exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHAI ASHOK 
GEHLOT): (a) and (b). Floor prices for 1992 
of fast moving garment items subject to 
quantitative restrictions have been inctaased 
by 5-1 0% as compared to the floor prices for 
1991. However, floor prices for slow moving 
items subject to quantitative restrictions have 
not been increaSed. 

(c) and (d). There has been no decline 
In the value of export of garment Items sub-
ject to quantitative estrlctlons in EEC and 
USA during January-February, 1992. 

(e) and tf). Yes, Sir. Government have 
reduced floor prices .in Cat. 27 (skirts) and 
cat 29 (Ensembles) for export to EEC 
rnembercountries. 

Credit cards Scheme In Bankf 

6889. SHRIG. MADEGOWDA: Will the 
Minister of FINANCE be pleased to state: 

(a) the names of nationalised banks 
which introduced Credit Cards in the coun-
try; 

(b) the number at Credit cards of these 
nationalised banks which were in circulation 
at the end of December, 1991; and 

(c) the de~ils of the loss/profit to the 
nationalised banks from these Credit Cards 
during 1990-91 and 1991-92, bank-wise? 
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TI-IE MINISTER OF STATE IN THE of Ite-up arrangements with banks having 
MINISTRY OF FINANCE (SHRI DAlBIR their own credit card schemes:- . 
SINGH): (a) Thefollowlng nationalised banks 
have introduced cradit card scheme:-

(1) Andhra Bank (2) Bank of Baroda (3) 
Bank of India (4) Vijaya Bank (5) Canara 
Bank (6) Central Bank of India. 

(1) Syndicate Bank (2) Corporation Bank 
(3) Oriental Bank of Commerce (4) United 
Bank of India (5) Union Bank of India (6) 
Allahabad Bank (7) Indian OVel'$Gas Bank 
(8) Bank of Maharashtra (9) Dena Bank (1 0) 
Punjab & Sind Bank. 

The following nationalised banks also (b)Thebank-wisepositionofcreditcards 
have launched credit cards on the strength in circulation is as under:-

Name of the Bank No. of Cards As on 

1. Bank Of India 13,963 30.9.91 

2. CE!ntral Bank of india 70,322 30.9.91 

3. Bank of Baroda 90,318 30.9.91 

4. AndhraBank 56,463 30.3.91 

5. Vijaya8ank 33,499 31.12.91 

6. Union Bank of India 4,119 30.12.91 

7. Syndicate Bank 5,484 31.3.91 

8. CanaraBank 1,30,553 30.9.91 

9. Corporation Bank 3,128 30.9.91 

10. Allahabad Bank 11,695 30.9.90 

(Details as on 31.12.1991 are not available). 

':010 ,an,a:ning ':la(lks hc'. d e,,',;;;\;G Ina 
"radii caru OU$!Oess very recently am:i de-
tails ot their credit card operations are not 
available. 

(c'j Information is being collected and 
will be laid on the Table of the House. 

[ Translation) 

Modernisation of BurhanpurTapti Mill 

6890. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of TEX· ' 
TILE be pleased to state: 
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(a) the amount proposed to be provided for repair and maintenance of National High-

for modernisation of BUrhanpur Tapti Mill ways are allotted State-wise for whole length 
after the occurrence of fire incident therein and not district-wise or section-wise. The 
and the amount provided so far; and total allotmentfor repair and maintenance of 

National Highways in Uttar Pradesh during 
(b) H no amount has been provided, the the last three years is mentioned below: 

reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) The Board of Directors of 
National Textile Corporation (Holding Com-
pany), New Delhi have approved the mod-
ernisation programme of BurhanpurTapti 
Mills at a captia! outlay of Rs. 14.59 crores 
and this Scheme has been submitted to 
Financial Institutions. National Textile Cor-
poration (Holding Company) would release 

... 25% proml'tors contribution once the scheme 
'is approved by the Financial Institutions. 
Meanwhile, to enable the mill to install some 
machinery of critical nature for improving 
viability of the unit, an amount of Rs. 28.92 
lakhs had already been released and util-
ised. 

(b) Does no! arises. 

Repair of National Highway In Uttar 
Pradesh 

6891. SHRI GA YA PRASAD KORI: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether any funds have been pro-
videdforthe repair of National Highway at Ail 
in Jalaun district situated on Jhansi-Kanpur 
National Highway in Uttar Pradesh during 
the last three years; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTlER): (a) to (c). Funds 

Year 

1989-90 

1990-91 

1991-92 

Funds allotted 
(Rs. in lakhs) 

1220.46 

1108.51 

1312.05 

Export of Lotus Seed 

6892. SHRI UPENDRA NA TH VERMA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether afterthe declaration of new 
economic policy by the Government. farm-
ers have been allowed to sell their produce 
in the foreign markets; 

(b) whether expert of lotus seed 
(Makhana) is being made from India; 

(c) if so, the value and the quantity of 
export made during the last three years; and 

(d) the names of the countries to which 
expoeted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). Lotus seed 
(Makhana) is being exponed to Pakistan, 
UK, Canada, USA end Dubai. Details of 
export are however not available, as this 
item has not been sep<;,-a!ely ca!asslfled by • 
Directorate, Genera; 01 Commercial Intelli-
gence and Statistics (DGCI&S)· in their 
monthly statistics of the Foreign Trade of 
India. 
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Construction of Bridges on Ran~hl- ItI the matter of foreign exchange In future 
Patna Natl~~1 Highway .allngs with Japan? 

6893. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: . 

(a) whether the construction of bridges 
on the Hesagada river on Ranchi-Patana 
National Highway and on the second river 
between Mandu-Charhi which was started 
ten years back is still lying incomplete; 

(b) if so, the time by which theconstruc-
tion of these bridges are proposed to be 
completed; and 

(c) the action proposed to be taken 
against the persons found responsible for 
the delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Repayment of Loana to Japan 

6894. SHRI RAMASHRAY PRADSAD 
SINGH: Will the Minister of FINANCE be 
state: 

'*' the amount to be repaid to Japan 
during 1992-93 on account of substancial 
earlier Joans; 

(b) whether the Govemment have as-
sured that the repayment of loans would be 
made in rupees; 

(c} if so, the reaction of Japan in this 
regarc:t;and 

(d) the arrangement proposedto be made 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) An amount of Yen 16896 
million (equivalent of Rs. 348.06 crores) is 
estimated to be repaid to Japan during the 
financial year 1992-93. 

(b) No, Sir. 

(c) Does not arise. 

Cd) No change is proposed in the existing 
arrangement. 

Import Duty on Gold 

6895. DR. VASANT PAWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have made 
any assessment about the qua nitty of gold 
likely to be imported and the amount of 
import duty lokel to be realised there fro~ 
during the current year; and .. 

(b) if so, the details thereof? 
" .'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAME~H· 
WARA THAKUR): (a) and (b). It is difficult to 
quantify the likely import of gold and duW, 
receipt. The estimate, however, is that 3q, \0 I 
35tonnes maybe imported in 1992-93 yield-
ing revenue of Rs. 150 erores. 

Raising of Funds abroad by 100 per 
cent Export Oriented UnHa 

6896. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of FINANCE bet 
pleased to state: 

(a) whether the Government have; 
lowed the 1 pO percent Export Oriented Ur 

-to raise funds abrade; and 

'. 
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~ (b) If so, the details thereof and reasons 
therefor? 

THE MINISTER OF STATE IN THE 
. MINISTRYOFFAINANCE(SHRIRAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) 100% EOUs are permitted to raisex-
temal loans to finance theirforeign exchange 
requirements. These loans can either be 
raised by them after the approval of Depart-
ment Economic Affairs as per the normal 
,~rocedure under FERA 1973 or such units 

1'1:an avail of the special facility of automatic 
clearance under the self-liquidating foreign 
~rrency loan procedure started from No-
vember 1991 under which the prior approval 
of Department of Economic Affairs Is not 
required and borrowers approach the Re-
serve Bank of India directly. 

, Loans to Tribal Youth In Sundargarh 
District of Orissa 

6897. KUMARI FRIDA TOPNO: Will the 
Minister of FINANCE be pleased to state the 
n'umberof unefr4)loyedtribal youth who have 
been financed under SEEUY scheme by 

"different banks operating in Sundargarh 
~rict in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Since the inception of the Scheme 
of Self Employment for Educated Unem-
ployed Youth (SEEUY), 299 members of 
Scheduled Tribes have been granted Rs. 54 

~rakhs as loans by various Banks functioning 
in Sunderagrah District. Duringthe year 1991-
t;z (upto December, 1991) 13 beneficiaries 
8IooglO9 to Scheduled Tribe were sane-
)ned Rs. 2.35 !a~hs as !cans. 

Loans to Government of Maharashtra \ . 
6898. SHRI ANAJOSHI: Willfte Minis-

ter of FINANCE be pleased to state: 

(a) the amount of loans sanctioned by 
the Union Government to the Government of 
M.'l harashtra for development project during 
1990-91 and 1991-92; 

(b) the number of project in respects of 
which the whole amount of loan has been 
utilized and work completed and the number 
of projects In respects of which the work Is 
still in progress; . 

(c) the plans of the Union Government 
to completes these incomplete projects; 

(d) whether any complaints have been 
received that these loans have not been 
properly utiliZed; and 

(e) If so, the action tal(en by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRy.oF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) Total loans sanc-
tionedtotheGovemment of Maharashtraby 
the Union Government for their State Plans 
1990-91 and 1991-92 are Rs. 1264.86 croms 
and Rs. 1490.84 erores respectively. 

(b) Assistance to State for State Plan 
schemes is given In the form of block loans 
and block grants which are not tied to any 
particular project or scheme. 

(e) The Planning Commission has 
stressed upon·the States to provide fully for 
spillover and ongoing schemes during Eighth 
Plan. It is for the State Government to pro-
vide adequate funds as Central Government 
does not provide additional assistance for 
~~Ionof IJlCOnl)Ieteprojects in the State. 
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(d) No, Sir. 
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(e) Does not arise. 

Export of Iron Ore Through Paradlp 
Port 

6899. SHRI ARJUN CHARAN SETHI: 
Will the Minister of SURACE TRANSPORT 
be pleaseo to state: 

(a) the total metric tonnes of cargo 
handled by Paf~dip Port during the last three 
years, yea; ,wise, alongwlththe value thereof; 

Year 

1991-92 

1990-91 

1989-90 

Target 
(in /akh MT) 

72,90 

63.20 

55.88 

(b) whether due to the shortfall in Iron 
ore exports the port has not been able to 
achieve Its targets; and 

(c) If se, the action Government pro-
pose to take to Increase the iron are expor: 
through this Port? 

MINISTER OF STATE OF THE MINIS-
TRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) The total volume of 
cargo handle by Paradip Port during the last 
three years and value of traffic is as under:-

Cargo handled 
(in /akh MT) 

72.97 

68.84 

61.84 

Value of TraffiC 
(Rs, in crores) 

;395.69 

769.40 

711.95 

(b) No, Sir. The Port he:.:; act::~ved its targets. 

(c) Does not arise. 

Meeting with Foreign Investors In 
Geneva 

.6900. DR. C. SILVERA: Will the Minis-
ter of COMMERCE be .pleased to state: 

(a) whether a meetiAg is proposed to be 
held with foreign investors in Geneva in May. 
1992; 

(b) if so, thn details thereof; and 

(c) the extant to which the scope of 
foreign Investment i'llhe country Is likely to 
be increased the rdafter? 

THE DEPUTY MINISTER IN THE 
'''ISTRY OF COMMERCE (SHRI SAL-

, '(HURSHEED): (a) to I '). A meeting Is 

being organised in Geneva in May 1992 by 
the World Economic Forum whi<;h will focus 
on increased opportunities of trade and in-
vestment in India after the initiatives an-
nounced in the Union Budget and the liber-
allsalions in trade and investment policies.' 
The participation of a business delegation 
from India will provide opportunities forcloS6 
interaction between Indian and other busi-
nessmen which can translate into specific 
joint ventures in this country. 

[Translation) 

Credit-Deposit Ratio of Bank~ In 
u.p. 

6901. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether the GoVernment of Uttar Bank of India (RBI) and the Government of
Pradesh has requested the Reserve Bank of India to make available credit through the
India to lift the ban Imposed on the payment commercial banks operating In the State to
of funds for road construction and setting up execute Infrastructural projects such as
of power sub-stations; roads, bridges, fly-overs, sub-stations, etc.

However, the conslstant stand of RBI has
been that large scale Capital expenditure to
be incurred by public sector undertakings in
constructing Infrastuctural facilities such as
cams. bridges, roads, electricity generation
and supply, etc. whetherfor creation ottresh
facilities or for replacement/modernisation
of existing ones, should be funded from the
budgetary resources of the concemed state,
of the Centre, as the case may be. The State
Govemment has already been apprised of
the above views of RBI.

(b) If so, whether the Govemment have
issued directives to change the credit-de-
posit ratio In the branches of various banks
functioning in U. P.; and

(c) yvhetherarrangement Is being made
to ensure that loan is distributed at lower rate

. '
of interest to small scale industries, medium
Industries and rural industries in U. P. keep-
ing in view the exiting rate of interest on
loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The State Governmerit of Uttar
Pradesh has ~\i.;1 requesting the Reserve

(b) The credit deposit ratio to Utt,
Pradesn as at the end of March 1989, 19C

and 1991 as well as the All India average f
the same period is given below:

Credit Deposit Ratio (%).....
Uttar Pradesh All India

March '89 47.0 65.4

/ ...- March '90

. March '91

47.0 65.8

45.8 66.2

The credit deposit ratio cannot be the
sole indicator of economic development of a
particular StatelRegion. The actual level of
credit in,relation to locally mobilised deposit
in a particular State or Region depends upon
the credit absorption capacity of the Statel
Region which in turn is determined and influ-
enced by factors such as development of
infrastructure facilities and availability of
required inputs and mar1<eting outlets for
agricultural, industrial production etc. Nev-
ertheless, the banks have been advised to
ensure that wide regional disparities amonq

various states in credit deployment are
avoided and effective steps are taken tc
Increase the flow of credit to all productive
and identified viable proposals in defieien;
areas.

(c) Interestrates of advances of sense
uled commercial banks are prescribed b~
Reserve Bank of India taking into account a
number of factors like the rela,ive priorities
accorded to various sectors ofthe economy;
sections of population. the growth rate of the
economy and its sub-sectors, the rate Of
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Inflallon, the pace of monltary expansion, (e)anyothertak8nlproposedtobetakBn 
the cost of raising resources by banks and by the Government to boost the slit produc-
the profltabUlty of bankl. Changes are made tIon? 
by the Reserve Bank of India In the structure 
of Interest rates from time to time In the light 
of the emigrating developments In the aeon- --
amy. The Interest rates on advances are 
unllormaly applicable to aU bank loans 
throughoutihe country and no concession Is 
made for borrowers In a particular State. 

[EngBsh) 

Silk Production 

6902. SHRI C" P. MUDAlA GIRl-
VAPPA: 

SHRI K. R. MUNIV APPA: 

WUI the Minister of TEXTilES be 
pleased to state: 

(a) the total production of silk In the 
country during each of the last three years, 
State-wise; 

(b) the total assistance obtained from 
the World Bankforlncreasing the production 

.. of slk In the country; and 

THE MINISTER OF STATE OF THE 
MINISTER OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) A statement Is attached. 

(b) Wortd Bank assistance of As. 102 
erores was obtained for Iq)Iementatlon of 
Kamataka Serlculture Project-l The NatIonal 
Serleulture Project presently under lmple-
mentation envisages financial assistance of 
Rs. 283.2 erores from the World Bank & As. 
40 erore.s from SWiss Devetopmant Coop-
eration besides CentraVState InveIIment of 
Rs. 65.7 crores and Institutional CnIdIt of As. 
166.4 crores. 

(c) In order to boost the silk production 
In the country, the Central Sik Board Is 
supplementing the efforts of various State 
Govemments by providing necessary sup-
port through Its country-wlde network of 
Research, Extension & Ti'alnlng units. Be-
sides, the Central Silk Board Is IR1JIement-
Ing a number of assistance programmasl 
scheme to encourage the farmers to take up 
aericulture • 
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Setting up of Dry Port In Madhya 
Pradesh 

6903. KUMARI PUSPA DEVI SINGH: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any proposal to set up a dry 
port in Madhya Pradesh Is pending with the 
Union Govemment since long; and 

(b) If so. the action taken by the Govem· 
ment thereon? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE <SHAI SAl· 
MAN KHURSHEED): <a) and (b). Wide fea· 
sibility studies for Inland Container Depots in 
M. P. have been conducted by organizations 
Oke RITES. no formal proposal for setting up 
such facility has been received by the Gov· 
emment. 

Remittances from Indians loving In . 
GuHReglon 

6904. SHRI K. H. MUNIYAPPA: Will the 
Minister of FINANCE be pleased to state: 

<a) the details of the remittances from 
Indians IlvIlJg in Gulf region. since January, 
1991 till date; 

(b)whetherthese remittances have gone 
up; and -

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
. WAR THAKUR): <a) to (c). According to the 
RBI the latest year for which detaUs of remit· 
tances are available in 1989-90, when total 
private transfer receipts were Rs. 3823.9 
emres ofwhlch the Gulf region accounted for 
about 48 per cent. 

Loansto Youth In Wardha,Mah8rash-
tra 

6905. SHRI RAMCHANDRA CHAN· 
GARE: Will the Minister of FINANCE be 
pleased to state: 

(a> whether the Government are aware 
that the nationalised banks are reluctant to 
advance loans for starting some occupation 
to the educated unemployed youth even 
though said loans have been sanctioned by 
the district industries centres; 

(b) the number of such cases which are 
pending in Wardha district of Maharashtra 
since January 1, 1990; and 

<c) the steps taken by the Government 
to expedite the payment of the above loans? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The financing banks 
consider the request for loan assistance to 
educated unemployed persons receiYedfrom 
District Industries Centre on merits of each 
case. The question of any reluctance on the 
part of the Banks to finance the above cate· 
gory of borrowers do not arise. Any com-
plaint relating to the negative attitude of the 
Bank officials in the operation of the scheme 
can be looked into by the concerned bank. 
Reserve Bank of India of Government for 
remedial action. For the district of Wardha, 
the achievement of Banks in the Scheme 
was 260 againstthe target of 250 beneficiar· 
ies to be covered and there was no case 
pending since 1 st January, 1990. 

Embezzl8fnent case. In Banks 

6906. SHRI KRISHAN DUn SUL· 
TANPURI: Will the Minister of FINANCE be 
pleased to state: 

<a> the number of cases of embezzlG· 
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ment of funds which took place in banks been made with France and Egypt recently; 
during the last one year; .nd 

(b) the details of involvement, if any, of 
bank officials in these cases; and . . 

(c) the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Information regarding cases of 
'enilezzlement' of funds as such is not re-
ported by the banks. However, according to 
information received from the Reserve Bank 
of India (RBI), there were 1559 cases of 
frauds reported by 28 public sector banks 
during the year 1991. 

(b) Case-wise details of involvement of 
bank officials Is not readily available. More-
over, the time and effort involved in collect-
ing this information wiD not be commensu-
rate with the result likely to be achived. 
However, individual cases are monitored at 
the level of the banks after due investigation 
and inquiry till final action is taken. The 
overall position in a bank-wise manner is 
monitored in the Ministry of Finance as well 
as in the Central Vigilance Commission. 

(c) RBI has reportadthatduringtheyear 
1991 , 50 employees of public sector banks 
were convicted and 699 employees were 
given major/minorpenalties fort heir involve-
ment In frauds irrespective of the date of 
occurrence. 

[ Tl3nslation] 

Trade Agreement with France and 
Egypt 

6907. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any trade agreement has 

(b) if so, the good which are proposed to 
be encouraged for trade with these coun-
tries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). A meeting 
of the Indo-French Joint Committee was 
held in Paris in Noveniler, 1991. 14 catego-
ries of new products were identified for en-
larging the trade between the tWo countriJs. 
The products identified include rubber hoses, 
cut and polished granite, toys and sports 
goods etc. 

. However, as far as Egypt is concerned 
no trade agreement has been signed re-
cently between Indian and Egypt. 

Issue of Bonds by State Government 

6908. SHRI YASHWANTRAO PATIL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the names ofthe states which have i 
sought appro.val from the Union Govern-
ment for issue of bonds in order to complets 
their schemes; and 

(b) the steps proposed to be taken by 
the Union Government for completion of 
these schemes by the State Governmentsin 
case the approval is not accorded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The States of 
Andhra Pradesh, Gujarat, Maharashtra anc 
Karnataka have approached Union Govern· 

, ment during 1990-91 and 1991-92 for issuti 
of bonds. As the scheme of Public SectOI 
Bonds is restricted to only those undertakin~ 
whose entire equity is held by Central Gov· 
ernment, approval has not been granted anc 
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the State Governments are expected to [English) 
meet the costs of. any such Schemes from 
the resources available to them. 

Tractor Laona to Farmers In Rajasthan 

.6909. SHRI MUMTAZANSARI: Will the 
Minister ot FINANCE be pleased to state the 
total amount of loans advanced to farmers 
for purchases oftractors by banks In Rajast-
han during the year 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Reserve Bank of India (RBI) have 
reported that their Information system gen-
erates data regarding total loans disbursed 
by all scheduled commercial banks for pur-
chases of tractors and other agricultural 
implements and machinery and data sepa-
rately for tractors is not generated. The total 
amount of loans disbursed towards tractor 
and agricultural implements and machinery 
by all scheduled commercial banks during 
the year ended June 1990 (latest available) 
in the State of Rajasthan amounted to Rs. 64 
crores. 

Export of FNIt. and Vegetable. to Gulf 
CUntrles 

6910. SHRI HARISH NARAYAN 
PRABHY ZANTYE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the fruits. vegetables, 
manufactured items fish and meat are ex-
ported to Gulf countries; 

(b) if so, the quantity and value in foreign 
exchange of the above items exported to 
each of the Gulf countries during the last 
three years; 

(c) the countries from. which the Gov-
emment are facing competition forthe above 
experts; and 

(d) the steps proposed to be taken to 
overcome the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir. 

(b) The export of these items to Gulf 
countries was as under:-
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(c) and (d). The major competitors are 10 bring about Improvements, keeping in 

Pakistan, Turkey, Bangladesh, China,USA. view any new techniques adopted by the 
UK, Phililpines, etc. To maintain the com- other countries. Works on National High-
petltlveness of Indian exports, the exporters ways are being carried out by Indian contrac-
have been encouragecUo have better pub- tors normally. However, projects taken up 
IlcIty material, brand promotion, effective with external loan .assistance are open to 
participation in intematlonal trade fairs, foreign contractors or joint ventures formed 
Improvement In product and packaging, etc. by then also, as per conditions of the loan 

[Ttanslation) 

ConstNetlon of National Highway with 
Help of Foregn Contraetors 

6911.SHRISURYANARAYANYADAV: 

assistance. Forprojectsproposedtobetaken 
up in near future with assistance from World 
Bank, Asian Development Bank, and Over-
seas Economic Cooperation Fund (OECF), 
foreign contractors will be allowed to bid 
provided they have been prequalified. 

Willthe Ministerof SURFACE TRANSPORT [Eng/ish] 
be pleased to state: 

(a) whether the Government propose to 
adopted foreign technology for reconstruc-
tion national highways and also propose to 
utilize the services of foreignoconstractors for 
this purpose; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Basically, Natlon!!1 Highway works are being 
executed with latest practices appropriate to 
the Indian conditions. Modemisation of road 
construction technology is a gradual pr~­
ass and efforts are being made continuously 

World Bank Aided ProJects In Bihar 

6912. SHRISYEDSHAHABUDDIN: Will 
the Minister of FINANCE be pleased to state 
the brief particulars of the World Bank aided 
projects in Bihar with· their location, esti-
mated cost, proposed assistance by the 
World Bank, date of commencement and the 
estimated date of completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): A list of World Bank aided 
projects in Bihar, with their location, esti-
mated cOst, arctcornrnltment, date of com-
mencement & the estimated date of comple-
tion is gIVen in the statement attached. 
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Cedre Review of Civilian cadI'N of and Store Cadres, Cadre Review has been 

.. ~ 
MIlitary Engineering Sel'Vlce taken uponlyforthe Engineer, Surveyor and 

Architect C.:'Idres and the same is under 
6913. SHRI BHUWAN CHANDRA 

KHANDURI: WiIIlhe Mlnislt>r of DEFENCE 
be pleased to state: 

(a) whether the Government have ac-
cepted the views of the Fourth Pay Commis-
sion that cadre reviews should be held after 
a prescribed period; 

(b) whether cadre review of all civilian 
cadres of Military Engineering Service (MES) 

~i have been carried out; 
I 

(c) if so, the details thereof; 

t- (d) whetherthere is any cadre which did 
not have even a single cadre rev~w afterthe 
submission of Fourth Pay Commission 
Report; 

(e) if so, the reasons and justification 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (e). As per the 

~ existing guidelines, cadre reviews of Gp. 'A' 
Central Civil Services and Group 'B', 'C' & 
'0' cadres are to be carried out every three 
~nd five years respectively. 

The position regarding Cadre Review of 
Civilian Cadres of Military Engineering Serv-
ice is as under:-

Group 'A' Cadres 

In the Cadre Review proposals, all the 
five Cadres in Gp. 'A' viz. Engineer, Archi-
tect, Surveyor, Administrative and Barrack 
and Store were considered initially. How-
ever, as It was observed that there was no 
stagnation in the Administrative and Barrack 

process. 

Group '8', 'C' & 'D' Cadres 

Cadre Review has been carried out and 
Govemment orders issued in respect of all 
the Gp. 'B', 'C' & '0' Cadres of MES except 
the Clerical Cadre & Barrack and Store Cadre. 

The Cadre Review proposals in respect 
of Clerical Cadre are under examination. As 
regards Barrack and Store Cadre, a Sub-
Committee appointed by the Ministry of 
Defence in pursuance of the recommenda-
tions of the Forth Pay Commission has 
submitted certain proposals which are under 
examination. 

Pay Seakf of Officers of Barrack and 
Stores Cadre of Military Engineering 

Sel'Vlce 

6914. SHRI BHUWAN CHANDRA 
KHANOURI: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether special pay is provided to 
Central Government class-I officers posted 
at Head-quarters, as recommended by Third 
Pay Commission; 

(b) whether this pay is being given to the 
officers of Barrack and Stores Cadre of the 
Military Engineering Service worl<ing in the 
Engineer-in-Chief's Branch at Army Head-
quarters; 

(c) if nO,t the reasons therefor; 

(d) the action being taken to implemern 
if there; and 

(e) the expected financial effect of giv-
Ing this pay? 



255 Written Answers APRIL 10, 1992 WrittenAnswefs 256 

THE MINISTER OF STATE IN THE (b) and (c). A new instrument called 
MINISTRY OF PETROLEUM AND NATU- 'Stockinvest' has been introduced by Gov· 
RAL GAS AND MINISTER OF STATE IN emment as per scheme prepared by State 
THE MINISTRY OF DEFENCE (SHRI S. Bank of India approved by the Reserve Bank 
KRISHNA KUMAR): (a) As per decision of of India. This instrument is in addition tothe 
the Government on the recommendations of existing modes of payment of application 
the Third Pay Commission, Senior Scale money by cash or by chequelbank draft. The 
Officers and Junior Administrativellnter- Stockinvest instrument provides space for 
mediate Administrative grades of Central the applicant to indicate the name of the 
Group 'A' Services posted in the Headquar- issuer, number and amount of shares/de· 
ters Organisations of the various Non-T ech- bentures applied for, space for the author-
nical, Technical Scientific or Engineering ised signatory of the company to indicate 
Departments would carry the special pay. entitlement to shares and debentures ap-

(b) and (c). Barrack Stores Officers are 
not eligible for the special pay as per deci-
sion of the Government on the 3rd Pay 
Commission recommendations as they are 
not members of the Organised Group 'A' 
Services who alone are eligible for special 
pay while working in their headquarters 
Organisation. 

(d) Does not arise in view of parts (b) & 
(c). above. 

(e) Approximately Rs. 10,8001-per year. 

Stock invest Instrument 

6915. SHRI BAPU HARI CHAURE: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether the Securities and Exchange 
Board of India has proposed a novel 'stock-
invest' instrument: 

(b) if so, the details thereof; and 
(c) the reaction of the Government 

thereon? 

THE MINISTER OF STATE IN THE 
MINISTRV OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

plied for and a statementfromthe bank to the 
effect that the instrument is guaranteed fo~ 
payment at par on all branches. Under this 
scheme, the money of the applicant contino 
ues to remain in his account and earns 
interest. The Stockinves of the sua:essfut 
investor is encashed only to the extent that 
he is successful in obtaining allotment of 
shares. The unsuccessful applicant's Stock· 
invest instruments are to be returned to his 
bank which will them lift the lien on the 
amount indicated in the instrument. Sue· 
cessfuVpartly successful applicant'S instru· 
ments would, after being encashed, be 
deposited by the company in a separate 
bank account where cash and other moneys 
received from other investors are deposited. 
This instrument will benefit a very large 
number of applicants for new issues whos, 
funds remain locked up with companies for a' 
long period. The stock invest scheme IS in 
conformity with the provisions of Sections 6~ 
and 73 of the Companies Act, 1956. As per! 
Circular No. 2192 dated 9.1.92, all Chambers 
of Commerce & Industry were requested to 
advise theirconstituent member-companies 
to adopt the aforesaid new scheme in con· 
sultation with State Bank of India and SEBI 

Recognition of Certain Games by 
Services Sports Control Board 

6916. SHRI MOHAN RAWALE: Will the 
Minister of DEFENCE be pleased te 
state: 
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. (a) whether games like Kho-Kho, 
~ Malkhamb and power-lilting are not included 

in the games recognised by the Services 
Sports Control Board; 

(b) whether these games are not recog-
nised for recruitment in the services also; 

(c) if so, the reasons therefor and details 
of the games recognised for recruitment; 

(d) whether the Government have any 
proposals to recognise these games lor 
3Cruitment in the services and also to in-
lude in the recognised games of the Serv-
:as Sports Control Board; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
IINISTRY OF PETROLEUM AND NATU-
tAL GAS AND MINISTER OF STATE IN 
HE MINISTRY OF DEFENCE (SHRI S. 
:RISHNA KUMAR): (a) The Service Sports 
:ontrol Board is not a Body to render recog-
ition to any sports. The Board encourages 

sports activities in the Armed Forces and 
counducts inter-Services Chafll)ionships in 
&ertain specified disciplines given statement 
A' attached. Kho-Kho, Malkharm and Power-

, lifting are not included in the aforesaid list at 
I present. as these games are not commonly 

piayed in the Armed Forces. 

(b) and (e). For recruitmenttothe Army, 
2% of the vacancies of Havildars are to be 
filled by sportsmen meritorious in certain 
recognised disciplines. Kho-Kho is one of 
the 20 sports recognised for this purpose as 

~,given in statement 'B' attached 2. In the 
! Navy, preference in recruitment is given only 

In those sportsldisplines for which inter 
Services cofll)8titions are conducted. 

(d) 10 (f). There is no proposal at present 
to recognise these games for recruitment in 

the Armed Forces. Weightage/reservation 
in recruitment can be given only in respect of 
those sports disciplines that are popular in 
the Armed forces. 

STATEMENT 'A' 

Disiplines in Inter Services Champion-
ships 

1. Aquatics 

2. Athletics 

3. Road Walk & Run 

4. Basketball 

5. Boxing 

6. Best Physique 

7. Cricket 

8. Football 

9. Cross Country 

10. Golf 

11. Gymnastics 

12. Hockey 

13. Kabaddi 

14. LawnTennis 

15. Squash Rachets 

16. Volleyball 

17. WeightJifting 

18. Wrestling 

19. Handball 
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1. Athletics (including Track and 
Field events) 

2. Badminton 

3. Basketball 

4. Cricket 

5. Football 

6. Hockey 

7. Swimming 

8. Table Tennis 

9. Volleyball 

10. Tennis 

11. Weight Lifting 

12. Wrestling 

13. Boxing 

14. Cycling 

15. Gymnastics (Including Body 
Building) 

Year 

1989-~ 

1990-91 

1991-92 
(UptoFeb) 

No. of eases 

5276 

4522 

4403 

16. Judo 

17. RlfIeShooting 

18. Kabaddi 

19. Kho-Kho 

20. Ball Badminton 

Evasion of excise Duty 

6917. SHRIMOHANRAWALE:WiJlthe 
Minlster of FINANCE be pleased to slale: . 

(a) the number of cases of excise duty 
evasion detected in various parts of the 
country during 1989-90 and 1991-92; 

(b) the particulars of industrial unrts 
involved in the evasion of excise duty and 
amount evaded by each such unit; and 

(c) the action taken so far against the 
industrialists fou nd guilty in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) and (b). The number of 
cases and total amount of excise duty e\[~, 
sian detected in various parts of the counth 
are as follows:-

Amount of duty evasion 
detected (Rs. in crores) 

993.40 

446.65 

467.09 
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1lle number of industrial units involved subject to the borrowers agreeing to pay the 

in the evasion of excise duty allover the prevailing higher rates of interest. 
• country in the period runs into thousands, as 

maybeseen, and the time, effort and expen-
diture inVolved in compiHng and furnishing 
this infonnation may not be commensurate 
with the objectives. . 

(c) Action is takan in these cases under 
the provisions of the Central Excise Act, 
1944 and rules made thereunder. Action is 
taken mainly to recover the duty evaded. In 
serious cases, action is also taken to impose 
penalties, and to launch prosecutions against 

I the industrialists feudguiny. 

Term Loans by financial Institutions 

6918. SHRI PARASRAM BHARD· 
WAJ: 

SHRI ARJUN CHARAN 
SETHI: 

WilltheMinisterof FINANCE be pleased 
to state: 

(a) whether the Government have reo 
cently announced further relaxation in the 
convertibility clauses In the agreements lor 
term loans sanctioned by financial institu-
tions to industrial concems; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI DALBIR 
SINGH): (a) and (b). Financial Institutions 
were advised by Govemment In August, 
1991 to discontinue Insertion of the manda-
tory convertibility clause In loan agreements 
prospectively for new projects or for expan-
sion of capacities of proJects. Subsequently, 
as a measure offurther relaxation, Gcvem-
ment has decided that even in respect of 
loan agreement executed before August, 
1991 where conversion has been stipulated 
but has not yet been exercised, conversion 
could be waived by the financial Institutions 

Gennany'.'nterest In Trade Circles In 
India 

6919. SHRI PARASRAM BHJARD· 
WAJ: 

SHRI B. OEVARAJAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether with the lifting of most of the 
restrictions and the positive thrust given by 
the Govemment towards import of capital 
goods, Germany has shown keen interest in 
trade circles in India; 

(b) if so, whether any agreement has 
been signed in this regard; 

(c) if so, the details thereof; and 

(d) the major goods proposed to be 
exported to Germany? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) The new economic 
policy and leberalisations effected have been 
welcomed by German business circles. 

. (b) and (c). An agreement was sing ned 
between the German Development Ban\(. 
{KfW) and the Govemment 0\ India on 24\h 
January,1992whichprovides61 mil\ionDM 
for meeting the foreign exchange costs aris· 
ing from the procurement by Indian compa-
nies of German capitai gqods and related 
services. This agreement is valid upto 
3t .12.1994. 

(d) Major export products from India to 
Germany col11>rise of textiles (including 
garments), leather and leather products, 
chemicals and pharmaceuticals, agriculture 
and food products, gems and jewellery. 
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Import of Newsprint 

6920. SHRISYEDSHAHABUDDIN:Will 
the Minister of COMMERCE be pleased to 
refer to the reply givl:fn to usa No. 2992 on 
March 13, 1992 and state: 

(a) the relationship between the CIF 
cost of imported newsprint and its issue price 
as fixed by the Newsprint Price Fixation 
Advisory Committee; 

(b) whether the STC sells newsprint 
directly to the users orto authorised distribu-
tors or strockists; 

(c) whether the stockists/distributors are 
allowed to fix handling cost and profit mar-
gin; . 

(d) whether the reduction in the import 
cost of newsprint has not made any impact 
on the retail market so far; and 

(e) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (e). Apart from 
CIF, othercosts forming part of issue price of 
imported newsprint are customs duty (wher-
everapplicable),clearing,handlingandtrans-
port, carrying costs, STC's service charges 
at the rate of 1% CIF. Variations between 
cost estimate and actuals are adjusted on a 
quarterly basis. 

STC sells imported newsprint to actual' 
users on the basis of the allocation order 
issued by the Registrar of Newspapers for 
India. The release prices of imported news-

print were reduced from January 1992 and 
onwards. There is, however, no statutory 
control over the prices of indigenous news-
print. 

Non-Perfonnlng Advances of Banks 

6921. SHRISYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to state: 

(a) the total amount of non-per''lrming 
advances of the public sector banks as on 
Ma~h31, 1991;bank-wise; 

(b) the percentage that this total forms 
of the total advances by the bank on that 
date; 

(c) the break-up ofthe outstanding non-
performing advances by the debts recalled, 
suite-filed against, decreed debts and bad 
and doubtful debts; and 

(d) the number of such accounts with 
outstanding advances of more than Rs. one 
lakh, bank-wise and the total amount out-
standing against such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). In accordance with the 
statutes governing the public sector banks 
as also in terms of the practices and usages 
customary among the bankers, the banks 
are given statutory protection from disclos-
ing information such as quantum of non 
performing advances and the number of 
accounts involved in such cases. However, 
the bank-wise overdue advances of Public 
Sector Banks as at the end of September 
1990 (latest available) are given in the state-
ment attaChed. 
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Advances and Recovery by Banks 

6922. SHRISYED SHAHABUDDIN: Will 
the Minister 01 FINANCE be pleased to state: 

(a) the state-wise recovery as percent-
age 01 total demand by all the banks on the 
last Friday of June, 1988, 1989, 1990 and 
1991 ; 

(b) the bank-wise recovery as percent-
age of total demands OT the banks in the 
country on above dates; 

(c) the State-wise number 01 agricul-
tural accounts as a proportion of total num-
ber of accounts in the country of all the 
banks; and 

(d) the bank-wise amount of agricultural 
advances as a proportion of total advances 
by the banks in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Presumably, the Hon'ble 
Member si referring to recovery 01 direct 
agricultural advances extended by banks. 
The collection and compilation 01 date on 

different aspects is a time consuming proc-
ess, hence, State-wise and bank-wise infor-
mation relating to recovery of direct agricul-
tural advances is not available upto the same 
period. While bank-wise recovery position of 
direct agricultural advances is available upto 
June, 1991, the State-wise position lor the 
same is available upto June, 1989. The 
State-wise recovery of direct agricultural 
advances as percentage of total demand by 
all the scheduled commercial banks as at the 
end of June 1988 and June' 989 is given in 
statement-I and the bank-wise position of 
public sector banks as at the end of June 
1988,1989,1990 and 1991 is given in state-
ment-II. 

(c) The State-wise number of agricul-
tural accounts as a proportion 01 total num-
ber of accounts in priority sector in the coun-
try of all scheduled commercial banks as at 
the end of March, , 990 (latest available) is 
given in statement-III. 

(d) The bank-wise agricultural advances 
of public sector banks as a proportion of their 
total advances in the country as at the end of 
December, 1991 (latest available) is given in 
statement-IV. 
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StateAJnlon Temroties 

Haryana 

'Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajasthan 

Chandigarah 

Delhi 

ArunachalP~sh 

As~m 

Manipur 

Meghalay 

Mizoram 

Nagaland 

Tripura 

Bihar 

Orissa 

Sikkim 

West Bengal 

Andaman & Nicobar Islands 

Madhya Pradesh 

Uttar Pradesh 
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STATEMENT .... 

%age of agricultural accounts of tota 
nulTlber of accounts in Priority Secto 

67.45 

59.35 

44.35 

63.59 

60.42 

18.52 

9.12 

62.90 

47.19 

55.07 

60.54 

26.24 

63.00 

60.59 

55.58 

58.46 

78.32 

53.88 

55.63 

49.85 

60.24 



StatelUnion TBfriroties 

Goa 

GuJarat 

Maharashtra 

Dadra & Nagar Haveli 

Daman & Diu 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Lakshadweep 

Pondicherry 

ALL INDIA 

NalT19 of Bank 

STATE BANK GROUP 

State Bank of India 

· CHAITRA21.1914(SAKA) Written Answers 290 

%age of agricultural accounts of total 
number of accounts in Priority Sector 

STATEMENT-IV 

45.53 

58.10 

59.92 

48.99 

44.59 

71.37 

59.39 

59.05 

.' U 68.64 

47.79 

69.52 

" 
60.52 

% age of agricultural advances 
in total advances 

16.55 

State Bank of Bikaner & Jaipur 17.01 

State Bank of Hyderabad 16.71 

State Bank of Indore 18.13 

State Bank of Mysore 17.46 

-----' 
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NameotBank 

State Bank of Pallala 

State Bank of Saurashtra 

State Bank of Travancore 

NATIONALISED BANKS 

Allahabad Bank 

AndhraBank 

lank of Baroda 

Bank of India 

Bank of Maharashtra 

CanaraBank 

Central Bank ot India 

Corporation Bank 

OenaBank 

Indian Bank 

Indian OVerseas Bank 

New Bank of India 

Oriental Bank Commerce 

!l!.!!1!~ ~;Unal Bank 

Punjab & Sind Bank 

Syndicate Bank 

! f!:~n Bank of India 

APRIL 10, 1812 WriMn Answers 29 

'" 1/(/8 of agdculturaJ advances 
in total advances 

19.20 

16.92 

15.87 

20.83 

21.12 

16.38 

18.12 

15.51 

16.99 

14.98 

16.05 

16.15 

17.31 

17.10 

18.46 

18.37 

18.56 

17.17 

15.06 

17.08 
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UCOBank 

ViJaya8ank 

ALL PUBLIC SEOTOR BANKS 

au.Shelt .... 

6923. SHAI MADAN LAL KHURANA: 
Will the MlnilUr of SUF.lFACE TRANSPORT 
be pleaMld to state: 

(a) the number of roofless and dilapi-
dated DTe bus shelters In Delhi; 

(b) the steps taken to put roof over the 
shelters and to repair the dilapidated shel-

.~ 

(c) the nurntJerof DTC bus stops where 
shelters are yet to be pI'Ovldecl; and 

(d) thel'8UOflS forthe delay in providing 
these slMdtera? 

THE MINISTER OF STATE OF THE 
MINIS11:lV Qf SURFACa TRANSPORT 
(SHR' JAGOISH.,l'YTLEB): (a) and (b). 
Needy 2t~rt.,Jn adJlaf>lCla*1 
ape! patliaIIy __ condition_ DTe haVe 
taken up lie w_· of repairing these bus 
queue &hebers on priorly. 

(c) and (d). 3664 DUS stops are yet to be 
provided with permanent sheHers. Paucity of 
funds is the main r( lSOIlS for the delay in 
providing al)elle1S. 

(Translation) 

Rebate Under Income Tax Act, 1961 

" .,. Of agrfcullUfI} adval109S 
In _llIIIvaIKM 

14.44 

17.00 

16.80 

RAWAT: Will the Minister of FINANCE be 
pleased to state the total amount of rebate 
given under Sections 80 CCA. 80 CCB and 
80 L of the Income Tax Act, 1961 during 
1989-90, 1990-91 and 1991-92 respectively, 
State-Wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): Deductions under Section 
80CCA,80CCBandSO Lof Income Tax AcI. 
1961, are available to individuals. Hinclu 
Undivided Families, Assooiation of Persons 
and Sod)' of Individuals. The numberof mlCh 
asstasees as on 31·3·1990 was more than 
5 lakhs. It is not possible to furniSh the 
information as ut would be necessary to 
examine the assessment records Of all 'h. 
tax paytrs to c:ompil. the information. 

....... under SecUon II ollh.COlM Tax 
~1'" 

6925. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Mini.,*, or FINANCE i,)e 

pleased to IIlate: 

(a) the total amount of rebate given 
under Section 88 of the Income Tax, ~. 
1961 during 1988·89, 1989·90 and 1990-91. 
State-wise; 

(b) the total amount deposited under 
different schemes mentioned in Section" 
of t~e Income Tax Act. 1961: and 
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of the money deposited under the above 
Section for development works during the 
above period, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Section 88 was inserted 
inthelncome-TaxAct,1961 with effect from 
104-1991 only. Therefore, the question of 
rebate given during 1988-89, 1989-90 and 
1990-91 does not arise. 

(b) and (c). In view of answer to part (a) 
of the question, answer to these two parts 
does not arise. 

NABARD's Assistance to States 

6926. DR. LAl BAHAOUR RAWAL: 
SHRI N. J. RATHVA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the cl8dit requil8ments put forward 
by each State to the National Bank for Agrl-
cultUI8 and Rural Development during the 
year 1991-92; 

(b) whether the Bank has provided the 
entire r&qulrements; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
~INISTRY OF FINANCE (SHRI OALBIR 

SINGH): (a)to(c). National Bank for Agricul· 
ture and Rural Development (NABARO) has 
reported that as apart of theirstrategy under 
micro planning process, an annual exercise 
for preparation of Potential linked District 
Credit Plans (PlPs) for each district in the 
country is carried out by them in coordination 
with State Govemment departments. NA-
BARD's refinance programme is fixed, inler-
alia, taking Into account the l8SOurce posi-
tion of NABARO, credit absorption and eligi-
bility of the banks. The PLP estimates 01 
bank credit vis-a-vis NABARO's refinances 
programme (State-wise) under investment 
credit for the year 1991-92 are given in 
statement-I. NABARO also sanctions short-
term credit limits for agriculture and other 
purposes, medium term (non-schematic) 
loans for approved agricultural purposes as 
also medium them (conversion) loans to the 
cooperative banks and Regional Rural Banks. 
Similarly, long term loans al8 sanctioned to 
the State Governments for contribution to 
the shal8 capital of co-operatives. The pro-
duction/non-schematic credit limits are sanc-
tioned by NABARO taking into accounts, 
among otherthings, the lending programme 
and eligibility of the banks, the extent of the 
resources available with them, the credit 
r&quirements arising out 01 various special 
programme launched by the Government 01 
India/Stale Governments, elc. The detaisl 01 
the refinance sanctioned Iorthe country as a 
whole by NABARO and utilisation thereof 
during 1991-92formajorpurposesaregiven 
in statement-II. 
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fl C. Co Unita In ........... h 'rion SUppiyOf r'tqU1i'ed number of gangs by 

"'..~ Dcek Labour Board; and 
'M7;1:'IA.t.Al~Al:wnl 

."" MinISter CJf DEFENCE be pleased to 
state: 

(1)1tWJ mJfi'Ib8r'cf UI'I1ts CJf various N. C. 
C. wings In Ultar Pradesh; 

'(tI)WtiMMI'1heGOVel'l'lmentpR'pc>Hto 
Incl1J8WtPie nuh'lber Of N. C. C. units In all 
the districts of Uttar Pradesh; 

(c) H so. the details thereof; and 

(d) H not. the reasons therefor? 

THE ~A OF STAll: IN THE 
M'lNfS'tRy (jf:"PETROU!UM AND NATU-
RAl ~S AND 'MINIsTER OF STATE IN 
THE 'M1NfSn:rv OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Uttar Pradesh has 
the following NCC Units: 

114 

NavalWingh 4 

AlrWingh 4 

(b) No. Sir. 

(c) Does not arise. 

(d) Raising of new units 1$ not being 
consldered-due to paucity of resources. 

[English] 

Creation of AcfdHIcniI_", of Work.,. 
.. Klind .. Port 

, '6928. $HAl ~ ~ND6S: 
WllHhe~OTSLJRFACETRANSPORT 
be pIea8ed to state: 

~1· ..... :1ItdpIItt~ 'Pcm .jiIt 
detained and'haW 10 walt lor berths Clue to 

(b) H so. the tteps'tatcenbythe 00Vem-
mentto create additional gangs of wottcers? 

THE M1NIS~ OF STATE'iN 'ftliE 
MINISTRY OF SURFACE TRANSPOAT 
(SKRIJAGDtSHlYTl.'ER):(a)Amcngmany 
other reasons. on a few occa1lona. ships 
had to walt for berth for want of gangs. 

(b) Shortage of gangs is artl1icl8lly cre-
ated on account of certain practICes 11ke 
pOSting of stand by gangs wRIs handling iron 
scrap. excessive manning scales etc .• fol-
lowed In the Dock Labour 'Board. The man-
agelTlent oftne Kandla Dock Labour90ard 
has been asked to lOok' Into this aspect and 
take necessary remedial measures. 

Ploor Level Cash Reserve Ratio 

6930. SHRI SANAT KUMAR MANOAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
propose to presrlbe a floor level cash Re-
serve Ratio; 

(b) if so, the extent to Which It will affect 
the present system whereby bankers in-
crease and reduce cash balances In the 
fluctuating market thus distorting aggregates; 
and 

(c) the criteria by which the floor level 
cash reserve ratio wID be decided by the 
Reserve Bank of India and the individual 
banks? 

THe MINISTER OF STATE 'IN tHe 
MiNlSTRV OF FINANCE (SHRl DA\.81A 
SINGH): (8) to ,(c). 'Reserve 8ante oftndla 
(RBI) hasrapot1edthat und$rseetlon~ (l) 
Of1l'ieflt81,Att. ,~. aU ScI1eclUNd' __ 
are required to maintain an average da!1y 
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balance during the fortnight with the Re- Minister of COMMERCE be pleased to 
serve Bank under the stipulated Cash Re- state: 
serve RatIo (CRR). The maintenance of Gash 
Reserve requirement as prescribed can be 
only one of the reasons forfluctuations in the 
Money market. Variation in surplus funds 
with the banks and institutional players in the 
Money market as also over extended credit 
position of certain banks have also been 
responsible for volatility in the Money Mar-
ket. The Reserve Bank has not stipulated 
any norms with regard to Floor Level for 
maintenance of cash balances with the 
Reserve Bank. Cash Reserve Ratio has to 
be maintained under statutory provisions on 
each day but the banks have been advised 
to avoid excessive fluctuations in their cash 
balances. 

Export OF Tyres 
~31. SHRI P. C. THOMAS: Will the 

Year 

(a) the quantity and value of different 
types of tyres exported during the last three 
years, country-wlse; and 

(b) the rate at which these were ex· 
ported and the agencies through which 
exported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) Export of tyres and 
tubes picked up from Rs. 157.0 crores in 
1989-90 to As. 195.0 crores in 1990-91 and 
reached a level of Rs. 158.0 crores during 
April..January, 1991-92. Share of cycle tyres 
and tubes in India's total export of tyres and ' 
tubes is around 14 percent as would be 
evident from below:-

Export (in Rs. Crores) 

Automobile Tyres Cycle Tyres Total 
and Tubes 

'" ~ 
1989-90 150.5 

1990-91 182.6 

1991-92 137.0 
(April - January) 

India export basically standard size bus 
and trucktyres which accountfor 85 percent 
of total export of tyres and tubes. Othertypes 
01 tyres exported are motorcycle and scooter 
tyres and tubes (1.8%), tractortyres (1.4%) 
OTR (1.5%) etc. 

Major buyers of India's tyres and tubes 
are as under:-

(I) Cycle Tums and Tubes: Mexico 
(21%); Iran (14%); Nigeria (11%); 

and Tubes 

6.8 157.3 

21.0 194.6 

21.0 158.0 

Egypt (11 %); Tanzania (7.5%); 
Chile (5%); Syria (4%); Malawi 
(20/0); UAE (1.8%). 

(ii) Auto Tyres and Tubes: USA (3B%): 
Bangladesh (12%); Afghanistan 
(9.8%): Nigeria (6.5%): Singapore 
(5.4%); Egypt (5%); UAE (4%) 
etc. 

(b) Majorfirrns exporting auto tyres and 
tubes alongwith details of their exports duro 
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ing 1989-90,1990-91 and Aprll-Jan:.Jary 1991- 92 are given below:-

(1) Auto Tyres & Tubes Export (In Rs. Crares) 

1989·90 1990-91 April-January 
Name of the Firm 1991-92 

1. MRFltd. 28.4 40.7 23.3 

2. Ceatltd. 200 33.5 28.3 

3. Modi Rubber Ltd. 32.6 27.5 27.6 

4. Dunlop India Ltd. 18.4 26.3 16.5 

5. J. K. Industries 23.5 22.2 14.2 

6. Vikrant Tyres Ltd. 3.7 3.3 7.8 

7. Apolio lyres Ltd. 13.5 18.1 6.8 

8. Bomay lyres Ltd. 5.6 6.4 5.2 

9. Goodyear India Ltd. 2.6 3.2 5.4 

10. Others 2.2 1.4 1.9 

Total: 150.5 182.6 137.0 

(2) Cycle Tyres & Tubes 

1. Gobind Rubber Ltd. 1.7 2.8 7.2 

2. Eastman Industries Nil 1.2 2.6 

3. Raison India Ltd. 1.6 2.7 2.3 

4. Sunny Rubber Industries. 0.2 0.7 0.8 

5. Metro lyres Ltd. Nil 0.9 1.4 

o. Metro lyres Ltd. Nil 0.7 3.7 

Others '"; 3.0 3.0 

Total. 6 : 12.0 21.0 
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As per information availab!e average F.
O. B. export prices of cycle tyres and tubes
ranges between Rs. 22/- to Rs. 32/- per tyre
and specifications. Average export prices of
truck tyres range between Rs. 1740/- to Rs.
2853/- per tyre depending on sizes, coun-
tries, volume or orders etc.

[ Translation]

Revenue from Lottery Business

6932. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be
pleased to state:

(a) whether it Is a factthatthe State earn
income from lottery business but the organ-
isers of the States' lottery contribute nothing
to the Central revenue;

(b) whether the income tax is deducted
from prize money of the lottery but no deduc-
tion is made from the income of the agent;
and

(c) if so, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) NO,Sir.

(b) No, Sir. Section 194G of the Income
tax Act, 1961 provides for tax deduction at
source from income by way of commission,
remuneration or prize received by stockists,
distributors, sellers etc., of lottery tickets,
with effect from 1.10.1991.

(c) uestion does not arise,

Expoli of Stagl

6933. SHR! RAJE \lDRA KUMAR
SHARMA: Will the Minister of COMMERCE
be pleased to state:

(a) the value of steel products exported

toJapan and Sri-Lanka from the steel plants
during 1991-92;

(b) whether these products are also
proposed to be exported during 1992-93;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Value of steel prod-
ucts exported to Japan and Sri Lanka from
the main steel plants viz. SAIL and TISCO

. during 1991-92 was approximately Rs.
154.21 crores.

(b) Yes, Sir.

(c) SAIL and TISCO propose to export
mainly M. S. Plates, H. R. Coils Wire Rods
and Structurals etc. during the year 1992~93.

[English] •

Marine Engineering Training Collages

6934. SHRI R. SURENDER REDDY:
Will the Ministerof SURFACE TRANSPORT
be pleased to state:

(a}whetherthe Government proposet
hand over the Marine Engineering Training
Colleges to the Human Resource Develop-
ment Ministry;

(b) if so, the details thereof and the
reasons therefor;

(c) whether the Government are also
considering to upgrade these institutions as
Universities; and

(d) if so, the time by which a final deci·
slon in this regard is likely to be taken?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT years and did not have requisite qualifying 
(SHRI JAGDISH TYTLER): (a) No, Sir. service for pension. Several States have, 

however, instituted schemes for grant of old 
(b) Does not arise. age pension to the needy persons which 

would cover the Worid War II veterans also. 
(c) and (d). The Govemment has set up 

. a Committee on Maritime Education & Train-
ing under the Chairmanship of Dr. C. P. 
Srivastava, in October, 1991. One of the 
terms of referenCe of the Committee Is to 
make recommendations regarding appro-
priate changes as may be needed in the 
institutional framework for imparting train-
ing. including feasibility and desirability of 
bringing the institutes oranyMure unit under 
a University type of structure. The report of 
the Committee is yet to be receiVed. A final 
deCision in this regard can be taken afterthe 
receipt ofthe Committee's report and exami-
nation of its recommendations. 

Pension to Soldiers of Second World 

Financial assistance from Welfare Funds at 
the disposal of Ministry of Defence/Services 
HQrs is also provided to such needy veter-
ans. 

[ Translation] 

Action Plan to Increase Export of 
Agricultural Products 

6936. KUMAR! UMA BHARTI: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Government are con-
templating any action-plan to promote the 
export of agricultural products; 

War (b) if so, the names o! the products ans 
the countries which these products are pro-

6935. PROF. SAVITHRI LAKSH- pos~d to bG exported: and 
MANAN: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether there is any proposal under 
consideration 01 the Union Govemment to 
provide pension to the living ex -servicemen 
of the World War II: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRt S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) Does not arise. 

(c) Ex-Servicemen of World War II are 
not eligible for pension as they were en-
ganged for short periods ranging from 2-6 

(c) the amount offoreign exchange likely 
to be eamed therefrom? 

THE DEPUTY MINISTER IN THE 
. MINISTRY OF COMMERCE (SHRI SAL-

MAN KHURSHEED): (a) and (b). Govern-
ment have already taken a series of meas-
ures to improve policy environment for ex-
ports, which is a continues process. These 
measures have been further re-enforced by 
the new Import & Export Policy, which has 
come into force with effect from 1 sl April, 
1992, for a period fo five years. 

Specific steps taken or proposed to b8 
taken to encourage export of agricultural 
products are as under: 

(Al SHORT-TERM STEPS: Schemes 
for market devdopment. product 
promotion, quality upgradation, 
packagiQ9 improvements, competi-
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improving credibility and image of 
Indian food products. 

tive pricing, market intelligence, 
development of infrastructure, 
removal of constraints and simplifi-
cation of procedures. 

(B) LONG-TERM STEPS: Increasing 
production and productivity, pene-
tration into new markets, product 
development, promotion of export 
oriented processing industries, 

S. No. CO~Odity 

1. Rica 

2. Wheat 

3. Other Cereals 

4. Spice~ 

5. Cas~wnuts 

6. Groundnut 

7. Sugar & Molasses 

8. Fruits and Vegetables 

9. Processed Fruits and 
Vegetabeles 

10. Misc. Processed Items 

Export of Rice, Wheat, Cereals and 
Sugar depend on the availability of surplus 
for export afterthe requirementfordomestic 
sector has been met. 

[English] 

Pre-shipment Documentation Proce-
dure 

6938. SHRI R. SURENDER REDDY: 

The agricultural products presently 
being exported are Rice, Wheat, Sugar. 
Spices, Cashewnuts, Groundnut, Fruits 
and Vegetables, etc. 

(c) The tentative target for export 
during 1992-93 are as below:-

(Value Rs. Crores) 

1992-93 
(Tentative Target) 

800 

Nil 

50 

350 

650 

50 

200 

350 

125 

220 

Will the Minister of COMMERCE be please( 
to refer to the reply given to Unstarre< 
Question No. 4771 on December 20. 199' 
and state: 

(a) whether the new standardised pre 
shiprnentdocurnentation procedure has beer 
reviewed by the Export Facilitation Commit 
tee; 

(b) if so, the details thereof nd the out· 
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come of the review made; and likely to be implemented; and 

(c) the steps taken on proposed to be 
taken by the Govemment to remove the 
shortcomings in the procedure, if any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (c). Yes, Sir. The 
Export Facilitation Committee has reviewed 
the new standardised Pre-shipment docu-
mentation procedure by meeting represen-
tatives of exporting organisations, Customs, 
administrative ministries and departments 
on 16.1.92. The system was generally re-
ported to be working satisfactorily. However, 
it was fellthat the 10 digit code being used by 
Customs at present be adopted by RBI for 
their CR forms. By this measure, the RBI 
need not print and supply the GR forms. 
Exporters will be in a position to print and 
submit to Customs & RBI, on their own. 
However, this suggestion is being examined 
both at RBI and at Revenue Department. 

Advance Licensing Scheme 

6939. SHRI R. SURENDER REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government propose to 
further enlarge the scope of advance !icens-
ingscheme; 

(b) if so, the details ofthe proposed plan 
in this regard; 

(c) the time bywhich the new scheme is 

(d) the extent to which it 'S likely to help 
exporters and importers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). The new 
Export & Import Policy for April 1992 -March 
1977 has been announced on 31 st March 
1992 vide Public Notice No. 1-ITC {PN)192-
97 and copies of the same are available in 
the Parliament library. Chapter VII of the 
DOok deals with Duty Exemption Scheme 
(including Advance Licensing Scheme). All 
efforts have been made in the new Advance 
Licensing Scheme to make it simple trans-
parent & easy to administer and to reduce 
the interaction with !'he Departments to the 
minimum. Value based advance licence 
system has also been introduced. 

Debt Serv!ce Ratio 

6941. SHRI DIGVIJAYA SINGH: Will 
the Minister of FINANCE be pleased to state: 

(a) the debt service ratio of extemal and 
internal debt as on March, 31, 199~ and 

(b) the percentage of Gross Domestic 
Product (G. D. P. ) as debt service payment 
as on the above date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) The debt service 
ratio is given below for internal and external 
debt separately: 

Internal debt and other liabilities of Central Government. 

Percentage of interest payment to 
revenue receipts in 1991-92 (RE) 37% 

As regarde repayment obligations, under the prrescribed accounting classification, the 
transactions are accounted for in the Capital Budget and are met from borrowings. 
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External Debt 
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Total debt servicing ratio to exports and 
gross Invisible earings In 1990-91 
(latest available) 

(b) The Information is given below:-

Total estimated debt 
services payment in 
1991-92 in respect of 

-Interna! Debt and other liabilities 
(interest payments and repayments) 

-External debt 

[ Translation] 

Lons to Unemployed Youth In RaJast-
han 

6942. SKRIMATI KRISHNENDRA 
KAURPEEPA): Will the MinisterofFINANCE 
be pleased to state: 

(a) whether the Government propose to 
advance loans under the Scheme for Self-
employment to the Educated Unemployed 
Youth (SEEUY) to educated unemployed 
youth in Rajasthan 10 set up small scale 
industries during the year 1992-93; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). Under the scheme for 

.providing SeH Employment to the Educated 
Unemployed Youth (SEEUY) financial as-
sistance in the form of composite loan (term 
loan and working capital) to the extent of Rs. 
35,000/- is provided for setting up of indus-
tries including small scale industries. Under 
the scheme, capital subsidy at the rate of 

21.3% 

Percentage to GOP for 
1991-92, as estimated. 

11% 

2"/0 

25%oftheprojectcost i. e., maximumofRs. 
8,7501- is borne by the Central Government. 
The scheme extends to all StatelUnion Ter-
ritories including Rajasthan except to cities 
having population of more than 10 lakhs as 
per the 1981 census. State-wise targets for 
the number of beneficiaries underthe SEEUY 
scheme are fixed on year-Io-year basis by 
the Development Commissioner, Small Scale 
Industries in the Ministry of Industry who 
administers the SEEUY scheme. For the 
year 1992-93 they have not so far finalised 
the said ftlrgets. 

[English) 

Marketing Complexes of National 
Handloom Development Corporation 

(NHDC) 

6943. SHRI BAlRAJ PASSI: 
SHRIMATI RITA VERMA: 
SHRIMATI DIPIKA H. 

TOPIWAlA: 
SHRI CHETAN P. S. 

CHAUHAN: 

Will the MinisterofTEXTllES be pleased 
to state: 
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(a) the number of marketing complexes 
set up by the National Handloom Develop-
ment eorporatlbn during 1990-91 and 1991-
92, state-wiSe; 

(bl whether there Is any proposal to set 
up such complexes during 1992-93; and 

(cl if so, the details thereof, state·wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI .ASHOK 
GEHLOT): (a) National Handloom Develop-
ment Corporation (NHDC) has set up two 
marketing complexes during 1990·91 at 
Hyderabad (Andhra Pradesh) and Ahme-
dabad (Gujarat). The setting up of Ihesa of 
these two complexes spilled ovena 1991· 

r 92. 

(b) and (c). Yes, Sir. Nationai Hand-
looms Development Corporation (NHDC) 
proposes to set up Marketing Complex 
(Phase II) in Quillon (Kerala) and another 
marketing complex at Lucknow (Uttar 
Pradesh) in 1992-93. 

Disposal of Cases In Rajasthan High 
Court 

6944. SHRI GIRDHARI LAL BHAR-
)- GAVA: Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleased to 
state: 

(a) the number of cases disposed 01 by 
the Rajasthan High Court during the last 
three years, year-wise; and 

(b) the steps taken by the Government 
to clear the pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The available 

information about the number of cases dis-
posed of by the Rajasthan High Court during 
the last three years, year-wise is given be-
low:-

Year CaseS disposed 01 

1989 26974 

1990 28685 

1991 19993 (upto 30.6.91) 

(b) The Judge strength has been in-
creased from time to time. The various rec-
ommendations including procedural improve-
ments and modifications made by the Ar-
rears Committee. to tackle the problem 01 
arrears in the Courts, have been commended 
to all concerned Centra! Ministers, the State 
Govamments and High Courts including the 
Rajasthan High Court for necessary follow-
up action. The courts are taking various 
measures like grouping of cases involving 
common questions of laws. constitutioj'l of 
specialised be nches. giving priority to cases 
requiring quick disposal. etc. . 

Housing Loans by lie 10 Rajasthan 

6945. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be 
pleased to state: 

(a) whetherthe life Insurance Corpor; .. · 
lion propose to set up some centres in R, 
jasthan for intensive grant of housing loans 
under 'Own Your Home Scheme'; 

(b) if so, the details thereof including the 
names of the places where these centres are 
likely to be set up; and 

(e) the details of the I~ ;ns proposed to 
be provided by LlC? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
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SINGH): (a) to (0). No, Sir. However, the L1C
-('using Finance Ltd., a subsidiary of the
_ G, proposes to open a third office at Jodh-
pur in additions to the offices at Ajmer and
Jaipur, for more effective distribution of
housing loans in Rajasthan. During the cur-
rant financial year, the lie Housing Finance
Limited proposes to sanction 1,500 loans
amounting to Rs. 12.5 crores in Rajasthan.

Zonal/Regional Offices of Banks

6946. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be
pleased to state:

(a) Whether the nationaliised bank and
State Bank of India including its associate
banks have opened their new zonal and
regional offices inthe country, during the last
three years;

(b) if so, the details thereof, including
the names of the places, State-wise:

(c) whether these banks have also
decided to open any regional and zonal
offices during the year 1992; and

(d) if so, the details thereof including the
names of the places where such offices are
likely to be located, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
S!NGH): (a) and (b). The details of zonal!
regional offices opened by public sector
banks during the last 3 years viz. 1989,
1990, and 1991, as available with the Re-
serve Bank of India, are given in the State-
ment attached.

(c) and (d). Reserve Bank of India have
reported that they have not received any
proposal for opening of zonal/regional of-
fices during the year 1992 from any of the
public sector banks.
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Export of Jlggery 
6947. SHR RAMA KRISHNA KON-

ATHALA: Will the Minister of COMMERCE 
be pleased to state the incentives and facili-
ties provided by the Government to farmers 
to boost export of jaggery? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): No specific incentive 
other than those provided on export of other 
commodities is being provided for boosint 
export of jaggery. 

ExpO" of Hand/oom Cloth 

6948. SHRI N. DENNIS: Will the Minis. 
ter of TEXTILES be pleased to state the 
quantity of handloom cloth exported during 
the last three years and the foreign ex-
change earned therefrom, country-wise and 
year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTIELS (SHRI ASHOK 
GEHLOT): Region-wise exports of cotton 
hand loom fabrics during the last three years 
have been as follows:-
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Compulaory Printing of PIt .. on Cloth THE DEPUTY ...asTER IN THE 

6949. SHRIMATI CHANORAPRABHA 
URS: WIll the Minister of TEXTILES be 
pleased to state: 

(a) whether It IS mandatory to print the 
price per metre of the cloth on an clothes 
manufactured by the textile mills Inthecoun-
try; 

(b) if not, the reasons therefor; and 

(c) the steps takenlproposedto be taken 
to make the printing of price compulsory to 
avoid cheating? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOn: (a) No, Sir. 

(b) and (cl. According to the eariier 
Regulation of 1987 the manufactures were 
requiredtomar1<the retail price also. Subse-
quently a Committee including representa-
tives of consumer forum, was set up to go 
Into the regulations and after cons~ring 
these recommendations of the Committee 
the existing notification of 1988 was issued. 
Under this notification It Is not mandatory to 
print the price of cloth. The proposal is being 
re-examined. 

Trade Agtwernent wHh China 

6950. SHR C. SREENIVAASAN: Wdl 
the Minister of COMMERCE be pleased to 
state: 

(a) whether a bilateral trade agreelT!8nt 
between India and China has been singed 
recent; 

(b) if so, the details thereof; and 

(c) the items proposed to beexportedto 
and imported from China under the agree-
ment? 

MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) Yes Sir. 

(b) Following areas of economic coop. 
eration wef8ld&illlfledlnthe agraed minutes 
of 3rd meeting of IndIa-ChinaJolntGroup on 
Economic relations. trade, science aod tech· 
nology held on 131h December, 1991. 

(I) To explof8 thepossIbIllties for estab-
lishment of joint ventUf8S. 

(ii) To explore possibility of bilateral 
cooperation in iron ore mining, rail-
way sector, communication, aviation, 
waterconsenr.mcy. construction, iron 
and steel processing. 

(iii) To participate in tenders for projects 
to be financed by World Bank, ADS or 
other international financial institu· 
tions, in either country. 

(iv) To explore the poSsibility of jointly 
participating in third country projects. 

(v) To explore the possibility of export of 
consultarcy services from India. 

(vi) The items of export and import inter· 
est for either country were identified 
and included in the trade protocol for 
the calender year 1992. 

(Vii) A memorandum for resurrplion of 
border trade with China was also 
signed on 13.12.91. 

(c) The following indicative list of items 
to be exported to and imported from China 
forcalendervear 1992 was finalised during 
3rd meeting C?f India-China Joint Group. 

"ems to be exported from India 

Iron Ore incIudIngconcentrates, Chrome 
Ore, Tobacco, Shellac. Tea, Coffee beans, 
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Medium and short flbN raw cotton, wheat (d) the time by which the panel is likely 
and rtce, spices, bulk drugsIdrug In&errnedi- to prasent lis report? 
ates and pharmaceuticals, oil field chemi- • 
cals, dyes and dye intarmadiahls, agIO- THE MINISTER OF STATE OF THE 
c:hemicalslncludingpesticides,lnorganicand MINISTRY OF TEXTILES (SHRI ASHOK 
organic chemicals, linear akyl benzene, GEHLOT): (a) No, Sir. 
chemical fbras, Power generation equip-
ment Including boilers, wire ropes, track 
equipment machinery, signalling equipment 
and spare parts for railway rolling stock, oil 
fieldequlprnent, electronicCOf1l)On8f1ts and 
computersottware, textile machinery, trans-
port systems such as commeroial vehicles, 
instruments including process control Instru-
ments, telecommunication equipment. other 

I engineering products like pharmaceutical 
machinery, poHution control equipment, 
automobile components, photocopier, Ply-
wood, jewels and processed diamonds, 
Synthetic fibre and yam. 

/tems to be iflJJOfteeJ from China 

Raw silk and silk yam, pulses, spices, 
resin, light industrial products and station-
ery, mercury and antimony, coking coal, 
other mineral products, chemical materials, 
dyestuffs, petroleum and petrochemical 
products, tyres and tubes, fresh water culti-
vated pearls, tools, power station equip-
ment, oil drilling equipment. pharmaceuti-
cals, pig iron a.nd newsprint. 

Criteria for Selection of Members on 
Jute Panel 

6951. SHRI PARATAPRAO B. 
BHONSLE: WiD the Minister of TEXTILES 
be pleased to state: 

(a) whether a panel on jute has been 
~ed; 

(b) if so, the details 1her8of with criteria 
for selection of members of the panel; 

(b) to (d). Do not arise. 

AboIIUon of Empowered Committee 

6952. SHRI K. THULASIAH VAN-
DAYAR: WiD the Minister of FINANCE be 
pleased to state: 

(a) whetherthe Empowered Committee 
to grant loans to Board for Industrial and 
Financial Reconstruction relatedcollll8nies 
has been abolished; 

(b) if so, the reasons therefor; and' 

(c) the altemate steps taken to assist 
thel!ick Industries under BIFR scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI, b:ALBiR 
SINGH): (a) No, Sir. 

(b) and (cl. Do not arise. 

Involvement of Foreigners In Smug-' 
gllng of Narcotic Drugs 

6953. SHR JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of the cases, involving 
foreigners in smuggHng of narcotic drugs 
detected during the last three years; 

, 
(b) .the details of those cases where 

persons charged with smUggHng W8f8 ac-
quitted by the courts during the above pe-
rkId; 

(c) the terms of reference and the tuDe- (c) the numberanddetalls of othercases 
lions of ttl! panel; and • Iotit. by the Customs, Central Excise and 
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Marootics departments daring the above 
period; 

(d) whether any instances of conniv-
a. ... ce of officials of Customs. Central Exc~ 
and Narcotics departments with smuggling 
have come to notice during the above PE'-
riOd;and 

(e) If so, the details tMr8Gf and th!'t 
actiOn taKen thereon? 

THE MINISTER OF STATE tN THE 
MINISTRV OF FINANCE (SHR~ RAME SH-
WAR THAKUR): (a) to (el- tntormatlon ha:; 
been called for from val'iouG f:JIIoroemenl 
Agencies & field formations, ancfwjIi be laiCi 
on the Table of the House. 

[T mnslat.ion1 

Income to DTe from ..,..,09 Actver· 
tlMmtlnt 

6954. KUMARI UMA 8t'MRATI: WlDthe 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govermnent !'lalle If!-
vhad tenders for displaying ad¥er'I!semB:1ts 
on the buses and on the shades..busstops 
of Deihl Tranliport Corporatioo? . 

(b) if so, the details thel9C~; and 

(C) the exter!t of eamings f8C8ivad by 
the OTC from this scheme during j 991-92 
and likely to be received during 1992-·93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHM"lER):(a)and(b).OTC 
had invited sealed tenders lor appoil!tmem 
ot sole concessionaire for display ot adver-
1iseri'ton1s on \}TC buses and Bus Queue 
SI".elterslTime Keeper Booths In June 'S9 
andJanuary '90 respectively. One R<'lIrty Vras 
a'Walded contract for :3 yea~ or. ::, .8.89 for 

disoIiIyof .... ertisementsonbusesandthree 
contfBdafS were appointed sole concEIIs-
sto!1aire for display of advertisements on 
Bus Queue SheHersfTime Keepers' Booths 
tor a'four regions for a period of three ye:'lrs. 

(c) The earnings from these advertise· 
. mems during the year 1991-92 were As. 

1.3.'J C!'IJf9S. OTC exf'9Cls to earn Rs. , .70 
cronK during the year 1992-93 from these 
actvemsemeirts. 

rEngNsh) 

HattoI1l!I TrlpartthP Committee on 
CottonTmiles 

6955. SHR GEORGE FERNANDES: 
Willtflet.finisterof TEXTIlES be pleased to 
st"': 

(a) whether the National Trtpartlte 
Corm1ihee on cottonwxti&es has submitted 
the I9pOft regarding sid< textile n:liHs: and 

(b) if so, salient features thereot? 

THE MINISTER OF STATE OF THE 
MINISTRY Of TEXTILES (SHRI ASHOK 
GEHlOT)~ (a) No. Sir. .~¥ 

~b) Does· not arise .. 

Import of CapItal Goods 

6956. SHRI GEORGE FERNANDES: . 
Wiitthe Minister of COMMERCE be pleased 
to state: 

(a) whethertheGo\lemment have done 
awa}' with the licensing requirement for the 
import of capital goods under tne scheme of 
diredtoreign investment; and 

TIiE DEPUTY MINISTER iN THE 
MINISTRY OF COMMERCE (SHRI SAl-
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MAN KHURSHEED): (a) and (b). The ne'N [TnmsStJonj 

• Export & Import PO:.<;;y for 1992-91 oos not 
allow any Specia! dispensation in!he case of l...Ilunr:ttfngofNAG MIS$ilo 
direct fOl"')ign investment for irrport 01 Cap!-
lal Goods, Undertlle Current Policy, Capllaf 6956. SHRI RAJVEER SINGH: Wiilthe 
Goods may be imported With016'f any If;$t<ic· Minister of DEFENCE be pleased to state: 
tion except to the exten' suc."! imparts af$ 

regulated by the Neo3tiV9 Ust at ,""Of'$.?r {a} the number of tests undertaken till 
any other Provision of this Policy or any date for successful launching of the NAG 
oflle, law for the time being in f:>roe missile; 

RBI's TraMaCtlon with Banb for 
receivIng Foreign CUITIHlCY I)eoposh 

6957. SHR OEORr~ i=ERHANUES: 
.. Wlll the Mi'1is~~f of FINANCE be ple(t!!edto 

state: 

(ai whelher the Reserve BaM of mdia 
has. OOcidedliJ emarlnto S""i'!p~~.mt5adlons 

foreign cune!1Cy deposits at applt'9ia1era~ 
(:If interest; and 

(b) If so, the details thomo'? 

THE MINiSTER OF STATE IN lHE 
MINISTRY OF f lNANCE {Si-lAI RAMESH-
,WAR THAKUR): (a) and (b). TI:'9 swap and 

.' deposit transactions are dlstincl from eaeh 
! other. Swap Dpf1rations are undertake,l by 

the Reserve Bank of India under wrict1l!"ie 
~81 buys spot U.S Dollars from tflo Author-
ised Dealers and simu!taneously agrees to 
sen forward the sam:J U.S. i)ollar amount at 
a future date. The rates of exchange 1orspot 
anc' 10rward date deals are diffeJent. The 
Raserva Bank of Indla undertakes such swap 
deals with th~ Authorised Dealefs at Its dis-
cretion. Under the foreIgn currency deposit 

. system, the Reserve Bank of India has 
'/ open9f.i a Dollar deposit window twlh etmct 

frum 25th March, 1992. Under this tne Au-
thorised Dea!ers are able to place funds in 
interest bearing U.S. Dollar depo_ with 
RBI for periods of one month and above. 

(bi ttle deta::s of the expenditure in-
C" • .vred 00 these tests; 

{c:) whether any tesf is yet 10 be con-
dumed; 

(d) if so. the detail~thereof; and 

(e) the time by which the missile is to be 
do!ivsred to the services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINlSmy OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (it) Nine flight trials of 
NAG mIssile have been undortakan so tar to 
prove V3IWU$ sub-systems. 

(b) As. 100 lakhs, approx. 

(c) and (d). Some more flight trials are 
plannedto be undertaken dUiing the cOming 
three years. 

(e) NAG missile is expected to enter the 
production phase in 1995 after users' trials 

[English} 

a.tIInce 0' Payments 

6959. SHR' BHAGEY OOBAROHAN: 
Will the M1ntstor of FINANCE be pleased to 
state: 

(a) the safe amount of til", iOfi:lign ex· 
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change reserves that should be available 
constantly with our country; 

(b) the time frame requlrad for building 
up such a reserve, Independent of extemal 
loans and NRI deposits; and 

(c) the possibility and means of striking 
favourable Balance of Payments In the 
coming five years? 

THE MiNiSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESh· 
WAR THAKUR): (a) Conventionally, the safe 
amount of foreign exchange reserves that 
should be maintained by a country Is taken to 
be the equivalent of the value of imports for 
three month. 

(b) level of reserves at a particular time 
is the net result of all the transactions in the 
e::!:;;rlai sector and can not ~ !!'odasured 
independent of loans or NRI t4eposit trans-
actions. 

(c) There is little likelihood of the country 
achieving a surplus on the current account of 
the balance of payments in the coming five 
years. 

Non-Perfonnlng Assets In Banks 

6960. SHRI BHAGEY GOBAROHAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the gross profit vis-a-Vis net profit of 
all public sector banks during 1990-91; 

(b) the analysis of the" cfrfference be-
tween the gross profit and net profit of th • 
same banks during the above period; 

(c) what constitutes the non-performing 
assets portfolio of these banks; 

(d) whether the difference between the 
• gross and ent profits In each case Is ac-

counted for by the non-perfonnlg assets; 
and 

(e) the steps taken to check proliferation 
of non-performlng assets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) and (b). All public sector banks 
are required to prepare their balance sheet 
and profit and loss account in the forms set 
out in the Third Schedule of the Banking 
Regt~~n Act, 1949. Banks, therefore, show 
profit as per form t:: ~! !he Third Schedule of 
the said Act under the iteni 'Balance of 
Profit'. A statement of profits as si,own by 
public sector banks in their profit and loss 
accounts for the year 1990-91 is annexed. 

(c) and (d). Non--performing assets 
constitute those advances on which banks, 
as per the guidelines of Reserve Bank of 
India do not charge interest. In the profit and 
loss account, banks show income, after 
making usual and necessary provisions 
including provisions for bad and doubtful 
debts. 

(etGovemment and the Reserve Bank' 
of Indi.a (RBI) have been impressing upon 
the banks the need to strengthen theirJ 
machinery for credit apprclisal and for exor: 
cising effective supervision and control over 
the advances made. The banks have also 
been adVised to evolve a strict time disci-
pline so that Irregular and sick accounts are 
discovered early and effective measures 
taken to raduce the portfolio of non-perform-
ing assets and incidence of bad debts. RBI 
have also advised the banks to institute a 
system of classification of advances into 
distinct categories according to health of 
advances at a given point of time for the 
purpose of their effective rno~itoring and 
follow up. 
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Nam9 of the Bank 

State Bank of India 

State Bank of Bikan~r & Jaipur 

State Bank of Hyderabad 

State Bank of Indore 

State Bank of Uysore 

State Bank of Patiala 

State Bank of Saurashtra 

State Bank of Travancore 

Allahabad Bank 

AndhraBank 

Bankof Baroda 

Bank of India 

Bank of Maharashtra 

CanaraBank 

Central Bank of India 

Corporation Bank 

Dena bank 

Indian Bank 

Indian Overseas bank 

Nw Bank of India 

Oriental Bank of Commerce 

(Rs. in crores) 
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Published profit 

107.01 

5.50 

8.51 

2.94 

2.87 

14.59 

4.50 

4.00 

21.04 

8.21 

35.05 

22.46 

4.10 

76.04 

12.53 

4.65 

8.51 

21.00 

10.41 

-45.00 (Loss) 

23.68 
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S.Ho. /ria". of the Bank 

22. Punjab National Bank 

23. Punjab & Sind Bank 

24. Syndicate bank 

25. Union Bank of India 

.26. United Bank of India 

27. UCOBank 

28. VijayaBank 

s.ttlement of eo. Compensatory 
SUpport Claims 

6961. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether a number of claims of ex-
porters on account of Cash Co!ll)8nsatory 
SUpport (CCS) are still pending for settle-
ment; 

(b) II 50, the number and value and such 
claims; 

(c) the nurrOer and value of claims 
finally settled so far, 

(d) the amount required for the settle-
ment of pending claims; and 

(e) the steps proposed to be taken to 
settle the pendng CCSclalmsexpeditiously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (e). A total sum 
of As. 15201-crores, was releasedtovarlous 

(Rtl.In~ 

043.19 

-5.. (Loss) 

5.25 

11.56 

5.78 

-42..9& (loss) 

0.25 

lic8nsing offic8stor~pa)""'ltof cash 
Co!ll)8nsatory 5uppuIt CIaiR'Is against 
physical and dwelled exparts during 
1991-92.lt is hopect1hat ........ release of 
these funds, mafottY." tile pending claims 
willstandsettled..Ret ..• ~claims. 
if any, will be S81ttedtmmthe budget provi-
sion for the year 1992-93. 

Chartered aue.-p,lnglb I ISS .. DeIhl 
and •• I. 

6962. St-R PIUS TlRKET: Will the 
Minister of SURFACE TRANSPORT be 
pleased to stale: 

(a) whether I'1'IIR nran-4OOC chartered 
buses are plying ragutarIf bellMen Delhi 
and Noida; 

. (b) if so, whether aIf .... tMIees have 
permits to run the ~tIum Delhi to an-
other State (u. P.); 

(c) if so, the totII· numII8f' of such Ii-
08f\Cl8S and pem1III.l.. I • ..,. ... Govern-
ment during the __ ,._...' 
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(d) whether the GovwnrneftrhaYe set of 1he fila. Themafterwasfurtherreferredto 
up any vi9l1ance cell to monitor the illegal the Central Bure;tu of Investigation. Their 
running or buees; lnvft.'Stigation has ruled out any possibility of 

sabotage but could not pin-poio1 anything 
(e, If 80. the delaits theNof: and adverse against the Depot Authorities. 

~ If not, the reaeons IheN1ar1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)' NcrSir. 

(b) and (c). Does not arise.} 

Cd) to (1). The EnforcemePlt staff of the 
Deihl Administration reguIarty c:tIeeQ the 
illegal operation ar.od vtoIaIion of,_,mt con-
ditions or buses on roads andtfled8taulters 
are prosecuted in accon1ance .... the law. 

l Translation) 

Enquiry Into FIIw In .......,."omn.c. 
o.,ar 

6963. DR. LAlBAHADRU RAWAI.: Will 
the Minister Of DEFENCE b-1 pleased to 
state: 

(a) whether the enquky concfuded into 
the incident or a devasIafing fire Itat oc-
curred InJabaipurOrdnance Oepoton MrJrch 
23, 1988 has since been c:ornpIetect, 

(b) If so, the outcome theRJof; and 

(c) the S8CUflly arrangements made In 
the Ordnance Depot to avoIdthe recurrence 
of such Incidents in fulure? 

THE MINISTER OF STATE IN lliE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (StiRI S. 
KRISHNA KUMAR): (a) Yes Sir. 

(c) Various measures have been lo1ro- . 
dUQldfOl' a further tightening up of the secu-
rity and f!re fighting arrangements. 

Report of Cad,. Review Commltt .. on 
E. .. E. WorkshOps EmplOyees 

6964. SHIR RAMASHRAY PRASAD 
SINGH: Will the Minister of DEFENCE be 
pleased to state: 

(a)whetherther:anl'B ~vlewcommlr.ee 
conaliluted for the industrial and ou,,-'nOus-
irfai <ff11PI8Yees (Jf E.M.E. Workshops has 
submitted lis report; 

(b)" so, the recommendatIons made by 
the Committee; 

{c,whethertheGovernmentproposeto 
implement tha recomroondations 01 the 
committge; 

(d) if so, the time by which these are 
likely to be i"llieinented; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM At4D NA ru-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRt S. 
KRISHNA KUMAR): (a) Yas, Sir. 

(b) to (8). The recommendations of the 
Cadr8 Review Committee are required to be 
examnedbyvanous DepartmentsIWingsof . 
t.he Govemment, which woft( is currenUy In 
;';d~~~~r~~ •..• ~~:-:!:~.r:-t~ 

~b) The Court or Inquifyc:oallfnot come CommiIIeecannotbeclisclosed atthisstage .• 
toadefinlteconcluslonabaul1he_cause It witt not be possible at present to indicate 
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the time within which this matter can be THE MINISTER OF STATE IN THE 
tlnalisecl. MINISTRY OF FINANCE CSHRI RAMESH-

ExImSa ... 

6965. SHRI BHAGWAN SHANKAR 
RAWAT: WII the Minister of COMMERCE 
be pleased to state: 

Ca) the number of casas of t:xlm sales 
made on the basis of stolen or fake docu-
ments. reported in the country since the 
Introduction ofexim sales schemetiii Febru-
ary 19.1992; 

(b) the amount involved in these cases; 
and 

(e) ihe action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE CSHRI SAL-
MANKHURSHEED): (a)to (c). The Eximscrip 
licences Which are found to have been is-
sued on the basis of documents subse-
quently found to be forged or stolen as and 
when intimated by the licence holder. are 
cancelled immediately under intimation to all 
concerned. The Government do not main-
tain any data In regard to sale of freely 
transferable Exlmscrip licences. 

[English] 

Pntsumptlve Tax System 

, .6966. OR. VASANT NIWRUTTI 
PAWAR: WID the Minister of FINANCE be ' 
pleased to·state: 

(a) the number of shopkeep'rs and 
other retaB traders likely to be covered under 
the preaumptlve tax system; and 

{bf the additiufial N\'SAue ilia ~vem­
ment expect to mobilise as a l8$ult thel8Of? 

WAR THAKUR): (a) The pNSumptive tax 
system Introduced In the Finance BiR. 1992 

. Is optlonai and __ to persons -not as-
sessed to tax earlier. lis estimated that the 
number of tax-payaJS under this scheme 
may exceed 10 lakhs. 

(b) The additional revenue expected to 
be mobIlIsecI from this simplified procedure 
is estimated to be about As. 150 crores. 

Lo •• of Revenue Due to Raising of 
Income Tax exemption Limit 

6967. OR. VASANT NIWRUTTI 
PAWAR: Will the Minister of FINANCE be 
pleased to state: 

(a) the nlimber of Income tax payers 
likely to escape the Income tax net as" result 
of raising the exemption limit from Rs. 220001 
- to Rs. 280001-; and 

(b) the estimated loss of revenue to the 
Government as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). As a result of 
raising the exemption limit from Rs. 22000/-
to Rs.28000/-, it has been roughlyestimated 
th~ about 8 takh taXpayers are likely to go 
out of the tax net and the loss to revenue is 
likely to be around Rs. 480 crores. , 

Training Institutes for DIsabled Ex· 
Servicemen 

6968. SHRI ANNA JOSHI: Will the 
Minister of DEFENCE be pleased to state: 

Ca> the number of running vocational 
training schoolsllnstllutlons tor disabled ex-
seNic8m8n at present and the number of 
students accommodated In each school; 
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(b) whetherthe Government propose to . getting suit;lble. jobs after training at 

open some more such institutions in the these Institutes. While there Is no pro-
country; posaI under the consideration of the 

(c) If so, the details thereof; 

Cd) whether the Government have or-
ganised any survery during the last three 
years or propose to organise any survery 
regarding performance of theseln8titutions 
and the ex-servicemen getting suitable jobs 
after irai!"!ng; 

Ce) if so, the details thereof; and 

Cf) if not, the reasons tiu;retor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLE:t:~ AND NATU-
RAL GAS ~.ND IliiINISTER OF STATE IN 
IHE MINISTRY OF DEFENCE CSHRI S. 
KRISHNA KUMAR): (a) to (f). Ministry of 
Defence is not directly running any voca-
tional training schoollinstitute for disabled 
ex-Servicemen. However, there is one au-
tonomous institution called 'Queen Mary's 
Technical Institute' CQMTI) at Pune which 
has been recognised by the Government for 
providing· vocational training to disabled 
ex-Servicemen. In addition, blind 
ex-Servicemen are sponsored fortraining at 
another institution called National Institute 
for Visually Handicapped at Dehra Dun. As 
per1nformation available with the Director-
ate General Resettlement, the number of 
disabled ex-ServicemenJServicemen trained 
at the two institutions during the past three 
years was 45 (upto 1991-92) and 7 (upto 
1990-91) respectively. 

2. There Is no proposal under considera-
tion of the Ministry of Defence to open 
such vocational training centres. 

3. Government have not organised any 
survery during the last three years re-
garding the performance 0: t~~ insti-
tutions orthe numberof ex-Servloemen 

government to organise any SUCh sur-
very, the position of placement of dis-
abled ex-ServicemenJServicemen in 
generalis reviewed from time to time. 

[TtanSlation) 

Via" of Singapore Delegation 

6069. SHRI GOVINDRAO NIKAM: Will 
the Minister of COMMERCE be pleased to 
state: 

{::} whether a trade delegation of Sin-
gapo~ Is ~Iy to "j&rr India; 

(b) if so, when and the issues proposed 
to be discussed with this delegation; and 

(c) the steps the Government propose 
to take for increasing trade with Singapore? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). No, Sir. 
However, a Business Delegation from Sin-
gapore accompanied the Deputy Prime 
Minister during his visit to India from march 
22-27, 1992. This delegation held discus-
sions with COnfederation of Indian Industry 
for increased trade cooperation. 

(c) Steps taken to increase trade with 
Singapore include bilateral discussions at 
govemment level, exchange of visits, dele-
gations and participation in exhibitionllrade 
fairs. Recently, a high level delegation of 
India Merohanls Chamber had visited Sin-
gapore from 2-5 April, 1992 and they have 
signed a Memorandum of Understand"" 
with the Singapore-ChineSe Chamber 01 
COmmerce and industry. They also slgne.d c 
Coop,natlon Agreament with t~E 
Singapreo-Indlan Chamber of COfTlI1lfM'Q 
and Industry (SlCCI). These agreementl 
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would help in fostfHing increased tr.,oo and
economic ties betwean the t<NO countries,

[Englishl

Export of Handloorn Products, ami
Handlcmfts of Hajastharrt

6970. SHf~IMATI VASUNOHARA,
RAJE: Will the Minister of TEXTILES be
pleased to state:

(a) wnethertha handloom products and
handlcratts made in Rajasthan have great
demand in the international market:

(b) if so, the steps t~~;i";r!)'''$e tl'la
prooucticn and €AP£,fl of tr'~~~;!~,;:.:

(c) the details of the agencies wh:ctJ are
mvovled in the export of these items: and

(d) the steps taken/croposedtobe taken
'10oncourage the rural artisans in RajasthciO
to increase the production of those ttems?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHlOT): (a) Handlcratted folklore textile
products and other tlandicratt products of
Rajasth<.'.n have good markets specia~lf in
Europe, U.S.A, and canada.

(b) to (d). A statement is attached.

STATEMENT

(b) to (d). Government ;5 operating a
number of scharnA~ in the areas ~o.~r,aining,
marketing, exhibition, design and techno-
logical development, .supply of raw material
etc., tor the development of Indian handi-
crafts. Two Marketing and Service .•b1fJn-
slon centres are functioning at Jaipur and
~fur. Besides, 13 Carpet Weaving train-
hg Cer.tr~n.'..! ~~-n!l".I.'r~TBxti!2 ~~",tres
are functioning in dltferenc9 parts o. R;~t·
hall.

? GOl/em •.;~:11ls running vario us shcrnes
tor the promotion and d€lveloprmml of
handlocm sector and has been provid-
ing assistance tc the hanotoom weav-
ers both in the Co-operative and outside
f~'e Oo-operatlvetoid, Some of the major
programmes in operation are :~s tol·
lows:

(i) Yarn supply through National
Handloorn Development Corpora-
non

(ii) Janatha Cloth Scheme

i!H) :,,~<:.r'~.6\()evelopment Assistance
Scheme- -...---

(v) Tl'!rrftru 1d scnerne

(vi) Share capital assistance to State
Handloorn Develcpment Corpora-
tions.

(vii) Publicity and Exhibition,

(viii) Research and Development/Mar-
kat Survey and Studies.

(Ix) Hl!! Area/Desert Area Wco!lon
Hanoloom Dovetoprnent Export
Production Projects.

{x) Prs--locm.Po t-Loom Processing
Facilities.

(xi) loan Assistance to Handloom
Weavers for becoming members
of the primary weavers eo- opera ..
live socletias.

The Weavers' Service Gp.ntre based in Jaipur
's documenting, preservinq and de', e!oPin,:!
the lradftiopai har.di00m~i~ c: ~hE!State by
p~QVidiis jJSlgn input and technical super-
vision,
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3. Oovernrnsnt ha•.••e been laking a num-

ber of steps to boost exports of hand-
loom and handicraft ih'lITlS from all over
the country, jnclt.!d~ng Aajasrhan, like
s&riding sale-cum ..studylaams. releas-
Ing acivorlis{:#mtlrl!s in tOl"aign traoo
magazines, partldpation Intair in major
markets, grant ofaxp rt i cernlves etc.
Besides, nandtocm fabrics and handi-
craft items are not covered by the quote
a rt~Sifictions.

ilJatlonal.Hlghwavs

6871. SHRIMATI VASUNDHARA
RAJE:WilltheMlnls!:lilrofSUHFACETRAN5-
PORT be pleased to state:

(a) whether ~h9GO\f~mrnent have made
any assessment on too total kilometres of
national highways whici1 the country will be
needing by the end of currant century; and

(b) if so, the stops taken to develop the
National Highways accordingly?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR!JAGDISH TYTI.ER}: (3) Presumably,
tile Hon'ble Member is havaing in mind the
zo-vear (1981-2001 Road Development
Plan prepared by a group of Chief Engineers
under the aegis 01 Indian RoadsCongress,
which envisages interaiia, a National High-
waIf networn aggregating to 66,000 kms by
the turn of the century. Howover,r the
Govt.has not made nay independent as-
sessment in this regard, •..

(b) Development of National Highways
is a continuosu activity. Keeping in view the
recommendations made by the National
Transport Policy Committee, the prescribed
criteria of new N.Hs and 3iailability of tunes
etc., it has been pos~)lbla to add a length of
4,666 krns of Nati.onal Highway gr~ctsince
i980. Further ;:dditio/1f. to the N.H system

wouki depend on avialabHiiy of runes in the
8U\ Plan or subsequent plans etc.

SUl'vey toy Tt~d tor Export Pctentlal In
Stat@s

6972. SHRIMATI VASUNDHRARA
RAJE: Will the Minister of COMMERCE be
pleased to state;

(a) whether the Trade Fair Authority of
India has conducted Cl survey on the! export
potentia! of different States:

(b) if SO, the details thereof with particu-
!;Arreference to Rajasthan; and

{c) the steps taken to promote exports
from HaJa.sthan?

HiE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a} No, Sir.

{bj and (c). D09S not arise.

fioreJgn Exchange for setting up of
Pet,.o-Chemical Project at Haldla

6973.SHRISAT'fAGOPALMISRA:WlIl
the Minlst<3rof FINANCE be pleased to state:

{a) whatherthe Government have taken
an)' steps 10 provide necessary foreign ex-
chanqe for setting up of pator-chemical
project at Haidia, West Bengal; and

(b) if so, tho details thereof?

THE MINISTER 0rF STATE IN THE
MINISTRY OF FiNANCE (SHRi RAMESH-
WAR 1HAKUR): (a) Yes, Sir. Asian Devel-
opment Bank and International Finance
Corporation have been approacheo to fi-
nance the Haldia Petro-chemical Complex
in 'West Bt.1ngaf.

{b~ imamational Finance corpcratlon
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and Asian Development Bank lend directly 
to companies without Govemment guaran-
tee on commercial tennl and judgement. 
Further, In the light of the revised foreign 
exchange regime, such agencies are free to 
procure foreign exchange from the marketat 
the market rate of exchange for the foreign 
exchange portion left uncoverd by commer-
cial borrowings andlor equity. 

D.T.C. Bu. P ..... 

6974. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of SURFACE 
TRANSPORT be pleased to stale: 

(a) whelher charges for all route/gen-
eral passes of DTC have been Increased 
recently; 

Pre--revised 

General AII- Route Pass: 

(c) No, Sir. 

(d) Green line Services have been in-
troduoed with the objective of providing faster 
and comfortable travel facility to those com-
muters who can pay a little more than the 
ordinary fares. A flat fare of Rs. 4.00 per 
head per trip is charged in these services, 
and hence; nconcessional pass is allowed in 
the Green line Buses. 

(e) and (f). There is no proposal before 
the Govemmentto allow General AII-Route 
passes In the Green Line Buses. however, 
the General All-Route Pass Is allowed In the 
limited Stop Services. 

.rmurance amount of Central Govern-
ment Employ_ 

6975. SHRI MADAN LAl KHURANA: 

(b) If so, the details thereof; 

Cc) whether all routeJgenerai passes are 
allowed In Green line buses; 

Cd) If not, the reasons therefor; 
,.~ 

(e) whether the Govemment propose to 
allow all routelgeneral passes In 'Green line' 
and 'limited Stop' buses also; and 

Cf) If so, by when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHAI JAGDISH TYTlER): (a) Yes, Sir. 
Charges on general all-route pass have been 
revised w.e.f. 28.12.1991. 

(b) The detaiis are as under:-

Revised fare 
fare (Rs.) 

100.00 

(Rs) 

150.00 

Will the Minister of FINANCE be pleased to 
state: 

. (a) whether there is any proposai to 
raise the amount of insurance of the Central 
Govemment employees under group insur-
ance scheme in view of tlie devaluation of 
the rupees twice during 1991; 

(b) if so, the detaiis thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (cl. There is no 
proposal to raise the amount payable under 
the Group Insurance Scheme. The amount 
payable under the scheme has not nexus 
with the devaluation of rupee. ' 



373 WrittenAnswers CHAITRA 21, 1914 (SAKA) WrittenAnswers 374

Drug Smuggling In Assam will be taken up during 1992-93 as per
provisions in the 8th Five Year Plan which is

6976. SHRI flROBIN DEKA: Will the yet to be finalised.
Minister of FINANCE be pleased to state:

(a) the cases of drug smuggling de-
tected in Assam during each ofthelastthree
years and the details of the narcoticd rugs
seized;

(b) the numberofproseQltions launched
in this regard and the outcome of such cases;
and

(c) the details of the disposal of seized
drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The information is
being collected and will be laid on the Table

~of the House.

Widening of GuwahatJ- Tezpur Sec;tlon
ef Natlona~H(9hway,

6977. SHRI PROBlN DEKA: Will the
. Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Government propose to
widen and develop the Guwahati- Tezpur
section of National highway to ease the
problem of traffic congestion; and

(b) if so, the amount proposed to be
sanctioned for the purpose during the year
1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE. TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). there
are twq altemative National highway routes
between Guwahati and Tezpur - one via
Nagaon and other via Baihata Charali. Both
these routes are two-lane wide. At present
there is no proposal to widen these routes.
Other development works on these routes

Export Processing Zone,
Vlsakhapatnam

6978. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of COMMERCE
be pleased to state:

(a) the project cost of the Visakhapatnam
Export Processing zone;

(b) the progress made so far for setting
up of the above zone; and

(c) the time by which it is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) The capital cost on
account of land and development of th first
phase of the zone is estimated to be Rs.
17.00 crores approx.

(b) An amount of Rs. 3.34 crores has
been released towards the cost of land and
developrnent of requisite infrastructure. Wolk
on th boundary wall, internal roads drainage
etc. is in progress.

(c) The basic internal infrastructure of
the zone is .Iikely to be completed in the
current financial year, subject to availability
of funds.

Exodus of Officers from Navy

6979. SHRIJEEWAN SHARMA:
.SHRI S.B. THORAT:
SHRI SANAT KUAMR MAN-

UAL:

Will the Minister of DEFENCE be
pleased to state:
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33(<1) whether there has been mass exo-
dus of officers from the Navy;

(b) if so. Hie number of persons who left
the naval service from technical and
non-tecnnicaf sides cudnq 1991~92;

(c) whe1herthe Government have maoe
any study into the causes .01 such exodus;

(d) it so, the result thereof andtne steps
being taken by the Government to check il;
and

(e) if not. the reasons therefor?

THE MIN;!?;r£H OF STATE ~N THE:
MINISTHY OF PETROLEUM AND NA'TU-
FlAl GAS AND Md~ISTER OF STATE «1'4
THE MINI5THY OF DEFENCE (SHRI S.
KRISliNA KUMAR)' (a) to (e). Navalofficers
are pSfm\ttGd to seek premature retirement
on the following grounds:- .

(I) SUpersession

{iil Cornpass!onate reasons

(iii) Permanent low "'.Gaical Caiegory

(Iv) Absorption in the Public Sector!
Re-settlement in civil life within a
per!od of 2 years from the date of
norma! retirement.

AI! cases Of premature retirement are ap-
proved by the Govt onthereccrnmenoattons
01 the Chai of Naval Staff subjects to their

. fulfilling the laid down guidelines /criteria and
att er keeping the Navy's rnanpowerrequtre-
ments in mind.

The number of Technical and
non-Teohnlcat officers upto thp. rank of
Captain/Commodore who took prsrnatue
r.etlremont curir.g the year 1991-·92 is as
fl}ifow:i:-
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Technical Branches

Noo--Technlcai Branches - 64

These figures afl3lowsrthan the co rrespond-
iog figwes ior the previous Ilnancialyear
(1990-91).

~ ~nRoad Tax in Delhi

6980_ SHRl GURUOASKAMAT: Will
the Minister .ofSURFACE TRANSPORT 00
pleased te state:

.(a) ·whether the mad tax in Delhi has
baSil'\~; arid

(b) if fOO,till9 r:eason theref:or?

THE MIMSTE:n DJ: STATE OF THE
MINtS1RY OF SURFACE TRANSPORT
(SHRI.JAGOiSHTVH.Efl): (a) an<i (b), The
OethlAdmitlist1;a1ion have revised roadtax in
Delhlw_B.1. '1.4.1992, Ther9?Jision has been
~ed,mw to mcrease in the cost of
mair.:snaooo..atroadsaOOcolledioncharges,

6981. SHRI CP, MUOAI.A 'GIRI-
YAPPA:

SHRKH MUNIYAPPA:

WilJtheMiniSterot TEXTILES be pleased
to state:

(a) tha tota.! quantity of silk and silk
garmerrtsexportad during the last three years,
year-wiSlEl;

(b) whether there is a grt1at demand for
tndlan SHk garments in the international
market;

(cl if so, the details tnereot: and·

(d) th9 steps taken by the Government
YC',bo os! thfHJXpoH tjf silk and silk garments?
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THE MINISTER OF STATE OF THE and th total quantity of silk tex1i1e products 

MINISTRY OF TEXTILES (SHRI ASHOK exported during the last three years are as 
~EHlOn: (a) The quantity of sUk garments under:-

Year Quantity (in lakh Sq. meter) 

Silk Garment Total silk textile products 

1989-90 

1990-91 60.74 

1991-92 60.47 

(upto Feb. 92) 

(b) and (c). Yes, Sir. The quantum of 
exports of silk garments during the year 
1991-92 (April-Feb.) were 9% more than 
the entire exports of silk garments du ring the 
year 1990-91. 

(d) in order to boost the export of silk 
textile products including silk garments, the 
Indian Silk Export Promotion Council takes 
up various export promotion programn4es 
including partlciaption in trade fairs, organi-
sation of buyer-seller meets in different 
countries, publicity compalgn etc. 

expenditure of Central Silk Board 

6982. SHRIC.P. MUOALAGIRIYAPPA: 
~ Will the Minister of TEXTilES be pleased to 

state: 

(a) the amount of administrative expen-
diture of the Central Silk Board during the 
last three years;. year-wise 

(b) whether there is a steady increase 
in the expenditure; and 

(c) if so, the corrective measures pro-
posed to be taken to minimise it? 

358 

325 

350 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) The amount of administrative 
expenditure of the Central Silk Board (CSB) 
dur:ing the last three years is as under:-

Year Amount (In Rs.llakh) 

1989-90 379.31 

1990-91 429.72 

1991-92 (upto Feb. 92) 474.09 
.. 

(b) and (c). The increase in the admin-
istrative expenditure of CSB is mainly due to 
implementation of the World Bank/Swiss 
assisted National Sericulture Project. How-
ever, the Board is taking measurs to mini-
mise the expenditure on travelling, overtime 
allowance, office expenses, creation of posts 
under its normal plan programmes etc. 

Seizure of Gold at Igl8 

6983. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) the quantity and value of gold seized 
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... indira aandhI InIemaItDnaI Aiport THE MINISTER OF STATE IN THE 
during February and Marett. 1992; and MINISTRY OF FINANCE (SHRI RAMESH-

(b) the number of parsons arrested so 
farln this connec:tion and action taken against 
them? 

February, 1992 

March, 1992 

Quantity 
(In Kgs) 

6.5' 

40.9 

(b) Nine pet"SOns in February ;92 and 
five persons tn March '92 were arrested in 
thi$ connectlon and 81'8 Hable for penalty In 
departmental aejudlcatlon and prosecution 
in Court of law. 

Sal. of Sh .... of Publ1c Sector Compa-
,n'" to FOl'8lgn Investors 

6984. SHAI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
sellsharas of some publicsectorcompanles 
to foralgn Investors; 

(b) if so, the details theraof; and 

(c) the effect theraof on the economy of 
the country? 

TIiE MINISTER OF STATE IN lflHE 
MINISTRY OF FINANCE (SHPII AA'NIESH-
WAR THAKUR): (a> to (c). A comniillee 
under the Chairmanship of Mernber,lPlan-
nlng'COmmlsslon has been set up1o_am-
1,* abet'natlve modalities forth saleot8hares 
of Public Sedor Enterprises and various 
related matters. Government proposes to 
decide on the modalities of the _te aHer 
considering the recommendations of this 
committee? 

WAR TIiAkUR): (a) Thequantly and value 
of gold seized allhe indira Gandhllntema-
tlonal Airport duffng February and March, 
1992 are given below: 

Value 
. (Rs. In lakhs) 

26.2 

163.8 

Public Liability PolIcIes by Insurance 
Compan ... 

6985. SHR GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a~ whether Insurance companies pro-
pose to issue public liability policies; and 

(b) if so, the details theraof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Insurance Compa-
nies have been issuing public liability poli-
cies for the last many years and recently, 
they have also introduoed1he public liability 
policies in terms of the Public Liability Insur-
ance Act, 1991. While the traditional public • 
liability insurance.policy provides protection 
against tort liability arising under common 
law, the recently introduced policy under 
Public Liability Insurance Act, 1991 provides 
coverage on 'nofauh' basis as perprovisions 
of the Act. 

Export Ordera for a ..... Handicraft. 

6986. SHRI GURUDAS KAMAT: Will 
the Minister of TEXTILES be pleased to 
stale: 
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(.' ....... 8ICpOltorderWGl'lhcroresof (8' whelherthe Widening work on the 

rupeeS forbraSs handicrafts arain jeopardy; Cutlack and Bhubaneswar section of Na: 
tlonal Highway No. 5 has been delayed 

(b) If so, the details thereof, and the considerably; 
reasons therefor; and' 

(c) the steps takenlproposedto be taken 
by tilJ government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). It is evident from the 
export figures given below that the value of 
exports of rtmetalware (Including brassware) 
has gone up conslderably:-

,---------------------------

. '" 

Year Value in Rs. crores 
(ProVisional) 

1989--90 RS.124.73 

190-91 Rs.235.78 

1991-92 Rs.324.54 

(Aprll- Feb. 112) 

Hence It Is difficult to foresee that export 
orders for brass handicrafts worth cmres of 
rupees may be in jeopardy. . 

While an increase in the import duty on 
, copper and zinc may marginally affect the 
cost of production of brass handicrafts, It 
may be mentioned that such increase of 
~xcise/custom duty isgenrallycompensated 
under the duty draw-back scheme. The 
~xporters of artmetalware are at present 
entitled to receive duty draw-backed@24% 
of FOB value sUbJect to a maximum of Rs. 37 
per kg. w.eJ. 24.10.91. 

Widening of N.H. No. 5 

, 6987. SHRIGOPI NATHGAJAPATHI: 
. Will the Mlnisterot SURFACE TRANSPORT 

be pleased to state: 

(b) If so, the reasons therefor; 

(c) the stps taken to expedite the wlden-
ing work and 

(d) the year by which It Is likeIY·10 be 
colT"f)leted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) to (c). 
Four-lanign of Cuttack-Bhubaneswar Sec-
tion of N.H. No. 5 in Orissa is included in the 
proposed Second World Bank National 
Highway loan. Negotiations forthe loan have 
been COlTl>leted, butthe World Bank is yetto 
sign the loan. However, meantime prelimi-
nary actions as regards prequalification of 
contractors, finalisation oftenderdocuments 
etc. are under way In consultation with the 
Bank. 

(d) Since bidding process forthe project 
has not yet started, It is too early to say when 
the work of four-Ianing will be completed. 

Export of Marine Food 

6988. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether there is a vast scope for 
Increasing marine food export; 

(b) if so, the steps taken to increase the 
yield of marine food for export; . 

(c) the technology proposed to be 
adopted and upgraded in Eighth Five Year 
Plan for growth in tho exports; and 
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(d) the additional cold storage facilities 
proposed to be provided during the eighth 
five year plan for the preservation of marine 
products? 

THE DEPUTY MINISTER IN THE 
MINlSmy OF COMMERCE (SHRI SAL- I 

MAN KHURSHEED): (a) Yes, Sir. . 

(b) MPEDA is implementing several 
schemes to encourage aquacufture and 
diversifted fishing to aurgmant export pro-
duction. 

(c) MPEDA is implementing several 
schemes for modernising Indian Seafood 
Industry and to export value added items. 
These schems will be continued in the Eighth 
Five Year Plan period also. 

(d) Cold Storages are established by 
private entr~preneurs. As of today, there is 
sufficient capacity available in the country. 
Any proposal for establishment of cold stor-
age would be examined on merits. 

External Debt 

6989. SHIR JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to state: 

(a) the percentage increase registered 
in the Government and private borrowings 
and the details of external debt in foreign 
exchange; 

(b) the amount of money that was to be 
paid to repay the extemal debt upto Decem-
ber 31, 1991 and the amount that has been 
padi;and 

(c) the steps being taken by the Govern-

rnent to maintain the balance of payment 
schedule andtobring about drastic cut in the 
wasteful Govemmental expenditure? 

THE MINISTER OF STATE IN THE 
MINlSmV OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The external 
debt outstanding on account of GO\,llrnlllt'm 
borrO'fir~ii\js nas itJgisitired aii ,ncrease of 
26.49 percent during 1990-91 over that of 
1989-90 while the debt outstanding on 
account of extemal commercial borrowings 

. has registered an increase of 21.03 percent 
during 1990-91 over that of 1989-90. The 
extemalloans are being repaid on due dates 
according to terms and conditions of eachl 
loan. The currency-wise details of extemal 
debt outstanding as on 31.3.91 and the 
amount of extemal debt repaid upto Decem-, 
ber 1991 during the year 1991-92 is given in 
the statement attached. 

(c) The steps taken to maintain the 
Balance of Payments schedule include Lib-
eralised Exchange Rate Management Sys-
tem (LERMS), Trade Policy reforms,easier 
access to Imports particularly for import in-
tensive exports, maximisation of foreign aid 
utilisation and arrangements for meeting the 
financing needs arising out of current ac· 
count deficit, through the capital inflows. 
Govemment have also taken a number o~ 
steps to bring about imporvements in reve-
neu receipts and domestic savigns, elimi~ 
nate inessential and low priority exenditu&, 
closely monitor administrative expenditures 
and exercise careful scruitny of aU on90ign 
programmes so as to ensure that it does not 
exceed budgetary targets. Details of other 
important measures taken in this regard are 
contained in the Finance Minister's Budget 
speech. 
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Procu ..... nt of Iron en In liP for (b) If so, lhestrategydewloped to export 
expo.... these Items to Vietnam; 

6990. KUMARlPUSHPADEVlstNGH: 
WIll the Minl&terof COMMERCE be pleased 
to stat.: 

(a) whether there has been a sharp 
decline In the procurement of Iron ore from 
Madhya Pradesh for export purposes; 

(b) If SO, the reasons therefor; and 

(c) the details of the steps taken and 
proposed to be taken to Increase the pro-
curement of Iron ore In the State during 
1991-92800 In 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) and (b). Iron ore Is 
procured form Madhya Pradesh for export 
purposes form Balladlla mines of National 
MInerai Development Corporation (NMDC). 
Exports of Balladlla ore have declined over 
the years due to Increase In domestic de-
mand forthls ore, with the commissioning of 
VlzagSteelPlantandcomingupofanumber 
of pig IronIsponge Iron units In the country. 

(c) Measure like Increased capacity 
utilization, opening of new miens, moderni-
sation of exlstnt mines and removal of infras-
tructural constraints are being taken to In-
crease production of Iron ore to meet domes-
tic and export requirements. 

Export of Vehle'" to Vietnam. 

6991. KUMAR I PUSHPADEVI SINGH: 
Will the Mlnlsterof COMMERCE be pleased 
to state: 

(a) whether there Is a good scope for 
Increasing the export of vehicles such as 
three Wheelers, two wheelers, buses, trucks 
and railway equlpments to vietnam; 

(c) the efforts made In that direction in 
the past; and 

(d) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRL SAL-
MAN KHURSHEED): (a) Yes, Sir. 

(b) to (d). Government have sought to 
promote exports through providing Inputs at 
internailonal prices, follOWing a support 
exchange rate policy, allowing partial con-
version of export eamlngs at mar1<et deter-
mined exchange rates, reducing controls 
and effecting procedural slmplHicatlons. In 
addition, efforts made to increase export to 
Vietnam Include participation In the Quang 
Trung Intematlonal Fair at Ho. Chi Minh City 
in Vietnam, extension of Govement credit to 
Vietnam for purchase of Indian engineering 
items and Inclusion of these items in the 
Trade Protocol singed between the two 
countries. Future strategy for Increasing 
exports to Vietnam Involves promoting In-
dian exporters' potential and capability 
through display in tradefalrs, exhibitions and 
product publicity cofY1)alngs etc. Export of 
vehicles Is also sought to be Incraased 
through a Joint Commission between the 
two countries. 

(Translation) 

Supply of 01 by Iraq against du .. of 
Indian Construction CompanIH 

6992. SHRI V'SHWANA TH SHASTRI: 
Will the Mlnisterof COM~RCE be pleased 
tostat8: 

<a) whether Indian Construction Com-
panies have some dues against the Goverri-
ment of Iraq; 
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(b) It so, the names of such co~nles 

alongwith the details of the amount out· 
standing; 

(c) whether Iraq has proposed to supply 
011 against the outstanding amount; and 

(d) It so, the action being taken thereon 
b) the Union Govemment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl· 
MAN KHURSHEED): (a) Yes, Sir. 

(b) Names of such companies covered 
underthe Deferred Payment Arrangements 
are indicated In the statement. The total 

. '\ amount outstanding Is US$ 461.46 milUon. 

., 

(c) and (d). The Govemment of Iraq has 
from time to e~ressed Its wRUng ness to 
supply oil in repayment of Its debts owed to 
Indian co~nies, provided the United Na· 
tlons Security Counclrs sanctions Commit· 
tee permits the export of oil by Iraq for this 
purpose. The matter was taken up with the 
Sanctions Committee through the Perma· 
nent Mission of India to the United Nations 
and the Committee has not given Its ap-
proval to the proposed arrangement. 

STATEMENT 

- S. No. 
l 

Names of Corrpanies which have 
outstanding c/fJ8S in Iraq In respect 
of projBcts coveffld under the De· 
ferred Payment Amlngements 

1. AFCONS Ltd. 

2. Ansal Properties & Industries ltd. 

3. Bhandari Builders ltd. 

4. Continental Construction ltd. 

s. Dalal Constuctlon & Engineering 
Pvt. ltd. 

S. No. Names of Corrpanies which have 
outstanding dues in Iraq in f9spect 
of projects covered under the De· 
ferred Payment Arrangements 

6. Dodsal Pvt. Ltd. 

7. 

8. 

9. 

10. 

11 . 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Oriplex Pvt. ltd. 

Engineering Construciton Corpor· 
tion 

Engineering Projects India Ltd. 

Gammon India Ltd. 

Hindustan Construciton Co. Ltd. 

Indaln Road Construction Corpor· 
tion Ltd. 

Indian Railway Construction Co. 
ltd. 

Jalprakash Industries Ltd. 

Makers Development SeIVk:es Ltd. 

National Building Construdion 
Corporation Ltd . 

NPCCltd. 

Punjab-Chemi Plants ltd. 

~ltd. 

20. Shah ConstructiOn Co. ltd. 

21. Som Datt Builders Pvt. ltd. 

22. UP State Bridge Corporation ltd. 

23. Triveni Structural Ltd. 

24. Vijay Tanks & Vessels Pvt. ltd. 
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Prooedu,,'orappolnllMnt of ~ 

6993. SHRt ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKER SINGH 
VAGHELA: 

Will the Mlnlsterof LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whetherthe Government propose to 
amend the procedure of appointing judges 
of High Courts and Supreme Court; 

(b) If so, the detaOs thereof; and 

(c) the time by which the amendment is 
Ukely to be made? 

THE MINISTER OF STATE IN THE 
MlNlSlRYOFPARLIAMENTARY AFFARIS 
ANDMINtSTER OF STATE IN TEH MINIS-
TRY OF LAW, JSUTICE AND COMAPNY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). The pres-
ent procedure of appointment of Judges of 
High Courts and Supreme Court is wo,1<ing 
satisfactorily and at present, no change in 
the existing system Is contemplated. 

Defence Purch ... form PSUs 

6994.SHRIM.V. CHANDRASEKHARA 
MURTHY: WOlthe Mlnlsterof DEFENCE be 
pleased to state: 

(a) the details of vendors from amonG:;t 
the public sector undertakings for different 
purchate organisations of armed foroes; 

(b) whether the armed foroes have not 
been encouraging the puroh .... from pub-
lic: aector undertakings; 

(c;) • so, the reasons therefor; 

(d) .... hertheltwewl. of the forces 
have any common poIIQy In ths 1'89411d; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PeTROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): .(a) Purohases by and 
on behalf otthe armed forces are made from 
a very large number ~ Central and State 
Public Sector Undertakings. A representa-
tivelist each of such Central and State Public 
Sector Undertakings are given Statement 
'A'&'S'. 

, 

(b) to (e). As per the present policy, 
purchase preference is given to the public 
sector undertakings subject to their meeting 
the quality and delivery requirements. All the 
concerned purohas organisations of the 
Ministry of Defence larmed forces are fol· 
lowing this policy. 

STATEMENT 'A' 

Ust of Central Public Sector Undertakings 

51. No. Nams of the PSU 

1. Balmer Lawrie & Co. ltd. 

2. Bharat Aluminium Co. ltd. 

3. Bharat Dynamics ltd. 

4. Bharat Electronics ltd. 

5. Bharat Heavy Electrlc;als ltd. 

6. Bharat Heavey Plates & Yes· 
..!sltd. 

7. Briish India Corporation 

•• Cement Corporation of India 
Ltd. 



SI.No. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Cl'fAITRA21.1914(SAKA) 

Name dthe PSU S/. No. 

Bharat Earth Movers ltd. 26. 

Bharat Petroleum Corporation 
ltd. 27. 

Central Electonics Ltd. 28. 

Cofll)uter Maintenance Cor- 29. 
poration ltd. 

Electronics Corporation of 
India Ltd. 

30. 

Wrlten Answers 398 

Name of the PSU 

Hlndustan Photo Films Manu-
facturing Co. Ltd. 

Hindustan Shipyard Ltd. 

Hlndustan Teleprinters ltd. 

Hindustan Zinc Ltd. 

Indian Drugs & Pharmaceuti-
calsLtd. 

31. Indian Iron & Steel Co. Ltd. 
Electronics Trade & Technol-
ogy Development Corporation 
Ltd. 

Fertilizer Corporation 01 India 
Ltd. 

Garoen Reach Shipbuilders & 
Engineers Ltd. 

Goa Shipyard ltd. 

Heavy Engineering Corpora-
ton Ltd. 

Hindustan Aeronatutics Ltd. 

Hlndustan Aluminium Corpo-
ration Ltd. 

Hindustan Antibiotics Ltd. 

Hlndustan Computers ltd. 

32. 

33. 

Indian Oil Corporation Ltd. 

indian Telephone Industries 
Ltd. 

34. Instrumentation India Ltd. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

Maruti Udyog Ltd. 

Mazagon Dock Ltd. 

Metal Scrap Trading Corpora-
tion ltd. 

Minerals & Metals Trading 
Corporation of Indai Ltd. 

Mishra Dhatu Nigam Ltd. 

National AlUminium Co. Ltd. 

National Smallindustreis Cor-
poration Ltd. 

23. Hlndustan Copper Ltd. 

24. Hindustan Machine Tools Ltd. 

25. Hlndustan Petroleum Corpo-
ratIonttd. 

42. National Textile Corporation. 

43. Praga Tools Ltd. 

44. Steel Authority of India Ltd. 
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SI.No. Name 01 the PSU SI. No. Name of the PSU 

45. Tannery & Footwear Corpora- 11. MEL TAON ltd., Puna. 
tion of India Ltd. 

46. Tyre Corporation of India 

STATEMENT 'B' 

Ust 01 State Public Sector Undertakings 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Name 01 the PSU 

Gujarat Communication & 
Electroncis Ltd., Vadodara. 

Gujarat Eiedro Medical S~­
tems, Vadodara. 

HARTAON L m., Ambala. 

HycIerabad AlIwyn, Hydera-
bad. 

Kamataka Antibiotics & Phar-
maceuticals Ltd., Bangalore. 

6. KEL TRON Ltd., Trivandurm. 

7. 

s. 

9. 

10. 

Kerala State Small Industry 
Development & Employment 
Corporation Ltd., 
Trlvandurm. 

Madhya Pradesh State Elec-
tronics Development Co. Ud., 
Bhopal. 

Malfaraahtra Anti-biotics & 
Pharmaceuticals Ltd., Nagpur. 

Marina&ComrnJnIcaIlon EI8c-
troncls (India) Ltd., 
ViIhakhapaInam. 

12. NGEE, Bangalora. 

13. 

14. 

15. 

Punjab Power Packs Ltd., 
Ropar. 

Punjab Recorders Ltd., Chan-
dlgarh. 

Punjab Wireless System Ltd., 
Chandigarh. 

16. Shalimar Wof1(s, Calcutta. 

17. 

18. 

19. 

UP State Leather Develop-
ment & Market Corporation, 
Agra. 

UPTRON Ltd., Lucknow. 

West Bengal Electroncis Ltd., 
Calcutta 

New Replenishment Scheme 

6995. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Govemment proposed 
to implement a new replenishment scheme 
in place of allotting financial assistance to 
States for foreign aided projects In the back-
ward states; 

(b) II so, whether the Government pro. 
pose to provide more funds from the foreign 
aid to the backward states; 

(c) • so, the details thereof; and 

(d) • not, the reasons therefor? 
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THE MINISTER OF STATE IN THE World Bank Assistance Is pending with the 

MINISTRY OF FINANCE (SHRI RAMESH- Union Government; and 
WAR THAKUR): (a) No, Sir. 

(b) te (d). Question does not arise. 

Invc;stors Protection Commission 

69f1O. SHIR GURUDAS KAMAT: Wiii 
the Minister of FINANCE be pleased to state: 

(a) whether the Government have re-
ceived a proposal from Consumers Educa-
tion and Research Centre (CERC) to set up 
an investors' protection commission. 

(b) if so, the details thereof; 

(c) whether the Government have con-
sidered the proposal; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The Govern-
ment have received a proposal from Con· 
sumers Education and Research Centre 
(CERe) to se1 up an Invetors' Protection 
Corporation with the responsibility augment-
Ing and managing Investor protection. 

(c) and (d). The Government have 
examined the proposal and consider the 
setting up of a Corporation unnecessary in 
view of the statutory provisions for investor 
protection incorporated In the Securities and 
Exchange Board of India Act, 1992. 

Upllftm8nt of SCslST. and Backward 
Classe. 

6997. SHR DHARMABHIKSHAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether any scheme for upliftment 
of Scheduled CasteslScheduied Tribes and 
Backward Classes In Andhra Pradesh with 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH~ 
WAR THAKUR): (a) and (b). Government of 
Andhra Pradesh have evolved a project 
profile 'Andhra Pradesh Poverty Alleviation 
Project', primarily intended to benefit Sched-
uled Castes/Scheduled Tribes and Back-
ward Classes In Andhra Pradesh, for pos-
sible World Bank support. Tho project in-
cludes investments in agriculture and re-
lated sectors, irrigation, forestry, horticul-
ture, sericulture, fisheries, education, women 
and child development, health etc sectors. 

Furtherprojectprooessing including size 
and scope of the project. suitability, timing 
and extent of World Bank assistance would 
depend on mandatory clearances form the 
concerned administrative ministries from 
technical, feasibility angel and the Planning 
Commission from resource angle, detailed 
project preparation and donor preference 
and availability of committable funds with 
donor agency. 

12.00hra. 

[Trans/ationJ 

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Mr. Speaker Sir, 
today a very startling news item has ap-
peared in the Hindustan Times in which It 
has been said that Delhi IS going to be hit by 
a grave crisis ..... . (lntsrruptions) ..... . ofdrink-
ing water. The report says that in the coming 
times, the crisis shall be so acute that ration-
ing of water will have to be made in Delhi. 
Delhi is the capital of the country. H the 
problem will be so acute in Delhi, then one 
can imagine the intensity of the crisis all over 
the country during summer? Through you, I 
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would Ike to I'8CJ.I8Sl the G9vemment to lat [Translation) 
this august House know the steps It Is going 
to take to solve water crisis in Deihl. This Is SHRI BRISHIAN PATEL: He has been 
not the problem merely In those areas where 
the hon. Mermers of Par1Iament or the Min-
isters live, but for the common man who face 
the water problem. The Goveml'l'J8nt should 
take some concrete steps to supply them 
water and make a statement in the 
House ..•..• ( Int8fl1Jptions). 

SHRI KALKA' tiAs (KaroIbagh): Mr. 
Speaker, SIr, we have drawn the attention of 
the House towards this many times. This Is 
the factual position that Delhi is going to face 
acute water crisis, as stated by the hon. 
Member. This has created a lot of tension In 
the minds of people. W. have been drawing 
the attention of the administration for many 
years towards this, but the Government has 
not done anything. This august House should 
apprise the Deihl Administration of acute 
shortage of water Delhi is going to face. 
There is a doubt that people might die of 
thirst. The administration should be directed 
to attend to it and solve the problem. 

SHRI BRISHIN PATEL (Slwan): Mr. 
Speaker Sir, an hon. Member of this House, 
Shrl Devendra Prasad Yadav's younger 
brother, Shrl Surendra Yadav was killed on 
9.4.92 at 5.00 a.m. in the morning in Phul-
paras market in Madhubanl district by a 
bullet. Duty conscious and brave police in-
spector of Phulparas nabbed the three CUl-
prits on the spot. The name of one of the 
assailant's Is * - - - - who in the Bihar Vidhan 
Sabha ..... . 

[English) 

MR. SPEAKER: The name is not form-
ing part of the record. 

(lntetnJptions) 

*Not recorded. 

arrested. Arrests have been made. They 
hav~ been nabbed. * is related to the leader 
of the opposition in Bihar, Dr Jagannath 
Mishra. Because thls is a case of political 
vendena. Shri J)e.vendra Prasad Yadav's 
younger brother was killed deliberately. It is 
because Shri Lalu Prasad Yadav was about 
to inaugurate the Phulparas Sub-division. 
Those people did not want it and resented It. 
They thought that because of initiative being 
taken by Janata Dal Phulparas has been 
made a sub division and later this credit will 
go to them only. That is why quite deliber-
ately a conspiracy was hatched and hon. 
Member, Shri Devendra Prasad Yadav's 
youngerbrotherwas killed. There is a planned 
conspiracy in it. That is why I would like to 
request you to get it probed. The assailants 
should be punished. This is the only request 
that I would like to make to 
you ...... (Intemiptions) ..... . 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker sir, one person has been arrested 
In connection with the murder" ..... . 

[English) 

MR. SPEAKER: Don't mention the 
names. They are not here to defend them-
selves. 

( Interruptions) 

[Translation 1 

SHRI NITISH KUMAR: Congress (I) 
candidates in the assembly elections· 
(lnterruptions) ...... This is a political 
mUrder ...... ( Interruptions) 

MR. SPEAKER: Such an allegation can 
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be made against you as well... ... (/nterrup- House. It is about the murder of an 000. 
tJons).. ..•. . Member's brother. During the lastfew days, 

SHRI NITISH KUMAR: You catTdelete 
the name. I would II<e to tell you that this is 
apolitical nuder andthll political murder Is 
the wacK of the Congr81S(1) people In this 
area. It hM two purpo... the first is poIII-
calvendatlaandthe second II thattheyseak 
to destabilize the State Govemment. In any 
way they want to disturb the law and order 
situation and then allege that It has deterio-
rated. On the one hand, they are killing and 
on the other hand they want to show that 
peace In the State is disturbed. After coming 
to DeIhl they want to gtve publicity to this 
thing. Mr. Speaker, Sir, they have been 
exposed, not once but many times. On the 
2nd, this very group, the Congress(1) people 
had murdered two Yadavs and many people 
belonging to weaker sections. Such inci-
dents have been continuously faking place 
in thls area. Pojijical murders are' being 
committed. A few days back the question of 
murderofanM.L.Aandmassacrewasralsed 
here. AU these things are happening, quite 
deliberately in Bihar and the Congress(l) is 
dOing It. The stable Government in the State 
is sought to be destablized. That is why I 
would like you to get this matter probed by 
the Home Minister. We shall request you to 
send a Parliamentary delegation to get all 
these incidents probed. All these murders 
and the law and order situation which is 
rapidly deteriorating should be probed by the 
Parliamentary delegation so that the truth 
may emerge. Thls is the conspiracy of the 
Congress(I). It will be proved and made 
public. Through you, I would like to present 
these facts before the House ..... , (/nmrrup-
tlons) ..... . 

SHRtGEORGE'FERNANDES (Muzaf-
farpur): Mr. Speaker, SIr, 'wish to say two 
things In thl8connectionforthe lasttew.days 
the Bihar Govemmef1t is under attack and It 
Is going on inside as well as outside the 
House. One such thing came before the 

especially all through the last week a furore 
over the murder of Shri Hemant Shahl was 
raised so much so that once the House had 
to be adjoumed. It appears to me that the 
views about the individual's life are ex-
pressed in a strange way. If anhon. Metriler 
of a uglslative Assembly or an M.P. Is klied. 
there Is a furore in the House about this. It 
shall be talked in such a way as if the entire 
heaven has fallen. The same reaction Is 
seen in the States also, but if an ordinary 
man Is kilJedthen the kind of psyche we have 
fin now is that his life was of little consequent. 
Every morning we read in newspapers that 
25 people were killed in Punjab today and 
another 25 in Kashmir and are not at aU 
disturbed by that. This has been proved. J 
shall not go into that, but a discussion on the 
life an hon. Member of the House is neces-
sary. The Bihar Government has been at· 
tacked in the :ast few days and a demand 
was made that the Government should be 
dismissed and President's Rule should be 
ifTlJOsed. This word was uttered in this House 
many times in the lastfewdaysbythe people 
sitting on that side. I am not going to say 
anything about them I have already saidthat 
some ofthemwill raise Biharissuetoday and 
at your instance they would attack Bihar and 
then some day they will go against you also 
and no body shall be left here to speak. 

That is why I shall not go into that. I shall 
not go into those controversies. I would like 
to make a special request to you that I would 
like to thank the police official who nabbed 
those culprits in the above murder case. I 
would like to thank him through you. This 
incidenttook place at 5.00 a.m. in the mom-
ing and the police station was adjacentto the 
House. As soon as they came to know, they 
came there and arrested 3 people on the 
spot. But those people who have been ar-
rested have links with political leaders and 
are their relatives. They are among the rela· 
tives of those people who are taking leader----
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. shlpinBlhar.lamnotnaminganyparty. The 
function was to take place there on the 14th. 
They were running away after murdering the 
Chief organiser of the function. The honour-
able Prime Ministe,. is not here at the mo-
ment. I would like to know from him and the 
hon. Home Minister whether they. would 
reassure this House regarding this matter 
that their party was not involved in any way 
in It. But it is clear and well known that their 
party had a hand in it. Then, are they willing 
to take up this matter and clarify it in the 
House. Because I feartha: tho work of engi-
neering this kind of incidents shall take place 
every day and then they would say that our 
Government can not protect the life and 
property of our owr. ,.:eople. So, we have no 
right to continue in power in the State. The 
Issue can go upto this extent. First, these 
people talked about the murder of their own 
man. Now the murder issue of our man is 
being talked about in the State. We people 
have experienced all these things and that is 
why Mr. Speaker, Sir, it is my most humble 
request to you that either the Prime Minister 
orthe Home Minister should make it clear as 
to who are inVOlved in this murder, who are 
their political relatives and who are their 
leaders. They should not say that these kind 
of incidents keep happening. As such it need 
not be discussed here. 

SHRJLAL K AOVANI (Gandhi Nagar): 
Mr. Speaker, Sir, so far as the Issue of killing 
is concerned, i am of the view that this Issue 

. just concerns Bihar. therefore, in this matter 
whateverthe State Govemment wants to do 
and whosoever has been identified for the 
commission of crime should be arrested by 
the State Police. I would like to associate 
myself with the concern expressed by Shri 
George Fernandes. I would like to request 
the Han. Prime Minister, who is also the 
Congress(l) President, to call an all party 
meeting for discussions in view of this inci· 
dent and other recent incidents as he had 
done in the past to discuss many such is· 

-Not recorded. • 

sues. n should be ~ In the meeting 
as to how growing c'1mlnallsatlon of politics 
and polltlca/lsatlon of criminals could be 
checked. All the political parties should col-
lectively evolve a code 01 condout to check 
this malice, of which Bihar is a giaring ex· 
ample. This .malice is not restricted to Bihar 
State only, but It Is spreading to other areas 
also. Legislative measures may also be taken 
in this regard. Will we helplessly keep on 
watching the growing tendencies in this 
regard for want of soiution. 

Mr. Speaker, Sir, there was a time when 
criminals used to influence roliticians from 
behind the curtain. But gradually the crimi-
nals entered the legislature and even be· 
came Ministers and are also noticeble in all 
the spheres of life. Is the Hon. Prime Minister 
prepared to take the initiative to check such 
a tendency? I think this question has wider 
ranlfications and will also have a big ilTllact 
on the political future of the country. In this 
regard collective thinking and collective 
decision of some sort orthe other is essen· 
tial. 

SHRI RAM NAG INA MISHRA (Pa· 
drauna): Mr. Speaker, Sir, I am also con-
nected with Bihar. Therefore, I may also be 
given an opportunity to say something on 
this issue. 

Mr. Speaker, Sir, I would also like to say 
something on what the leader of the opposi-
tion has just now said. I would also like to to 
make a submission that Bihar like situation is 
.~ developing in the districts of Eastern 
Uttar Pradesh especially in the district of 
Deoria. All this I am saying because I hail 
from the area bordering Bihar. Sir, it Is also 
correct that when any leader speaks like th is 
it definitely has some bearing. Sir, in my area 
Shri Lalu Prasad paid a visit and said in his 
speech that .. :... is to be done away 
with.( Interruptions) 
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MR. SPEAKER: 11ds is not going on 
racon1 

(TMT ..... ) 

SHAI GEORGE FERNANDES: It It is 
eslll:l,"d,.1Mn'_" prepared to un-
deqJo.,p.acIII • ...,t (InIenvptions) 

SHRI StWtAD VADAV (Madhepura): 
Ifwhat ............ 8SIabI1shed. then we 
are Pilip • red 1D Uftdrrgo any punishment to 
be ct.cidad upon Oy'JOU. (Interruptions)· 

(EtIgIMJ 

URSPEAl<ER:Thatisnotfanning part 
of the 18COfd. 

[Translation.) 

SHRIOEORGEFERNANDES: When It 
has bean pabIi:Iy refuted. then wl)Y is the 
hon. Member railing tt1{lnIerruptions) 

.MR. SPEAKER: When It has not gone 
on record.1hen why .. you bringing this on 
I8COft1 

~) 

AN HON. MEMBER: A similar speech 
was deJiwIf8d by Shri Vajpayee in Uttar 
Pradesh{ tItenuptjons) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, the way Shri 
SuAmdra Vadav, brother of Shri Devendra 
Yadav, M.P. was murdered. is not only a 
matter of sorrow, but also a matter of con-
cem. It is not s~ a law and order issue. 
Killings and other condemnable acts takes 
place and action is also taken on them. The 
Police officers acted promptly and appre-

·Not recorded. 

hended the cu~ and this pICture has 
emerged on that basis. The issue becomes 
a matter of serious concern when the per-
sons active In poIItlcsare associaledwllhthe 
crIm8. The Issue is not merely that of law and 
order. but It Is also the question of public r.fe. 
Our responsibility does not end with giving 
explanations or making arguments and 
counter arguments. In my opinion anyone 
with poItIcaI background connected with such 
an incident. especially if his association is 
with the ruling party. then the Ruling party 
has got a special responsibility to act fast. 
Sir. through you. we strongly condemn this 
incident. The effective steps taken by the 
Bihar Government· were in wider perspec-
tive. I think definitely there are evil designs 
behind levelling of many aHegations and 
raising of discussion various types about 
Bihar. A number 01 State Governments of 
North-East were dismissed and I think Bihar 
is also on their agenda. While particularly not 
raisJngthis issue,l would like to put 00 record 
the strong condemoation ofthe House. Facts 
may be collected from the Government of 
Bihar and brought before the House so that 
other side of the inCident not connected with 
law and order and cor.OGCted with public life 
could be debated upon it the House for 
arriving at some definite conclusion. 

THE DEPUTY MINISTER IN THE 
... INISTRYOF HOME AFFAIRS(SHRI RAM 
tAL RAHI): Mr. Speaker • Sir. the Ministry of 
Home Affairs is awattillg fuM report from the 
Government ot B:har aoout the incident of 
killing of brother ot Shri Devendra Yadav. 
M.P. before arrj\ling ~;: any conclusion or 
taking any action. Something could be said 
only after thaI. So far as the concern ex-
prassed by Shri George Fernandes. the 
leader of the opposition and th former Prime 
Minister. Shri V.P. Singh on criminalisation 
of politics is concemed. I would like to submit 
that no particular individual or political party 
is totally responsible. It is clearly evident that 
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no particular party Is Insulated from the ten- being made. DeItabIIIshaIiopropaganda Is 
dency of criminals joining its ranks from time being deliberately Iauncebd. Youdespatch a 
to time and also every party gives patronage team to investigate al the incidents con-
to such elements ...... (/ntem.tptIons) I think ceming Bihar, so that ShrtAzaddoes not get 
the Uaader 01 the opposition has rightly said an opportunity to say anyIIing. Yesterday 
that all ~ political parties should sit to- candidate 01 his party was caught red-
gether and think as to how politics could be handed ...... (/ntsnuptJDns) 
freed from such forces. The criminals who 
eartler used to approach politicians for fa-
voUr to provide them protection from the 

• oppression of Policed officials have them-
selves now unfortunately become Ministers, 
MLAs and MPs. I do not think in the prevail-
ing circumstances the administration can 
take action against these criminal elements. 
It is a sorry state of affairs and we must think 
astohowwecouldgetridoftheseelements. 
H we succeed In this endeavour then we will 
be able to provide good administration to the 
country. 

I think the Hon. Prime Minister is also 
worried abo",! it and he has been continuo 
ously watching the situation. He will defi· 
nitely try to find out some solution. Coopera-
tion of an the leaders and all the political 
parties is required in this task. 

THE MINISTER OF PARLIAMENTARY 
AFFAJRS(SHRIGHULAMNABIAZAD): Mr. 
Speaker, Sir, J would lQ(e to submit o"e more 
thing in this regard. , agree with the views 
expressed by Shrl V.P. Singh, the Leader of 
the opposition and Shrl George Fernandes. 
We are very much pained about such inci-
dents In the country whether in the past or 
now. I totany agree that whosoever is behind 
such incidents should be dealt with severely. 
My party is IKNer in favour of giving protec-
tion to persons involved in such incidents. I 
would like to submit that killing of the son of 
Shri LP. Sah and the recen! Idlling of the 
brother of Shrl Oevendra Yadav should n01 
be linked with any other pcl!llcai party to 
divert a!ter.tionfrom the happenings in Bihar. 

SHRI NlTISH KUMAR: .•. ,. (Int8fTup-
lionsj . ....• porpoganda of various types is 

SHRI SUAVA NARAYAN VADAV 
(Saharsa): Sir, as pointed out dUMg the 
discussion just now and as stated by Ghu-
lam Nab! Aiadji, we have at along made a 
demand that whether it be the murder of 
Hemanl Sahi or the incident that took place 
yesterday, you may cons1ltute and send a 
Parliamentary Committee lei Bihar for mak-
ing an assessment. 

MR. SPEAKER: Matty incidents take 
place. Do you mean to saythataParliamen-
lary Committee should be stond to each 
place. 

[English 1 

SHRJ A. CHARLES (Tnvandrum): I 
would like to draw-the attentien-oi this House 
to a very serious matter. There is a very 
disturbing news that a lady Member of this 
Parli<'tmell1 has beel\ men1aJ1y tonured and 
harassed because she beY;lOgS to a back-...j 
ward community. We speak a lot about the 
atrocities committed onwcmet\. We equally 
are vociferous whenW8'talkaboutthe atroci-:l. 
ties committed on SC anc:t othaf ~ar3 
communities. But here. a case'" an eiel.1ed 
lady Member oJ this aU{W5t HclJse; she is 
being mentally tOr1wect she is narassed. A 
news item saysthatshe ha&even resigned 
As Speaker of this House you have th& 
responsibilltyfol1he ~cf.8\'ery Member 
of this House. 

She is a promisinIg yOUflg:lady. There 
are party diff~ bUt as tat_ at three 
children J would say ......... a promising 
young lady. A~ .. ustHousf.? 
is undergoir.g moRIa agony oecause she-
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: comes from a backward community. H the 

news that she has resigned is conect, it Is 
very unfortunate. As the Speakeryou should 
make an enquiry into the maner. I do not 
want to take any names. I only want the 
safety to be given to that lady Member. I 
would plead that that hon. Member. may be 
contacted either on phone or by some other 
method and her safety be ensured. Hlhereis 
anything untoward, that should be done away 
with. 

[ Translation 1 
i 

KUMARI PUSHPA DEVI SINGH (Rai-
gam): The hon. Minister of State in the 
Ministry of Home Affairs is present here. I 

\ would like to ask him eittierthe police depart-
ment is meanttorthe security of the public or 
for spreading terror among them? I would 
like to bring to your notice the instance of 
terror spread by police in my district Raigarh 
in M adr.ya Pradesh. A couple ot days back in 
the 'iiliage of Dhengurjor an adivasi was 
killed and an adlvas; girl was gang raped 
When she wanted to lodge a complaint no 
one paid heed to what she had to say. She 
wandered from one place to another :n the 
police station but no Cfle extended assis-
tance to her. When the villagers endeav· 
lOured to colledrvely help her and take up her 
case, a villager was killed by the police. I 
NOuld request you to cor,duel a C.B.!. en-
~Ulry into this case as the people ot Raigarh 
~ave lest faith in the police of Madhya 
Pradesh. 

SHRI HARADHAN P.AI (Asansol): ThEt 
~ukum Chand textik> 1"1i!\ situated In Madhya 
Pradesh Is closed for ihe last 6-7 months. 
Six thousand fiv& hundred labourers were 
~mpIoyed In this mill but when they resorted 
:0 agitation and blocked the road in Indore 

-, ior opening the mill, the B.J.P. Govemment 
took them Into custody. In the cold nights 01 
December they were neither provided blan-
kets nor food A labourer SliCCUmbed to his 
lnjurl9s In the hospital and another is still 

lying unconscious in the hospital after being 
lathi charged by the police. The mill has not 
opened so far and the labourers are de-
manding to open it at the earliest. They are 
also demanding for full compensation in the 
case of the deceased and for the injured. 
Apart from this I would like to urge that an 
enquiry should be conducted into the beat-
ing of labourers and in manhandling them by 
the Police. 

12.31 hI'S.. 

[SHRi SHARAD DIGHE in the Chaul 

SHRI ASHTABHUJA PRASAD 
SHUKLA (Khalilabad): Mr. Chairman, Sir, 
the need to open a separate institution at 
nationallevelto boost small scale industries 
in the country is being felt fer a long time and 
a demand to this effect is being made. A Bill 
to establish an autonomous body under the 
full control of Indian Industrial Development 
Bank was brought in this House in May 1989 
and was passed. 

Sir, this Bill had the provision of making 
lucknow the head office of this bank but 
unfortunately although this bank started 
functioning from 2nd April 1990 but the head 
office has not been transferred to lucknow 
desprte passing of tYlO years. I would like to 
know from the Government as to why the 
head office of this bank has not been trans-
ferred 10 lucknow inspite of the bill being 
passed and decision taken to this effect 
thereon? I urge the Government to establish 
the head office of this Indian Industrial Bank 
at lucknow. Thank you. 

(English 1 

SHRI RAM NAIl< (Bombay North): Sir. 
rightform the nHirganisation of States in the 
19505, there is a border clspute between 
Maharashtra and Karnalaka. Many towns 
and villages wnich ought to have corr.a 10 
Maharashtra are in Kamataka. Maharas h:ra 
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legislature has passed unanimous Resolu-
tions more than twice. late Prime Ministers 
- Shrimatl Indira Gandhi and Shri Rajiv 
Gandhl- had also promised that this Issue 
wiUbesettled.lnalllhesUCC8SSiveelections 
right from 1956. border araas aN contlnu-
ouslyelecting. MaharashlraElcbtan Samltl 
Mermers as MLAs. They ant conducting 
their agitation In a peaceful and democratic 
way. 

Now. what is happening Is that one of 
the MLAs from Belgaum ShrI V.Y. Chavan 
has given a threat. saying that In spite of the 
democratic elections. since their voice are 
not being heard by the Government. he 
woulddoself-invnolation •• he does it, again 
there will be a serious problem. their main 
grievance is that there IscuRuraI and educa-
tional ~sauh on their social tile by the Gov-
emment of Kamataka. 

So. I demand that the Prime Minister 
must intervene, he must caIltbe Chief Minis-
ters of Maharashtra and Kamataka and sort 
out the issue once and for aU so that these 
things would not continue and the people In 
the border areas can remain In a peaceful 
way. That Is my demand and the Govem-
ment should make astatementonthis. Thank 
you. 

SHRI AJOY MUKHOPADYAY (Krish-
naga.,: Mr. Chairman. Sir. It is reported in 
today's Press that negotiation is going on 
with the World Bank In Washington the 
enhancement of loan for the National Re-
newal Fund and that the top officials of the 
Industry Ministry arecondUding the negotia-
tions .• is because of the fact that a number 
of. not only the sick and chromcally sick 
public sector units. but also the profit making 
public sector units like BHEl. MMTC, STC. 
eIe. arealsogoing to be Included in the hit list 
which wID make.a huge nUnDer of wor1(ers 
redundant. The number will be much more 
bigger than What was cont~ed earlier. 
Hence the need for enhancement of the 

NatlonaJRenewal Fund. The so-called Fund, 
Is nothing but an integral part of obnoxious -
exit policy. All the national trade unions, 
including INTUC. alongwith a vast section of 
public opinion. are against this National 
Renewal Fund. But despite that. Govern-
mentlsnegotlatlngonthat. They are making • 
appeals one after another. 

I request you to ask the Government to 
desist from such activities. 

SHRI CHITTA BASU (Barasat): Sir. it is 
reported in a section of Press today tha; 
some officials of th Industries Ministry of our 
Government are currently in Washington' 
and having negotiations with the World Bank 
representatives. The issue is the question 0' 
il1Cl9aSing the National Renewal Fund quan· 
tum. h Is very much related with the pro· 
posed exit policy of our country. The exit 
policy has not been properly defined by the 
Govemment as yet. This Parliament has nol 
had the opportunity of knowing what are the 
different col'lllonents of the exit policy whict 
is hanging as a Damocles' sword on the 
heads of the wor1(lng ~Iass as a whole. 

ft is further reported that Industries 
Ministry has prepared a detailed note in the 
matte ofthls Renewal FUnd. This note incS'" 
parates the legal aspects. It incorporates the 
anticipates the legal aspects. It incorporate~ 
the anticipated contribution from the Cen!~rc 
Govemmet.t. State Governments, final'l~b 
institutions and private industries also. This 
note also includes the unitwise estimates of 
the surplus wOr1<ers in various public sector 
undertakings. It is also hinted that the list of 
surplus wor1(ers will go beyond the 58 chroni· 
cally sick units prepared by the Department 
of Public Enterprises. A note on it was circu: 
lated to the Members of Parliament by the 
Ministry of Labour. )... 

In this case, I again bring it to your 
notice: Since this is a matter of policy. this 
Parliament has got the right to discuss about 



417 WnYtBnltn._1'5 I.iMAIIl'1A-=l, n#14(::iAM} wnrrenAnswers 418 

the policy to accept It, to 18ject It, to modify it. refugees can go back from the Indian soil, 
Instead of placing before the Partlament for fromtheBangladeshlsoil back Into the Burma 

~. the final approval of this Partlament on a or Myanmar. We hope that the Government 
subjec:t like exit policy, which affectsthevery of India shal use an good offices at its 
large section of the working population of our command to take diplomatic initiative.l;Ioth 
country, the Government goes on starting bilaterally and Internationally, in order to 
negotiations. calm the troubled waters in our 

neighbourhood.( lntefTIJptions) 
this Is a breach of propriety. This Is In 

violation of the norms. (/ntBmJptions) There-
fore, I want that Immediately the negotla-
tionsshould be stopped andeldt policy should 
be revealed. 

MR. CHAIRMAN: Please conclude now. 

SHIR CHITTA BASU: After that, with 
the approval of the Parfmment. the matter 

, may be taken up. It should be discussed by 
the Parliament belore negotiations with any 
foreign agency. This Is a question of sover· 
elgnty of the Parliament. 

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Chaimlan, fromthe last year, there 
have been reports of military operations by 
the mirltary regime of Burma on th borders of 
India and Bangladesh in the Arakan area. 
There have been horrifying reports about 
massacres and shifting of villagers. Conse-
quently, there has been a stream 01 refugees 
both into India and Bangladesh. That has 

, created a new focus of tension in this sub-
continent and a threat to regional peace and 
security. The international community is at-

'ready seized of the matter In the sense thai 
the relief operations are being carried out 
with the help of international organisation. 
Mr. Chairman, GoYemmenl of India which is 
committed to the pursuit of democratic val-
ues and peace In the region, have expressed 
their concern. But they have done precious 
little. I would like to request the Government 
of India, through you Sir, that as the largest 
State in the sub-continent, we have a defi-
nite responsibility. Therefore, we must dO 
much more than what we have done and .. 
a;-~~!~~~ateasltuatiof;iiinwnictl!!".; 

SHAI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, the issue raised by the hon. 
Member is not cnlythe question of refugees 
going back to Myanmar but the whole ques-
tion of what is happening in Myanmar Is 
worrying all the democratic people of our 
country. II is violation of democratic rights 
and aft other forms of democracy. Now, Sir. 
we have exprassed our moral support to the 
democratic movement In Myanmarbefore in 
this House. We have been receiving so 
many letters and appeals. I have a news with 
me that 85 year old former Prime Minister of 
Burma, Mr. U No, was placed under house 
arrest. An appeal has been made that we 
should join to demand the release of ths 
leader of the Burmese people and also tile 
courageous lady Suu Kyi who is also under 
house arrest. So, as the biggest democracy 
in the neighbourhood, we should give our 
moral support to their democratic movement 
and unequivocally condemn the violation of 
democratic rights in Myanmar. That is how, 
we should support tile democratic move-
ment of tile peopt8 ot Burma morally. 

SHRI G.M.C. BALAYOGI (Amalapu· 
ram): Mr. ChaIm1anSlr, Ithank you forgiving 
me an opportunity to raise tile following 
matter of public importance through you Sir, 
In the Zero Hour. 

Yanam in Pond'lCherry State Is the most 
neglectedparf being far away from the main 
area. There are no communication facilities 
nor any developmental activities in this area. 
People beIongl'ng to SC/ST and BC commu-
nities are not given any encouragement for 
fhpir I,nliftrnetlt eithAr sociallv and or eco· . 
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nomically. Particularly, the SCIST and BC 
communities a discriminated in the field of 
providing employment, giving pattas to lank 
lands, and providing house sites and imple· . 
menting housing schemes. Besides, there is 
a strong urge from SC/ST people to instal a 
life size bronze statue of late Dr. B.A. Am-
bedkar in Yanam during the centenary year 
but this too has not been given any consid-
eration by the Pondicherry Government. 
Yanam has also got good potentialfor devel-
opment as a tourist centre because of its 
location. People in this area are mostly fish· 
erme!) belonging to BC community and there 
is no action from the Government to develop 
ths place as a fishing harbour. When every 
year Godavari floods occur, there is no pro-
vision to prevent flood waters entering Vanam 
affecting the lives and property of people. 
Even in this case, Pondicherry Government 
is not releasing any funds to take preventive 
measures to see that flood waters do not 
enter Yanam. 

Construction of a bridge over river 
Gautaml as Joint State project of Pondich-
erry Govemment and the Andhra Pradesh 
Government at Yanam and Vedurulanka 
ferry point is also necessary. It will also help 
both the States happy in improving trans· 
port, commercial and agro-based develop-
ment and Yanam will become a very gooa 
market centre. So, I urge upon the Centr;,li 
Government through you, Sir, to consider 
the above problem of Yanam and take 
immediate steps to improve upon the situ-
ation forthe benefit of the people of ths area. 

[Translation] 

PROF. PREM DHUMA\(Hamirpur): Mr. 
Chairman, Sir, thousands of people led by 
State B.J.P. leaders are sitting on 'dharna' 
outside to protest against attitude of con-
stant neglect adopted by the Central and 
State Governments loward Jammu and 
ladakh regions. in the last few years As. 75 
crores were given to the Stili", c! 

Jammu-Kashmir by the Centre. The major 
part of this money was spent in the valley 
which has given rise to such a growing sense 
of dissatisfaction that at present the people 
of Ladakh are demanding a separate state 
and the people of Jammu are extremely 
agitated. They are demanding constitution 
of separate regional development council for 
Jamrnu and Ladakh and their share in the 
grant extended by Centre should be utilized 
in their respective l'eg,lons. Ladakh should 
get its full share and the Government should 
immediately take concrete steps and give 
them satisfactory economic assistance to 
ensure that the ~(if);e hCiiiiny ~~om the 
Kashmir Valley WIIO have turned refugees 
are repatriated. 

SHRI MOHAN RAWALE (Bombay 
South Central): Mr. Chairman. Sir, I thank 
you for giving me time (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, I would like to point 
out that the question raised by Dhuma\jl lS 
extremely significant and serious. One lhou· 
sand people have come from Jammu and 
they are staging a dhama outside. The 
migrants of that place have been facing this 
problem for years. The Prime Minister and 
Home Minister shouid go and meet them. 

[English) 

SHRI GEORGE FERNANDES: Mr. 
Chairman Sir, please allow me to speak. 

MR. CHAIRMAN: I cannot allow the 
same Member to speak again and again. 

[ Translation 1 

SHRI MOHAN RAWALE: Mr. Chair-
man, Sir, the Central Government enacted 
the Indian Veterinary Council Act in 1984 
under which only graduate doctors are ail-
gible to get Government jobs. This Act is in 
fOfQlln ;;il t~~ states and Union TerritorIes 
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MaMnIhIra is 1he only State where this Act 
Is not appti:abIe. Tbete are vested Interests 

.' behind it. The Ministers and legislators of 
Maharashtra . have their priVate colleges 
wherefrom Diptoma and certificates are is-
sued. Thereis aproyision of giving the status 
of doctor to a111he diploma' and certificate 
holdersaftsraperlodoften years. Theycan 
be appointed as doctors in Government 
service, while they ant simply corrpunders. 
H compounders become doctors, the lives.of 
animals will be in danger. 

The Government college students have 
been agitating on this point. The then Chief 
Minister Shri Shankerrao Chavan had con-
stitutedacommittee in 1987 as he'hadfound 
their demands to be justified. That commit· 
tee had submitted its report to the Govern-
ment, but it has not been implemented. In 
1989 the then Chief Minister Shri Sharad 
Pawar also found their demands to be justi-
fied but nothing has been done in this case 
till now and the provisions of Indian Veteinary 
Council Act,1984 have not been made effec-
tive though pel'iod of eight years has already 
passed. Agitation is still going on. 

A stYdent was hospitalised when his 
condition deteriorated due to hunger strike. 
When his mother came to know about it, she 
could not tolerate this trauma and she also 

, died. These students are still on hunger 
strike. 

Cattle are a big asset of any country. If 
their treatment is handed over to inefficient, 
inexperienced, uneducated and incompe-
tent people due to vested interests, only god 
may save them. 

.' 
The Central Govemment should imme-

diately inlefvene in this matter and if Mahar-
ashtraGcMMnmentdoes not agree, the UniQn 
GovemmNlt should irrpement Indian Vet-
erinary Council Act in Maharashtra by its 
own orderandshould protect the interests of 
authorized, educated and competent doc-

tors. The hon. Agriculture Minister should 
hold talks with them with a view to end their 
agitation immediately. Keeping in view this 
policy 01 Maharashtra, delegation of Indian 
doctors was not allowed to participate in the 
Veterinary Doctors' Conference held abroad 
on the plea that status of our doctors was not 
of proper standard. Thus the whole country 
had to face humilitation due to this policy 01 
Maharshtra. 

At least Five lakh rupees should be 
given to veterinary doctors at fourperceJlt of 
concessional rate of interestfor starting dairy 
farm, paultry farm, sheep goat farms etc. 
The private colleges, which are working like 
private shops and which are petronised by 
the politicians, should be banned and closed 
down immediately. Only then we can pro· 
duce competent doctors and thus we can 
raise our status atthe international level. The 
Prime Minister and Agriculture Minister 
should intervene in this regard so that the on 
going strike may be called off and justice 
may be provided to them. 

[English) 

SHRI RAM NAIK: Sir, it is an important 
demand and I support him. The Govemment 
must come out with a statement~ 

MR. CHAIRMAN: In Zero hour, you 
need not to support. 

[Translation) 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir. an hon. Member of this 
House Shri Nitish Kumar has said in the 
House yesterdaythatlhe farmers from, some 
region of Bihar are continuing their dharna 
on the Boat Club for the second day On the 
issue of the distribution of water from Sone 
Canal. This Sone Canal system is rnor~ than 
century old. It is 118 years old. 23 lakh acre 
fertile land of 8 districts of Bihar, i.e. Patna, 
Gaya, Jahanabad, Aurangabad, Rohtas, 
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Bhabhua,BuxarandBhoJpurlslrrlgatedby ralsd by SOrmt other hon. 
thscanalsystem. SoneC8nalsysfemlsvery Mamber.(~ 
old and as a result Its irrigation capacity has 
declined very much. It provides IlveIIhoodto 
about one lakh people. Madhya Pradish, 

I have given notice for D. , 

Bihar and Uttar Pradesh had signed Ban (Translation] 
Sagaragraement, but UtlarPradesh is draw-
log walerfor Its thermal power station from 
Sewan district by violating the agreement 
and as a result about one third land of Bihar 
ramains unlrrigated even today. It faces 
drought every year. So, through you I urge 
the union Govemment to hand over this 
Issue to a trbunal or to the SUpreme Court, 
otherwise a second dispute like that of 
cauveiy dispute may.arlse. I would like to 
caution the Govemment to take the most 
stem legal action so that the droguht af-
fected land of Bihar may be irrigated. 

SHRI RAMASHRAV PRASAD SINGH 
(Jahanabad): Bihar Is a backward State 
where only 19 percent of land has got irriga-
tion facilities. My constituency Jahanabad 
has a scheme which covers five blicks. Its 
name Is Punpum Dardha irrigation project. 
This scheme Is pending before the Central 
Government since 1980. The Central Water 
Commission which examines the water 
projects has examined It and has approved 
this scheme. Bihar Govemment has allo-
cated about Rs. 50 lakh for this project. I am 
urging the Government again and again to 
include this project in Eighth Five Vear Plan 
so that of our blocks i.e. Jahanabad, Mas-
odhi, Kurtha, Dhanrua and Karp! may get 
water and It could be protected from floods 
and drought. My demand Is that It should be 
included In the Eighth Five Vear 
PIan.(lntemptions) 

(English] 

• MR. CHAIRMAN.: Vou can raise only 
one Issue in Zero Hour. 

SHRIGEORGE FERNANDES: I spoke 
on the Bihar situation, an issue which was 

SHRI RAMESHWAR PATIDAR(Khar-
gOMS): Through ,oul would .... todrawthe 
attention of the House towards an Issue of 
National importance 'Satyam Shivam Sun-
daram' has alwaY5 been show" in the logo 
which is displayed before starting the pro-
gramme on NatIonalchannel of Doordarshan. 
Nowlthasbeenchangedas'SatyamPriyam 
Sundaram'. I had seen D yesterday and I 
have seen It even today. Has the Govern-
mentof Indiachanged its policy? Is1hereany 
allergy towards this word, because Shiva Is 
the name of one of the Gods of the Hindus 

, and who Is worshipped by Hindus and as a 
result. There Is perhaps allergy to word 
·Shiva" and that Is why "Shiva" word has 
been changed. In Sanskrit Shiva $lands for 
·Well-being". Through this rnuim, the hap-
piness and wel-belng of at the people is 
desired. Has the Government given up to 
pray for happiness and watl-being of the 
people? . 

Under this policy, the word 'Durga 
Ashtbhuja Dharini' has been lett from Vande 
Madram, our national song and it has been 
kept incomplete. Who are the officials who 
have done It? It has been rapoIted in the 
newspapers that on being enquifed on this 
point, the hon. MinisfarShriAJI Panjarepliced 
that he did not know as to whcJ· had done it. 
H this is not the Government policy and the 
officials themselves have changed it,l would 
l!keto knowwhethertheGoYemment would 
take action against those otfic:ef$? Would 
the Government again showit as before by 
amending It? The Govemmenrshoukl make 
a statement and explain as to how the oHi-
cers changed It of their own?{lntenuplions) 

SHRIGEORGE FERNANDES (Muzaf-
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farpur): Mr. Chairman, SIr, I will not take this House entirely would be oftha view that 
much ofyourllma.1 amvery nu:h peturbed Raj Ghat. the Samadhi of Gandhlji should 
and that Is why I want to raise this Issue here. not be In any way tampered with. 
It has been reported. Today thai a meeting Is 
going to beheld undertheChUmanshlp of 
the PrIma MinIster in which some discussion 
Is going to be helclabout Mahatma Gandhi's 
Samadhi. II has been reported that Sa· 
madhrs of Mahatma Gandhi, RajiV Gandhi 
and Indira Gandhi are sought to be included 
In a single ~, as all the three had 
attained martyrdom. 

I am raiSIng It with great pain and an· 
guish. There are soma institutions and some 
memories with which we should not make 
fun. I do not agree that people of India wI 
accept If any other name Is Inked to Ma· 
hatma Gandhrs Samadhleven though one 
might have been very close to him. The 
Prime Minister Is not present in the House at 
the moment, but I urge him that he may 
indulge in any kind of politics and may carry 
any other programmes through RajivGandhi 
Foundation, but he should not allow any-
thing which is Intended to do anything with 
Mahatma Gandhi's Samadhi. Let this House 
teR him this thing in very clear terms. 

(English) 

SHRI LAL K. ADVANI: Mr. Chairman, 
Sir, I strongly endorse what my colleague 
t,ir. George Fernandes has said. I would like 
to see that this Government takes a new 
initiative both in the matter of residences of 
Prime Ministers as well as so-called 
Samadhis. What has been doetI til now by 
the successive Governments Is very unfor· 
tunate and It is proper that the Prime Minis· 
ters residences should not become a travel-
ling circus, shilling form here tothel8.let us 
once for all decide, ewn " necessary by a 
legislation, that these are the Prime Minsters 
residences. 

So far as Samadhis are concerned, I 
am strongly of the view and I am sure that 

SHRISAIFUOOINCHOUDHURY: I also 
futty endorse the issue that has been raised 
by the hon .. Shri George Fernandes and I 
hopethatthe news item that has appeared is 
totally unfounded. If It is true,lt will be a great 
blunder and the Ministers who are present 
here or anyone from the Govemment side 
must clarify that there is no such proposal. 
That will be an affront to the people of this 
country and memory of the great Maryr that 
we have In this country. 

(Translation ] 

SHRI RABI RAY (Kendrapada): Mr. 
Chairman, Sir, Shri Ghulam Nabi Azad, the 
Minister of Parliamentary Affairs is present 
here. I would like to tell him that the Issue 
raised by Shri George Fernandes and Shri 
Advaniji is a very serious issue. People from 
all over the world, heads of different coun· 
tries, Prime Ministers and Presidents come 
here. They visit Rajghat to pay homage to 
'Rashtrapita' Mahatma Gandhi. "should not 
be linked to any other person. I could not 
understand how this thing struck the mind of 
the hon. Prime Minister or any officer. In 
reality all pay respect to Shri Rajiv Gandhi. 
Nobody can have any objection it the Gov· 
ernment wants to do anything for him. How 
this thing struck the mind to link It with the 
Samadhi of Mahatma Gandhi. 

(English] 

I am at a loss to understand this. 

[Translation ] 

We have come to know this thing from • 
the newspapers. Through you, I would like to 
say, specially to Shri Ghulam Nabi Azadji. 
that the voice of the Parliament is the voice 
of the count~~. !! ':':~; 9;~~ ioi,~ ii~ 
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people of the country and it will be a setback· 
to our reputation in the world. Keeping in 
view the sense of this House I would like to 
ask Mr. Azad to convey our feelings to the 
hon. Prime Minister that it is an unanimous 
opinion of the House that there should be no 
interterence in RaJghat. 

THE MINISTER OF PARI.IAMENTARY 
AFFAIRS (SHRI GHUlAM NABI AZAD): Mr. 
Chairman, Sir, I read this thing in the news-
papers today In the morning. I don' know 
these things now, whether there was a 
meeting or not or whether it was included in 
that or not, whether it was an the agenda of 
~~:!: :T'.=et!~g u,· iiut Tois !:;~Ut; is. baing 
discussed on the basis of newspaper report, 
but I will convey your feelings to the hon. 
Prime Minister. 

SHRI RABI RAY: Thanks you for this. 

13.00 hrs. 

PAPERS LAID ON THE TABLE 

Annual Report and Review on the 
working of the Tea Trading Corpora-
tion of India Ltd., calcutta for 1989-90 
and Statement for delay in laying the 

papers 

[EngliSh) 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRt RANGARAJAN 
j{UMAHAMA!l!GALAM)~O!"! ~li:ili of Shri P. 
Chldambaram, I beg to lay on the Tabl&-

(1) A copy each of the following papers 
(Hindi and English versions) 
under sub-section (1) of section 
f3 i SA 01 the Companies Act, 

1956:-

(I) ReVIew by the Government on 
the wOftting of the Tea Trading 
Corporation of india Limited, 
Calcutta. for the year 1989-90. 

(il) Annual Report of of the Tea 
Trading Corporation of India 
Umlted, caJcutta, for the year 
1989-90 along with Audited 
Accounts and comments of the 
Comptroller and AuditorGeneral 
thereon. 

(2) A statement (Hindi and English ver-
sions) showing reasons for de-
lay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. L T -1 782/92) 

Annual Report and Review on the 
Working of the Central Inland Water 

CorporatiO!1 L1d, calcutta for 1990-91 
etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shrl 
Jagdish Tytler, I beg to lay on the Table:-

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of the 
Co~nIes Act, 1956:-

0) Review by the Government on 
the wort<lng of the Central Inland 
Water Transport Corporation 
Umited, Calcutta, for the year 
1990-91. 

(6) Annual Report of the Central 
Inland Water Transport Corpo-
ration Limited, Calcutta. for the 
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year199C>-91 along with Audited (2) A copy each of the following Reports 
Accounts and comments of the {Hindi and English versions) :-

(2) (I) 

Comptroller and AuditorGeneral 
thereon. [Placed in Library. See 
No.LT-1783192) 

A copy of the Annual Admini-
stration Report (Hindi and Eng-
lish versions) of the 
Viskhapatnam Port Trust for1he 
year 1990-91. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
Visakhapatnam P,,;1 Trust for the 
year 1990-91 . 

(3) A statement (Hindi and Eng-
lish versions) showing reasons for delay in 
laying the papers mentioned at (2) 
above. [Placed in library. See No. LT -17841 
92] 

Notiflc:ation under Coinage Act. 1906 
Reports of Ellaquai Dshat Bank. 

Hazaribogh, Kshetriya Eramln Bank, 
Nawabyanj for 1990-91 with Accounts 

and Auditors Report etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the Table:-

(1) A copy olthe Coinage (Standard Weight 
and Remedy 01 the Commemorative 
Coins of Five Rupees. Two Rupees and 
One Rupees containing Copper 75 per 
cent and Nickel 25 per cent) coined on 
the occasion of "India Tourism Year, 
1'991". Rules, 1991 (Hindi and English 
versions) publ!!:hed in N~!!fication No. 
S.Q. 716(E) In Gazette of India dated 
the 2.3rd October, 1991 under sub-
section (3) of section 21 of the Coinage 
Ac!, 1906.\FicuJci i,; ~;::;iQ:;: See No. 
L T -1785192] 

(I) Report of the Ellaquai Dehati 
Bank for the year 1989-90 to-
gether with Accounts and Audi· 
tor's Report thereon.[Placed in 
Library. See No. L T-1786192} 

(Ii) Report of the Hazaribag Kshet-
riya Gramin Bank, Nawabganj, 
for the year 1990-91 together 
With Accounts and Auditor's 
Report thereon.[Placed in 
Library. See No. LT-1787192] 

(iii) Repu": of iilil5i,ivailk Kshetriya 
Gramin Bank. Hoshiarpur, lortha 
year 1990-91 logether w~h 
Accounts and Auditor's Report 
thereon.[Placed in Library. See 
·No. L T-1788192J 

(iv) Report of the Marathwada 
Gramir. Bank, Nanded, fer the 
year 1990-·91 together with 
Accounts and Auditor's Report 
thereon.[Placed in Library. See 
No. LT-1789192} 

(v) Report of the Mizoram Rural 
Bank, Aizawl, for the year 
1990-91 together with Accounts 
and Auditor'S Report thereon. 
[Placed in Library. See No. 
L T -1790192J 

(vi) Report of the Pandyan Grama 
Bank, Sattur, for the year 

. 1990-91togetherwithAccounts 
a~::! jI.uditor's Report 
thereon.[PlacecJ in Library. See 
No. LT-1791192} 

Detailed Demands for Grants of the 
Ministry of Labour for 1992-9:t 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table a copy of the Detailed Demands 'or 
Grants (Hindi and English versions) of the 
Ministry of labour for the year 
1992-93.[Placed In library. See No. 
L T -1792192] 

13.01 hra. 

ASSENT TO BlU 

[English] 

SECRETARY GENERAL: Sir, I lay on 
the Table the Cess and Other Taxes on 
Minerals (Validation) Bin, 1992 passed by 
the House of Parliament during the cummt 
session and assoslated to by the PresIdent 
since a report was last made to the House on 
the 3rd April. 1992. 

13.011/2 hra. 

ESTIMATES COMMITTEE 

Sixteenth Report 

[English 1 

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): I beg to pres-
ent the Sixteen the Report (Hindi and Eng-
:ist; o:~r:;Uii:.j un Acnon Taken by Govern-
ment on.the recommendations contained In 
the Thirteenth Report of Estimates Commit-
tee (Ninth Lok Sabha) on the Ministry of 
Information and Broadcasting - FUm and 
Television Institute of India. 

13.02h,.. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED-

UlEDTRIBES 

Fifth IH1d Sixth Reporta and Minutes 

(EngIsh] 

SHRI K. PRADHANI (Nowrangpur): I 
beg to present the FHth and Sixth Reports 
(Hindi and English versions) of the Commit-
tee on the Welfare of Scheduled Castes and 
Scheduled Tfibt\s oottle,i) Ministry of Chemi· 
ca! and Fertilisers (Ceptt. of Fertilisers) -
ReselVation for and E01>loyment of Sched· 
uled Castes and Scheduled Tribes in Par· 
adeep Phosphates and (ii) Ministry of Fi· 
nance (Banking Division) - Reservation for 
and Erl1>I0yment of Scheduled Castes and 
Scheduled Trbes in Punjab National Bank 
and credit facilities provided by the Bank of 
Scheduled Castes and Scheduled Tribes 
and Minutes of the Sittings olthe Committee 
relating thereto. 

MR. CHAIRMAN: The House shall now 
take up matters under rule 377. Shri K.V. 
Thomas. 

13.02hra. 

MATTERS UNDER RULE 377 

(I) Need to take at..,. for control-
ling 'Bee Epldemlc'ln Southern 
~ .. 

[English) 

PROF. K.V. THOMAS (Ernakulam):Bee 
keeping is a substantial source of income to 
farmers in Kerala. Tamil Nadu and Kama-
lalla. r~t~18 oeeepldemic now~~~;!' 
the Southem Slates had made this home 
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based small Industry suffer heavily. It is 
feared that a new high breed variety of bree 
brought to India from abroad a few years 
back Is the cause of this epidemic. So far, no 
effective measul'8$havebeentakentocontrol 

. and prevent this epidemic. 

I request the Central Government to 
take immediate steps to help the bee keep-
Ing farmers In South India who are badly 
affected by this epidemic. 

(II) Need to replace manual tete-
phone exchange by anelectron1c 
exchange In Rajampet, Anethra 
Pradesh 

SHRI A. PRATHAP SAl (Rajampet): I 
would like to draw the attention of the Gov-
ernmenttowards lack of telecommunication 
development in Rajampet, Andhra Pradesh. 
So far not even a single manual telephone 
exchange has been replaced by an Elec-
tronic Exchange in Rajampet, Andhra 
Pradesh which is one of the most backward 
areas of the country. Insplte of revolutionary 
developments in telecommunication people 
of this area are deprived of any such devel-
opments. 

Hence, I request the Central Govem-
mentto replace manual telephone exchange 
of an electronic telephone exchange in Ra-
jampet, Andhra Pradesh. 

(III) Need to provide more railway 
facllRIes at Ganganagar June-
.tlon, Rajasthan 

[Trans/ation i 
SHRI BIRBAL (Ganganagar): Mr. Chair-

man, Sir, Shri Ganganagar is an Important 
district of the country in regard to agriculture 
products and there is only one train 'Ganga-
nagar Express' as the main means of trans-
port between Ganganagar and Jaipur, the 
capital of Rajasthan. this train takes 15 

hours to cover the distance of 582 kilo, 
m8tres. This train is always over-crowdec: 
becausethere is no other means oftranspor 
tallon. Therefore, tourist buses have domj. 
nated this route as a result of which there II 
loss of revenue and the passangers have te 
pay more fare. 

At present the population of Ganga 
nagar is more than 3 lakh and there are twc: 
cantonment of Army in this district and an Ai, 
Force Station at Suratgarh. This is an impor 
tant district of the State from the point of vln 
of Irrigation facilities. There is network 0 
canals and there are five circles. As it i: 
leading Is agricultural products, there is lot a 
commercial and trade activities and man~ 
people visit that district. From the point 0 
view of S8ClJrity, agriculture and business 
Ganganagar is not only an import ~ity of thE 
StatebutaJso ofthecountry. There is facilitl 
of only one train service from district head 
quarter Ganganagar to the capital of thE 
State, jaipur, therefore the passengers haVE 
to face a lot of inconvenience. Therefore, ml 
submission is that a new train service shouk 
be introduced between Jaipur and Ganga· 
nagar. 

The time of journey should be reducec 
to 10 hours by replacing existing steIN 
engine by diesel engine and stapages of ths 
train should also be reduced so that the 
journey may become more comf9rtable as 
well as take less time. 

A passenger shuttle train should be 
introduced between Jaipur and Sikar so thaI 
dally commuters may get some relief. 

(Iv) Need to take over Krishna Mill 
at BeawarcHylnAJmerdlstrtct 
of Rajasthan by NTC 

PROF.RASASINGHRAWAT(Ajmer): 
Mr. Chairman, Sir, life of thousands of la-
bourers has become difficult due to closure 
of .Krishna Mill in Beawar city of Ajmer dis-
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trict. Kith and Kin of thousands of these 
labourers are not getting full meal The dues 
amounting to crores of rupees of provident 
fund and insurance deposits of the labourers 
have not been paid. DifferentCioth Mill labour 
Organisations and political parties have 
repeatedly requested the Government to 
re-start this mill. 

Therefore, to give employment to the 
Jobless labourers, to save their Kith and Kin 
from starvation and to save machines worth 
crores 01 rupees, the Government of India 
should take-over Krishna Mill immediately 
and s!art It under NTC and same the produc-
tion. 

(v) Need for early construction of a 
lateral road In Sitamarhi district. 
Bihar 

SHAI NAWAl KISHORE RAt (Si. 
tamarhi): Mr.' Chairman, Sir, Sitamami, a 
backward district ot Bihar State is far away 
from the developmental activities. Sitamarhi 
is on the boroor of Nepal. For a long time Ihe 
constru(.1ion of a lateral road is being de-
manded here. The construction of a lateral 
road is essential from the security point of 
view, because no road of this district is in a 
condition to be used for righing defence 
supplies in case 01 need. 13th and 14th 
gates of Nepal open in this district. The 
construction woft( of highway in Nepal was 
done by the Government of India, which has 
its own importance. The roads of Saidpur, 
Pupari, Turkhand, Pahillar and Bela of 
this district are already In a bad 
condition, where no vehicle car; be driven 
speedily. 

Therefore. I request the Central Gov-
emment to get a survey at this road con-
duCted by the fJorder Road Organisation 
and construct this road Immediately. 

(vI) Need to provide STD facility at 
Jhargram Telephone Ex-
change 1n Mldnapure district, 
west Bengal 

{EngHsh] 

SHAI AUP CHAND MURMU (Jhar-
gram): Jhargram sub-divisional town of 
Midnapore district of West Bengal,s an 
Important place in many respects. It is an 
area which is principally dominated by the 
tribal people. In this age of electror>ic devel-
opment. communication system in this area 
is vert much back-dated. In view of the 
various recant development programmes 
undertaken by the Govemment of West 
BengaL it is rightly felt that the communica-
tions system should be modernised with 
extension of tnis facility to remote villages of 
this area. Government Of West Bengal has 
installed one of its offices of an important 
Department. the Jhargram Deveiopmellt 
Parishad wilh a Minister there. There is :"10 
STO facility in that area. II causes a great 
difficulty to maintain day-te-day communi-
cation due to lack of this modem facility. 

I ulge the Central Government to pro-
vide SID facility to Jhargram Telephone 
Exchange immediately. 

13.07hrs. 

The Lok Sabha then adjourned for Lunch 
rill ten minutes past Fourteen of the 

Clock 

Tt.e Lok Sabha re-assembled after !.unch 
at eighteen minutes past Fourteen of the 

Clock 

[SHRI P.M. SAYEED in the ChaiJ1 
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THE MINISTER Of STATE IN THE 
MlNlSTRYOFPARLlAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
lRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): If the House agmes, 
the mplvcould be at about 2'.35 P.M. so that 
we couldcompiet& th& Demands. Of course. 
the time alloned Is O¥ef long ago. But,l would 
request that the Minister could b& pelTl'litted 
to reply at about 2.30 PM - 2.40 P .• M. We 
could pass and consider the votlngs on the 
Demandsbefol8thePr1vateMambersBusi-
ness. 

MR. CHAIRMAN: I do not have any 
objection. But, there are thrae-four han. 
Members. 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: You can caD them. There is still 
time. 

lIAR. CHAIRMAN: • they an take only 
five minutes each then it is possible. Other-
wise, it will not be possible. Pleaseconflneto 
fiVe minutes. ShrlBIlbal. 

I BIABAL (Oanganagaf): Mf. Chair-
man I rise to support the demands 'or 
gran lating to the Minialrie& of Rural 
Dev pment, Food and AgrIcUlttJre. Five 
things are most important forthe farmer. the 
first is that he should have land. seconcly, he 
should get seeds of good quality. thirdlV, he 
should get good quality offerlillser. fcurthly, 

protected properly. Today. a lot of people 
work with land lords, and they do not have 
their own land. The Government should 
'make every effort forthose people, who al8 
engaged in farming, as farm hands andthel8 
should be a proper distribution of land among 
them. In this way the surplus land should go 
tothefarmworkars and the land less labow, 
who work in the fields. 

After Independence. the first Prime 
Minister Shri Jawahar La! N6hru paid atten-
tion to the farmers. Huge dams, like Bhakhra 
and Pong were constructed. Many dams 
were constructed in the country and canals 
were dug. The Incol1llle~e woft( of Nehruj; 
wascompleled by Indiraji. Indiraji even went 
for the nationalization of banks forthe farm-
ers.1t gave a new lite to the ianr.ers 1!wough-
ouUhecountry.Today, 1hey ge: eil8ry kind of 
loans. They get loans for sheep and goats. 
cows and bUffaloes, camels and o)(es and 
'Of carts &.nd tractors. The economic condi-
tion of the farme~ has improved but he does 
not get ploper value of h!scrops intima. The 
Goveml1'18nt should pay attention towards it. 
Besides, a KriSh Vigyan Kendra should be 
opened in evert district of the country so that 
the farmers may get all types of seeds and 
plants. 

My area, Shri Ganganagar is on the 
border of Punjab and Haryana and generally 
the farm&rs complain that tOOl' get the fertil-
iser at a much higher price as compared to 
the farmers of Punjab ana Haryana. TI'le 
reason being that notax andOctorils changed 
on fertilisers in Punjab and Haryana . while 6 
per cent tax and 1 per cent octori in Rajast· 
han, makes the fertjjisar cosUy pElf wagon 
there. Therelore, the Rajasthan Govemment 
should be asked to abolish tax and octroi cn 

. f9r1ilisers. 

Today as cOflllsred to the other oil 
seeds the price 01 mustard is very Icw. It 
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should. at least be As. one thousand per 
quintal. I hope the hon. Minister will pay 
attention towards it. 

I want to say one thing mont. Thent IU8 
some Bhakhra canals In my araa but the 
farmers do not get adequate water from 
them canals since the Irrigation officers of 
Punjab discharge our share of water in the 
rainy season and after the raining season 
they do not give water to the farmers. As a 
result their crops are ruined every year. Mr. 
Chalnnan, SIr, the Rajasthan Government 
had constituted one man commission, Moti 
Ram Committee for providing fuH water In 
the Bhakhara Canals. The report racom-
mencJed that the Bhakhara canals which 
cross under the indira canal, should be per-
manently connected with the Indira canal. 
Then the farmers drawing water from 
Bhakhara canals can get full water supply. 

Among the major and Important de-
mands of the people of my area providing 
land to the landless people is the most im-
portant. The landless people have given 
representation many Items in this connec-
tion but only a few families could get land. 
Rest of the families IU8 still hoping for a pi8ce 
of land. 

They had high hopes after the Nara-
slmhaRaoGovemmentcametopower. The 
Ra;aslhanGovemmenthas mad8some rules 
for distribution of land. 006 is, afterdistribut-
ing land to the landless people of the district, 
the remaining land Is allotted to the landless 
people of other districts of Rajasthan. The 
Indira Gandhi Canal passes through a big 
area of Ganganagar district. Large number 
of displaced persons of the Pong dam were 
given land. while this land should have been 
given in proportion toeach district form where 
this canal passes. 

Jetsar Farm has been set up in Ganga· 

SuratgamFarm has also been set up in 
this .... which has spread on thousands of 
acn!IS 01 land and which Is In the Interest of 
lhe RaIathM GowImment and the Central 
Government. 

The foraat department has taken over 
ttIousands of acn!IS of land In village KJsh.. 
anpura which is near Hanumangarh of this 
districI. 

This is a border district, where army 
cantonments and airports have been set up 
for the defence of the country and large 
tracts of land have been acquired. 

The waterof the river Ghaghar flows in 
thisdistric:twtllch has I8nd8redconsiderable 
tend as follow land. 

The ex-servicemen have also been 
given land 10 this district. Those who com-
pleted bacheIorsdegree In agriculture, have 
also been given land in this district. 

In this way the landless people of this 
district could not get land due to various 
reasons. In all the other districts of Rajast-
han they canget land in the same proportion. 

Therefore, my submission to the Gov· 
ernment Is that keeping in view the above 
mentioned things, the Government owned 
landin8kanerandJaisalmerdistrictsshould 
be given to the landleSS persons of Ganga· 
nagar district on priority basis so that this 
problem can be solved. I am grateful to you 
for giving me an opportunity to speak. 

(EnglslJ) 
. '. 

SHRI A. ASOKARAJ (Perambalur): Sir, 
on behalf of my party, the All India Anna 
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the tllTle Is limited. would request the hon. Agriculture Minister 

Regarding the rural development 
scheme, the IROP is an important one be-
cause, the people belonging to Scheduled 
Castes and Scheduled Tribes and other 
backward classes are getting benefits from 
It. But I am sorry to polntout that the attitude 
of nationalised banks Is very painful and It Is 
rather against the scheme Itself. If we got to 
the viUageS we wHl find that the bankers even 

..1 right form thef3ranch Manager of a bank up 
to even the Chairman of a nationalised bank, 
are behalnd in the same way. So, I would 
request the hon. Minister to see that the 

~ scheme is i"1>lemented with the help of 
nationalised banks who are not at all working 
in a proper way. 

Secondly, housing Is an inl>ortantthing. 
In India, the Scheduled Castes, the Sched-
uled Tribes and other backward classes 

. people are living In huts and many people 
don't have even housing sites. We are ear-
marking As. 17,OOOto Rs. 18,000 per house 
to construct. What are the norms that we are 
following? n Is because some sites are very 
strong, but some other sites are having very 
loose soil. Hence I request the hon. Minister 
to see personally that when we are building 
houses. it should be done In a proper man-
ner. The hle of inland fishermen is also not 
.Jeod. We should try to Improve it. Even 
though the hon. Minister for Agriculture had 
replied yesterday, I would like to raise some 
important points here. The most important IS 
the construction of percolation ponds under 
JVVT scheme. This Is a very good scheme, 
but I am afraid that this scheme is not being 
"'~ed out properly by the officials. In the 
VII:~ jes, we are trying to use the man power 

~Of the poor people. 'Even though the State 
Government is trying to implement all these 
schemes with the central assistance, the 
officials who are working there, do not use 
man power and they use bulldozers for these l purposes. The norm is that 60 per cent of the 

to personally see as to what they are actually 
doing and something should be done for 
monitoring these works, because man power 
is not at all used for which this scheme has 
been drawn. That Is why. our hon. Chief 
Minster of Tamil Nadu, our beloved and 
respected leader' Puratchi Thalaivi' Salvi 
Jayalalltha is saying that the bureaucrats 
should also be accountable. If any mistake 
occurs, only the Ministers are answering 
whether it is in parliament or State Assem-
blies, whereas the official are escaping very 
easily. So, the officials, that is, the burau· 
crats should also be brought into accounta-
bility. . 

Then, every month Tamil Nadu is being 
given only 68,000 lonnes of rice and per year 
we are allotted only 91akh tonnes. This is not 
enough and it should be increased. Simi-. 
lany, there is no stock of wheat In Tamil 
'Nadu. So, the Government should allol more 
wheat to Tamil Nadu. 

If you see the newspapers, you will 
come to know that our State Government 
has taken steps to take back the bogus 
ration cards and about five laktl cards were 
taken back. Now, they are implementing the 
scheme vs;y well. Then, the farm loans 
waiving scheme announced by the prevIous 
Government headed by Shri V.P. Singh isan 
eye-wash. I wiil teil you the reason why it is 
so. The tolalloan amount waived in Tamil 
Nadu comes to Rs. 241 crores a!1d the 
Central Government had 10 give Rs. 71 
crores as the loan compo'lent to the State 
Govemment. Hence, I request the hon. 
Minister 10 give that loan as early as pos-
sible. The primary Cooperathre Societies 
which have written off loans under the Agri-
cultural Rural Debt Relief Scheme In 1990, 
are finding it very difficult to carry on their 
lending programmes on account of the 
nonrelease of RS. 71.136 crores by NA-
BARD. The lending programme will be )Elop-
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ardised if the balance amount due to Coop-
erative Societies is not released. So, I re-
quest the hon. Ministerto release the amount 
as early as possible. 

The scheme for construction of percola-
tion ponds is very good, but we should try to 
implement it in a proper manner and man 
power should be used properly. 

I am seeing from 1977that almost all the 
people In the rural areas do not have house 
sites and they do not gel protected water 
supply. The Adi Dravidas, that is, the Sched-
uled Castes and the Scheduled Tribes, they 
do not have even burial grounds and even if 
they have burial grounds, they do not have 
roads to go to the burial grounds. We have 
not doen anything in this regard even after 
45 -years of independence. So, we should 
understand the emotions and the feelings of 
the people at least now. 

SHRI P.P. KALIAPERUMAL (CiJddal-
ore): Respected Chairman, I am grateful to 
you for offering me this opportunity to partici-
pate in this debate and to articulate my views 
on the Demands for Grants relating to the 
Ministry of Rural Development. 

At the very outset, I congratulate the 
Prime Ministerwho has launched our nation 
into a new frontier, the frontier of liberalisa-
tion and globalisati_on with the alowed object 
of posing a new look on oureconomJ' and on 
our nation. Let the new frontier be the safer 
place for the suffering millions. That is my 
wish. 

Secondly, development has been 
rEH:Iefined in terms of eradication of poverty, 
elimination of illiteracy obliteration of unem-
ployment and minimisation of inequality. In 
India, the rural have-notes amounts to 283.7 
millions. It is 33.3 per cent of the total popu-
lation of India. They have no creature com-

forts. As my learned friend, Shri Ashokeraj 
has said,they have on food, no shelter, and 
no clothing. This is indeed precarious. 

Rural poor are the Cinderallas of the 
Socialist republic in this miserable millieu. 
The allocation for rural development is pa-
thetic pittance. I beseech that the allocation 
for rural development should be increased. 
My request is not on charity but on the basis 
of parity. If poverty is to be alleviated, access 
to land and employment opportunities are 
essential. The access to land should t>e. 
achieved by land reforms. There is a view 
that land reforms are to be diluted. There are· 
Members who oppose land reforms. I would 
submit that those who are against land re-
forms or those who want to dilute land re·"'" 
forms are hide bound conservatives. 

The implementation of land reforms is 
trady and its impact if minimal. It should be 
implamented effectively. What are the rea-
sons for the failure? Even the official state- ..I 
ment says only two per cent of the total' 
cultivable area of India is declared surplus. It . 
is also stated by the Ministry of Rural Devej· 
opment that this is far fact short of the esti-
mated surplus. What are the reasons? There 
is absence of commitment on the part of the 
Administration. There is absence of politic~, 
will. There is absence of awareness among 
the rural poor, the intended beneficiaries sft 
the land reform legislation. These maladi~1 
are to be remedied. 

There is no functional sincerity and 
vigilant monitoring in the implementation of 
land reforms. Hence I suggest that the ceil-
ing limit should be reduced. 

Secondly, benami transactions are to-
be abolished. Those who are holding benamJ , I 
land are to be prosecuted. Those who filt:i 
false retums are also to be prol>ecuted. 

Regarding the works programme like 
IRDP and JRY, they are plagued with cor-
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These maladies are to be eschewed. In 
the JRY, there are a number of works pro-
grammes. We should give priority to those 
programmes which are absolutely neces-
sary. We should give much importance for 
housing. 

Lastly, I want to submit that develop-
ment without education is useless. In India 
there are 50 million chiidren in the age group 
of 6 to 14 out of school. 50 per cent of these 
50 million children are not able to attend 
schools because of poverty and hence I 
suggest that residential schools should be 
started in every group of 10 to 15 viii ages and 
census of children of the have nots shoUld be 
taken. Catch them young and teach them 
well in the residential schools up tO'\ 10+2 
level and provide them all creature comforts 
and teaching materials, medical aid and 
what not. In a socialistic country, education 
must be free from primary to Phd level. 
Impart of them technical education or gen-
eral education, according to the aptitude of 
the children. Aftereducation, provide jobsto 
them on priority basis or on the basis of 
reservation for have nots. In this way, we can 
achieve the constitutional mandate of uni-
versal elementary education and also erodi-
cation of proverty Finally, I conclude my 
speech by quoting Shrimati Indiraji in the 
Algiers Conference of NAM countries. She 
said:- /" 

"We must Speak for those whose nurn-
. bers are large but whose voice is mute. 
Theirclaimto just share of worldly goods, 
their rightto life of dignity is indisputable 
and cannot be resisted. 

Let justice be done to the have nots 
though the Heavens should fall. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): Mr. Chairman, Sir, today the 
country is passing through an economic 
crisis. Under these circumstances, the 
Govemment is shifting organisations from 
Public Sector to Private Sector and some 
times from Private Sector to Public Sector. 
This movement is like the movement of 
pendulum from one extreme to other but the 
Government has never though of bringing 
these organisations in the cooperative sec-
tor. The N.C.C.F, is associated with civil 
supplies, NAFED is also associated with and 
so is NABARD. Although all these three 
channels are three yet no work is being 
done. Mysuggestion isthatifthistrio, NAFED, 
NCCF and NABARD are joined together 
then the expenses on these organisations 
will be reduced. Besides, the interest on the 
amount given to farmers from NABARD, can 
be curtailed. 

Mr. Chairman, Sir, last year a question 
was raised in this House and the Agriculture 
Minister had assured that he was likely to 
announce the co-operative policy of the 
Central Government. Now, one year has 
passed but even then no announcement has 
been made. My submission is that more 
work should be allotted to the co-operative 
sector and there should be a seperate Min-
ister iricharge of cooperative sector ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION (SHRI KAMALUDDIN AHMED): 
Shri Ramchandran is there . 

SHRI SYED MASUDAl HOSSAIN: He 
is there, but NCCF is with you which deals 
with P.D.S. I was saying that all the three 
organisations should ~ brought together 
and the work should be carried in a smooth 
way. Besides, the co-operative policy must 
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alsbe announced at the eartlest and it should 
not be postponed on the pt'8Iext that lis a 
Slate subject as per the categorisation of 
~ in three lists. But you control the 
JldMtlesot N.C.C.F., NAFEDandNABARD. 
These agencies are controlled by your MIn-
'IStry and funds are allocated to the agency 
Ike NCDC Wlth~ consulting the Slate 
gOVernments. The state governments do not 
have any control over them. That is why, a 
specific policy is needed. this policy should 
be formulated by you. I want to submit only 
this much. 

[EngHsh] 

MR. CHAIRMAN: Now, Shri Harish 
Narayan Prabhu lantye to speak. You will 
have to conclude your speech within live 
minutes and then the Hon. Minlsterwill reply. 

SHRI HARISH NARAYAN PRABHU 
ZANTYE (Panaji): Sir, I thank you forgiving 
me this opportunity. I support the Demands 
for Grants. I will speak only two lines on 
Agriculture. 

Yesterday, after hearing the beautiful 
speech from our dynamic Agriculture MinlS-
ter,l have nothing more 10 say to him. Ifeel 
that there should be better co-ordination 
between the Commerce Minister and the 
~,gricullure Minister. 

Sir,l rememberthat I put a question and 
I have got the reply to my Starred Question. 
It w~ about fresh bananas exported to the 
Gulf countries for the year 1991-92. Our 
export was only of the order of Rs, 3 lakh 
whereas a sman country like the Philippines 
is exporting fresh and dry bananas to the 
tune of $/146 millions. That shows how much 
we are lagging behind. So,I request the hon. 
Ministerto look into this and see how to boost 
our exports in this regard. 

dream of our late Prime Minister Shrl Rajiv -
Garidhi of giving power to the people. This 
dream,lf It Is fulfilled properly , we will anlleve 
our goals, the gl'8al goal ot giving power to 
thee" people. It It is executed properly, 
there Is nothing Ike that. He wanted the 
elected people should come In the execution 
of the projects and not left to the bUl8aucrats 
alone. So, the JRY programm should be 
handled. 

Today, ~he problems of JRY are many, 
I would like to give very few suggestions 
though the lime Is very short. Actually, I have 
noted many many things. But I want, in the 
wholeprocess. the villagers should be taken 
into confidence. H the JRY has to be suc-
cessful, the people of that locality should be 
involved; the labour force should be from 
that place; the semi-skilled and the skilled 
workers should be form that place. There 
should be awareness among the people that 
the work which is going to take place in the 
Panct1ayat will be theirs; they will get the 
fruits of it. For exal1l>'e. if the ca!pE!nters are 
not available in their locality, if masons are 
not available in their locality, through the 
RDA they should be trained in that field 
before the work begins. We have to see that 
the carpenters should be there; the masons 
should be there. So, I want that the JRY 
should be perfectly implemented through 
the local people only. Though I do not have 
time,lhavegot 12 suggestions to give, The)' 
areveryimport .. lt. AnywaY,1 will write to the 
Hon. Minister in this regard. 

Next, I come to Civil Supplies. This is 
actually very important. The Fair Price Shops 
and the Public Distribution System have 
become a profitable business. This whole 
system should be properly ragulated. 

I will give one example because it is very 
important. Recently. in Goa, a big scandal 
took place in the public distribution system 
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the Government officers in this department today. 

. from top to bottom. many fair price shop 
oWners and civil supplies inspectors said to 
be involved In It. So many people have taken 
anticipatory ball from the court. Theinvesti-
galion is going on. 

I come from an area called Bicholi where 
I came to know that ten truck-loads of 
foodgrains were going out of Goa everyday. 
I request the Civil Supplies Ministerto kindly 
look into it and to find out how this has 
happened and regulate the whole system. 
(Interruptions ). 

MR. CHAIRMAN: Please conclude. You 
can write to the Minister. 

SHRI HARISH NARAYAN PRABHU 
ZANTYE: I requestthe Minis1erto look into it 
so that the very purpose of giving subsidised 
food to the poor people does not get de-
feated. 

With these words, I thank you for giving 
me this opportunity to speak. 

[Trans/ation] 

SHRI SUB RATA MUKHERJEE (Rai-
ganj): Mr. Chairman, Sir, I have been given 
very little time. That is why I would like to be 
very brief. Demands for grants in respect of 
agriculture, food and rural development, etc. 
have been placed before the House for dis-
cussion. But I would like to ask the reason as 
to why no work is being done properly. 

I think that worK can be done property 
only when there is a proper policy. All the 
Budgets presented to the House, after Iode-
pence, did not have any specifIC policy in 
regard to agriculture and rural development. 

. As far as I know no proper policy has been 
formulated so far. Nodevalopment can take 
place without proper policy. If we formulate 
policies and ilTf)lement them properly, we 

The 70 per cent farmers in the country 
depend on land. The 40 per cent of the, 
people who do not have any land can be 
settled on it but the ownership of land Is 
concentrated in the hands of a few people. 
As per the Government, 8 per (!ent land is 
surplus. but the Government has actually 
received only 1.8 per cent surplus land. It is 
a matter of regret that the GovEtrnment have 
not yet distributed even this much surplus 
land. Nothing has been mentioned or re-
ferr8d to in this Budget in this regard. In this 
connection,lwouldllketociteanexalTf)leof 
a state which has registered a 34 per cent 
increase in foodgrains production in Sev-
enth Five Year Plan as compared to Sixth 
Five Year Plan. The Government can bring 
about a major change in rural economic 
policy. This change was due to proper imple-
mentation of ceiling laws there. 

The GoVernment has not distribut8dt,he 
extra land under the land Reforms Act in a 
propermanner. MorethanSOperC8fltpeople 
belonging to Scheduled Castes and Sched-
uled Tribes have been ben&fited. There is no 
such thing as atrocities on Scheduled Castes 
and tribes in West Bengal which we discuss 
here quite frequentiy . There is nodiscrimina-
tion between the high caste and the low 
caste people there, because a change in 
economic policy has been nrought about 
there. 

The share croppers are not able to get 
their registered in the records because till-
ers, zanindars commit atrocities on them. 
The tillefs.zamindars have formed a land 
army. They are given licences for weapons. 
They use these weapons against share 
croppers and poor farmers. 

More allocation of funds every year for 
agricultu19 or rural developlT!8nt as perthe 
demands does not make the policy. There 
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must be proper land ceiling in order to bring 
about effective change in rural development. 
It Is essential to distribute the surplus land 
properly among the poor and the landless 
farmers. It is also essential to make arrange-
ment to protect the land belonging to Sched-
uled Castes and Scheduled Tribes. To pro-
vide protection to share croppers is also 
necessary. 

The daily wage rate of agricultural la-
bourer should be fixed and employment 
should be available throughout the year. 

With these words, I conclude. 

[English] 

MR. CHAIRMAN: The Hon. Minister to 
speak now. The Hon. Members may seek 
clarification after the Minister's speech. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDINAHMED): Sir. 
thank you very much. 

In terms of money. the demand is a very 
small demand. But in terms of service that 
this Ministry is giving to the country, I can 
proudly say that this Ministry is trying to feed 
the poor people. trying to provide food at 
affordale price and along with that, it serves 
the entire consumers of this country. And 
when I say consumers ofthe country, I meaQ,. 
the entire population. 

Sir, I am grateful to the Members who 
participated in the debate and gave very 
valuable suggestions. In fact, the points that 
have been mentioned here are the very 
desires t"at I have been putting before this 
House, all the time. Before I speak about the 
Public Distribution System and the Con-
sumer Affairs, I would like to Inform the hon. 

House about some of the activities which are 
underthe purview of this Ministry. And they 
are very irTlX>rtant services that this Mlnist~ 
is discharging. 

I would like to mention first about the 
Bureau of Indian Standards. I am sure the 
entire House will agree with me that in the 
new industrial environment of the country. 
the quality and standardisation has become 
very necessary. 

15.00hrs. 

With the liberalisation of the industrial 
policy the whole thing has been thrown open. 
If the products are of quality then only can 
they survive and compete in the interna-
tional market. It is in this field that the Bureau 
of Indian Standards is giving a very good 
service. Apart from the mandatory certifica-
tion of the products concerning the safety 
and health of the general masses. it is also 
dOing the certification and standardisation in 
other industrial products. 

The other thing which I would like to 
mention is about the performance of the 
Super Bazar. This Super Bazar has com-
pleted 26 years of its life. I am happy to say 
that over the years it has grown in size. 
involume and in service. I am proud to say 
that this Super Bazar is doing a business of 
Rs. 100 crores every year. Since this organi-
sation is basically not a profit making organi-
sation, it is serving the people and at the 
same time I would say that it is not incurring 
any loss. Without incurring any loss. the 
Super Bazar has been providing the com-
modities to the general public of Delhi. with 
its 137 branches all over the town. 

Especially during the time of scarcity 
this organisation has been very useful to the 
poorer people. I wou~ only quote the in· 
stance of two commodities. When onion was 
being sold in the general mar1<et at Rs. 4 to 
As. 5 a kilogram. Super Bazar was selling it 
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for less than As. 3 a kilogram. The other thing 
~ is wheat flour. The price of wheat flour in the 

open market was overRs. 60 and atthattime 
SuperBazarsoldthestandardwheatfiourof 
10 kilogram bags for Rs. 48.50 each. The 
price has been further reduced. It is being 
sold at Rs. 43 now. This is the type of service 
the Super Bazar is giving. I can also say that 
the prices at Super Bazar are dnitely much 
lower than the prices which are available in 
the other markets. For example, take the 
case of Khan Market, Jor Bagh or shops at 
Connaught Place. Definitely the prices in 

\ Super Bazar are very cheap and affordable 
. to the general public. It is also selling good 

and authentic medicines at very very rea-
sonable priceS. 

Anotherthing which Iwould like to submit 
is that our Ministry is concerned with the 
Forward Marketing Commissions. As the 
hon. Members are aware the ForNard Mar-
keting has been allowed in the commodities 
like Gur, Popper, Turmeric, Cotton 
Seeds,Potatos and Jute and Jute products. 
This responsibility, the Ministry is discharg-
ing quite satisfactorily. 

About co-operatives, which hon. Mem-
ber Shri Syed Masudal 'Hossain was just 
referring to, our effort has been to entrust the 

~ maximum amount of work to the coopera-
tives. 

But the problem about co-operatives 
which we are facing Is, since the responsibil-
ity of public distribution is with the State 
Govemments, the cooperatives are under 
the direct control of the State Governments. 
In some of the States they are doing very 
well; the cooperatives' role In very exem-
plary. In certain States, the co-operatives 
are in total failure. But my effort myself being 
a cooperator has been to see that the coop-
eratives get the proper weightage and that 
they are able to do 501116 work in this field 
also. 

Now, coming to the main responsibilit-
ues of this Ministry, J will first submit about 
the consumer protection. The Hon. Mem-
bers are aware that the Consumer Protec-
tion Act came into force in 1987. I am happy 
to say that in this very House, during the last 
two weeks, there has been sufficient refer-
enca to the consumer protection. In that 
connection, J had also submitted to the han. 
House that we are now examining the rec-
ommendations of the working group which 
was cOiistituted by the National Consumer 
Protection Counr.il and the group had been 
headed by the Civil Supplies Minisisr" 01 
West Bengal. They have given the recom-
mendation; the recommendations havebt:!en 
considered by the Consumer Protection 
CounciL Now, those recommendations have 
been sent to the Ministry and the Ministry is 
examining them. We are consulting the dif-
ferent Ministries involved with those recom-
mendations. My effort is to see that this 
amendment bill comes here in this very 
Session. But I do not know whether I will be 
able to do that or not. I can assure the House 
that definnely we will be able to bring this bill 
in the next Session. 

It is a very big field and the consumer 
protection has become very necessary par-
ticularlyforthe way the gullible consumer is 
taken for a ride by unscrupu lous traders and 
the industrialists. The working group has 
gone into the detailS in minute details also 
and they have given some very specific 
suggestions about the working of the fo-
rums, about the working of the redrassel 
machinery and about bringing the entire 
services and goods underthe purview of the 
Consumer Protection Act. There has been 
no exemptions as such and the term 
'services',even the 'health services' have 
been recommended to be brought underthe 
purview of this Act. We will have to see as to 
whether it would be possible to bring thos 
services urban health services. and the rural 
health services uniformly. We will have to 
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• • nagar): There always r&mains a gap be-
tween allocation and supply. 

examine that. I can only, at this stage, say 
that we are consulting the Health Ministry. 
So,I would like to assure the hon. Members 
that the enforcement of Consumer Protec-
tion Act has been cw.lte satisfactory. The 
number of cases that llave been decided by 
the district forums, State Commissions and 
the National Commission is quite encourag-
ing and' am also happy to say that majority 
of the cases have been decided and gone 
judiciously in favour of tM,consumers. That 
is on~ good aspect that I wanted to submit to 
the hon. House. 

Coming to the public Distribution Sys-
tem, I need not say that PDS in this country 
has been there for more than four decades. 
It was started with the Second World War 
with the main object of preventing hoarding 
and blackmarl<eting and a.lso to make the 
commodities available to the people to en-
sure the availability. It was with that main 
object it was started and it has passed through 
different stages. Now, it has taken its roots. 
It is available for the entire country. Ali the 
States are given the commodities specified 
under the public distribution system, some of 
the States have taken the full advantage of 
the public distribution system. The system is 
very very satisfactory and the general public. 
particularly the poor masses are getting the 
full benefit of the system. 

In this regard, it will not be out of place 
to mention that the States of West Bengal, 
Andhra Pradesh, Kerala, Tamil Nadu, 
Gujarat. Maharashtra and Karnataka are the 
States who are taking the full advantage of 

,.-...... this system. Whatever commodities are alio-
cated to them, they draw the full quantities. 
When I say this, , am not trying to find fault 
with the other States. My only submission to 
you is that you kindly cooperate with me in 
requesting those States .... 

SHRI AJOY MUKHOPADYAV (Krish-

MR. CHAIRMAN: You can seek clarifi-
cation after his reply. 

SHRI KAMALUDDINAHMED: I said, by 
and large. I used the word 'almost'. 

So, I1&w there is a necessity that this 
system has to be fully enforced in all these 
States and the benefits, which are envis-
aged by extending this system. should be 
available to the people. 

Mr. Nitish Kumar mentioned about some 
report In the Press. It is a typical example of 
a misleading and misinterpreting write up. 

15.12 hrs. 

[MR.SPEAKER in the Chair) 

[Translation) 

I would like to prove through this news-
paper report that how much damage can be 
caused and how far people can be mis-
guided by giving misleading reports and 
headlines . As this report has riot beer 
tabled, I will not say much in regard to it 
Since Shri Nitishji made a reference to c 
newspaper report, I consider it necessary t( 
put things in the right perspective. It is ve!") 
unfortunate that such a report has beer 
published in the Indian Express. It is abso 
lutely Incorrect. The report has been re 
leased by U. N.!. and the Indian Express hal 
published it. See the headline. 

(English J 

"PDS distributed foodgrains officia 
sanction for adding impurities." 

It is as if there is a general permission fo 
adding the impurities. 
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[Translation . total foreign matter other than edible grains 

This report is a typical example of con-
cocting a story from possibilities. There is 
reference to Impurities in It. 40 per cent 
impurities are procured for P.D.S. to this 
extent impurities are allowed in foodgrains. 
My submission is that no specific instance 
has been referred to. I understand that many 
hon. Members like me don't get sufficient 
time to go through the full report , After 
reading the whole heading, I realise that it is 
not true. It refers to the limit of such and such 
impurities allowed in it. 

[English] 

It is factually absolutely incorrect. I am 
denying it. What happens is that sometimes 
three orfourtypes of wheat are grown by the 
kisans. Three or four types of paddy are 
grown. Some are superfine, qualities, some 

• are fine qualities and some are ordinary 
qualities. So, the kisans would just say; if we 
can add a little more quantity of the inferior 
quality in the superior quality, it goes with 
that. 

That sort of thing has been allowed. If an 
inferiorwheat is added to the superior wheat, 
there is a limitforthat. It is not impurity. There 
has been an Act of the Parliament. Preven-

. tion of Food Adultration Act is there. The 
rules have been provided. Underthe rules, 
the limits have been fixed. I am only talking 
of the public distribution grains. 

I will come to the procurement side and 
explain th~ actual position. Und~r the Pre-
vention of Food Adulteration Act,alimit has 
been fixe~ . .tWia, maximum ~2~r cent in 
wheat and six per cent in rice is peR'Oissible. 
In wheaf, th~e eefin841 tl\8.entire per-
missibility. They have said."PfIOvkled that 
the total fOO'Jign matter ot,,*· than edible 
grains and 'damaged grains shail1'fOt exceed 
12 percent oHhewelght." TtW1a1er wheat; 
for rice they have sald."proviclett that the 

and damaged grains shall not exceed six per 
cent ofthe wheat." 

[Translation] 

There is no scope of adding more impu-
rities than this prescribed limit. " requesi Shri 
Nltlshjl to go through the report again, that 
appeared in The Indian Express. No specific 
instance has been mentioned in It. There Is 
one thing more relating to procurement. 

[English] 

There are number of States which are 
GhrQnlcally flood hit and cyclone hit. 

[Trans/ation 1 

When floods and cyclones· hit and 
domage the standing crops and there is a 
change in their colour also. They turn black. 
The crops are damaged, Moisture increases. 
Then the Chief Minister of that State and all 
of us represent to the Minister of Agricunure 
and request him that Ihlsquality of fOOdgralns 
is not saleable in the market. We request him 
to ask the Food Corporation of India to 
procure foodgrains 01 this quaiity. 

[English] . 

When it has to meet that sort of a situ-
ation. FoodCorporalion is permitted to go up 
to a certain level. 

[Translation J 

If some grain is discoloured. it is permit-
ted to a cartain extent and it can be procured. 
\t is the lifs\ stage. \t is not \na\ a\\er procure-
ment it is issued tor Public Distribution Sys-
tem, as it is. Paddy Is procurred as Iladdy 
and it is issued as rice tor \\'Ie P.D.S. att9r 

. getting it m:iled. Sc th9 :lews Of impurities 
M'1Km you tave read in the newspapers 
does not carry anywelght. About wheat also, 
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as I said just now that, there are 3-4 varietiies 
of it, like W-47 and Ohara. There are such 
varieties of wheat which can be mixed with 
each other, but all the same a limit has been 
fixed for this purpose. It is issued to P.D.S. 
after adhering to that limit. 

Sir, I would submit that neitherthe Food 
Corporation of India procures without pay· 
ment nor does P.D.S. take the foodgrains 
without payment to the FCI. Foodgrains are 
procured from FCI only after payment to 
F. C.1. and it is done under a system. There is 
a provision of rejection also in this system, 
i.e., the agencies ofthe States can reject it in 
case itis found to be sub-standard and F. C.1. 
does not suppiyfoodgrains direct to any Fair 
Price Shop. Foodgrains are given to the 
state Governments through the nominated 
agencies of the State Governments and it is 
upto the agencies to reject it in case of 
foodgrains being sub-standard. So my only 
submission is that the names of the Mem-
bersof Parliament mentioned in it are, unfor-
ttJnately, not the Members of our House, 
otherwise, I would have told them the whole 
thing. All the same. I would like to assure you 
that the present Report is merely a story 
based on presumption and possibilities alone. 
The story has appeared in the newspapers 
only under a journalistic scheme. I have 
nothing more to say. 

As I said earlier, that the system of 
P.E>.S. especially the newP.D.S., which has 
been launched since 1 st Jan uary has been 
made successful by the cooperation ex-
tended by the states. While the expected 
number of the shops to be opened was 11, 
194, within 4 months 6907 additional Fair 
Price shops have been opened and it is a 
matter of pride that all the States have 
adopted it. Similarly, additional ration cards, 
nearly one mUlion additional ration cards,have 
been issued during this period ending 31 st 

. March.' am very much pleased to say that 

through the P.D.S., the commodities are 
reachlngthepublicespecillythepoorpeople 
and It was the hon'bIa Prime Minister who 
launched this scheme. Identification of the 
deserving classes has been done in a scien-
tific manner and 1700 blocks have been 
identified by the hon'ble Prime Minister. It 
was not possible through any other way by 
which poor people could have been identi-
fied and no better efforts other than this 
system would have been possible. My sub-
mission is to extend full support to us to 
strengthen this scheme. I would not like to 
mention the names of the states where this 
scheme is not functioning properly. In this 
connection I have written letters to the Chief 
Ministers and many a time Prime Minister 
has also written letters. Please extend your 
co-operation to extend this scheme further. 

Secondly, Shri Nitish Kumar made a 
point that people should be advised to con-
sume less quantity of edible oil. Agreed. The 
affording class, the people of which are 
overweight, can be advised to do so. But 
how can we advise the poor people who are 
lean and lank, for whom there are only 
sources of protein and nutrition, oil and 
pulses. On the contrary, we wish to provide 
maximum quantity of oil to them. The oil 
which can be made available locally may be 
made available that way and when there is a 
need to import it. in that case it may be 
imported. We have imported oil as well as 
allotted to the States and letters have also. 
been written to the all States. With all that 
most of the States have not yet lifted their oil 
supply. I would not like to mention the names 
ofthosestates but I amwriting leiters to them 
again. 

With these words, I would once again 
say that lacceptthe suggestions give by the 
hon . ...embers about the PDS. Cut Motions 
have also been given in this regard. J would 
s8)1.that the P.D.S. is very strong in this 

-country, and our efforts alll that maximum 
commodities should be made available to 
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the public, maximum assistance should be 
extended to the poor people through the 
POS. Therefore, I request the Members, 
especially the hon. Members from Rajast-
han, that they should withdraw their cut 
motions and co-operate so that we may 
jointly render better services in the State. We 
are interested in extending our services. 

With these words, I once again express 
my gratitude to all the han. Members. 

[Translation] 

MR. SPEAKER: I shall now put all the 
Cut Motions moved to the Demands for 
Grants relating to the Ministry of Rural De-
velopment to vote together, unless any hon. 
Member desires that any of the cut motions 
may be put separately. 

I shall now put all the Cut Motions to vote 

of the House. 

All the Cut Motions were put and nega-
tived. 

MR. SPEAKER: The question is: 

"That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
Column of the Order Paper be granted 
to the President, out of the Consoli-
dated Fund of India, to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st day of 
March, 1993, in respect of the heads of 
Demands entered in the second column 
thereof against Demand No. 69 relating 
to the Ministry of Rural Development." 

The motion was adopted. 

Demands for Grants In respect of the Ministry of Rural Development for the year 1992-93 
voted by Lok Sabha 

No. of Demand Name 1')1 Demand Amount of Demands 
for Grants on Account 
voted by the House 
on 26th March 1992 

Revenue capital 

As. As. 

Amount of Demands 
for Grants voted by 
the House 

Aevenue Capital 

As. As. 

Ministry of Aural Development 
69 Ministry of Rural 
Development 

121687.00,000 8,00,000189122,00,000542,00,000 

MR. SPEAKEA: I shall now put all the 
Cut Motions moved to the Demands for 
Grants relating to the Ministry of Food to 
vote together, unless any hon. Member 
desires that any of the cut motions may be 

put separately. 

I shall now put all the Cut Motions to the 
vote of the House. . 
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tived. 

MR. SPEAKER: The question Is: 

.. That the respective sums not exceed-
Ing the amounts on Revenue Account 
and Capital Accounts shown In the fourth 
Column of the Order Paper be granted 

to the PI8sIdent, out of the ConsolI-
dated Fund of India, to coll1>lete the 
sums necessary to defray the charges 
that WHI come In course of payment 
during the year ending the 31st day of 
March, 1993, in respect of the heads of 
Demands entered in the second column 
thereof against Demand No. 38 relating 
to the Ministry of Food." 

The motion was adopted. 

Demands tor Grants in respect of the Ministry ot Food tor the year 1992-93 voted by Lok 
Sabha 

No. of Demand Name of Demand Amount of Demands 
for Grants on Account 
voted by the House 
on 26th March 1992 

Amount of Demands 
for Grants voted by 
the House 

Revenue Capital Revenue Capital 

Rs. As. Rs. Rs. 

Ministry of Food 
38 Ministry of Food 44158,00,0002310,00,000220791,00,000 11551,00,000 

MR. SPEAKER: I shall now put all the 
Cut Motions moved to the Demands for 
Grants relating to the Ministry of Agriculture 
to vole together, unless any hon. Member 
desires that any of the cut motions-may be 
put separately. 

I shall now put all the Cut Motions to the 
vote of the House. 

All the Cut Motions were put and nega-
tived. 

MR. SPEAKER: The question is: 

.. That the respective sums not exceed-

ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
Column of the Order Paper be granted 
to the President, out of the Consoli-
dated Fund of India, to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st day of 
March, 1993, in respect of the heads of 
Demands entered in the second column 
thereof against Demand No.1 to 
4 relating to the Ministry of Agricul-
ture." 

The motion was adopted. 
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No. 01 Demand Name of Demand Amountof D9mands 
for Grants on Aocount 
voted by the House 
on 26th March 1992 

Amounts of Demands 
for Grants voted by 
the House 

Revenue Capital Revenue Capital 

Rs. As. Rs. As. 

Ministry of Agriculture 
'1 Agriculture 35841,00,000 141.00,000 179367,00,000 706,00,000 

2.Offer Services of 
Depn. of Agrl. & 
Cooperation 2527,00,000 9343,00,000 10873,00,0009984,00,000 

3. Department of Agri-
cultural Research 
and Education 6260,00,000 31305,00,000 

4. Department of Animal 
Husbandry and Dairying 4169,00,000 1076,00,000 20932.00,0005380,00,000 

MR. SPEAKER: I shall now put all the 
Cut Motions moved to the Demands for 
·Grants relating to the Ministry of Civil Sup-
plies and Public Distribution to vote together, 
unless any hon. Member desires that any of 
the cut motions may be put separately. 

I shall now put all the Cut Motions to 
thevote of the House. 

All the Cut Motions were put and nega-
tived. 

MR. SPEAKER: The question is: 

.. That the respective sums not exceed-

log the amounts on Revenue Account 
and Capital Account shown in the fourth 
Column of the Order Paper be granted 
to the President, out of the Consoli-
dated Fund of India, to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st day of 
March, 1993. in raspect of the heads of 
Demands entered in the second column 
thereof against Demand NO.9 relating 
to the Ministry of Civil Supplies and 
Public Distribution," 

The motion was adopted . 
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the year 1992-93 voted by Lole Sabha 

No. of Demand Name of Demand Amountof Demands Amount of Demands 
for Grants on Account for Grants voted by 
voted by the House the House 
on 26th March 1992 

Revenue Capital Revenue Capital 

Ministry of Civil Supplies and 
Public Distribution 

Rs. Rs. Rs. Rs. 

9 Ministry of Civil Supplies 
and Public Distribution 175,00,000 26,00,000 875,00,000 131,00,000 

SHRI P. C THOMAS (Muvattupuzha): If 
I am permitted, I would like to seek one 
clarification. There is a provision in the Food 
Corporation Act to have 6 Directors who are 
not public men. Altogether there is a provi-
Sion for 12 Directors. For the past very very 
many years these six posts have not been 
filled. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): I am going to appont them. 

SHRI P.C. THOMAS: Sir, there is a call 
for strike by the Food Corporation employ-
ees who are holding about 95 percent of the 
membership. 

Now, if they hold an agitation, that will 
create a different situation. Will the hon. 
Minister see that they are called for a nego-
tiation so that the matter could be settled? 
There will be no problem if they are called for 
negotiation. 

SHRI TARUN GOGOI: The Govern-
ment is always keeping an open mind. 

SHRIINDERJIT(Darjeeling):Oneclari-
ficalion from Mr. Kamaluddin Ahmed. Some 

of us have been advocating for a very long 
time that the housewives should be associ-
ated actively with the Public Distribution 
System. If you have half a dozen house-
wives associated with at each of the Public 
Distribution Shops, it will ensure quality, 
price and proper distribution. 

AN HON. MEMBER: Why not hus-
bands? 

SHRI INDERJIT: If you bring in the 
husbands, you will have problem. If you do 
as I have suggested it will improve the Public 
Distribution System to a very large extent. 

SHRI KAMALUDDIN AH~ED: Sir, in 
fact, under the revamped PDS, the Vigilance 
Committees of the beneficiaries are envis-
aged and that in each PDS, the woman 
should also compulsorily to be there. 

[ Translation] 

SHRI SONTOSH KUMAR GANGWAR 
(Bareilly): Mr. Speaker, Sir, Licences were 
issued to sugar mills much earlier. I hope 
hon. Minister will very soon decide. Fifty 
applications from U.P. are pending. I am told 
that the licenses would be issued with effect 
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from January and will be Issued very soon. I 
would like that some time limit should be 
fixed, and an announcement should be made 
in this regard. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bholpur): Have you faith in them? 

[Translation] 

SHRI SATYANARAYAN JATIYA 
(Ujjain): Mr. Speaker, Sir, very soon 
"Simhastha Parva" is going to be held in 
Ujjain. Madhya Pradesh Administration has 
demanded more quota of foodgrains and 
sugar for this Parva to serve all the people 
coming on the occasion. The additional quota 
may be granted. 

15.3211/2 hrs. 

COMMllTEE ON PRIVATE MEMBERS' 
BILL AND RESOLUTIONS 

Ninth Report 

[English] 

SHRI P.P. KALIAPERUMAL (Cuddal-
ore): I beg to move: 

"That this House do agree with the 
Ninth Report of the Committee on Pri-
vate Members' Bills and Resolutions 
presented to the House on the 8th April, 
1992." 

MA. SPEAKER: The question is: 

"That this House do agree with the 

presented to the House on the 8th April, 
1992." 

The motion was adopted. 

15.33 hrs. 

NATIONAL POPULATION POLICY BilL' 

[Eng/ish] 

SHRIMATI PRATIBHA DEVISINGH 
PATIL(Amoravati): I beg to moveforleaveto 
introduce a Bill to provide for a national 
population policy and for measures to con-
trol the population in the country and for 
matters connected therewith. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill to provide for a national population 
policy and for measures to control the 
population ir. the country and for mat-
ters connected therewith." 

The motion was adopted. 

SHRIMATI PRATIBHA DEVIStNGH 
PATll: I introduce the Bill. 

15.33/1/2 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL· 

(Amendment of Section 7) 

[English] 

Ninth Report of the Committee on Pri- SHRIMATI OIL KUMAR I BHANDARI 
vateMembers' Bills and Resolutions (Sikkim): I beg to move for leave to introduce 

'Published in the Gazette of India, Extraordinary Part II, Section 2 dated 10.4.1992. 
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a billfurtherto amend the Representation of 

by $hri Chitta Basu 
beg to move for leave'to Introduce bill to 
amendth8''MotorVehicles Act, 1988. 

the People Act, 1950. MR. SPEAKER: The question is: 

MR. SPEAKER: The question is: "That leave be granted to introduce a 
Bill to amend the Motor Vehicles Act, 1988. 

''That leave be granted to Introduce a 
Bin further to amend the Representation of The motion was adopted. 
the People ACt, 1950. 

The motion was adopted. 

SHRIMATI Oil KUMAR I BHANDARI :1 
introduce the Bill. 

15.34hrs. 

JUDGES (INOUIRY) AMENDMENT Bill 
(Amendment of section 3) 

[English] 

SHRI SOMNATH ""CHATTERJEE 
(BoIpur); I beg to move for.leave to introduce 
a bill further to amend the Judges (Inquiry) 
Act,I968. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a 
Bill further to amend the Judges (In· 
quiry) Act, 1968, 

The motion was adopted, 

15.34.1/2 In. 

MOTOR VEHICLES (AMENDMENT)' BLl 
(Amendment of section 166) 

SHRI P.C.THOMAS (Muvattapuzha): I 

SHRI P.C.THOMAS: I introduce the Bill. 

15.35hra. 

CONSTITUTION (AMENDMEND 
(Insertion of new part XIA) 

by Shrl Chitta' Basu 

(EngNsh] 

MR. SPEAKER: The House shall now 
take up further consideration of the Follow· 
ing motion moved by Shri Chitta Basu on the 
13 th March, 1992, namely:-

"That the Bill further to amend the 
Constitution of India, be taken into consid-
eration: 

The time allotted for this Bill was three 
hours. The time already taken two hours and 
30 minutes; 30 minutes remained to betaken, 

Shri Nitish Kumar was on his legs last 
time. 

[Translation 1 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, first of alii would like to thank 
Shri Chitta Basu for bringing forward a con-
stitution (Amendment) BnI, in the HOUle In 
public interest. Its Cbject is 10 confer 
constitutional status on both the National 
DeVelopment Council and the planning 
commission for the planned development of 
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thecountry. TheBllprcMdesforthe appoInt-
ment of the Hon. Prime Minister and the 
Chief MtnI8Iers of all the States as Chairman 
and Members nNlpeCtJvely of both the bod· 
kJs. 

15.37t1 .... 

ISHRI P.M. SAYEED In the Chair) 

It has been obsetved that. ,with the 
change orthe GCMII8mment attha Centre the 
~nning CormUssion is always reconsti-
tuted. TM PIanntng Commission was re-
constitUted tIHice in the last two years and 
four times tile EIghth FIV8 year Plan was 
redrafted CMII' the ume period. These 
Changes 0CCUI8d durilgthe regime of Shri 
RajivGandhi, ShrlV.F( Singh. Sh~Chandra 
Shekhat:iuKI ShrfP. V. Narasirnha Rao. The 
Planning Commission was set up through a 
general gaz ... notIHr.aUon. Had the Plan-
ning CommIssIon been conferred with th& 
constitutional sIalus then a term for It would 

.}, have been pr:e8CfI)ed bef0t'8 which the re-
constllution ~Id not have been possible. 
At present onpolljcaJgrouncls the fate of the 
MentJers of the Pfanning Commission Is 
decided. It Is conect that the Winning party 

• whoformstheGovemmentwin the elections 
; onthebasisofilsmanifestoandithasgottts 

own poiicies and programmes and these 
policies and programmes from the basis of 
"planning in the country. Though apparantly, 
h seems to be raasonable yet it has been 
decldedthatplanneddewlopmentapproach 
will be adopted In the country. No political 
party In the country Is agaJnst the adoption of 
the approach of planned developrTWnt. On 
many an Issuenationalconsensus has been 
arrived at in thecountry. Since India is known 
for its diversity thai's why any unilateral 
move on the part of the centre can prove to 
be disastrous for the country. Therefore, 
even in the mailer of planning some sort of 
broad nallonalconsensus should be evolved. 
Though It Is oomaet that the Planning Com-
mission hoIdI discussions with the State 

Govemment's representatives and the Chief 
Ministers. However, now It Is being observed 
that the Planning Commission is not playing 
Its role Independently io providing guidelines 
on planned development rather it Is dancing 
on the tunes of the Ministry of Finance and 
the Central Government. All the Chief Min-
isters are called to the Planning Commission 
to pleadthelrcasas. The decisions aretaken 
on political basI!> Dy giving least If11.IOrtance 
to the view points as well as the needs of the 
Stale Govemments. The Governments of 
the opposition ruied States are taken to task 
by the centre. In Ihl!> way many problems are 
cropping up. With the change of the Govem-
ment at the Centre. the Planning Commis-
sion Is reconstituted. Therefore, the Plan-
ning Commission has no such right as it 
should have got. 

Thusthe Planning Commission has lost 
Its independent identity and has become a 
puppet In ·the hands of the Central Govern-
ment. On the other hand, it has become a 
tool otthe Centrai Government to harass the 
State Governments rather than Planning 
body. Therefore, i support the Constitution 
(amendment) Bill on the gro\Jnd that provid-
ing the constitutional status to the Planning 
Commission will pave the way for the repre-
sentation of lha State Governments on It for 
the purpose of discussions. During the dis-
cussion It has also been mentioned to pro-
vide the Constitutional status to the National 
Development Council also. By obtaining his 
status the council will decide the approach of 
the plan and also fix the targets forthe future 
plan. On these b&sis the Planning Commis-
sion wUI function. 

Mr. Chairman, Sir, no~ the Situalion of 
the country has changed. Those days have 
gone when .there used to be one party 
Govemment for loog. From now on wards 
the Governments will go on changing. It is 
good sign for the democracy. It reft8cts the 
maturity of our democracy as well as of our 
voters. The public does not intend to give 
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enough t!me to tile Government to produce 
results. The public now want the Govern-
ment to be tested on the basis of develop-
ment and public welfare. In such acondltlon . 
the Planning Commission should have a 
permanent status s9 that the welfare of the 
country may get the priority over the Inter-
ests of the party. The experts will continue to 
formulate plans on the basis of targets fixed 
by N.D.C. on the basis of national Consen-
sus. This Win facilitate the Planning Commis-
sion to formulate and IfI1)Iement lis plan and 
schemes on the basis of the suggestions 
given by the Chief Ministers in the meetings 
of the NDC and there will be no uncertainty 
in respect of the tenure of the members. 
Thus the members will remain in their posts 
for the period of five years. 

Mr. Chairman, Sir, the prevailing situ-
ation in the society is that the people fear to 
annoy the persons who appoint them and 
never dare to disobey them. The Govern-
ment has the power to remove people any-
time and that's why the members of the 
Planning Commission who are highly edu-
cated just demonstrate their skills in flattery 
instead 01 showing their denterlty in other 
fields. I do not want to pinpoint anyone for 
this state of affairs and just want to apprise 
the House ofthe same. The Planning Com-
mission just toes the line of the Central 
Govemment Instead of examining the genu-
ine demands of the States. In the Circum-
stances the Bill Introduce to provide 
constitutional status to the Planning C0m-
mission through this constitutional amend-
ment Is quite reasonable. 

Mr. Chairman, Sir, I would like to point 
out one more thing regarding the provllion 
appointing the hon .. Finance Minister as 
Deputy ChaIrman of the Planning COfM'IIs-
-slon. I think It Is not at all justified. Since'the 
Hon. Prime MInIster Is the Chairman af'the 
Planning. CommIssion, the Oepuly .~-

man should be a known economist, trusted 
by all, suppot18d and ~ by a team of 
talented persons who should work for the 
planned development of the country Ir1 con-
formlly wIIhthe decisions of the NDC ai1dthe 
true picture of the development should be 
presented before the country. They should 
not only formulate the plans but Its imple-
mentation should also be monitored. Now-a-
days the meetings of the NDC have become 
customary beca~ suddenly the meeting 
of the NDC Is convened and the docUments 
relating to planning arekept before the NDC 
which approves It WIthout any deep discus-
sions. As a result noconcratedeclslon comes 
out of the meetings. Whateverexerclsesare 
made by the Planning Commission' are 
approved by the N.D.C. This ~ort of mere 
formality is not at all proper and partlcularty 
when the situation of the country is complex. 
While supporting this Bill I request Shri 
Chitta Basu to rectify the clause' regarding 
the appointment of the Deputy Chairman. 

Mr. Chairman, Sir, the Hon. Prime Min-
ister has always been rapeating that he 
wants to run the country on the basis of 
national consensus. If he is really inverested 
to run the country on the basis of nation 
consensus, he should try to take the country 
along on the issues on which national con-
sensus has been arrived at and not on the 
issues where there is disagreement. 

We have to proceed ahead on the path 
of socialism. We have to ensure our own 
development and uplift the poor above the 
poverty line. We wi" have to 888 that people 
-depended less on agriculture. We have to 
prOVidee~ymenttomaximumn"'mberOf 
people whO are unemployed now and en-
sure accelerated development of the coun-
try .. We must develop and become self-
reliant so that not only weare able to lead the 
country but al$o take leadership of the Third 
Worldcouatries. TheGovemment must pass 
the Btllif It wants to...,. the people from the 
monopoly of cet1ait countries and to make 
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11_ self-reliant through development. The slons at the natlonallevel and they should be 
remaining short'cOming can be ramovad by accorded constitutional validity accordingly. 
constituting a Select Committee. Every Is- I feel that If the Prime Minister convenes ar 
sue can be discussed In this committee. The aU party meeting, a decision on how 10 (."On-
spirit behind the Introduction of the Bill must stltute them In the right perspective can be 
be honOUred. With these words,l conclude. taken aJongwith deciding the implementa-

SHRI MANORANJAN BHAKTA ( An-
ctaman & Nicobar Islands): Mr. Chairman, 
Sir, discussion on .the Bill that has been 
moved in Parliament has been going on for 
the last two days. I Intently Ilstenedto the first 
p;'rt. I must thank Shri Chitta Basu for whom 
th\~' serious subject could be discussed In 
this august House. Thera are two aspects in 
the objectives of thE! Bill. First, a provision to 
m~e a constitutional amendment should be 
made In the BiH so thatthe National Develop-
ment Council and Planning Commission 
could be given statutory re<:uQnltlon and the 
work could be accomploshed through 
constitutional means. I am sorryfor one thing 
and that Is despite moving a good BUI in the 
House they stretched their discussion from 
constitution upto U.S.A. Thera after, they 
d'3alt with World Bank and I. M.F. Along with 
constitution, e"l>hasis was laid on all other 
matters. This indicates that their real objec-
tive was not to give constitutional validity but 
to cast aspersions on particular party by 
giv1ng it a political colour through political 
manoeuvrings.1 oppose this move, I under-
~and that a time has come when a new 
Ihn~ should be given to the working of 
Planning Commission and National Devel-
opment Council. Bec8use after independ-
ence, when only one party ruled both in the 
States and at the centre,it was easy to take 
decisions in the Planning Commission or 
National Development Council. Today the 
scenario has changed because different 

\ Govemments rule dHferant states and In the 
'infre too during the last two years a third 
G~vemment has assumed power as the 

.,. Government of our party. Keeping this In 
view It Is .. I that constitution of the Planning 
CommIssIon and NatIonal OaveloPm_ent l CouncI_,._by __ 

tion of the ongoing In the country. With that 
a unanimous decision on fixing the priontlGS 
of the schemes could be taken. 

Similarty, I have a feeling that in the 
present circumstances a consensus should 
be reached while deCiding the priorities of 
the nation inst9ad of fixing individual priori-
ties by individual parties. It is essential to 
hold discussions and seek opinions of each 
and every pany, 

The mover of this Bill, Shri Chitta Basu 
has rightly said that generally the Prime 
Minister becomes the Chairman of the Plan-
ning Commission and the Deputy Chairman 
is selected from among the economists. Till 
date we have observed that a person who 
has knowledge of finanCial systems and 
plan~ is appointed as the Deputy Chairman 
of Planning Commission. If we look at the 
previous recofds we can see that our First 
Flv., Year Plan started with a budgetery 
provision of barely As, 2400 crores in con-
strant to the budgetery provision of Rs. 2 
lakh crore in the Seventh Five Year Plan. 
The developrnant of the country has become 
poeslble as a result of five year plans and we 
have become self ralian! in agriculture sec-
tor owing to facUitles provided in these plans, 
the priorities of which were fixed by the 
Planning Commission. Our Coal, steel and 
agricultural production has increased spec-
tularty. There has been enormous progress 
In agriculture marked progress has also been 
seen in pther ,sectors and indulltries, Un-
doubtedly, w. have made progress in all 
sectors of Planning. I want to say that there 
are no drawbacks In this financial system. It 

. cannot be said that this system Is not sue-
" C8SSful You WIll have to agree that every 
party .... an election manifesto and It is the 
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sole responsibility 01that party to fulfil the
commitments made Inills manifesto when it
assumes power. The party in power takes
steps to fulfil the commitments made to the
people in terms of venous plans. As such,
we should ke,~p this aspect In mind that any
party which assumes powari.sslectedbytha
mandate 01 those people whom the party
had made certain commltments in its alae-
ticn manifesto. if the party is not extended
support for execution of the plans and given
the right to run the financial systems, no
party can fulfil its responsibility and imple-
msnt the plans.

As such we should keep ~n mind the
priorities and necessities of the country.
When different parties assume power in the
State and the changes that take place in the
centre several times, we have to 1ind out a
system through deliberations regarding the
assistance and right that snouid be given to
the party which has assumed power for
fulfiling he commitments it Madmadebefore
thepeopte,

In this mgard, Iconsider It essential that
in today's circumstances wheneverfinancial
system or any plan is considered tor imple-
mentation, tha support and assistance of
othorpartles which ars in power Inthe States
should necessarily ba taken. If it is not done,
ths centre ill face many problems because
no plan orfinancial system in the interest of
the country men can be Imp!emented in the
right perospactlve if the centre adopts lis
own ways and the State Governments their
OWl") In a manner which suit them.

!can see merit in the provisions of Bill
that has bean moved in this august House.
There are many good provisions in it. As
such, the Government should taken them
into consideration.

Since it is a Private Member, Bill intro-
duced by an hon. Memoor frornthe Oppo-

sltion, it should not 00 thrown away lock-
stock and barrel, Its contents should >'

discussed minutely in the inte est of the
country and I think Shri Chltta BasLJ and
several other hon. Members have talked of
the I. M. F. and the World Bank. He should
not mix this issue with it and assuace it
seriousness. He has introduood it in El nice
manner. Its sencusness shouid not be
assuaged by making references to foreign
banks.

When he makes such references, otn-
ers start realising that he criticises the
Governrrent only. Therefore, I would like to
saythathafias done aooodjob ygiving' is
anopportunity to discuss this issue and draw
the attention of .the House to it. He should -
urge upon the Government on this lss e
keeping in view the interest 01 the count ,
irrespective of party affiliations, we all shall
stand by him.

Mr. Chairman, Sir, I thank you for giving
me an opportunity to speak and with these
wcrds, J conclude ..

SHRI DAU DAYAL JOSHI: (KOla): ri,.
Chairman, Sir, in order to provide the Plan;
ning Commission a constitutional status,
the senior-most hon. Member of the Houe
Shrl Chitta Basu has moved thls Bill in the
form of a Private Mambers' Bill to amend tM
Constitution.

It Is true that the nation had envisaq
that the country would proceed in a ~ r-
dance with a specific planning and its good
results began to appear in the country.
Unfortunately, our planning met several
obstacles from time to time and it began to
appear that wa have, perhaps abandonso
our Five Year plans. After the' 70s ~
appeared in the country that we have aban-
doned our Five year plans and due to this,
the progress came to a standstili at times":'
Even today, the Eighth Five Year PIa ,
which should have been started as r
bcheduled time, could not be started, and
again we are going to have a discussions it
from the current month.
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It Is very strange that the purpose uf 
~~ we set up the Planning CommIuIon 
do not appear to be projecting that very 
purpose. Therefore, the tormer Deputy 
Chalmian ot the Planning Commis8Ion Shrl 
Ramkrlshna Hegdehadexprauedhlsvlews 
&,Pd said that the Planning Commlsalon 
should definitely be given a constitutional 
status and the country should progress 
through it. but In the meantime the Govern-
ment changed, Shrt Ramkrlshna Hegde 
resigned and he could not put his own con-
cept before the country and the Government 
of his party as wen. The new Government 
c~'"J'8 and it seems that it has given up that 
c:adcept of granting a constitutional status to 
the Planning Commission. I am also of the 

• oPinion thatthe country has almost given up 
the procedure of preparing development 

• &..'tlemes ot the country through the Plan-
ning Commission. It appearsthat the market 
oriented schemes, the changes in economy 
and all other arrangements have not been 
taken up with the hon. Deputy Chairman of 
the Planning Commission, Shrl Pranab 
Mukherji. 

16":001"'8. 

- this concept was placed before the 
country straightway. Whenweconstltuted 
the Planning CommIssion and on that basis 
decided upon a specirlc policy, there was no 
otf\er reason to present all these opinions 
before the Planning Commission and tor-

, .IT!ulate a dlfferent.poIicy. n Is the misfortune 
of the country that it has left such concept 
ancnrl8re Is new economy before us now. I 
submit that. while we are going to grant 
constitutional status to several c0mmis-
sions, though a group uf the country does 
not approve of such status to minority. 
maforlty comrnl$sion. yet the country Is 
going to grant It constitutional status. 

16.OIhra. 

[RAO RAM SINGH In the C,*, 

We are going to grant. ~Is!ih.!!i:mal 
status to the Womer. Commluion, also. 
While constituting the Plannf~ ComrnIs-

sion, the renowned persons with expertise in 
policy and rules as well as Intellectuals of the 
countryshoukl also have been Included In It. 
The Fiwtyearplans chalked-out by the Plan-
ning Commission and the statistics It places 
before the country 8re not implemented In 
time. Corrmlsslons have been appointed In 
several countrtes but no where such situ-
ation has arisen that the targets fixed by the 
Planning Commission are not achieved in 
five yeaIS. What Is the reason that despite 
the decision taken by the Planning Commis-
sion to eIininate unemployment within a 
specified period. the unemployment could 
not be eliminated. 

Today the shape of economy in the 
country is that while one State has become 
rich, the other has been reduced to poverty . 
Forexample, even today Eastem Uttar 
Pradesh is a backward area. The Planning 
Commission may take these things into 
account while allocating funds. 

The desert in Rajasthan is a big prob-
lem in Itself. The Planning Commission 
never tool< the issue of cormatlng the prob-
lem of the Rajasthan desert seriously. My 
submission Is that when all the figures are 
availablewilhthe Planning Commission, the 
Chief Minister also should take these things 
serJousl)' while discussing these Issues. 

I support the Amendment Bill moved by 
Shri Chitta Basu lor granting the Planning 
Commission a constitutional status. 

[English) 

SHRI SYED SHAHBUDDIN (Kishan-
gan)) : Mr. Chairman, Sir, I broadly agree 
with the respected colleague Shri Chitta 
Basu and particularly with his linking the 
Preamble ofth. Constitution, the social and 
economicGbjec:tlves of the Constitution with 
the pn:x:ess of planning. But it Is rather 
ironical. Mr. ChaIrman, that he has come 
withthls BIII,justadaytool.rrte. atamOiT18nt 
In Oil!" "~1 wroen the Net'i:l.!'f!!tn frame-
work of planned development Is betn,; 
abandoned and we are being thrown to the 
wolves. to the forces of the market. But, 
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whateverlt be, there cannot be anyquestlon 
that a developing society, In order to move 
forwald, needs a planned COUI88 of develop-
ment. Partlcular1y In a country of our vast-
ness, of our plurality and at the same time, 
of oursegmantaion, of the great inequalities 
in terms of class, in terms of levels oftachnol-
O9y and in terms of the rural-uro,n divide. we 
cannot possbly obtain a uniform develop-
ment of the entire country, of all its people 
without deliberation and without considera-
tion and, therfOl'8, without plannlngthecourse 
of development. 

Sir what does development planning 
mean In its essence ? It first means the 
definition of national objectives. Then it 
means a definition and consolidation of the 
available resources for development not 
only in terms of money, but also in terms of 
manpower. It also means the executed and 
monitoring ofthe implementation process. It 
also means a question of accountability for 
the results achieved. 

Now, Sir, as a nation I think these are 
very close to consensus our national objec-
tive, that is to say. the objective of our na-
tional planning is first to remove povert and 
second. to bring down inequality disparity 
Everything also follows. For these twa, we 
have got to go into the question of production 
and distribution, we have to go into· the . 
question of Investment on priorities and 
finally of reduelng the Into-regional and 
Mtergareup disparities from time to time so 
as to envision whether the process of devel-
opment is Indeed being effective and taking 
us forwald In the achievement of our national 
goals. 

Sir, inequality. If left to 1IaeIf, can never 
lead to equality. Inequality aggravates Ine-
quality because there cannot possibly be 
any equality of opportunity among unequals 
and therefore, a guiding hand II necessary 
aMthe! It; -"y 1 said the country does need 
~ ancrdoes nwd·. p::~ 
acUon, does needa.~vIew of the 
totally of the national sllualion In order to 

888 who Is to be brought up and who Is to be 
kept ~ In on:ier to bring about a certain 
levelling process. Unfortunately, Sir,~ 
planning process In our country has been 
subjecIed to political changes as has been 
pointed out by many of our frtends despite 
the consensus about the national approach 
that I have Just mentioned. 

Sir, on the one hand the Planning 
. Commission in executive terms Is an at-
tached or subordinate office. On the other 
hand, perhaps because of that it has been 
converted into a pliable and ever-ready In-
strument in the hands of the centre to main-
tain a regime of centralisation, to maintain a 
regime of autocratic control over the StCII.'es. 

Now mypoint. Sir, is thatthis centralis'a· ~ 
tion, can never bring about equality -and it 
is one of the reasons why we have not ~n 
able to achieve the equality that we have 
bean seeking. 

Sir, my friends here have mentioned 
the darbars held by the Planning Commis-
sion, Chief Ministers lining up with a begging 
bowl for being allocated their Central share, 
Every year we see the pathetiC sight. They 
are being given their dessert as if that mone>y 
did not belong to their States. In fact, Sir, the 
concept of a 1edaratlon' meant that the re-
sources are being collection for distribution 
to the wider nation. that the Central Goverri-
ment is largely acting in behalf of the cou~lry 
as a whole, which consisted of so many 
States and so many Union Teritories in ... 
ordartoconsolidate and collect resourc,s in 
a planning manner. But on the other h®d , 
as I said , It became like a super government 
. And not only that, Mr. Chairman, the 
Planning Commission, the way It has been 
funcllonlng , became an obstacle in the 
process of deYelopmen\. So many thou-
sands of Central schemes and Centrally 
sponsoradschemas werobrought Into being. 
some of them would not deserve conside~­
tlon as they ware macro schemes. mini 
schemes 81'8 merely token schemes SoriJt 
of them were just poHtlcaUy motivated, ther 
cxNidUUl ~ make any dent towards 
811a1n1ng"'Gbfecd_~w.MvaadOt=1 
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, of 1haee ...... ,...,. ... the Central 
could dIcIaIIt tema to~ry single State at 
every Itag8 01 the gcme and ther8fore. In 
that ....... the Planning ConmIasIon Itself 
became an abatacIe and a hurdle In the 
process 01 development. 

Mr. Chalnnan, mycontenUon is that In a 
country of our size, there cannot be total 
planning, there cannot be centralised plan-
ning only at one single point. Decentralisa-
tion Is a must; decentralisation, not only In 
tenna of allocation 01 flnencIaJ rasources, 
but also in terms of daIegallon of authority 
and In terms of devolution of power right 
down to the Panchayallevel. H, In fact, we 
ara planning forthe people then to the people 
in that case, the Planning process must go 
down,IT1JStnotbeconc8utratedlnlhe Centra, 
must not only go down to the State Capitals, 
it must go down further, It must go down to 
the block level, II must go down to the Pan-
chayats, to the people themselves who are 
supposed to bethe beneftcIaties of the plan-
ning Process. And therefore. a role can be 
devisedforthe Planning Commission, a role 
to define the national objectives, the prin-
ciples for the distribution of the national 
income and resources and perhaps, formu-
lation of calIain model schemes to be adopted 
at vallous levels of authority that I shaD 
define subsequendy at their option and at. 
their Win. The multiplicity of the schemes 
must go and "a scheme is to be imple-
menteddghl down at the grassroot level, at 
the rural level, then thepowar of 100001ernent-
Inglt,the Powarofexecudng It, the Power of 
contRaIing'must not ... with the Centre. 
TheC"'bl.1~.~ .. r .... _b""OI8, the 
pritMidAiglmaolGDlTUpllon andthepR!18111 
splemQflallcage8lha1lMMtrend.· Youwll 
allot from..... AI. 1001- and finally you 
shall have ..... ...,oot level, at the 
ground'" .... 1Au~ofonlyAs. 251 
-, ... mea 1IaaA thai; JOU may be lucky 
" )!iCJU ............. of the value 01 the 
ad ..... GOI1CII8Ie ..... achieved. 

Mr. ~SIr,h¥ouId"totouch 
_"*,"paiqI. "~oftheplln . 
.... ·II.t ......... ~ 

dafectMt; sllllngherein DeIhI,_arbllrar-
IIy make out 10 many mllal 01 .... are to 
be bull. 80 many schools are to ... 000-
stracted.1O many CHULAS are toblJntro-
duced. 80 many this· and 80 many that. 
without any reference to the actual felt needs 
of the people at the grassroot level. What do 
the people they want for themselves? I have 
been roaming around the countryslde, Mr. 
Chairman, for the last 10 years and I have 
co.,. to feel that the people ragard these 
schemes as a waste, people do not want 
these schemes .... PeopIe want water. people 
want electricity, people want schools and 
peaplewant roads. People want basic things. 
People want drinking water and here we are 
taDing them, 'No, you do not need drinking 
water, but you should have toilet facililies. 
No, you should not have school buildings, 
you need bus stands' Yes, we also need bus 
stands.. but at a later stage of the game. First 
we must construct roads. Therefore, the 
entire process has become topsy-wry. in-
stead of starting the planning process from 
the top, Mr. Chairman, the entire process 
has to be completely reversed. The pay-
ramId has to be turned upside down. I want 
a village plan for every single human habita-
tion and then a Panchayat plan as a module 
and then by bringing togetherthese 0'I0dUIes 
and adding an element of what is needed for . 
the block as a whole I would formulate a 
block plan. Then, by adding up the block 
plans and adding an element of What I the 
district needed as a Whole, for ex~, a 
Teachers' Training institute, forex8f11)le, a 
Vocational Training Centre, we shall have a 
district plan. Further, by adding tM dIstI1ct 
plans as a whoJe and then adding an ... 
ment of what Ia needed for the State .. a 
whole, we shall 0CIfI18 to the Slate plan and 
then by addtng the Slate Pfan at a __ • 
one~on., aIIthesebrlcksput~_ 
then .... a'*lonaI~to ..... 
whaI ...... forth.n .......... we 
shaIIc:on'I8 to the ~ plan. ".. __ 
real pIaln of lhecowmy.. th¥ .... __ 

~---~ -'---~ forU.~ IR Which..-•• '80-count ..... 's ____ .. ..,_.-
andP'JOPlit's"" ___ ........ -
..... ___ to ..... __ ... aI' .. 



487 COIIIt (Amend)_ APRIL 10, 1982 
("_.,,, of nt1W PlItt )CIA) 

[Sh: Syed Shahbuddln) 

peopl8the enlhusiamofthepeopla and the 
will of the people. And this make a success 
of the planning proc8IS'. I would lice that 
when Mr. 0hIla Basu's statutOlY Planning 
CornmllSlon com8S Into being, It shall de-
fine .. role In this manner: In order to bring 
about a balanced appnICiatIon of the realthe 
demandI at vMoua 18ve1a. 

I would Ike that ~tatlon or the 
axecutIonofeach acherne, each programma, 
each pt'Oject to be Is defined by the five- tier 
system of planning rYI.Ist be left to the level at 
which the benefit Is to accrue. Forexample, 
the number of primary lChoota have to be 
bull, Is a mailer the village level the pan-
chayat level. In that case, prtmary educallon 
must be the raspons.,.nty of the Panchayat. 
If the secondary school Is to be associated 
with the blocks, in that case, secondary 
education planning and must be left to the 
blocks. They should serve as the planning 
agencies. They should serve as the execu-
tion agencIee and the implementation agen-
cies. The Ir11JIementatlon agency not only 
should have funds but also free choice of the 
projects. Whatever they desira, they can 

. 9h00l8. The shelf Is open. They are a free 
customer. Gandhlji said, "Nobody is mora 
Iq)ortantthantheCUltomer". Thecustomer 
will choo8e freely at his opIlon. He shaD 
havethe I'8SOUI'C8Sto ~ntthe project 
. The controllhall be provided only by the 
next higherleV8l and natbydlstantDelhl, not 
by1h8d11tant.satecapltal. litis the primary 
school plan. II IhaII be executed by the 
PanchayalMdlhallbe.ubjacttothecontroi 
of the block. The block level plan shaH be 
execuIed by" block and.shaII be subject 
to the contJaI of the diItrIct. The district level 
plan shill be execuIId by the district and • 
.. be ~ to the control of the State~ 
The Stall plan IhIIIflnalybe over1ooked by 
the CenR. not. a lNIIf8roC InteNention or 
~ICI on day to day balls but to ... 
that lido. falinlo the nIIIionaI pattem and 
doeI e»r*IMI to the achievement or the . 
dIIIned ftIdonII abjecdvaa. 

1henIfcn, I .... that IhII BII, 1'HIOn- . 

able as It Is, U8IfuI_IIa.'_ to be!lUPPle-
mented by an -IIidIIfMt comdutfonaI 
amendmenttobringaaxaut ... I would call 
the panch khMrIIartlj.AlwD-tlefsyltembut 
·a live-tier syltemwllhweldllllnectl8vel8 of 
powers and I8IpOI t ... ThMtfore, the 
panchayat level .. block ..... the district 
level the Stale ...,. and the national level 
have to be d8IInedwllhthelrsetcllpower and 
responaIbII .... and wIlY • clear share of 
r8S0URlBS In the talaI nalIDnal1dlty and a list 
of subjects on which they shaI exercise full 
authorily. 

I hope sonwtime Mr; ChItta Basu will sit 
·down and frame such a bin for us. Today, 
however, I stand hentto support the Bill that 
the Planning Commiasion be given a statu-
tory status. I hope, once It Is given statutory 
status In consulatlon with a111tIe States II 
shall define a veryclaarcutroleforltsalf and 
shall not serve simpfy as an instrument of 
intervention at the conmand of the central 
Govemment .. 

MR. CHAIRMAN: The Ii~ allotted for 
this BII ends at 4. 15 P.M. There are a 
couple of Members to speak andtheMinsler 
has to reply. 

Shan we extend the time by half- an 
lhour, tiUquartertoflveofthecloc:k. Thehon. 
..... rmers who ar& going to speak now wig 
I'8strict the time to about fivemlnutesplease. 

SHRI GOPtNATH GAJAPATHI (Ber-
hampur) Mr. ChaInnan, Sir, India has a fed-
eral sat up and1he Centres provides finan-
cial aid to various States. The National 
Development eounc:II. and the Planning 
Conmlsslon 8f8 the vital organs through 
. which the financial dlltrlbution amongst the 
States and the Centre taka pIIIce . 

The 811 brought forth by my learned 
colleague Shrt ChIIta aa.u to confer 
constlutlonal Matua on .... NIiIJoItaI Deve1-
opment Council and the Plallning C0mmis-
sion Is a very ~ and a significant 
move. 

The HOC and the PlannIng Commis-
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sIon,_u.,exlltnow ... notCOl'lllflutlona make them nodal agenclea between the 
," .)Odies. HOC II .. hlSlt*t fXJIIct' maIcIng Centre and the various States Is, In my 

body of IOCIaI anct.collomlc ..... and the opinion, a welcome measure. 
Planning Comrnl88ion Is the Insttument to 
Implement the direction at the CouncIl. [TnansWbn) , 

However, experIetashows us thatthe 
• HOC does not I118IIt lWgularly'andthe delb-

.rations nate In this maatIng are quite 
Insufficient. Thedelbendlon8canbesaldto 
be merefonnall1les. There Is also hardly any 
scope to discuss the socIaJ and economic 
problema In the HOC meetings. In a way, 
NOC finaRy approves the Draft Plan afterthe 
earlier approval by the Centre. 

\\~ 
Similariy. In the Planning Commission 

, as well, there is very little scope for discus-
sion on these vital Issues. ft will not be out Of 

; placetohlghllghtourleamed DeputyChalr-
man of Planning Commission ShrI Pranab 
Mukherjee's I'8C8nt declaration on a very 
important Issue InvoMng the private corpo-
rate sector's mobilisation of Its capital re-
sources. He has rightly obsetwd that a 
situation where equIIy was preferRld to tax 
and also where both the Investors and sav-
e" were wilIng accept risk In expectation of 
reward, should be created. 

Further, on lndIa's economic policy 
planning etc., there is much hue and cry and 
deep corqm that india has suc:currbed to 
pressures tfom international flnanclallnstl-

""utlons. If the conditionalities presc:ribed by 
th8IMF, World Bank and the AsIan Develop-

. ment Bank were good forthecountry. ldare 
say there Is nothing wrong In same accapI. 

' •• g them. At. the time,lt was not these inter-
national financial lnstIutlons that had In· 
spired our new economic policy but the 
Congress partys election manlasto which. 
in tum, was originally piloted brow former 
PrimeMlnlsterlateStwt RajlvGandhl hehad 
also advocated decentralisation of powers 
by providing rmre t88thfordedslon making 
at the panchayat level. 

.}\ Therefore,thesuggeatiofttomakeN)C 
and the PlanningComrnlulDn consdtullonaJ 
bodies wfIh _I deIIned ~ and 
fundionl bf inveltllill dIIinItI puwerI to 

StiRI SANTOSti KUMAR GANGWAR 
(BAREU Y): MrChainnan, Sir,It Is the need 
of the hour to discuss the resolution moved 
by the hon. Mermer of Parliament. The un-
controver· sial Image of the Planning Com-
mission has been questioned In the last few 
years and the character of the Planning 
Commission has changed considerably aI· 
ter It was formed for the first time. In the 
beginning Shrl Jawahar Lal Nehru had 
remarked that regarding economic matters it 
should be In the interest of the nation. Then , 
ourformerPrime MinisterShri Rajiv Gandhi 
called It a pack of jokers-. During the lastt .. 
years all the appointments have been done 
on political basis and during this shout period 
It has seen three deputy Chairmen. In such 
circumstances. It is worth consideration as 
to how ourpians can be implemented. When 
Planning Commission was was wnstitnted. 
growth rate of Population this country was 
decided to be I'8stricted to 125% but today It 
is 2.25%. It means no achievement has 
been made in this direction so far. When we 
have been unable to control this problem we 
must contemplate how we are going to pian 

• our future. The problem of un· employment 
Is on the Increase and have failed to provide 
even the minimum basic needs to the popu-
laIIonofourcountry. We have not been able 
to provide primary schools in Twetlty five 
percent of our villages and half of our popu-
lation Is Illiterate. We are facing such major 
problema and we wiD have to see how we 
can solve these problems. in the context of 
these problems we should decide the shape 
of Planning Commission. It is beyond doubt 
that It has takena politiCal form today. I do 
not say that constitutional status should be 
given to the Planning Commission but J 
would lice to submit that there should be an 
open discussion onthe utility of the planning 
ConmIssIon in view of the prevailing grave 
pIObIems. . 

Mr. ChaItTnan. Sir. In 1992-93 BUdget a 
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prouision of As. 1,000 per capita expendi-
ture has been made for Union TerritOries 
while every low amount has been allor..ated 
for other States such as Uttar Pradesh, 
Madhya Pradesh etc. Provision has been 
made for only As. 80 percapita expenditure 
for Uttar Pradesh. Similarly for some State it 
is Rs. 300 per capita for others It is Rs. 400 
and for some other State it is Rs. 700 per 
capita. In these circumstances, haw a unl· 
formity can be maintained. How wouldthese 
states progress? Government Is not taking 
into consideration the problems of the big 
States whose projects are at a stand still due 
to paucity of funds. Even after the passage 
01 forty- four years after independence the 
shape of Planning Commission is still to be 
decidOO. 

Mr. Chairman, Sir, Government of dif-
ferent political parties are in power in differ-
ent States and the Centre wants 1hat certain 
States govemments may not function prop-
erly. It should not be allowed. we must de-
cide what system we are going to have in this 
country and the direction where we want to 
lead it. 

Through you, Mr. Chairman Sir, I would 
like to submit that people of all the political 
parties should sit and discuss and decide the .. 
character of the Planning Commission. Even 
the Sar1<aria Commission has submmed 
that appointments in the Planning Commis-
sion are being made on the political basis 
since 1980. Only the economic expects 
shOUld be appointed In Planning Commis-
sion but the Govemment Is following the 
Cntradictory policy in this r&gard. aftertak-
ing over by the new Govemment, it took 
eight weeks to constitute the Planning . . 
CommIssion. So ourflve yearplan has lagged 
behind. We would have to pay attention to 
these facts and function in a proper order. 

In the end, I would like to State that I do 
not think that the Government would ap-
prove the resolution moved my Shri Chitta 
Basu but It is the need of the hour that an 
open debate should be organised to decide 

the charader and nature of the Planning 
Commission so that It may help the rural 
India to develop. ',. 

Ithankyou,forallotlngmetlmetospeak. 

DR. S. P. YADAV (SAMBHAL): Mr. 
Chairman Sir, the Private Member's Bill 
brought forward by Shrl Chma Basu Is a very 
appreciable one for the planned develop-
ment of the country and there are no two 
opinions in this r&gard. But is it possible to 
give practical shape to his proposal? We 
have bean observing that with the change of 
the Govemment the Chairman of the Plan-
ning Commission is also changed and with 
this exercise the whole plans undergo a vas \ 
change. The plans look rosy only on paper 
but these plans never take a practical shape. 

In Morababad district of Uttar Pradesh, 
Hasanpur Dam was being constructed. The 
Engineers constructed 3-4 Thokar Bundhs 
there in such a way that the major portion of 
the main dam was washed away byGanges. 
Government did not pay any attention. I 
raised the matter in this House but even then 
no attention was paid to the matter. What· 
ever information we could get against the 
Junior Engineers of Uttar Prades:', we sent 
it to Uttar Pradesh Government. I paid a viSit 
to the site of the Dam and came to the 
conclusion that there was a lag8 seale cor-
ruption in the construction of dam. Com-
plaints were made in this regard. Tho Chief r 

Engineer of the Uttar Pradesh GO.vernment . 
, who himself was very corrupt, transferred 
other Junior Engineers and no action was 
taken against anybody except these minor~' 
transfers. Corruption has reached its peak. 
In this way the corrupt big officers give minor 
punishments to their subordinate officers. In 
the DIstrIcllevel meetings we raised a point 
regarding the misuse oflunds allotted forthe 
development of villages under the Jawahar 
Rozgar Yojana and pointed on as to how 
much amount out ofthetotal aUocatad funds 
was reaDy spent onrural development and 
how much was being nUsused.. But nobody 
paya any attention in this ntgard Corruption 
makes In ro8ds In thepl8nsevet1 before their 
fonnuJallon. Government is not even aware 
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about the number of plans and the expendi-
ture incurred on them. 

It has become very difficult to imple-
ment these plans du' to growing indisci-
pline. The hon. Minister has already told the 
House abo~ the corruption prevailing in 
Railways. In Moradabad, the DRM has 
made fictitious appointments. The candi-
dates ware appointed on the basis of false 
expeience certificates. this matter has al-
ready been taken up and workers are sitting 
on hunger strike. But the Government is 
unmoved. What is the good of SLich a plan-
ning? 

"Now into the field of education. con· 
gratulat the U.P. Government for taking ini-
tiative to chock cheating in examinations by 
living inforward a Bill. But is this problem of 
copying prevalent only in Uttar Pradesh. 
Even in the Central Schools of Delhi and in 
lAS. examinations the same problem ex-
ists. How many plans woulci be formulated 
by the gl)vernment and how would it imple-
ment them? i am surprised to note that the 
double standards are being adopted in the 
Uttar Pradesh examination centres also. In " 
high school examinations, the rule applies 
but wiil it apply in University examinations 
also, which are going to commence on twenty-
fifth. I have my own douts because no en-
hancement has been made to this effect.oMy 
submission is that planned development of 
the country is possible only when there is a 
clear cut draft of the planned development 
before the Govemment. It will prevent the 
Govemments and the Chairman ofthe Plan-
ning Commission to implement these plans 
and programmes without making any 
changes in them. This is the onlywaythrough 
which the Planning Commission can lay 
down target for planned development. 

We find today that our problem of edu-
cation is closely linked with the growth of 
population. The growth rate of population in 
India is so high that just In one year an 
addition equivalent to the total number of 
Inhabitants of Australia is made to the certain 
of our country. this is The situation in our 
country. 

What are our schemes? Has the Gov-
ernment taken any steps to check popula-
tion growth? Why education is not being 
included in the Concurrent list? It is a State 
Subject It should have been included in the 
Union list. There should be uniformity of 
education all· over the country. 

The problem of unemployment is also 
liked with It. What are the schemes that the 
Government is formulating for unemployed 
youth. Today terrorism, exremism and 
provocative feelings are spreading all over 
the country. All this is being done by the 
youth who are unemployed. The country will 
enter the 21st century with 21 crore unem-
ployed youth in the century. What are the 
schemes for them ? I do not want to say 
much. But it is a good legislation for the 
planned development of the country. I sup-
port it and demand from the Government to 
take some effectivt; steps on it so that there 
could be some development in the country. 

SHRI KRISHAN DUn SUL TANPURI 
(Shiml<9: Mr. chairman. Sir. I rise to support 
the Constilutionai Amendment Bill brought 
forward by Shri Chitta Basu. I know that it 
the plans had not been implemented, the 
cour.try would not have made this much of 
progress. There was no agricultural devel-
opment, no factories in such numbers, no 
roads, and no drinking water in the country 
when the Britishers left. Jawahar Lal Nehru's 
effort for the planned development of the 
country has now bore fruit. This is the reason 
that the far off hill areas ha\le made some 
progress. Ours is a small State. The village 
roads of Haryana and Himachal Pradesh 
were connected with main roads and the 
electrHication work was expanded. Today 
Himachal Pradesh is capable of generating 
20,000 MW of power. This capacity should 
be utilissd. There was a proposal to con-
st:1Jct a canal for Haryana and Punjab and 
Rajasthan was benefited by it. That work 
remains incomplete. Haryana has corn-
pIe1ed lis part but there are some difficulties 
in Its completion. A huge amount has 
already been spent on it. It should be fuHy 
utOized and the work shou!d be corJl)leted 
under a time bound programme. All the 
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democratiC Institutions right from the Gram 
Panchayats, Panchayat Samltis, ~Ia Par-
Ishads, the legislative Assemblies up to 
Parliament are engaged in development 
work. Each Panchayat receives grants 
accordingly and prepares schemes. They 
hold meeting after every six months. The 
Sarpanch of the Panchayat presents Its report 
to Its executive body and then It is consid· 
ered In block, zila Parisad and Legislative 
Assembly levels people say that nothing has 
been done. It means that all this develop-
ment In the country has taken place auto-
matically. But It is not so . All this develo 
mend has taken place in a planned way. 
There is a demand to merge the Develop-
ment Council with the Planning Commis-
sion. It is also alleged that State Chief 
Ministers are not consulted In the matter of 
allocation of funds. In tach, the Chief Minis-
ters participate In the meetings of the Plan-
ning Commission when the budget is final-
Ised. The funds are allocated as per their 
demand. A question has also been raised 
as to why such a huge amount was spent. 
H is because the Chief Ministers attend the 
Development Council meetings. Their offi-
clais also come with them mostly by aero-
planes and participate in meetlngs,here three 
to four times a year. But h has been of no 
use. I would like to make a submission about 
hiM areas. It rains heavily In our areas. 
Heavy rain causes soil erosion. Sufficient 
funds should be provided to the State Gov-
ernment to check soil erosion. 

There Is a campaign In Himaachal 
i Pradesh for taking up affordstatlon and for 
, Increasing land under agriculture. I think that 

the State Government should be directed 
from here that It should not involve its party 
marmars only In this wOrk. There should be 
a ban on B.J.P. from forming an association 
of Its own for this purpose. 

The State govemment has started An-
tyodaya programme. The purpose Is to raise 
the person who Is at the bottom and has lost 
everything. One lakh people have been 
identified. I don't think that one lakh people 

would have been brought under this cate-
gory. Some officers have been deployed for 
seloc:tlon of people. Their M.L As are also 
Involved In It. These families have been 
selected on this basis. I think It Is not good for 
the nation. Tho unemployed people should 
be identified. Several unemployod people 
have gone to high court and obtained stay 
order. I think It is not a party programme, a 
but national programme and action should 
be taken to implement it. 

PROF. PREM DHUMAL (Hamlrpur): 
On which suhject you are speaking? 

SHRI KRISHAN DUTT SUL TANPURI: I 
am speaking on planning. The hill region in 
Himachal Pradesh gets more rain. i demand 
that large tanks should be dug to store water 
near the villages which lie on the hili, so that 
greenery can be maintained throughout the 
year. So far as the question of schools is 
concerned, the position Is that if there are 
public schools at places. at some others 
there are ordinary schools. 

MR. CHAIRMAN : Please conclude. 
Your time is over. 

SHRI KRISHAN DUn SUL TANPURI: 
Every effort should be made to provide 
education to people. 

MR. CHAIRMAN: Piease speak on the 
bill which has been brought by Shrl Chitta 
Basu. You are placing your demands. Thank 
you for raising a matter concerning Haryana. 

SHRI KRISHAN DUn SUL T ANPURI: 
I think the hon. Minister will have seperate 
meetings and consult all concerned about 
the proposal to amalgamate the Planning 
Commission and the National Development 
Council a demand for which has been made 
by sweral hon Members. I request the hon. 
Member to withdraw his Resolution. With 
these words I conclude. 

[English] 

SHRI INDER JIT (Darjeellng) : Mr. 
Chairman Sir. I support the Bill In principle. I 
think the Issue raised by Chitta Basu ~ 
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servos very soarious consideration. Regret-
tably, Indeed tragically. the Plan!'ilng Com-
mission Toc!a), is not what It was intended 10 
be. Tho Original c9ncept of the Planning 
Commlsslon was t haifa a body of experts. !Il 
fact that !s why lhe first planning Commi5-
slon was de- facto headed by Shri V. T. 
Krishna!T'.achari. In fact there was a iail; 
InltlaUythat Pandit Nehru as Prime Minlstsr 
was dislncii .. ed to be tho Chairman. The 
idea was tnatthe Planning Commission must 
be a bcdy of experts It must give its opinion 
as experts. as an independent body and 
maka it recommendations in the best na-
tional Interesls. not in the interest of anyone 
po!iticai pai!y or <lnother. That was the whole 
concept. PanditjlwaE then persuaded to be-
come the Chairman because it was that 
them must be some linkage with the Govem-
mant. 

In fact initially there was to be no Plan-
ning Minister although personally I am vary 
happy that we have a Planning Mi!'l1ster in 
SM Bharadwaj. The Planning Minister was 
'nducted only for a very Umited purpose. 
That limited purpo~e was to be able to an-
swerquestions in Parliament reiating to the 
planning Commission. This is what the origi-
nal concept was. It was not the concept that 
the Planning Minlster.would be a separatQ 
administrative body. perhaps having sor.1l3 
say or otherwise In the Planning Commis-
sion. In other ..... ords. the basic concept was 
that it was intended to be a body of experts, 
1J one stage, the concept was again revived 
and we had Pro!. Lakadawala appointed as 
thg D&put:; Chairman. Then Dr. Manmohan 
Singh- he was not In Politics at that time and 
he was not Inducted into public life- was the 
Deputy Chairman. Therefore,lfully support 
the Principle, but I do not go along with the 
detalls of what my friend S.hrl Chitta 8aslJ 
says .• 

Shri Chitta Basu wants that the Union 
Minister 01 Planning shall act as the Deputy 
Chairman of the Planning Commission. in 
his own Statement of objects and Reasons 
he says, 

"The Planning Commission has simi· 
lar1y been transformed into an ap· 

pendage of the Union govemment-. 

If you are goIng io have 11'1@ PrllTl9 MIn-
Ister as the Chairman and the Planning Min-
ister and the Deputy Chairman, what else 
wlU It be, if It is nct t(\ be an appendage of the 
UnIon Government? Therefore. we should 
tl)' and I'9vlv6 the origh1al concept, the orlgl-
nalconoept of an independent Planning Com-
mission which will plan in the best national 
Interest olthe country and no, In accordance 
with any particular ideology. 

One other point is that I would like tt.a 
Planning CommiSSion to have a statutory 
basis. I would have liked to say much mora. 
But time does not permit. ! am very grateful 
to you for your kind indulgenoo In allowing 
me this opportunIty. i would also like the 
Planning Commission to be a statutory 
body. because I would like the Planning 
Commission to be able to inform the country 
adequately with authentic Information. au-
thantlcfactswhlchwecanaliacoepL Today, 
we have an elctra-ordinary situation where 
one Govemment comes In and anothergoes 
and out; asacond Govemmentcomes In and 
the third Govemment goes out each Gov-
ernment blames the previous Govemment 
for all the economic Ills. The country has 
have the right to know as to what the facta 
are. Today, those facts are not available. 
PunditJI had again thought of setting up, what 
he called, - the NatIonal Statistical body. 
Something like that should be craatad or 
such a body should be there In the Planning 
Commission so that can have an Independ-
ent Planning Commission and that It should· 
be able to provide the people with facts that 
they can trust. 

THE MINISTER OF STATE OF THE 
M!NISTRY OF PU\NNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ) : Sir, althe very outset, I would 
like to express my thanks to hon. Members 
who have participated in the debatecj:-Shri 
Chitta Basu. the Mover of the Motion, Shri 
Sriballav Panlgrahl, ShrI Bhagwan Shankar 
Rawat, Shrl Vadde. Shrt Sudhir Girl, Shrt 
Oscar Fernandes, Shrimati Oil KumarlBhan-
darl, Shrl ManoranjanBhalda. Shrl Jo$N..ShrI 
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Syed Shahabuddin, Shrl Gopl Nath GaJapa-
thl, Shrl Santosh Kumar Gangwar, Shrl 
Yadav, Shrl Krishan Outt Sultanpuri and 
lastly Shri Inder Jit. (Interruptions) I am 
sorry, Nltish Kumar. I have noted your points 
also very carefully. (.Interruptions) I have 
noted the points raisd by all the hon. Me""", 
bers. I would like to put on I'8COrd that the 
discussion has been motivated purely by the 
desire that we should have a very effective 
planning in the country. Even the Mover, 
Shri Chitta Basu has said that. He is a very 
senior Memberofthis august House, agl'9at 
parliamentarian, freedom fighter. He is a 
Member of the Forward Bloc. We know the 
philosophy of Forward Bloc. They al'9 al-
ways faster very dynamic, very vibrant than 
any other persons. I appreciate when he 
says that the Planning Commission should 
be strengthened, it should be made more 
dynamic. I know that and for some time, I 
have been working in the Planning Ministry. 
So, that is the need of the hour. If the 
plann!ng process in the country is not dy-
namic, then, the who!esystam ofthe Centl'9-
State relatiClns gets affected. Then, the 
areas demarcated for the States are en-
croached by the Centre or some areas whel'9 
the C-entre has to make a national policy, the 
States ha~e an objection that it should not do 
so. These are the areas where the institu-
tions do nol function properly. Planning 
Commission, National Development Coun-
cil, as codies, there is nothing wrong. What 
is the Planning Commission's constitution? 
The Prime Minister is the Chairman. No body 
can deny that when we talk of national plan-
ning, the Prime Minister ought to be and 
should be the Chairman of that body be-
cause he is the leader of the nation. Simi-
larly, if the Deputy Chairman Is not an ec0-
nomic expert, there is no use of such a 
person sitting In the Planning Commission, 
Similarly, thel'9 are other Members, and so 
on . So, nobody disputes this aspect that the 
constitution of the Planning Commission 
should be as efficient as possible. I have no 
hesitation Irfconcedlng this aspeet. 

The second aspect Is National Oevel-

opment Council. The National Develop-
ment Council also, you will see, is a very 
very Important institution headed again by 
Prime Minister in which Union Ministers 
are also Members. All Chief Ministers, 
alongwlth their Planning Ministers, Gover· 
nors, Reserve Bank and other important 
functl:>naries of the Government and finan-
cial institutions also participate, But I do say 
that the type of deliberations that are re-
quil'9d by the planning Commission and by 
the NOC, they do not get that time, I also 
concede that planning only two- tier, namely 
the Centre and the States, is not enough 
considering the vastness of this country. 

I must congratulate Shli Syed 5ha-
habuddin. He has put in more elaborate 
terms the need of the hour. The need of the 
hour is we have seen that vast areas of this 
country are ocean of poverty. Many a time, 
I face difficulties in this august House to 
defend this poverty rampant in the country. 
When the hon. Members put queslions to 
me, I feel that it is time now that we must 
awake and do something. Otherwise, the 
poor people win become impatient. Already 
we have got some sort of impatience being 
shown in the anger 01 the people in many 
places in India. Therefore, I congratulate the 
h"n. Member, Stiri Chitta Basu, for having 
moved this bili because it IS time now th at we 
are faci"9 so many economic cnsis and 
other problems. At the same tilTl€, I must 
remind this august House that our planning 
process, as was pointed out by the mover oj 
the Bill is a product of our Constitution. Our 
Constitution defines the powers of the cemre, 
States and other institutions like judiciary; 
executive,legislatures and so on. But one 
thing Is definite that has got a two-tier system 
of adminisiration, Thel'9 is a Union Govem-
ment andthel'9 are State Govemments. And 
we must see that the relationship between 
the State and the Centre always goes on in 
harmony and It should be projected. When 
thel'9 is a matter relating to planning of a 
State, it should be the idea of the State that 
should be given priority, That is what the 
State wants to do in the State. The Chief 
Minister Is representative of the people. He 
must be given due respect. His views must 

',:~ , , 
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• be given due I88p8d by the Centre that look, 
this Is what the Chief Minister has, because 
his part yalsogets amandatefromthe people 
onthelrpromlsesmadetothepeople. So, no 
Planning Commission or any person should 
neglect or ignore the request of the Chief 
Minister with regard to the priorities of the 
State. 

But so far as nation Is concerned and 
national perspective Is concerned, the Centre 
l'T'ust get priority. And It Is here the Prime 
Minlsters-CentraIGovemment'sview-must 
orevall. Administrative Reforms Commission 

, 'Or cor.1ITllttees have gone Into It. I need not 
wasttl the time of the House. They have 
emphasised like that. 

/ Tothis9xtent, Hyousee, what Is needed 
today? We have S98n that there Is a tension 
in the judiciary. We have seen that there is a 
tension In Parliament. We have seen there 
Is tension in the Planning Commission. There 
was fortunately no tension In the NDC. I was 
present. It went on in great harmony. It was 
unique. Why? I was surprised. People 
expected firewot1(s In the NOC. But the 
Chief Ministers and PrIme Minister were 
aware of the danger the country was facing. 
So, everybody cooperated. The historic 
deliberations of the NDC, if I may say so, 
went on very peacefully with full cooperation 
fro:'T1 the Chief Ministers, Ministers, and offi· cers. Prime Ministergotcooperation from all 
comers. I must congratulate them because 

. this was the need ofthe hour. So Sir, if we are 
'#ally serious, we must give our serious 
.hought to this that the planning process 
must be made more dynamic. I had studied 
this Issue earfler during mu tenure as the 
Law Minister. I know where is the difficulty. 
The difficulty is the same that we have be-
come too much centralised. We want to keep 
everything for ourselves. And bureaucratic 
snags are also there. I had pointed even 

" then, in the Nagar Pallkas and panchayats 
• Bill that once it Is in List II, List II must be 
; given respect. Local self- government is the 

Job of the State Governments. The local 
self-Government must be administered in 
the States and Central Government cannot 
interfere In local self-government and there-

fore, Nagar pallkas, panchayats, zila par-
Ishads, panchayat samltis or whatever name 
they are given, should be strengthened. 
Mahatma's dream of the village republic and 
village panchy at must be strengthened. I 
know the problems of the poor rural folk of 
this country having come from a rural 
area.How can we plar: for them without 
knOWing their problems? We do not know 
their problems and the problems of the cities 
and those althe rural areas are totally differ-
ent. As was pointed out, we have hundreds 
and thousands of schemes. Why can't we 
pickup five or ten schemes like drinking 
water, sanitation programme, education and 
medical facilities? People would IlDt like to 
come to cities as they have got their whole-
some meals in the village with a good climate 
to live. Cities are now polluted and so, 
nobody would like to come to cities for litiga-
tion or for medical treatment. What hers 
become of our courts and hospitals? You 
would not love to live in cities it you will not 
develop your rural areas. J must congratu-
late Mr. Syad Shahabuddir.. He had actually 
wot1(ed on the problem . Planning must be 
decentralised immediately. But for that, I do 
not see what is the efficacy of giving statu-
tory status to the NDC. NDC is more than 
statutory. It is the product (If the Constitu-
1Ion, under the mandate of the Directive 
Principles. 11 is the cuty 0: the Slate to 
promote this type ot socia! emal')cipatfon of 
the poor masses. Ii YOll make it more rigid 
and bound by a statutory status. then there 
will be no flexibility. 

SHRIINDERJIT: Is it not a factthatthe 
Planning Commission today is constituted 
on the basis of a Government resolution? It 
Is an executive decision Wnat we want is a 
statutory resolution. 

SHRI H. R. BHARDWAJ: Inder jltji 
wants a separate aMlcle for the planning 
Commission. I appreciate what you want. 
You wantthat a situation like which had been 
emerging during the last two to three years 
should not be there, Every year, the Deputy 
Chairman of the Planning Commission and 
other Menilers are appointed and then the 
Government goes; they also became wid-
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ows. Hthe Deputy Chairman of the Planning 
Commission resigns. the Members also 
resign. That type of a situation should not be 
there. For lY!'.) months, I did not have 
Mermers cf the Planning Commission In my 
own Ministry. That situation is very bad. I am 
very happy t!) see the Planning Minister, I 
have no say in the worning of the Planning 
Commission. I halfe adhered to a principle. I 
have not participated In any deliberations 
with any State Chief Minister. It Is only the 
Planning Commission which participated. I 
had been invited. But I adhered to what the 
Committee headed by StIr; RA. Moratka 
said. They have suggested that the Planning 
Minister should ke&p apart 8Jt I do feel the 
difficulty Of a MinISter answering Parliament 
without knowing what is happening in the 
Planning CommissIon. I do know. 'have my 
d/fficultJea but I get the cooperation of the 
House. They understand that this Minister Is 
a handicap of not being a fuUfledged or 
active Membercfthe Planning Commission, 
I am their spokesman In Parliament. That is 
a great privilege on me. Butthe question is of 
developing the Institution. II YOli really want 
to have development of the institution of 
planning. then It is time for all political parties 
to come together and see what kind of plan-
ning you want. ~ 

17.00hl'8. 

Shri Gangwar has just now spoken 
and I hav6 listened to him very car9fully . 
The solution dose not lie in amending the 
Constitution. We have amended the 
Constitution to stop defections. Has It 
served the purpose? It has not, because 
political parties have not adhered to the 
spirit. 'You must adhere to the spirit of a 
law. if It were to be properly Implemented 
. If it suits me, i will encourage defections; 
If It suits you, you will encourage defec-
tions. so, where dose it lead to? 

To build an Institution, what is really 
needed Is r-.C)urage and dedication. That Is 
the need of tho hour and we are all open to 
discussion. I am quite confident the our 

hon. Prima Minister wUI be ready to discuss .... 
this issue wIIh all the political parties'be· 
cause he feels that, keeping in view the 
enormous problems of the country, it is the 
job of everybody, to participate in nation 
building. And planning is a process of nation 
building. Planning is a process whereby we ., 
can wipe the of tearfrom the eyes of the poor 
and the weak. Planning Is for the poor, 
whose limbs are weak and who are not in a 
position to stand on their own. Planning is 
needed forthe poor men In the street. The 
rich have no probierns. This problem has to 
be addnIssed by all of us. That Is why I say 
that If you are raally keenon this, devote'; 
some more time to It. I do not agree with your . 
philosophy that the historic perspactive 01 
planning Is given a go by, by participating in 
negotations with the IMF and the Wond--
Bank. We iI18 members ofthelMF and world 
Bank. IlisteMd to Shrl Vajpayee's speech 
ontheOlherday. Thisgreat country cannot 
be cowed down by any power In the world. 
this Is a country where parliamentary 
democracy thrives. Our socialism Is not like 
that of Soviet RUSSia or China. The aim of 
our democratic sociafism Is to remove the 
vast oceans of poverty. The aim of our 
socialism is to ensure food, clothing and 
shelter for all. And this Is where the 
Integration of the State Is required. It we are 
all equal, there Is no need for State interven· 
tion. Everybody will have a free market. Buf 
free market does not suit those who are 
backward, under-privlleged and down-trod- ~ 
den. A laborer gets Rs. 30 as a minimum 
wage. H food prices go high in the free 
market, how can he get a minimum of four or 
five kilograms of flour with this As. 301 This 
is where the need for public Distributior. 
System through state Intervention arises. 
State wiD pian in such a way that the poor 
man gets two square meals a day. That is 
why we are proud of our national perspective < 
and the planning process in this country is . 
very successful. The moment there is'::'-
drought, our relief macninary gets into mo-
tion. The moment there Is a flood, our na-
tional machinery gets Into motion to flightthe 
calami"Jes. 
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I quiI8_ that ... public sector must 
nor be s..IIJd ... COl ...... The public 
sec:tor .... _ .... aftiscountryover 
the 1aat.40,.... We:ha!M put our money 
intothepublic""'. SuI_cannot cling to 
a public sector wtlictl Is unproductive and 
which CNDIs bur.~et deficits. If we do not 
apply ourmind to these things. where will our 
countcygo? ........... to pay through 

. ournose. 

Sir. AiwWlltIO. a conciliatory process 
between1he SlatBsandthe Center. Since II 
Is in the·CocIcIJnwnt LiIl. the job has to be 
done ttoth 'by the Staias as well as the 
Center. And 'ilMte BasuJi to make some 
mora ... , I rch .. this. 1lapresentatives of 

. allthe ......... CPl.tMCPI(M).FofWard 
Bloc. 8JP...,.~onthls Issue and all 
have spDIIIIm.wty wa\\ \ndeeO. \ aeeep\ \ne 
splritoflheir ............. give an assurance 
that ...... ,.,wan\\Odi&cuss\neissue. 
we aJ8 ntady .. diBcuss. so that the process 
of planning ...... ftIOI8 effective. Ulli-
mately.lf.it. theWsdDm of the House or 
wisdom of all the patIicaI parties that our 
planning sbouId be.,., such a shape or 
that the NOC'Shoufd meet more and ~re 
frequently. well. it is fully acceptable to us. 
Discussion always teads 10 better results. 

I want -you toapplaciale one fact. You 
know thatJhiscountry has faced many chal-
'lenges before. I fGwsoever server they may 
be, there is ftO~ of .our surrendering 
~~ ::.~y ;::iiiNIS.:ii .il'RSi"COUrrit)' and II is a 
greatcounuy. We are not to be cowedduW;; 
by anybody in the worJd. I also say that it is 
in our oWn interest to take the present day 
situation into account. We used 10 be so 
proud of our great friend the Soviet Russia. 
But because of their rigid planning and rigid 
structUI'8. theybroke into pieces. But we are 
very flexible. 11leframers of the Constitution 
brought in the fundamental rights and direc-
tive principles. Had we not incorporated the 
fundamental rights in our Constitution, we 
would have been like China where even 
studentscouldshookthe nation. But here so 
manytimespeoplecomelnlald_and lakhes 

• 

an demonstrate at Boat Club. we stand very 
comfortably befora them and listen to their 
demands. That sort of situation has never 
arisen In our country. This is because the 
moment anyperaon lands on the Indian soli, 
he Is given protecJlon under ArtIcle 21. This 
all comes in the planniAg . I do not want to 
make It a partisan issue but I would like to 
say that the freedom movement was essen-
tially led by the Indian National Congress . 

SHRI CHITTABASU:(Barsat) Planning 
was also a part of II. 

SHRI H.R. BHARDWAJ: Yes, that is 
why' congratulate you. At the outset It was 
conceived that planning was necessary for 
tne poor men and that is the comm\\mem 
ewen \oday. No ~\\\ical ~any sa'l" \hat \\\6'1 
Qa nO\ s.\a!\O tOt \\\6 900'. ....\\ \ne ~\\\\ca\ 
parties say tha\. \ wou\d \i\I.e \0 na'le a con-
sensus on \his. 

Shri Gangwar ji has given a clear signal 
and I accept it.n you want to have a real 
democratic planning then you have to take 
into consideration the views of all. Prime 
Ministerbelieves in consensus. Many issues 
on Center-State relations are still pending. 
This is not the time when I can invite you nor 
anybody will taKe my invitation seriously . 
But. I personaHy feel that the Center-State 
relations must be discussed and planning 
must also be discussed. 

I request Basu ji to withdraw it. I have 
taken note of aU the points. When we will 
discuss ail these issues, this wi~ also get 
more attention. . 

MR. CHAIRMAN: Will, gentlemen, we 
overshot the time a little bit. The hon. Minis-
terwas speaking with such a conviction that 
I did not 'eel like interrupting him. Therefor, 
I request the House to ool11>lete the proce-
dural wor!( the time forthis Bill be extended 
by another haH- an-hour. The time was ex-
tendecitiUquartertofive. Now, we extend the 
time for this BiR up to 5.20 hours. 
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SHRI CHITTA BASIJ: Sir, 'am thankful 
to aN the hon.Members Who have partici-
pated In this debate. The object of the BID is 
very slfl1)le. As all the Members have al-
ready observed planning is essential for a 
country of the size of India having multiplicity 
of cultures, languages and ethnicallty. 
Therefore, we caMot do without a planning 
system in 'our country and there has been a 
complete ag .... ment on this issue. What I 
have sought Is that the planning process 
being very Important and essential and 
imperative, It must be a part of the Constitu-
tion itself. 

I quite appreciate when our planning 
Minister was saying that there is a Bill pend-
ing before the House for the amendment of 
the Constitution for constituting penchaynt 
Raj Nagar pallka. Sir, there are different 
views on It. The penchant Raj, Local self-
Govemment is within a State List and when 
the earlier penchaynt Bill was before the 
House, many of us objected on the ground 
that it was an interference into the State 
subject. Now, the new Bill is before the joint 
Solect Committee. The purpose is to have 
the constitutional basis of the panchayati 
Raj. This is good. This is a welcome move. 
what shape the legislation will take is a • 
different thing. But I referred to this because 
an urge was felt that panchayati Raj should 
have a constitutional basis. A Gram 
penchaynt is also a constitutional body after 
the amendment of the Constitution. I do not 
know whether It was 13rd or 74th AlTI8nd-
ment. 

Sir, if that is the position of the Go\iem-
ment, then I have got no quarrel. It 'you 
accept the great importance that is attaChed 
tothe Planning Commission, then it Iii~. 
H we attach so much great importanc:8'tbthe 
Planning Commission, then Why doni You 
give ltaconstitutlonaisandltyorconstlUftionai 
status? 

Some hon. Members have poiltfiMt out 
that many Commissions have ~~lglven 
constitutional status.The Flnanc*~ommls-

slon Is aconslllullonaJbody. Then, there are 
so many CornmBsIonS which have been 
given the conetJtutIonai status. My point is 
that, an ~ body lice the planning 
CommIssion should havesorneconstltutlonal 
basis. Nothing more and nothing less. 

Sir, I think, the Govemment should not 
object to that idea I am sorry to say this. Of 
course, he has responded weN. But, he has 
also taken firm position which is inflexible 
that there Is no need of providing a 
constitutional status to the Planning Com-
mission. 

SHRI H.R. BHARDWAJ: May I just 
clarify the position? It is not a firm attitude at 
all. I have said that in the gambit of Center-
State relations, this issue can also be dis-
cussed. When you can make Constitutional 
Amendment on Panochayati Rai. and Zila 
Parishads, this can also be discussed. After 
all, this Bill is before the Joint Committee. So, 
issues cannot be considered in the Private 
Members Bills. My attitude is that we may 
need an overall discussion. 

MR. CHAIRMAN : I think, the hon. 
Minister did say that the Prime Minister is 
ready to discuss It with the Leaders of the 
Opposition. 

SHRI CHITTA BASU: I referred to his 
remaf1(s only to see· that he clarifies his 
position and a wrong signal is not emitted 
from here. The Govemment is willing t«· 
consider the proposal. I think, this is the 
position ofthe Minister. It is a matter also to 
be considered in a different situation, in a 
different forum.There is nothing wrong in it. 

Therefore,lW, theGovemment should 
give a proper thinking to the suggestion of 
having a constitutional basis of this very 
important Instltution,lIke the planning Com-
mission and the "Ional Development 
Council. 

Sir, the mallet was ~nctly pointed 
out by the SarkariaCOrntnission, althOugh . 
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the Sarkarla Corrmisslon did not 1'8CO~ 
mend for the constitutional status for the 

.. ""Planning CommIssion and the National 
Development Councll.But, I would only like 
to draw the attention of the hon. Minister to 
Paragraph 11.7 43(page 382) ofthe Report. 
·Conclusion; We are, thel'8fore, of the view 

,that being the supreme Inter-Govemmental 
body for all matters related to soclo- eco-
nomic development, It Is necessary that NDC 
should remain and re- constituted as Na-
tional Economic and Development Council 
by Presidential Order, underthe provision of 
Article 263 so as to have a direct moorings in 
the Constitution.· 

At present, the Planning Commission is 
constituted by an Executive order. 

.) I think there is a difference; I think you 
will appreciate the difference, At present, the 
Planning Commission and NDC are consti-
tuted under the Executive Order. 

Sarkaria CommiSSion has not accepted 
what I recommend; but it also felt that there 
should be a constitutional basis. I have al-
ways been stressing upon the word 'basis; 
and he has mentioned the President can 
issue an oreler under Article 263 of the 
Constitution. This is a recommendation of 
the Sarkaria Commission. I point it out only 
to stress upon that. The Commission like 

-Sarkaria Commission has also feit the need 
of providing some kind of constitutional basis 
to the Planning Commission. Therefore, I 
fllink the Govemment should think about it in 
a'betterway. . 

SHRI H.R BHARDWAJ: I may put all 
apprehensions to an end.! have said in a . 
very eloquent voice that this Is the most 
favourable time w~en any issue which con-
cems nation as awhole, theGovemment will 
discuss it with any political party including 

'" the Centre- State relation at any given time, 
. , Because this Issue touches the Centre as 

well as the States. Even otherwise in the 
parliament we cannot decide and sit over it 

that we 818 going to have this type of plan-
ning Corrmission or NDC, because It is a 
concurrent subject, I ihink nothing betterean 
be said by a Minister on this. 

SHRI CHITTA BASU: All right. Thank 
you very much. You have provided a forum 
for a discussion of this nature. 

So far as other pOints which have been 
raised are: one Is regarding people's Partici-
pation In the Planning. It Is only for that 
purpose I havesought aconstitutionalstatus. 
There has been a question raised regarding 
decentralisation of planning process. It is far 
a constitutional status is required. 

I am prepared to accept what my hon. 
Friend, Shri Syed Shahabuddin has sug-
gested that this entire planning process 
mechanism needs to be restructured, re-
vamped; and for that, everybody is agree-
able; we are all agreeable to that suggestion. 
But the only points is that I sought by this Bill 
to have a constitutional recognition of this 
very Important Institution. 

The hon. Minister has raised a question 
of China and Russia. I do not critise it, China 
has its own problems; they have their own 
system of planning; they have got their own 
"roblems; and they would have to find solu-
tion of their own problems. 

So far as Russia is concerned, they 
have their own planning system. Whatever 
achievements they have made, it is all right; 
it is open to us; whatever defects were there, 
they were responsible for them; and we are 
taking a lesson from them also. My idea is 
not to say follow China's line or aCcept 
Russian line. It is India. We have got aur 
own 'problems; our problems are Indian 
problems; and solutions are aiso to be Indian 
solutions. Therefore, it is unnecessary, I 
think it Is futile to raise a question what has 
happened in China, what has happened in 
Russia; It is immaterial and It is irrelevant, 
and it Is not germane to the subject which Is 
under discussion. 
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SHRI INDER JIT: We could draw a The motion was adopted. 
lesson from China. 

SHRI CHITTA BASU: We ant drawing 
a lesson In our own way. Since aD$8Clloits of 
the House have expressed their views 
broadly supporUng the principle underlying 
the Bill. It Is a happy moment for me. 

t' It Is a happy moment for me that the 
. entire House has given Its support. It Is for 
the Government to decide. I am quite alive to 
my Rmltatlons. This Is a Constitution (Amend-
ment) Bill. It reqUires a special majority and 
In the present composition of the House as it 
Is today. It Is also not possible for them to 
have a Constitutlon{Amendment) Bill. I have 
got that little amount of maturity afttrworklng 
for so many years In this august House. 
Therefore. I will not venture for the Division 
of the House knowing fuHy-weH the fate of 
theBm. . 

SHAI SAIFUDDIN CHOUDHUAY 
(katwa) : H ail the Members were present 
here the Bill would have been adopted. 

. . 
SHAt CHITTA BASU : Not necessarily. 

Anyway. I would urge upon the Govemment 
to bear in mind the commitment they have 
made now. At least an arrangement shou)(1 
be made for creating a forum for discussing 
the future of the planning Commission, the 
planning process with cooperation and 
greater understanding between the Centre 
and the States In so far as the planning 
process Is concemed. I hope that the Gov-
ernment will make appropriate response to 
this and I, with your permission. withdraw 
this Bill. 

SHAI CHITTA BASU: I beg to move for 
leave to withdraw the BiH further to amend 
the Constitution of India. 

MA. CHAIRMAN: The question is: . 

"That leave be granted to wHhdraw the 
Bill further10 amend the Constitution of In-
dia: -. 

\-' 
SHAt CHITTA BASU: I withdraw'the 

BUL 

1723 hra. 

CONSTITUTION (AMENDMENT)Blll 

(Amendment of Eighth Schedule) 
By Shrimatl 011 kumarl Bhandari 

[English] 

MR.CHAIRMAN:Wenowgotothenext , 
Item, hem No. II. This Is again a Constitution 
(Amendment) BUi moved by Shrlmatl dil ~ 
kumarl Bhandari. The time allotted for this 
Bill Is two houre and there are a number of 
speakers. Therefore,l request all the speak-
ers to kindly make very. very, brief speeches. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): The day on which voting on the Bill 
takes place. I request the Government 0' 
issue a whip asking all the Members to be 
present and vote on this Bill. We will also do 
the same. 

MR. CHAIRMAN: Which Bill? . 
. r 

SHAI SAIFUDDIN CHOUDHURY: This 
Bill, the present one about inclusion of the ' 
Nepalese language in the Constitution.· / .. 

MR. CHAIRMAN: How do you presume 
that they will not make their Members avail-
able? 

SHRILAl K. ADVANI (Gandhi Nagar): 
Because In the case of a private Member's 
Bill, what happens Is, even when the Gov-
ernment is In agreements. all that It says Is to .( 
announce in the House that It Is wining to_ 
move a Bill of that kind on Its own as 80<-
official Bill. In this case, I am sure H you see 
the content of the Bill you will agree that It Is 
very limited. H the Govemment can make up· 
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,~,..itsmlnd,ltlsquiteposslblethatthlsBiliitseH ment Bill. You can discuss about that 
can be adopted. TheAl has been just one matter. 
precedent perhaps, shrl Feroze Gandhi's 
Bill, which was an unofficial Bill, and which 
was accepted bytheGovemrnent and incor-

, porated in the statute book . 

Similarly, in this case , H the Govem-
ment makes up its mind that can be done. h 
is necessary because it Is a Constitution 
Amendment Bill and the requiAld majority 
has to be there. The requisite strength has 
to be theAl. H will always be a Friday on 

, :Nhich this Bill will be considered. So, unless 
the Government takes it up and we also, the 

, ' various political parties also take it up, it 
cannot be done. There is complete unanim-

. __ ity on this. Then, a second process for the 
Government bringing in a fresh Bill would not 
be nQC8ssary. 

MR. CHAIRMAN: There is a precedent 
to that effect. 

THE MINISTER OF STATE IN THE 
MINt3TRYOFPARLJAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): Mr. Chairman, Sir, 
I do appreciated the views and sentiments 

-expressed by the Leader of the Opposition 
and my hon. friend Shri saHuddin Choudhury. 
I can assUAl them that the Govemment 
\¥ould no w~y be lacking in so far as the 
requisite necessary presence of Members in 
the House to keep the House functioning. 

I think as Advaniji has said, there is a 
general feeling and unanimity on this issue. 
We can discuss about it. There is enough 
time forthat. We can work out the procedure. 
But theAl is no need for us to ..• (/nterrup-
tlons) 

MR. CHAIRMAN: Mr. Minister, I am 
sure that adequates pt'8sence of Member 
wlU be there tor the Quorum. But the leader 
of the Opposition wanted to know whether 
this BUI would be converted into a Govern-

SHRI RANGARAJAN KUMARAMAN-
GALAM: Let us not create any debated at the 
present moment. .. (Interruptions) 

MR. CHAIRMAN: We cannot jurnp the 
gun. We cannot decide on this at this stage. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I said very clearly that there is 
enough time for us to work out on this ... 
(Interoptions) 

SHRI INDER JIT (Darjeeling): Mr. 
Chairman, Sir, I support your view that we 
should not jump the gun. Certain views have 
been expressed about unanimity. I am not 
so terribly sure abouts the unanimity be-
cause the Constituency from where I come 
has a particular view in the matter. And 
therefore ·1 do think that we ough to have a 
full-fledged discussion first the Govemment 
should make up its mind,then I do not think 
we should push the Government into a 
position that it should mobilise all its strengent 
to adopt a Bill which has not yet been dis-
cussed. 
• 

Mr. Chairman, how long are we sitting 
today? 

MR. CHAIRMAN: Upto6 O'Clock. "Now, 
Shrimati Oil kumari Bhandari. 

SHRIMATI OIL KUMAR I BHANDARI 
(Sikkim): Mr. Chairman, Sir,l Beg to move: 

"That the Bill further to amend the 
Constitution of India, be taken into 
consideration. W 

Before I go into my formal speech, I 
would like to speak in Nepali which is under-
stafl9able by aU the pople who speak Hindi. 

[T ranslation1 

"Bhasha Ho sabhyata Hanvo, Sara 
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Udai Unnatl,Jeet Vabhav, vachhdan, 
Bhasha Me pcchlsamm Yee-. 

It means that language is our culture. 
Our progress depends on it and our victories 
and prosperity will continue to live In it. 

With this perspedive, I am going to 
introduced this private Mermer's Bill. I J:lope 
that all will agree with It. 

[English) 

The Bill which I am presenting before 
the Housetodayforconsideration is a simple, 
non controversial and most imperative In 
nature. This Bill seeks to include two more 
languages, that is, Nepali ands Manipuri, In 
the Eighth Schedule of the Constitution. 

This Is not the first time that such a Bill 
had come herefordiscussion. Manytimethe 
Bills were withdrawn on the assurance of the 
Minister. Many times the Bills were put to 
vote and negatived. Of course, they were 
brought In the Eouse by Opposition party 
Members. 

Sir,lferventlyhopethat ItwiHbe passed 
without any opposition. I say this with confi· 
dence that there be no opposition to the 
proposal of inclusion of Nepali language in 
the Eighth Schedule from any side in this 
House. 

Sir, during the last winter Session, 104 
hon Members of Parliment belenging to all 
Parttes Inculding all the Leaders of the 
Opposition Parries supported the demand 
~O!' inclusion of Nepali language in the Eighth 
Schedule of the constlMlon by signing the 
representation addressed toti$ tton. Prime 

. Minister. 

Of course, Shri Chandra Shekha~i, the 
formerprlmeMlnlster,dldnotsigntherepre-
sentatlOn but he wrote a separate letter 

supporting this case. I am grateful to all the 
hon. Members for supporting this just de· 
mand. 

Hon'ble Shri Arjun singh, Minister 01 
human Resources Development while ad-

.. dreSSing the 4th All India Official language 
Conference organised by Rastriya Hindi 
Academy at Gangtok on 2-4 Odober, 1991 
said and I quote: 

{Tl3Ilsiation) 

It is an irony that this lenguage has not 
yet been given constitutional recogrition 

[EngHsh) 

The same Conference unanimously 
resolved that Nepali language should be 
included in the 6th Schedule forthwith. 

I would like to apprise the House what 
other great leaders had to say about the 
Nepali language. The great son of India,late 
Shri Jayaprakash Narayan, had written to 
ShriMora~i Desai, the former Prime Minister 
of India, about the Nepali language. I quote: 

"I feel that inclusion of Nepali in the 
Eighth Schedule may help the proc-
ess of cultural integration of the Nepali 
speaking population with the National 
Mainstream: 

Late, shrimati Indira Gandhi, the for· 
mer Prime Minister had also written a 
letter. I quote: 

[ Tr.rnsIation) 

our congrees wishes 1hat Nepali Ian· 
r;uaaa ~.~~ ;:~;; U6 '&~~;;'. -~~;!~:.::!~~~! 
status as per your demand.· 

[English] 

Shri Chandra Shekharji also said and I 
quote: 
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"This .... .baa been under considera-
tion for a big time. I am sorry that no 
decision ha& ..... taken In the matter. I do 
not see .., __ .... gNeing coustltu-
tional statua ........... ge.· 

[English) 

Shri Santa Ram. Hon'b!e chief Minister 
of HImachal Pradesh also said and I quote: 

"Nepali is a rich 411Aguage spoken by 
a JargepartalourpopuJatlon in India. 
It ...... _.atantIy I8COgnised by 
the Centre as Its case has been 
padding for long .• 

Shri Samar UukheIjee. Member of 
PariiamenUnlheRairaSabhahad written to 
Shri p. v_~ Raojl. I quote: 

"It is high tima Government of India 
should reconsider the issue and 
i~nt the assurance given by 
the Prime Moister that Nepali lan-
guageshou6d be given constitutional 
status in he Jarger Interest of unity of • 
country.-

ReoenIIy. Dr. Ramakar pandey. Mem-
ber of Padiament, Rajya Sabha also wrote a 
IetterIOSbriS. B_Chavan, Home Minister. I 

~quote: 

[ Tl31lslation] 

In .... Giilll**Yofaonorary Chairman of 
National HindI Academy. I request you to 
maintain AIIIIiDnaI unity and integrity as also 
peace Ia NadII- Eastern Slate of Sikkim. I 
also raqueltfOldOtlllp8dthe aspirations of 

I one c:II8 ...... Nepali people and to In-
clude ~ "''iI9' lathe Eighth Sched-
ule of the CoNMseenl bt Introducing a bill 
during the GIIIIIINIlaessIn of Parliament. It 
will be a .......... .-paimad af serving the 
national iMI!Ist 

So, the national consensus on the pro-
tracteddemand of NepaJllanguage recogni-
tion has been made clear on more than one 
occasion. 

llferefore, I am confident that this Biii 
will meet a hundred per cent approval ofthis 
august House and will be passed. The long 
standing demand for the inclusion of Nepali 
and Manipuri languages has been more 
.hen four decades long. These demands are 
very consiiiu~~nal also. 

In Article 351 of the Constitution it has 
been stated that these languages will be 
Included In the Eighth Schedule which will 
ultimately help in the development of HindI. 
Forfurtherdeveloprnent of Hindi and enrich-
ment of Hindi II is very necessary to include 
Nepali language in the Eighth Schedule not 
only because the Nepali language has it 
sorigin in Sanskrit but also It is written in 
Devnagari Script. In fact. according to the 
eminent linguiste of the courtry, prof. Uam-
war Singh, I quote: 

"This aspect of Nepali language is both 
unique and unparallel which can act as 
a catalyst to the development of Hindi·. 

Prof. S. Chakladharan from Calcutta, 
Prof. R.N.Srivastava and prof. Namwar 
Singh, while addressing the All-India Con-
ference of Bharatlya Nepali Rahtriya par-
ishad last Month at the Constitution club. 
New Delhi, said that the inclusion of Nepali 
language in the Eighth Schedule will not only 
help the emotional Integration of the people 
speaking this language but also helpto enrich 
HindI. In the same Syil1)oslum, the Presi-
dent of Rashtriya Hindi Akademi Shri 
SWadesh Bharati also forcefully extended 
his support for the case. Articles 29 and 30 
of the Constitution provide protect-Ion forthe 
interests of linguistic minorities. so. to up-
hold the spirit of these articles. It is neces-
sarytoaccord recognition to other languages 
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also. So as to protect the interests of those 
speaking Nepali and Manipuri, it Is neces-
S8l)'to include these languages inthe EIghth 
SchedUle. There is hardly any economic 
Involvement in according racognltion to these 
languages. This does not Jeopardise India's 
security but enhances thefeeUngs of '-pall-
speaking Indians In the country that are 
equal partners In "the nation-building proc-
ess. This will also recognise their massive 
contribution to the shaping of modem India. 
Therefore, there is no valid reason why this 
language be deprived of Con&iltutional rec-
ognition. 

I am happy to know from some newspa-
pers that the Government has decided to 
consider the long- standing demands of 
Including Manlpurl, Nepali and Konkan; lan-
guages In the Eighth Schedule ofthe Consti-
tution. "it is true, I am vel)' grateful to the 
hon. Prime Minister Shrl Naraslmha Rao)1 
and the change in the thou~ Is very much 
welcome. I only reiterate that this thought 
should be Instantly concretised as a policy 
directive. So far in the past, the Government 
have been putting forward, as Syed Sha-
habuddin had once very rightly put, sense-
less arguments against extension of the 
Eighth SChadule. H Inclusion of languages in 
the Eighth Schedule is not important, then 
why Eighth Schedule? Hthe Eighth schedule 
is to there - and I feel It has to be there -there 
should be logical criteria .for inclusion of 
more languages. In fact, the Eighth SChed-
ule represents the changing and varied 
character of cultural development in the 
country. It Is dynamic and not static. That Is 
why,the Eighth schedule should also change 
both In spirit and content. 

During the last monsoon Session of this 
parliament, while replying to mysupplemen-
tal)' ques1lon, hon. Shri M.M. Jacob, the 
Minister of State for Home Affairs, had said 
that thel'8ls no criteria and the Government 
do not have any proposal to create any at 
present. so, on what basis the govemment 

are deferring and refusing the Inclusion of ~ 
more languages In the Eighth Schedule? 

Astaras NepalanctMan ..... languages 
are concerned, both have been recognised 
by the Sahitya Akademi of India. As to the 
statement suppllad to me by 1he Ministry of 
Home Affairs, the c:rIeria fon8cognllon of 
ianguages by Sahltya AkademI as decided 
by the Executive Board of the Akademl In 
1984 on the racommendatlon of Gokak 
Committee, are: (1) socio-linguistic 
aspect:(ii)llterary aspect; (Iii) educational. 
administrative and poIIIIcaI aspect. Nepali 
and Manipuri both fuml aU the conditions on 
the basis of which fifteen other languages 
were included in the Eighth Schedule. 

As regards the linguistic: importance of 
Nepali. Dr. SunitiKumarChatterjee. an Inter-
nationany renowned scholar and linguist of 
India had this to say, and I quote: 

I quote: 

"The tale of languages that really has 
an important place In India is reduced 
considerably, we can say that we 
have some 151ilerary languages only 
for whole of India-, 

He listed them as Assamese, Bengali. r 
Gujarati, Hindi, Kannacla, Kashmiri, Malay-
alam, Marathi, Nepali,Orlya. Punjabi, Sindhi. 
Tamil, Teluge and Urdu besides two more,. , 
that is English and Sanskrit which have a 
special place. 

I do not want to ta~ time of this 
august House explmning hoW riCh the Nepali 
language is- the opinions of learned people 
like Or. Chatterjee should suffice that But it 
is unfortunate that Nepali, despite being a 
very rich ianguage apart from Hindi- the 
national language-could not find place in the ~ 

list of languages which are constitutionally . 
recognised_ 

Dr. Chatterjee had also opined that other 
Indian languages are to be added in the 
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Eighth Schedule following the wishes ofthe SHRIINDER JIT: But, Sir, I have not 
speakel'softheselanguages,namelySlndhi spoken as yet on this subject . ... (lntenup-
and NepalI. We al'8 happy that Slndhl was tions) 
Included in the Eighth Schedule way back In 
1967. However, Nepali has been denied the 
recognitiOn. 

Nepali is an Indian language. This Is 
only too clear. This language has Its birth In 
India the North- West part of India, to be 
precise, when there was no present-day 
Nepale as a political entity . 

As to the question whether the Govem-
ment considers Nepali as foreign language, 
the Ministry of Home Affairs, in their reply 10 
a question on 4th December, 1991 stated 

; that Nepali was not treated as a 10reign 
language. 

With regard to the point that the rela-
tions between India and Nepal will be af-
fected If Nepalllallguage Is included in the 
Eighth Schedule orwhether It will adVersely 
affect the relations between the two coun-
tries, we had asked the Ministry of Extemal 
Affairs. We have received a reply and I quote 
from It: 

"The Ministry of External Affairs have 
no objection to the proposal for inclu-
sion of Nepali in the Eighth Schedule 
since this Is an internal Issue which 
does not Invoive our relations with 
Nepal with which this Ministry is con-
cerned". 

Nepali is a language of more than 10 
miliion citizens of India, spread over Sikkim, 
Da~eeling and Dooars of North Bengal, all 
North Eastern States, UttarPradesh, Jammu 
and Kashmir and Himachal Pradesh. Fur-

, thermore, Nepali is spoken by many more as 
their second language. I would like to give 

.. some explanation hel'8to what hon. Member 
. , Shri Inderjitpointedoulwlltl regard to certain 

things. I do not want to indulge myself in any 
controversy regarding this unnecessary and 
insignifteant controversy which has been 
raised. 

SHRIMATI OIL KUMAR I BHANDARI: 
Before you speak, I want to remove your 
presumptions In anticipation of the 
same .... (Interruptions) 

Language has very important place in 
one's life. This involves so much of emo-
tional issue Infact the Whole existence of a 
pardon It Is not a correct thing to play cheap 
gimmicks. If I indulge in such cheap gim-
micks, posterity will never forgive. I, tor thaI 
matter all the people who speak Nepali lan-
guages, are not that weal'. that we wIll change 
the name 01 our mother tongue mere\'Y 'o'Y 
suggestions 0\ some Ignorant ano\a\)rica\eQ 
arguements put torwara by some vet,\eo 
interests. 

• 

In this respect I would like to quote from 
one document released in 1973 by Shri 
Subhash Ghising . I do not know whether I 
am allowed to take his name or not. But Iwill 
read from his own document. I quote: 

"Jhoota Jati Gorkhali prate Nilojhanda 
ka general Secretary, Subash Ghlsing 
ka Ghor Sirod". 

He again said: 

"Hami Gorkhaii 1-''': No"- We are not 
Gorkhas-

"Hami Nepali" -'We are Nepalis. 

"We are Nepalis and can preserve 
our language and culture by remain-
ing Nepali:' 

I do not want to say anything more, I 
leave It to the wisdom of this august House 
and the knowledgeable hon. Members of 
this august House. 

Sir, Nepali is the official language of 
Sikkim and Darjeellng sub- division of West 
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Bengal. As far back as on 8th January 1927, 
Nepali was recognised by the then Govem-
ment, vide Notification No. 422 dated 8th 
January 1927. 

As for Sikkim, Nepali had been the 
national language till its merger with India in 
1975. Unfortunately, this language of na-
tional stature has not been accorded recog-
nition. 

Sir, the State legislative Assemblies of 
West Bengal, Tripura, Sikkim and now very 
recently Himachal Pradesh, have passed 
unanimous resolutions for inclUSion of Nepali 
language in the 8th Schedule. No other 
language, even those listed in the 8th Sched-
ule have this kind of support. Of course, it 
was not necessary for them to show such 
support at the time when recognitions were 
conferred upon them. 

Sir, Election manifestoes of National 
Parties-Congress(l) of West Bengal, Sikkim 
and Assam, the BJP, the Left Front and other 
regional parties, have included programme 
for constitutional recognition of Nepali and' 
Manipuri. Very recently the BJP in its Con-
vention at Sarnath reiterated their support 
for the demand. I hope the sanctity 1)f the 
manifestoes win be upheld by all. 

Sir, it goes to the credit of Nepalispeak-
ing people of India that despite being strate-
gicaUy scattered all over the country, they 
have made uninterrupted and substantial 
contribution right since the f,reedom struggle 
to give !his robust shape to Modem India. 

Our contributions have distinct mark on 
India's cuhural and literary heritage and on 
all other aspects. 

More than four decade long movement 
of Nepali language hasbeen the most peace-
ful movement. This shows our commitment 
towards the democratic process and Integ-
rity of the nation. 

Sir, Mypeaple in Sikklm are also getting 
inCl'8asingJy restive to Govemment's dilly-
dallying policy. I am afraid for how,long we 
can politically and emotionaUy control their 
passion and commitment to their mother-
tongue. 

Sir, Mahlpurl is also the official lan-
guage of Manlpur. As I have already men-
tioned, its richness has also been a consis-
tent demand for inclusion of Manipuri in the 
Eighth Schedule of the Constitution. Sir, 
though the elders have approached the 
Central Ministers and met the Prime Minister 
with a Memorandumto this effect and staged 
a peaceful dharna at Boat Club. The frus-
trated youth have started urging the people 
of Manipur not to pay any taxes as a part of 
civil disobedience movement. 

Therefore, Sir, I should like to request 
the Government to accept this Bill and in-
clude Nepali and Manipuri in the 8th Sched-
ule and fuHiI the numerous verbal assur-
ances given on various occasions. I appeal 
for full support to this Bill from all sides in this 
House. 

Now, let me speak in Nepali. While 
concluding I want to say: 

[ Translation] 

I will speak one sentence in Nepa~ 
language: 

"Bado Ourlabh Janos Bharat-
bhooniko Janam Janie" 

h means that it is very difficuh to take 
birth in India Is it justified to keep such a 
language out of the Constitution a language, 
first poet of which had expressed such feel-
ings. h is an it'ony thai we have not Included 
It in the Constitution of India. 

Therefore, in this perspective, I would 
request the Hon. Member of all sections of 
the House to support It and extend their 
cooperation In getting this bill passed. 
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SHRllAl K. AOVANI: Mr. Chairman, 
Sir, I rise to support the Bill presented by 
Shrimati Oil Kumari Bhandari. I would like to 
express my gratitudes to her. We have also 
included both the languages and problems 
of North-East India in our manHesto. I con-
sider them important. A Private Member's 
Bill has been introduced to adhesive this 
purpose. 

Mr. Chairman, Sir, Eighth Schedule of 
the Constitution specHies the languages 
which have been given recognition by the 
Constituent Assembly. That Schedule was 
revised once in 1967. When this schedule 
was passed in 1950, it did not include the 
Sindhi language. I also speak Sindhi. Thus it 
looked awkward to us as it did not include the 
Sindhi language. We became the Members 
of Bhartiya Jan Sangh. At that time,a com-
mitment was made in the manHesto of Bhar-
tiya Jan Sangh to include this language in 
this schedule. -Hon. Atal Bihan Vaypayee, 
who is my senior colleague, was elected to 
Lok Sabha in 1957 for the first time and I 
remember that he had introduced a Private 
Member's Bill in this regard. It was a Consti-
tutions (Amendment) Bill which sought to 
give recognition to the Sindhi language b~ 
including it in the Eighth Schedule of the 
Constitution. The Government did not con-
cede the demand at that time. A mass 
movement was launched throughout the 
country. Sindhi speaking people had come 
from Pakistan and were spread throughout 
the country. They also launched agitations. 
Thereafter, an amendment was made to the 
Eighth Schedule and Sindhi language was 
recognised. I remember that an argument 
was adva~~ In !~OS9 day:: :!hout the dif!!-
culty in recognising S!:-:dhi language. It was 
said that there were many languages in 
India. Not only dialects but a number of 
languages are tho~g. It is true. But why was 
iiour1SiJt,rW~i\O ii.,;ii ina ianguages 
141 !t was orgued that we had Included only 
those language to which were spoken by 
majority of people in any State and recog-
nised as the official language of that State. 
They used to argue that there are problems 

in including the other languages. OHferent 
questions used to be asked as to which 
languages should be included in the Sched-
ule and which should not. Today, it is all right. 
But tomorrow it may create problem. This 
was their argument. We people used to 
argue that Sanskrit was neither spoken in 
any State nor was the official language of 
any State. But it has been recognised. Those 
days, English was not the official language of 
any State. It was made official language 
when Nagaland and Mizoram were formed. 
At that time, English and Sanskrit language 
were not officiallanguagos of any State. We 
used to argue though I don't consider it an 
important one. I am referring to it because 
today the situation is such that both the 
languages N&pali ...... my hon. Coileagues 
Shri Inder Jit may have some objection in 
my calling it as Nepali. He has a logic behind 
this argument. You may call it Gorkhali, I 
don't have any objection. Nepal is a separate 
country. Therefore, Nepali is a foreign lan-
guage so we should not include it as such 
rather we should call it GorkhalL I am not 
adament. If somebody wants and the Gov-
emment agrees then it may be called Nepali-
Gorkhali. So I don't have any objection. I am 
not fighting for the word I am fighting for the 
language. Today, we are discussing it The 
status of full-fledged State was given to 
Manipur in 1971. Sikkim became part of our 
country in 1975 and Nepali is the recognised 
language of Sikkim and Manipun is the rec-
ognised language of Manipur. Thus the 
arguments which can be given in support of 
other languages can also be given in support 
of these languages. There is an other lan-
guage "Konkani". Goa also became a State 
af!~r that so I have no obiection ;~ k.onkani 
language is also included in the Schedule. I 
am referring to aU these things because at 
times reaching to such Bills or Resolutions it 
is asked as to how many languages the 
Government should recogni as their number 
is very large. Then the names Of those lan-
guages are mentioned. I can also give the 
names of many languages. But I would like 
to make a request to consider those lan-
guages which are official language of any 
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State and includethemdeflnltely in the Eighth 
Schedule. I do not see any reason of oppos-
Ing or delaying It. In this very convlctior. I had 
gone to Imphalrucently. I witnessed the 
situation thera. TheagHation being launched 
there has not yettaken a negative turn. They 
have decided that no Hind! films wiD be 
shown there, no sign board In Hindi will be 
allowed to put up thera. Not only Hindi but all 
the languages mentioned in the Eighth 
Schedule will be discarded, only Manlpurl 
will be accepted. This is taking a negative 
tum now. One or two incidents have taken 
place thera also. It is my request that the 
Government should think of many things 
that if any demand is just, then will it be 
accepted only when the popular movement 
in Its favour takes a violent form orshouldthe 
Government report anticipating and recog-
nizing the populerfeelings and the constant 
demand and in this case four legislative 
assembiies have made a demand. Not only 
Manipurbut also West Bengal and just now 
our Himachal Pradesh has also passed a 
resolution. Another legislative assemble 
Trlpura has also made a demand and we wre 
sitting passively and we are not doi"'" any-
thing. I understand that befora the bill is 
passed. the Government should give a clear 
assurance. and before adjoumment of. this 
house and before the budget session ends 
that we shall bring up this topic. It is not a 
matter of Inconvenience. I understand that 
the entire house shall agree on this and this 
work can be doRe without this bill. The 
commo;) opinion about both the languages 
is such andl was surprised when Indrajit 
stood up to say that say that there is no 
unanimity ...... (Interruptions) 

SHRIINDERJIT:There is no dispute on 
language. We have full respecr for the 
language. People speakthe same language 
but therast of the things which I have to say. 
I shall say afterwards. As you spoke ~ 
the name. The wold 'Nepah"' is identified with 
t)'8 nationality of another country. That is 
why when MorarjI Desai was the Prime 

M'misterandwhen people sak:tthatthe Nepali 
language should .. . (Interruptions) ... 

[English) 

SHRICHITIABASU(Barsat): Bangla-
desh is a sovereign country. But in Bangla-
desh, Bengali is the official language. Ben- ' 
gall is the official language of the State of 
West Bclngal also. 

SHRI INDER JIT: In Bangladesh. the~ 
can call It as Bangladeshi. (Interruptions) 

18.00hrs 

SHRIMATI OIL KUMAR I BHANDARI: I 
would like to apprise Mr. Inder Jit that while 
speaking I had narrated from the reply of the 
Home Ministry that they have said that it is 
not a foreign language. This is the langua'ge 
of the people of India. 

SHRIINDER JIT: I will have my chance 
to speak. The leaderofthe Opposition was 
gracious enough to Yield to enable me to 
make a very simple point that there is total 
respect for Bhasha. There is no Problem for 
the Bhasha. 

SHRIMATI OIL KUMARI BHANDARI: It 
is very unfortunate. Is it that we Nepali· 
speaking people have to change today the 
nomenclature of our language simply at the 
suggestion of the non-Nepali man who he-
longs to the state in which people do not 
speak Nepali? 

MR. CHAIRMAN: He is entirely in 
agreement with your point of view. 

SHRIMATI OIL KUMARI BHANDARI:II 
isvery unfair on his part. It is not very fair on 
his part. We won't take it lying down. 

MR. CHAIRMAN: At the time of the-
British, I think it was known as Gorkhall. But 
after British left, it has been rl\l1amed 
Nepali. 
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{Ttanslation] in the Gorkha regiment for 15years. You 
• please teA us In all the Gorkhas of the Gorka 

SHRI lAl. K ADVANJ: Mr. Chairman regiment 81'8 indians? How many per cent 
has serVed the Army and he Is aware of It. I are indians? Most of the people 81'8 Nepali 
know all this. nationals, then wiN they be considered Indl· 

ans' only If they speak the Gorkha language 
(English] and If we speak Nepali, shall We be consid· 

ered to be Nepalis? 
MR. CHAIRMAN: I served in Gorkha 

regiment for 15 years and I think I can speak 
as good Gorkhall orNepaii as Mrs. Bhandari. 

[Ttanslationj 

SHRIMATI OIL KUMAR I BHANDARI: 
Mr. Chairman, Sir, by saying one thing, I 
would like to dispel your Ilusion. Today, In 
Darjeeling, which is represented by ourfriend 
Shri Inder jitji, very few people are saying 
that this language should be known as 
'Gorkhall'. I do not believe this that everyone 
Is saying this but only some people are 
saying that It should be called the 'Gorkha' 
language. What Is the \ogic behind It, It 
should be called gorkhali or Gorkha Ian· 
guage. They 4re saying that by calling It 
Nepali. every Indian thinks that we people 
are Nepali nationals whereas If we call It 
Gorkhali we will be known as Indians. You 
yourself tell us, you just said that you worked 

• 

MR. CHAIRMAN: Bhandarljl, lnerjltjlls 
expressing his conscience with your views, 
but his way of talking Is his own and he has 
the right to express his views. 

[English] 

MR. CHAIRMAN :Gentlemen. the house 
stands adjourned. The Leader of the Oppo· 
sltlon was on his feel. He will continue. The 
House stands adjourned to meet again on 
Monday, the 2Othft'ril <~2-at 11.00 hrs. 
Gentlemen, enjoy }'Ours elf 01 <4ti"ll9nte JOod 
break. ~·1"It 

18.02hrs 

The /ok Sabha then adjourned tHI Eleven 
of the Clock on Monday, April20, 19921 

Chaltra 31, 1914 (Saka) 
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